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LOK SABHA DEBATES

LOKSABHA

Friday. Seplamber13.1991JBhadia22.
1913(Saka)

The LokSabha met at Be¥Bn of the 
Ckxk

(M a SPEAKER Ctew] 

[TransbtkMii

SHRi RAM VLAS PASWAN (Rosera): 
Mr. Speaker, Sir, Through Scheduled Caste 
Scheduled Tribes forum we. 106 Membeis 
of Parliament «vent to meet the Hon. Presi- 
dent But it is amallar of regretthat (M em p- 
tibns) Members of aH poftical parte were 
there in the delegation, those who did not go 
there should not interfere; we werethere. the 
delegation, consisled of members from al 
poSlical parties. We waited at least for hal- 
a n ^rth e re  to apprise him of the atiodties 
being committed on the people throughout 
the country. But (bilerruplions)

[BigSsm

MR SPEAKER: This wH not go on

SHRI RAM VILAS PASWAN: What w l 
go on record then?

MR SPEAKER: Any refeiencetoRash- 
trapat^ wil not go on racord.

(MemfNism^*

MR. SPEAKBl- This is not going on 
m o ld .

SHFU BASU DEB ACHARIA: This is 
unprecedented (tuernfitian^ *

MR SPEAKER: Please do not shout 
■lethaL

(MemfMians)*

MR. SPEAKER: I am not allowing any 
reference to f*resident nere in this House. K 
is not going on record.

(baemjptions)*

MR. SPEAKER: Achariaii. you do not 
understand what you are saying. What SIwi 
Acharia is saying, wH not go on record.

{Intemptbnsy

SHRI BASU DEB ACHARIA: Sir. this is 
a very serious matter and it is unprece­
dented.

MR SPEAKER: I wa tak to you in the 
Chamber. No reference to the President w l 
go on record. TMs cannot tie discussed in 
this manner on the floor o( this House. There 
is a preoeduie provided in the Conslitulion 
Iself. As senior members. I*lease try to 
understand.

S m i BASU DEB ACHARIA: This beng 
a vwy serious matter, w l m  alcw us after 
the Ckiestion Hour is over?

MRSPEAKERIwlspeAtoyoukithe
Chamber

{nwnjpuonsj

[TfanstalfM)

S m i RAM VLAS PASWAN: Our feel­
ings should also be given due regard.

Im* feOulWil.



Oral Answors SEPTEMBER 13.1991 Oral Answors

MR. SPEAKER: You should realise that 
the Constitution has been framed by the 
people and such discussion regarding the 
highest authority is not permissMe.

SHRi RAM VILAS PASWAN: We are 
their voters.

MR. SPEAKER: You may be the voter 
but you are not a part of the Constitution, it is 
above you; it is above this House even. I 
would not allow you to go against the provi­
sions made in the Constitution and you must 
go by these previsions. There must be an 
institution which you should—

(Interrupthrts)

[EngSsm

SHRI BASUDEB ACHARIA: After 
Questbn Hour, you please allow us. This is 
a veiy serious matter

MR. SPEAKER: I will speal( to you in my 
Chamber

{Intenuptkms)

ORAL ANSWERS TD QUESTIONS 

IIM h rs .

[EngBstH

National Highway No. 52

*815. SHRI LAETA UMBREY: WiB the 
Minister of DEFENCE be pleased to state:

(a) whether the progress in the con­
struction of the National Highway No. S3 in 
Arunachal Pradesh is very slow;

(b) if so. the reasons therefor;

(c) the target fixed for the completion of 
the Highway;

(d) the progress in the constiuction work

of the bridges over the rivers Siang, Dbang 
and Lohft; and

(e) the details ai the fund allocated, 
year-wise since the beginrung of the con- 
structfon of this Highway?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (e). A Statement 
is laid on the Tatile of the House.

STATEMENT

The Arunachal Pradesh sector of Na­
tional Highway 52 (approx 336 Kms) from 
Jonai to Dirak was taken over the Border 
Roads Organisatbn in phases and the proc­
ess was completed in 1988.

2. At present. 90 Kms of this 
ro«i. comprising the sector from 
Jonai to Ranaghat (42 Kms), 8.5 
Km aX Roing-Hunli road and Tezu 
to Brahmkund (40 Kms) has been 
completed to all weather spedTica- 
tKMis, Another 166 Kms, in various 
stretches, is trafficable only during 
fair weather. As regards the bal­
ance 80 kms. construclnn has been 
taken up in respect of 21 Kms from 
Passighat to Mebo. Constructkm 
of the remaining 59 Kms will be 
taken up on finalisatnn of the road 
alignment and sitting of bridges, 
whch is under investigation by a 
Technkal Board. A time schedule 
for oompletnn of the works on the 
Highway wiH be finalised on receipt 
of the Board’s report.

3. The foHowing progress has 
t)een adMeved m constructnn of 
SiangandLohitbridges:-

Slang

Lohit

28%

135%
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The oonstniction of Dibang bridge will 
be taken up only after the alignment of the 
Mebo4lizamghat sector of the road is final­
ised.

4. The funds allocated and ex­
penditure incurred on these works 
since 1982-83 are given bekiw:-

Year AOocathn

{Rs.kt lakhs)

Expenditure

1982-83 5 5

1983-84 43
•

43

1984-85 85 117

1985-86 98 127

1986-87 185 223

1987-88 280 311

1988-89 588 682

1989-90 695 976

1990-91 1104 968

3083 3452

Performa Charges 87

Total:- 3170 *** 3452

' Excess expenditure of Rs. 282 lakhs is spread over a period of 10 years.

SHRILAETA UMBREY: Sir. the Anjn- 
achal Pradesh sector of Natbnd Highway 
52, which is approximately 336 Kms k>ng, 
was taken over by the Border Roads Organi- 
s ^ n  in 1982-83. It has incurred an expen­
diture of Rs. 34.52 crores only in nearly 10 
years. 90 Kms of this road has been com­
pleted to all weather specificatnns. Another 
116 Kms, in varxNJS stretehes, is traffes l̂e 
only during fair weather. As stated by the 
Minister, this has not been constmcted by 
the Border Roads OiganisatkM) t>ut it has 
been taken over from the Stale P.W.D.

Unfortunately, even today the Border 
Roads Organisation could not complete the 
alignment of 59 Kms of this road. On comple- 
tk>n, the National Highway 52 of this sector 
will connect three districts of Arunachal 
Pradesh, namely. East Siang, Dibang and 
Lohit. So, I would like to know from the hon. 
Minister, whether the new Government will 
take up this read on priority by alkx:ating 
more funds.

SHRI S. KRISHAN KUMAR: Sir. we 
share the concern of the hon. Member about
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the prioffty to be given to this National High­
way and the Importance this National High­
way has in the development of Arunachal 
Pradesh. Sir, it is true that the construction of 
this Highway has not been as fast as we 
would have desired arKJ this is because of 
somefactors which are peculiar to the North- 
Eastern region.

There is no road at all existing for 80 
Kms b^ween f^«g h a t Nizamghat and 8.5 
Km on Roing-HunG and these Portions of the 
road have to be constructed. Another 77 
Kms road requires realignment. Yet ahbther 
95 Kms require proper siting of bridges, that 
is marginal reaHgnment

Sir, this road cuts across a very large 
numtwr of major rivers. 46 water gaps re­
quire mayor permanent bridges. Some of the 
rivers change course durirtg the year. There­
fore, there is difficulty in finalising the aGgn- 
ment of the road and siting of bridges. Move­
ment of men, material equipment, etc. is very 
time cortsuming. Three bridges are under 
constnjction; 18 bridges are under investi­
gation. Considering the magnitude and 
importance of the problem a Technical 
Committee has been constituted by the 
Defence Ministry to coordinate planning, 
programming and speedy execution of the 
projects. AvailabiRty of funds is not the con­
straint The problems which I mentioned are 
the constraints.

SHRI LAETA UMBREY: Sir, I do not 
know the hon. Mnister has received this 
informatioa As I belong to this locality, I 
know very well about ft. About 90 km. to 160 
km. of an wesittier toads are not constructed 
by the Border Roads OrganisatkMi. But this 
hasbeen takenoverby the PWD. My second 
supplementary question is this. After com- 
pifltion of this National Highway 52. this wffl 
link some of the routes, leading to the Chi­
nese border.

There is another District Headquarterof 
Dbang Valley whnh is called Anini and k 
was inked by road only last year, but it is not 
anal-weather road.

There is another drde administration 
by name WakMig. it was captured by Chi­
nese durmg 1962 aggressfon. This adminis­
trative headquarter had also been linked by 
road last year. In these two roads, traffic 
cannot go. So. I wouki li(e to know from the 
hon. Minister whether, you wrill take up this 
issue on a priority basis.

SHRI S. KRISHAN KUMAR: We are 
aware that this National Highway is of a 
strategc importance and that is the reason 
why it is under the administrative and works 
control of the Border Roads Organisatton. 
As I have mentioned in the answer to the first 
supplementary, several portnns of this Na­
tional Highway's arignment are yet to be 
finalised. The suggeston of the hon. Mem­
ber for linking these two points which he has 
mentioned in his supplementary can be 
consklered by the Government. We can 
examkie his suggeston.

[Trartslation]

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, almost all the border areas of 
the country have been covered t)y road and 
in the same line the construction of the road 
(highway) from Darbhanga to Fort)esganj 
had been approved by the then Prime Minis­
ter, R . Jawahar Lai fiehru in order to cover 
the border areas touching China, Bengal 
(Bangladesh) and Nepal. But the Ministr)r of 
Defence has not yet started the constructbn 
of this road. Hence, IwouM like to know from 
the hon. Ministerwhetherthe constnjction of 
tfiat road is under his conskierat'ion which is 
very important from the security point of 
view.

[Bigfisft]

SHRI S. KRISHAN KUMAR: Sir, the 
Border Roads Organisaibn has constructed 
and is in charge of more then 18000 km. of 
roads and we are achieving something like 
700 km. of constructbn of roads, on an 
average, every year, h is a continuing proc­
ess. Tothe question which the Hon. Member 
has asked, about a particular road near 
Bengai-Nepal Border. I do not have the
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ready answer. I win have to verify it at what 
stage that particular proposal has reached.

Separation of Judiciary from Executh^e 
in hm districts of Assam

*816. DR. JAYANTA f%>NGPI: WiH the 
Rffinister of LAW. JUSTICE AND COMPANY 
AFFAIRS be pleased to state:

(a) whether the judiciary is not sepa­
rated fiom executwe in Kart)i Angtong and 
North Cachar hi! districts of Assam;

(b) i  so. the polcy of the Unon Govern­
ment in this regard;

(c) whether the Government propose to 
separate the ̂ id a iy  from executive in these 
two hiH districts and bring it at par with the 
restofthecountiy;

(d) if so, wtien; and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAkAANGALAM): (a) As per informa­
tion made available by the State Govern­
ment. the judiciary is not separated from the 
executive in these districts of Assam.

(b) Provisions of the Sixth Schedule to 
the Constitution of India apply to the Admini­
stration of the tribal areas referred to in (a) 
atxiwe.

(c) to (e). No such proposal is under 
consideration at present

DR JAYANTA RONGPI: Mr. Speaker. 
Sir. the hon. Minister has coi^ssed that 
Judiciary is not separated from the executive 
in the hil districts of iCarbi Angiong and North 
Cachar. To the part (b) of my question re­
garding the Govemmenfs poicy in regard to 
non-separation of judiciaiy from the execu- 
tive he has mentioned this.

He has mentioned that ft is a provision of 
the Sixth Schedule which is applicable to the 
administration of these two districts of As­
sam. Here the concerned provision of this 
para four of the Sixth Schedule has clearly 
restricted the District Councils from judicial 
functioning; they can administer the judicial 
functioning only when the cases are among 
the tribals. If one of the parties of the dispute 
is non-tribal. tiie Disstrict Council cannot try 
their case. So. all other cases, where in­
volvement of the non4ribals is there and 
where one of the parties is non-tribal. are 
tried tyy the normal courts.

Even the District Councils could not be 
established in 1951 because ofthe obstacles 
and hindrances placed by the State Govern­
ment So, not a single case of the tribals 
during the last 40 years has been tried by the 
District CoundL So. for ail practical pur­
poses, the judicial functions have been per­
formed by the normal courts sirtce Inde­
pendence. In view of this. I would like to know 
from the hon. Minister, whether he thinks 
that this practice of non-separatbn of judici­
ary from the executive is in vnlatbn of the 
basic principle of neutrality and natural jus­
tice; whether he thinks or not that these 
peopleof the hiH districts of Assam are being 
deprived of thev natural justice because the 
judiciary is not being separated from the 
executive.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: With regard to separation erf Judei- 
ary from the executive, under Artkde 50 of 
the Constitutbn itseV - Directive Principles of 
State PoGcy -  it is clearly lakl down that the 
State wouM and shaB take steps to separate 
the judkaary from the executive in the puble 
senricesof the Unnn. But. in additbntothis. 
the ConstitaJtion itself enwsaged in ttie Sixth 
Schedule and has categorically set out a 
methodotogy by whwh the questkm of appli­
cation of laws of Civil Procedure as weB as 
Criminal Procedure wouM apply in case of 
certam trbal areas which are notified, speci­
fied. This has been done in the frameworic of 
the Constitutbn in the case of trX>al areas 
wheh have got historical background where 
the customs and methods of functioning are
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different from other areas. It is with this 
scheme of things that the Sixth Schedule 
ftself is there. Under Clause 5 of the Sixth 
Schedule, it is categorically laid down that it 
is the Governor who vriB decide on the appli­
cability of the Code of Civil Procedure and 
the code of Criminal Procedure with regard 
to these areas.

With regard to the Government of In­
dia’s overall policy, we are totally in tune with 
it; and we have to be in tune withtt. Under 
Article 50. we believe in the separation of the 
judiciary from the executive; and it iskeeping 
this in mind and applying the recommenda­
tions of the varnus Law Commissions start­
ing from the 37th itself that the Criminal 
Procedure Code of 1974, when it was en­
acted, categorically had divided what iscalled 
the Judicial Magistrates and the Executive 
Magistrates. But the applicability of this will 
depend on the decision that the State Gov­
ernment would take, the Governor wouM 
take; and that is provkied in the Constitutkm. 
There is very little ttial the Unkm Govern­
ment can do in tius matter. Since this is a 
matter w)w:h is quite delrcate, we woukl not 
like to vok» our views what is right and what 
is wrong; and within the frameworii of the 
Constitutnn of India, it is not really properfor 
us to say that it is unfair or fair to those 
specified two distrnts in Assam.

SHRICHITTA BASU: You can very well 
advise the Governor.

DR. JAYANTA RONGPI: I need your 
protectnn. He dkJ not answer my supple­
mentary questnn. I asked categoricaHy 
whether he thinks this is a deprivatnn of the 
people of the two h3l districts d  Assam of 
theirbasRrightsof natural justice. He did not 
reply this questkm.

MR. SPEAKER: You are asking for the 
opinion; it is not given on the Floor of the 
House.

DR. JAYANTA RONGPI: He has mis­
quoted the procedure also. Vfth your per- 
misskm, I wouU like to read out just a few 
lines of para 4 in the Sixth Schedule, k is

deariy mentnned in Paragraph 4 of the Sixth 
Scheduled of the Constitutnn and I quote:

‘‘ 4. Administratnn of justtee m 
autonomous districts and au­
tonomous regk>ns.

(1) The Regbnal CouncS 
for an autonomous 
region in respect of 
areas within such re- 
gk>n and the District 
Council for an autono­
mous district in respect 
of areas within the dis- 
trct other than those 
whk:h are under the 
authority of the Re- 
gbnai Councils, if any, 
within the distret may 
constitute village coun­
cils or courts for the trial 
of suits and cases be­
tween the parties all of 
whom l)ek>ng to Sched­
uled Tribes within such 
areas’

So, my second questnn is, that - as he 
has misquoted the Constitution I am quoting 
H—

MR. SPEAKER: Are you asking your 
second supplementary?

DR. JAYANTA RONGPI: He has mis­
quoted it, that is why I am quoting the Con- 
stitutkm where the provisnn is lakJ down.

MR. SPEAKER: This is not a court of 
law where we are interpreting the Constitu­
tnn. You can put a questnn and get a reply. 
It is for the court to interpret the Constitutnn 
and the law. We do not have the time for that 
purpose here.

DR. JAYANTA RONGPI: For an practi­
cal purposes, the judkaal district coutwOs 
have now l)een governed l>y the tradittonal 
customs or customary laws, h has been so 
since independence. Not a single case has 
t>een tried under the criminal law in the court
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in the distrids of K ^ '  Angbng and North 
Cadiar hiR districts. I  is done by the normal 
courts. This is the only part of the country 
wheie the Deputy Commissioner or the 
Depufy Colector is the Sessions Judge and 
the Judicial Magistrates and the Executive 
Magistrates are alsothe Judicial Magistrates.

M a SPEAKER: Please put the ques­
tion.

DR.'JAYANTA RONGPI: I would like to 
know whether the Government woukJ write 
totheGovemment of Assam that they should 
separate the judiciary from the executive in 
the interests of natural justice.

MR. SPEAKER; This is left to the State 
Government to do iL If you want, you reply to 
it.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: If I may darffy, per chance, If I vok:e 
an opinion, immediately my honourable 
friends on the other side wiH say that I am 
interfer^ with what is called the State’s 
jurisdiction and I am doing what is normally 
caBed, axe to break down the federal struc­
ture within the Constitutnn and they will 
quote the Sarkaria Commission, the Law 
Commisskm and everything. I have sakl 
categorically that the Government is com­
mitted to the Directive Principles of State 
Polky. Wethink, principally that there shoukl 
be a divisKMi between the Judiciary and the 
executive; and nothing more I shoukl say at 
this moment. If I do say anything more, it 
wouU definitely mean stepping on the toes 
of tfie State Government.

SHRI MOHAMMAD YUNUS SALEEM: 
You can issue a directive.

SHRI CHANDRA JEET YADAV: An ex- 
Govemor is advising the Law Minister!

SHRI MOHAMMAD YUNUS SALEEM: 
Underthe Diredive Prindplesyou can issue 
%diraclive.

SHRI CHANDRA JEET YADAV: The 
iW alar'»  very inteKgeiAly trying to evade

the questnn and enunciating the general 
principle.

MR. SPEAKER: Let us be fair to him.

SHRI CHANDRA JEET YADAV: I am 
paying a compliment to him that he is intelli­
gent.

Dr. JayantaRongpi,the hon. Memberof 
the House has brought certain facts and the 
feelings of the people of that area, that they 
strongly feel that the judelary is not sepa­
rated from the executive, and therefore many 
people are not getting a fair justice.

Now this Is an all-India question. It was 
decided in an all-India Judicial Conference 
that this provlston of the Constitution about 
the separation of the judiciary from the ex­
ecutive should be implemented. Now the 
Minister has sakl that it is for the Governor to 
do h. Will the Government advise the Gover­
nor of Assam or the St^e Government of 
Assam, that keeping these facts in mind, 
they may consider this question, at least let 
them consider it and invite public opinion?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I think it wouki not be proper for me 
to say that the Government of India woukJ 
advisa the Governor on this issue. Let me 
categorically say that we would definitely 
communk:ate the feelings of the honourable 
Memt>er and the other Members that they 
are not satisfied with the non-separatbn of 
the judiciary and executive, to the Govern­
ment of Assam.

SHRI MOHAMMAD YUNUS SALEEM: 
Are you satisfied?

SHRI RANGARAJAN KUMARAMAN- 
GALAM: We have categorically stated that 
we are committed to Article 50 of the Consti- 
tut'ion. It is enshrined as a Directive Principle 
of State Polfcy and we are committed to it. 
But, then, H is specifically provided in the 
Constitutnn hself that in so far as the tribal 
areas are concerned an exceptnn wiH be 
made and it would be the Governor, with the 
akl and advice of the Council of Ministers of
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that State also would decide as to whether it 
should apply or it should not apply. And if we, 
in the present scheme of things, in the pres­
ent framework of the Constitution, start giv­
ing directives, we might be sernusly step­
ping on the toes of separation of powers 
between the State and the Centre. I would 
not like to do that.

SHRI YAIMA SINGH YUMNAM; Sir, 
We have just heard from the hon. Minister 
that the people of that area are feeling that 
they are being denied the natural justice and 
thereby they are being treated as second 
class citizen of the country. The hon. Minis­
ter has just said that it has been lakl down in 
the Constitution. My question is, whether the 
Govemment is supporting for putting up an 
amendment to the Constitutton so that this 
separatnn of judicial from the executive can 
be made in the near future.

MR. SPEAKER: He is asking, wouk) 
you like to amend the Constitutk>n to facili­
tate it?’.

SHRI RANGAFtAJAN KUMARAMAN- 
GALAM; Sir, I have understood hisquestkm. 
I wouU like to make it very clear that this is 
not only with regard to two distrkts whkii 
have been quoted here but also this deals 
wkh all the trbal areas whKh have been 
notified. It is not an easy questkm to answer 
straight off hand because there is justffica- 
tk>n in certain other places like in Andhra 
Pradesh.

SHRI S. VUAYA RAMA RAJU: Sir, the 
same system is prevaifing in the scheduled 
dstrKts of Srikakulam, Vizayanagaram and 
Kammam in Andhra Pradesh and the Ex­
ecutive Magistrates are having this judk^ 
powers there. So, will the hon. Minister write 
to the Govemment of Andhra Pradesh also 
asking them to separate the judeial powers 
from the executive.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I will convey the feelings of the hon. 
Member to the Government of Andhra 
Pradesh also.

SHRI IMCH ALEMBA: Mr. Spestor. Sir. 
the questbner has put this que^km in re­
gard to two hin districts consisting of tribal 
areas of Assam. Though it has been pro- 
vkled in the Sixth Schedule. tiR to day the 
District Council has not been vested with the 
powers (rfjudiciaty and is being exercised by 
Executive Head of the distret administra- 
tbn. There are many cases where even 
though the tribals they have peacefuly settled 
cases through customary laws the poice 
had gone again picked up such cases and as 
a result of whnh. k>ts of dissenskMis and 
intertribal feelings have been created among 
the people. Sir. In the case of Nagaland-we 
- even the cases of kPlings. murders and 
certain other arsons are settled by custom­
ary laws and the police do not interfere in 
such cases. S k n il^  the two tribal areas of 
Assam have their own tribal and customary 
laws by which they want to settle cases then 
only shouM ttie p^ce drag these people to 
the normal court of law? After they have 
settled the cases, then they shoukJ be made 
to go to court agam {htempHon^

MR. SPEAKER; What is your questkm 
please?

SHRI IMCHALEMBA: My pomt is
...{kttemjplions)

MR SPEAKER: Not point, put your 
questnn.

SHRI IMCHALEMBA: My question is 
this. As it is already provkted in the Sixth 
Schedule, why til the judkaal poweis
to exercise customary courts laws not been 
given to the District Coundb?

MR. SPEAKER: He has already ghwn a 
reply to this questkm. If tite Minister Hus to 
reply H again, he can do iL

SHRI RANGARAJAN KUMARAMAN- 
GALAM: I wouM Hce to dari^ to the hoa 
Member and repeat once again that it is not 
for the Central Government, under the Sixth 
Schedule, eitfwr to apply or to ensura the 
implemanlatian of the Sixth Sdwduie. For* 
tunately or urfortunatety. urxier the preserU
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sdwms, it is the Governor who shaH noify 
on the aid and advice of the Councti of 
Mnisleis of the said State. And I  the Sched­
uled Triw  Members of Parfiament. who 
representthoM areas.feel differently, i would 
request them to take up the matter with the 
respective State Government and ensure 
that State Governments take actbn.

[Transbtiorii

Tea Estates

•819 SHRIVIIASRAO NAGNATHRAO 
GUNDEWAR: Wi» the lUlinister of COf^ 
UIERCE be pleased to state:

(a) the numl>er of tea-estates in the 
country. State-wise;

(b) the number of skd( tea estates among 
them;

(c) whether the Government propose to 
nationafise the skj(tea-estatestomake these 
viable;

(d) if so. when; and

(e) if not. the other steps proposed to be 
taken by the Government to m ^e these tea- 
estates viable?

[EngSsHi

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMERCE (SHFU P. CHI­
DAMBARAM): (a) to (e). A statement is laid 
on the Table of the House.

STATEMENT

(a) As per the last oompied figures of 1988. the state-wise number of tea estates
registered with Tea Board are as foflows:-

Srafe No. registered tea estates

Assam 848

West B'Tigal 337

Tripura 58

Bhar 4

Uttar Pradesh 31

riimacnai rTaoGsn 1385

Manipur 2

Sidum 1

Afiinachal Pradesh 5

Nagaland 1

Orissa 1

TamiNadu 6802
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State No. ofregisteiBd taa estates

Kerala 4087

Karnataka 16

Total 13578

(b) According to the status paper pre­
pared l>y the Tea Board during 1989-90, 
there were 145 w e ^ and dosed units in the 
country.

(c) There is no proposal to nationalise 
the sick tea estates.

(d) Does not arise.

(e) Revival of the sick Tea Estates is 
primarily the responsftiiGty of the respective 
owners. The Government is operating a 
number of devekipmental schemes through 
the Tea Board for improving productivity. 
Benefits under these can also be availed tA 
by the owners of the Skdc Tea Estates. 
Government have also asked Tea Board to 
motivate private owners of such Tea Estates 
to prepare rehabflttation packages and se­
cure toans for revival of their gardens.

ITranslatkuil

SHRI VILASRAO NAGNATHRAO 
GUNDEWAR; llÂ . Speaker. Sir I woukJ like 
to know from tfie hon. Minisler the poliqr of 
the Government with regard to 40,000 la­
bourers rendered unempbyed and are on 
the verge of starvation as a result of suspen- 
snn of production in tea gardens due to 
ULFA movement in Assam; and the meas­
ures Govt, propose to take to restart the 
pioductnn in tea estates?

lEngBshl

Sm \ P. CHIDAMBARAM; Sir. this 
questkm concerns the sick taa-estales. I 
assume the hon. Member's supplementary 
relates tosick taa-estales. As far as sick tea-

estates are concerned, Assam has got 61 
weakbrcfcjsedtea-estates. in 1989. aStatus 
Paper was prepared for kfentifying the rea­
sons for sickness. Based on the reasons of 
skduiess, the Tea Board has been directed 
to ask each one of these tea-estates to work 
out rehabilitatkm packages. The Tea Board 
is w9ling to help them, rehabSitate them­
selves. If the present owners are not in a 
position to rehabilitate their tea-estales tak­
ing advantage of any of these programmes, 
the best course would be to dispose of their 
estates because there are a large numt>erof 
estate owners and tea companies who are 
willing to take on additbnal land for develop­
ing tea-estates. If any partknjiar tea-estate 
wants to avail of these rehabilitatnn pro­
grammes that we have laurx:hed, I am wflfing 
to ask the Tea Board to kx>k at it dosely and 
help them refiabilitate themselves.

[Tfanslation]

SHRI VILASRAO NAGRATHRAO 
GUNDEWAR; Mr. Speaker, Sir, out of these 
tea estates; there are some sick tea estates 
and the nun4>er of sKk tea estates is in- 
creasingduetoULFAmovement What steps 
are being taken by the Govt, in this regard?

[EngBsHi

SHRI P. CHIDAMBARAM; Sir. it is not 
conrect to say that they are in large numbers. 
Out of 13578 Tea-estales which are regis­
tered, 145 h »w  been declared to be sick. 
These are private tea-estates. lis  raaHy for 
the private owners to take steps to avail of 
rehablilatkm packages. We ate wiing to 
help them, rehabiftatetfiemseives. Bul,1hey
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must come forward and take advantage of 
ttw programmes.

SHRI NANI BHATTACHARYA: Sir. tlie 
Minisler has given the number of tea gar­
dens as 13578. Where from (M he obtain 
this figure? Within this figure there are a 
quite a large number df tea plantations 
comprising an area varying from 1 hectare to 
5-6 hectares. So. tiiey cannot be called tea 
gardens, fheiehasbeenamushioom growth 
in the plantations recently because of the 
expanding international market and price 
that the industry fetches. Even then it cannot 
becaBed tea gardens. They have no factory, 
nothing of the sort Part b of my question is 
whether the Govemment is prepared to 
rehabflitate these sick and weak gardens by 
taking over the management through or- 
ganisatkMis like Tea Trading Corporation 
and something Ike that, and encourage co­
operative of the tea trading workers with full 
support to the workers’ efforts in various 
respects.

SHRI P. CHOAMBARAM: Sir. I am 
grateful to the hon. Member for raising this 
questkm. As regards part (a) of the questun. 
the figure of 13.578 which I gave is based 
upon the proviskm of the Tea Act which 
requires registratkxi of every tea estate by 
the Tea Board. This numtwr is of the tea 
estates registered with the Tea Board and I 
like to believe that it is a correct figure.

Many of these tea estates do not have 
factories because they requirealaige amount 
of investment But the practk» is for tea 
estates to share a common tea factory and 
many tea estates which have afactory, make 
available their capacity to neighbouring tea 
estates on lease basis. I do not think that 
they become snkonV because they do not 
have the factories. The reasons that are 
klentified. based on the study done in 1989, 
are:

1. Management defkriency;

2. Fnandal stringency

3 . Lad(ofteGhnkalknow4iow

4. Disturbed Istow-management 
relations

5. Fkwds and sol erosion

6. Ownership disputes

7. Cortfinued lack of devetopment 
activities.

After kientifyir  ̂these factors, we have 
worked out a rehsMlitatbn programme. We 
have written to each one of these estates to 
come and take advantage of the pro­
grammes. We are willing to help each estate, 
by way of rehabifitatnn programmes, to meet 
the partknilar problems of each estate. 
Cooperatisatnn is one solution. But I may 
also ten the hon. Members that ten weak 
gardens have already been taken over l)y 
the cooperative societies in Tripura If more 
tea gardens want to take advantage of the 
rehabilitation programme and form coopera­
tives. I am willing to help them form these 
cooperatives.

SHRI NANI BHATTACHARYA: Actu­
ally. Sir. the Minister shouM clarify certain 
things. This is a very important question. Tea 
industry is one amongst the few top most 
foreign exchange eammg industries. There­
fore, it is a very important industry. You 
know. Sir. that they have got the market, 
both internal and extemaL There has been a 
mushroom growth of small and petty tea 
gardens with five hectares, six hectares. 
They cannot be called tea gardens, even not 
according to the statement of the Tea Board. 
In most cases, I know the South India's 
positkx). I know the positnn of the recent 
mushroom growth of tea gardens which is 
taking place in Tarai area of Darjeeling dis­
trict, including West Dinajpur. They cannot 
be called tea gardens. They are only single 
man'sprivate ownership, not even joint stock 
companies. So. I wanted to know that to 
save the industry, what is the Government 
contemplating. This was the latter part of my 
question which the hon. Minister has not 
answered. But so far as the figure is con­
cerned, he wil have to ask the Tea Board to
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revise the isi which he has obtained from the 
Tea Board.

SHRIP.ailDAMBARAM:Sir.sinc8the 
hon. Member presses his point vehemently 
and I have g r ^  respect for the hon. Mem­
ber, I w i ask the Tea Board to verify the 
number once again.

SHRIP.C.CHACKaSr.there are more 
tlian four thousand tea estates in Kerala, 
second only to Tamil Nadu. Out of these four 
thousand and odd tea estates, more thai 
one thousand tea estates are either dosed 
or are on the verge of closure. That is not 
reflected in the status paper prepared by the 
Tea Board on the b a ^  of which the hon. 
Minister tias answered the question here. I 
may mention that especially after the price 
hi(e of tfie fertisers. it has become uneco- 
nomicaL WH 0)e Government take up the 
matter with the nationalised banks and other 
financial institutions to give top priority treat­
ment for the revival proposal of the tea 
estate? A veiy low priority is accorded to the 
revivai proposal of tea estates. Also, wPI the 
Government oonsidertoffirecttheTea Board 
to introduce re-plantation scheme on the 
same as that of Rubber Board for the 
re-plantation of the old tea estates?

SHRI P. CHDAMBARAM: Sir, the hon. 
Member is presenting a rather alarmmg 
picture in Kerala. According to our figures, 
there are only 11 tea estates which are 
registered as weak or sick. The total number 
of tea estates in Kerala is 4,087. T h ^  are 
very smal estates. I attended ttie meeting of 
United Planters’ Association of South India 
three days ago. I met a large numtier of 
growers fiom Kerala and their mood is up­
beat This year the south Indian tea produc- 
tkm is exp^ed to be 8 per cent ttian 
last year. I do not share the pessimism of the 
hon. MenAier. f  there is any paiticular prol>- 
lem i am wiing to dtecuss with Mm. If any 
particular estate is requirfaig rehabffitation. I 
am wMng to took into that But the mood in 
the south imfian tea industry is very upbeat 
SBid their productkm is veiy high.

SHRI KABHiORA PURKAYASTH. Sir. to state:

the tea industry is the biggest fbtimgn «•  
change earning industry in Assam. t(nfortu> 
nately this industry is becoming weakl̂ rdiqr 
tiy day for different reasons. This is evl^ett 
in the whole of Assam and in particular in tfie 
Barak valley. The Assam Tea Corporation 
has taken over the managemerA of several 
tea gardens. Unfortunately the A.T.C. man­
aged tea gardens are going down, day by 
day. One tea garden - Pathku Tea Estate - 
which is situated just on the Bangladesh 
border was taken over t>y the Assam Tea 
Corporatbn a few years back. Now the 
conditnn of this tea garden is such that it is 
gomg to be ctosed down. There are other tea 
gardens in Barak valley and other parts of 
tira State which are going to be ctosed down. 
May I know from the hon. Minister as to what 
measures the Government is contemplating 
to take to help those tea gardens wrttch are 
weak. Even tfx>se gardens which are under 
the Assam Tea Corporatkm are also gradu­
ally deteriorating, viftiat is the Government 
proposing to do in such a situation to he|p the 
industry?

SHRI P. CHIDAMBARAM; Sir. accord­
ing to my figures, the Assam Tea Corpora­
tion owns 14 tea estates and is managing 
one tea estate. If some of these are sick, then 
it is for the Assam Tea Corporatton aridythe 
Assam Government to k)ok into the reasons 
for SKkness and rehabilitate them. Speaking 
on behalf of the Government of India and the 
Tea Board, we are willing to help every tea 
estate which is sick and which needs a 
reh^ttation package. We have worked out 
a rehabH&ation package and I am willing to 
help anyone including the Assam Tea Cor- 
poratkia but this question must really be 
addressed to the Government of Assam to 
take advantage of the rehabifitatkm pro­
gramme and spend some money to improve 
the management and also bring ttie Assam 
Tea Corporation to book if there is any pnb> 
lem.

Export of Iron or* to Japan

*820. SHRISHRAVM4 KUMARPATEL 
Will the Minister of COMMERCE be pleased
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(a) whettMT the Union Government 
propose to scale down the export of iron ore 
to Japan;

(b) if so, the delaib therecrf and the

(c) the reaction of Japan tfiereto; and

(d) the total requirefflent of iron ore by 
the sponge and pig iron plants in the country 
and the avaitobility thereof?

THE MINISTER OF STATE O n U E  
MINISTRY OF COMfUIERCE (SHRI P. CHI­
DAMBARAM): (a) to (d). A statement is laid 
on the Table of the House.

STATEMENT

(a)to (c). Exports of iron ore to Japan l>y 
Myrrc and KIOCL are being effected as per 
the piDvisionsaf the iilemorandum of Agree­
ment signed with the Japanese Steel Mills in 
October, 1990wiuch provides for a range of 
the minimum and the Maximum quantities to 
be suppled for a period of five years com­
mencing Apr! 1991. Actual tonnage and 
price are to be decided every year. The 
quanlSy contracted for export to Japan for 
the yew 1991-92 from different sectors is 
12^ mMon tonnes, in addition to this quan­
tity. iron ore of Goan and Redi origin will 
continue to be exported as per the existing 
anangements. The commitments in respect 
of these contracted quantities are expected 
tobefuKled.

(d) The total requirement of iron ore for 
sponge and pig iron plants in the country for 
1991-92 B estimated by the Department of 
Steel to range from 2.396 to 2.796 million 
tonnes and same is being met indigenously.

SHFU SHRAVAN KUMAR PATEL: Sir, 
ttiere are reports that tite Government feels 
ttiat tfie export commitmenis of iron ore to 
Japan needs to be scaled down by at least 
one mlion tonnes against the commitment 
of 45 miffion tonnes in view of the mush- 
Rwming growth of sponge and pig iron pn^ 
®c*s in and around VisakhafMtnam and

Ittadhya Pradesh. May I know whether it is 
the Government’s policy to give a thrust to 
develop the steel industry which is in a 
tMJoyant place so that the country can export 
finished steel items rather than iron ore and 
if so what steps have been taken in this 
regard and what is the decision of the 
C.C.P.A. in this regard?

SHRI P. CHIDAMBARAM: Sir. I can 
hardly disctose any dedslon of the C.C.P.A. 
unless and until the Government taken a 
decision. I think the hon. Member is refening 
to the Bailadilla ore because he menttoned 
the figure of 4.5 million tonnes. This is based 
on annual contract. The contract for the year 
1991-92 was entered into on the 7th Febru­
ary. 1991. during the tenure of the previous 
Government When the time comes to make 
the next annual contract. I shall keep e«̂ ery 
suggestion in mind.

SHRI SHRAVAN KUMAR PATEL: I 
asked about the policy of the Government, 
whether the Government has got the inten- 
tbn to manufacture steel instead of export­
ing iron ore.

SHRI P. CHIDAMBARAM: Sir. we wel­
come the establishment of more sponge iron 
and pig iron plants. I believe the Minbtry of 
Steel has already made the policy announce­
ment in this Iwhalf and if any one sets up a 
sponge iron or a pig iron plant, iron ore will be 
made available to those plants. We have 
enough deposits of iron ore and Indian steel 
makers will not be deprived of iron ore. 
(Intempthns)

[Trartslatton]

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, the iron-ore being exported to 
other countries is five times more than what 
is required in our own country. It is of great 
concern that there is a vast difference in the 
prices of Pallatised iron and steel iron and 
we will continue ot export this valuable item 
for five years as per agreement Through 
you, Sff. I would like to submit to the hon. 
Minister that the price of the iron ore we get 
from export, is very tow as compared to the
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prices of pollatised iron and steel iron.

MR SPEAKER: JaAla ji. put your ques­
tion.

SHRI SATYNARAYAN JATIYA: Mr. 
Speaker, Sir, througli you, 1 would like to 
knowfiom the hon. Ministerthe difference in 
the prices of iron-ore. palatised iron, steel 
iron and the steel we import.

[EngSsli

SHRI P. CHIDAMBARAM: Sir. the 
questnn is on exports. I wil give him the 
figures which I have, if he raaly wishes to 
know the details about iron ore, the question 
shouM be addressed to the Steel Mmistiy. 
But I wa give you the figures whkdt I have.

According to my figures, requirement of 
ton ore by pig iron f ^ t s  and sponge Iron for 
1991-92 is as foHows:-

Pig iron 

Sponge iron 

Total:

0.296 milKon tonnes 

2.484 milTion tonnes 

2.780 million tonnes

This is the requirement of the toti! iron 
ore. In the Bailadila sector the total require­
ment is 1.30 milinn tonnes.

SHRI SATYNARAYAN JATIYA: What 
about the cost? {Intenvpthns)

[Translation]

SHRI AYUB KHAN: Mr. Speaker. Sir. is 
the hon. Minister aware that tungsten iron is 
exported to other countries? If so, whether 
the requirements of our own country are 
being met; and if it is not adequate to fulfil 
these requirements the Minister may kindly 
tell how much it falls short and whether our 
defence requirements of tungsten iron are 
being met.

[£ngfe/4

SHRI P. CHIDAMBARAM: Sir. I have 
no informaton stout the tungsten iron. I 
have to conect the information.

SHRI VUAY NAVAL PAUL: Sir. my 
information is that Japan is having some 
future plan. They aredumping coal inthe sea 
so tftat when the coal deposits are exhausted 
in th* country of origin Japan w i be able to 
utils* the coal so dumped in the sea. Is it a 
fact that Japan is trying to purchase more

steel than currently required by them so as to 
be used in future ans we are exporting extra 
quantity of steel? I wouU Ike to ask the 
Minister whether instead of exporting extra 
steel to Japan he will try to export agrk»ltural 
products.

SHRI P. CHIDAMBARAM: Sk. the 
questkM) relates to the export of iron ore. We 
have a mix of iron OTjBS in this country. Some 
are of k)werqualKy and some are of higher 
quafity. Now. the questnn arises realy be­
cause of Bailadila. In BaKadila what is found 
is ‘plus 65 percent FE*. whereas the ferrous 
content is 67 per cent. We have a large 
amount of other iron ore deposits which have 
a k>wer ferrous content of 62 per cent what 
has been agreed to between the Govern­
ment and the Japanese is that we wH export 
to them a mix of iron ores. A five year 
agreement was entered into in October 1990 
and the annual contract was made on
7.2.1991 durfeig the tenure of the previous 
GovemmenL Fortunately. K (^ves us the 
flexibility to decide about the quantity and the 
price every year. As I saU. all suggesttons 
made and al relevant oonsideralions w l be 
kept in mind when the time comes to make 
the next agreement Ido not wishtofind te ll 
with anyone tor makkig the agreement in the 
past. But I want to make it dear that the 
iaOiMmanl «ms signwl on 7.Z1991 for Ihe
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y w  1991-92. I «rii certainly kesp every 
aipectiti mind whila we deckle about the 
agteement for the next year.

[riansCatibfl]

SHRIOAU DAYALJ08HI: Mr. Speaker, 
Sir. I wouU i<e to know fiom the hon. Minis­
tar whether it is true that iion-ore is exported 
at cheaper rates and steel is tieing imported 
Ihm  Japan at higher rates. He may also tel 
ustheprice we get from export of bon ore per 
tonne and the prk». we pay for importing 
steel per tonne. When India itself is in a 
podtkm to manufacture steel by what time K 
wil become self-reliant in this regard?

\En gm

SHRI P. CHIDAMBARAM: Sir, the last 
point about self-sufficiency of steel sfnuld 
be addressed to the Mnistry of Steel I am 
sure they win darify the hon.Member*spoinL 
As far as the export of iron ore is concerned, 
from BailadOa sector, we export at the rate of 
25.90dollars per tonne for lumps. This price, 
of course, indudes the transport cost from 
Baiadila mines to the port aifid for the do- 
mesik: manufacturer. It is soU approximately 
at RS.200A per tonne. These are aspects 
whKh must tie taken into account whOe 
dedding ttie price. As I said earlier, this 
agteement for 1991-92 was made on 
7.2.1991.1 shall keep every asped in mind 
induding the pitoe. tfw com pai^e advan­
tage of export prx» and tfie domestk; price 
and the benefit of vakie addHkm when we 
dedde about the next year's contract

DR. (SMT.) K.S. SOUNDARAM: Sir, 
Hiere is shortage of pig iron supply to Ta n l 
Nadu. So. I wouM ■ «  to know from the hon. 
MMster whsther the Government will take 
any step for unManuplad supply of pig iron 
toTamlNadii.

SHRI P. CHIDAMBARAM: Sir. the 
quar t onot shortage of pig irontosome steel 
m l in Taml Nadu shouU be addressed to 
A * MWMy of Slael and linea and they w l 
ifoy will Miequeillun.lamde«ing only wMi 
iM a q m to fim o m .

SHRI K.P. REODAIAH YADAV: Sir. the 
Government had entered into an agreement 
with Japanese firm ki October. 1990 and 
they had entered into another agreement Ml 
February. 1991. Whal is the rate titat was 
contracted h  October. 1990 and what Is the 
ratethat was contracted in February. 1991 ? 
I wouU abo ■ »  to know wheltier the Gov­
ernment of India is gettkig any increase 
every year wlien tfiey export inn ore to the 
Japanese firm. Then, wfiot is tfie diference 
l)etween 1990 and 1991 agreements?

SHRI P. CHIDAMBARAM: Sir. m Odo- 
lier. 1990what was entered into was isafive 
year Memorandum of Agreement, an um- 
Iwella agreement. That provides for export of 
iron ore from tfie ports of Vishdcap^nam. 
Madras, Paradeep, Kudremukh and New 
Mangsdore and tftey give a range of quanti­
ties to be exported to Js9>an in fines and 
kjmps. The Annual Contrad is the conlrad 
whch fixes the prk» and tfie quantity. That 
annual contrad was entered intoon 7.2.1991 
only for the year 1991-9Z Under that annual 
contract, as I sakl earner, we wil be export­
ing to Japan h  1991-9^ 5 mafion tormes 
from Baiadia, 2.50 miffion tonnes from Bei- 
lary-Hospet. 1.70 miliion tonnes from Bara- 
jamda, 9 milfion tonnes from Goa, 3.15 mi- 
Gon totmes from KIOCL and 0.16 mifion 
tonnesfrom Redl This is what we wffl export 
But the price as fixed for Balaifla whKh is 
the best ore is $ 25.99 per metric totme for 
lumps and $ 20.99 per metric tome for the 
fines. As for as the next year is concerned, I 
do not wish to disdose my hand. I want to 
keep this for the ne^jfiatkms. R wH not be 
proper, at this stage, to ask me to disclose 
what prfoe we wH negotiate. But I wH keep 
every suggestKMi in my mind and I w l en­
sure that the best advarAage is secwed for 
India wiM i the parameters of the five-year 
agreement But let me say bidfo has the 
absokte Hwrty to negotiate and fsc fhe 
<yjantliy and the prfoe. We have not been 
boundfbranthefiveyeais. We have entered 
into an annual contract, on quanti^ and 
prke.

SHRI CHANDULAL CHANDRMCAR: 
Slr.lheiRin-oraorBaslarhasgalawaiyhjBh
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ooiiant of ipon. It is one of the rarest in the 
woild. but the price fixed at this moment is 
Mli«mei]f very low. Isthe hon. Ministerthink-
ing of increasing ttw price as soon as pos- 
sUe? f  it is not sa please don't set il at so 
bwaprioe so that our own steel plants which 
m  coming up today can made use o( ft. For 
example there is the BhSai SteelPlant. II has 
got ori^ 4.5 ffllion tonnes of ton-ore now. It 
is going to touch the 10 miliGn tonnes mark, 
k has got high content of inn ore. Unless we 
get high prkM. wiH ttie Minister think of slop­
ping ttie seSng of iron-ore abroad? Rather, 
it can be consumed and produced in our own 
country.

SHRI P. CHIDAMBARAM: I am keeping 
many th ii^  in mind. I wouU appeal to hoa 
Merribsrs not to force me to discfc>se these 
things. These are matters to be negotiated. 
You can rest assured we wfl secure for India 
die best advarrtage keeping in mind the 
quantity fcir export and the quantity for 
domestic consumption.

SHRI CHANDRA JEET YAOAV; Sir, 
faitunately India is one of ttie few countries 
in the world wliich has got one of tfie largest 
irotMMB deposits. But k does not mean that 
our iron-ore shoiAl be sold ̂  a throw away 
price. Wniat we are getting as $ 25 per metric 
tonne. indwSng the freight rale from the 
mines totheport.isathrowawayprioe. Isthe 
Mncster aware erf this fact flial as back as 
ISTA'TS adedskxi was taken tftat we wouW 
not export iiort-ore but rather we wouU iw  to 
export ironiwllets. pig-iron and sponge-iron 
so that we oouki have much higher and 
baiter prices? WM the Mhistor t ^  up this 
issue betare exporting the ironKHe in such a 
big quanti^ I am toM the Japartese are 
dumping it b) the see. because tfiey do not 
hoM ironore,they w9l use ilior the coming 
years as they are purehasing M at such alow 
price.

SHRI P. CHDAMBARAM: Sir, I am 
awareoftfMmallerswhkhtfwhorLiyiember 
SlMi Chandra Jest Yadav has expressed. I 
am anMaiv of a number of other factors abo. 
lean only MMmllishomurablaHausethat 
1 « ■  anaum lhal ttw baal advantage is se­

cured for India. I do not wish to crUdaewhal 
has happened, lam only pointingoutthallha 
agreementenlered intoon 7.2.91 isanamual 
agreement vald only for 1991-92. We ara at 
ibeny to deckle to sel or not to sel. tfie 
quantity and the price I wai keep every eug- 
gestkm in mmd every factor in mind when the 
time comes for the next negodatkm.

[TranslaHorii

Penston to Ex-aervicemen

•aZZ. PROF. PREM OHUMAL: 
SHRI ANAND RATNA 
MAURYA:

Win the Minister of DEFENCE be 
pleased to state:

(a) tfie number of ex-servnemen in the 
country. Stale • wise and the total amount of 
pensnn being paki to them;

(b) whether there are ex-servicemen 
who are not gelling any penskMis; and

(c) i  so. the number of such ex-service­
men. Stato-wise?

[EngBsNi

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND MINISTER OF STATE M 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNAKUMAR):(a)to(c).Astatementis 
laid on the Table of the House.

STATEMENT

Verified figures of the nuntber of ex- 
Servicemen in the courlry are not avaUble. 
The total number of Armed Force pension­
ers in theoountiy is 11.00.180. asperdeti«B 
in Annex'A*. The totsri amount of pension 
pakI to them during 1990-01 was apprax 
Rs.11054

2. Statistics regardbigthanumbarafaK- 
Serviceman who ate not in racaipl of pan-
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sions «•  not maMained. Ex-Servioemen tions or have received lump sum gratuky in
wfiotiave not rendered the minimum pen- lieu of monthly pension etc. are not entittad
sionafale service as perthe Pension Regula- to receive pension.

ANNEX *A‘

Statemont Showing State-Wis*f Number of Ex-Semoetnen Pensioners

1. U.P. 2.10,757

2. Bihar 3031

3. Orissa 8,743

4. West Bengal 39,464

5. M.P. 24,266

6. Meghalaya 1.968

7. Assam 17,116

a. Nagaland 8

9. Manipur 2.070

10. 1.40.629

11. *a-------tisfyana 1,10,065

12. HP. 47.355

13. Rajasthan 82,143

14. J& K 3 8 3 5

15. Chamfigarh 5,600

16. Dottii 2 3 3 8

17. Maharashtra 96,768

18. Gujarat 5,863

19. Goiai 550

20. TamlNadu 66,767

21. Andhra Pradesh 38.158

22. Kamalaka 30.154
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23.

24.

Kente

Ponificlwfiy

79,128

514

Total:' 11.00180

[TfansfalKMj

PROF. PREM DHUMAL: Mr. S p e ^ . 
Sir. Ilw figures givan by tiie hon. Mmister in 
regaidtothenumborofEx-seivioemenremal 
that he does not possess verified figures. I 
wondfirW V I f iii  wKr M# 1 WWW MfV
Govemment would do w e f^ o f Ex-service­
men. Part (a) of my question is wlielher tlie 
Government proposes to tal«e measures in 
ftiture to madce ttie infoimaiion in regard to 
Ex-eervioemen avaiaUe at the time of cen­
sus so that the cases of those widows wtK) 
do not gel pension are settled. Part (b) of my 
question is whether ttwGovL willoonsiderto 
give emptoyment in para mitary forces on 
priority taste to such Ex-servicemen win 
liave not been aUe to complete the ful term 
of their service due to unavalable drcum- 
stances.

[B ig m

SHRI S. KRISHAN KUMAR: Sir. the 
^}ure 11 lakh given is the number of peiv 
sioneis. The numt)er of ex-servicemen is 
about 43 laktis as per ttie statistics ooNecled 
from the State Governments. We liave. from 
tfw Defence Mmistry. requested information 
on ex-servioemen to t>e added, to tfte ques- 
Honnare used during the census. Tliey have 
done that We hope that the certsus figures 
Mil be available very shortly and then the 
exact figure of ex-servicemen wtl tie known 
tous.

As regard the latler para of the supple­
mentary, I can only say that the request can 
be considered on ments.

WRITTEN ANSWERS TO  QUESnOHS

[E n gbli

PrivaUsattonofNTCMHIs 

*817.SHRIM.V.CHANDRASHEKARA 
MURTHY: W IHw  M M rtvof TE X TIE S  be 
piMMdtoaUla:

(a) whether there is any proposal re* 
ganfing privatisalion of some of Hie texHe 
mils wfiich are at present under the National 
Textie Corporation;

(b) K so. the detaHs thereof; and

(c) the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. Sir.

(b) and (c) Do not arise.

Common Examination for Recruitment 
of Probationaty Officers in NattonaBaed 

Banks.

* 81& SHRI RAM NARESH SINGH: 
W « the Minister of FINANCE be pleased to 
state:

(a) tlie number of examinations con­
ducted separately in 1990-91 for recruitment 
of Probationaty Officers in the diferent na- 
ttonalised banks;

(b) the expenditure incurred on con­
ducting tfiese examinations;

(c) whetherthere is any pioposal to hoM 
a common ncaminatkMi for recruitment of 
probalkinary officers by al the nationafised 
banks, and

(d) 0 so. the details thereof?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI OALBD 
SINGH):(a)AooaningtotheMonna8onta-
COlVM IfOllltM IM  oSfiOnil hiOMCWIIOCfllW 
ntftnf whorfffTuriloffir^ff lof VMfiotMi
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Mtfomfsad banks, seven of ttwm had oon- 
duded eigM eaiaminalions for lacnHtment of 
oliioeis during Hie year 1990-91.

(b) Rs. 221 croras.

(c) No. Sir.

(d) Does not arise.

Refksment Benefits to GIC EmployMS.

* 821. SHRt P.C. THOMAS; Win the 
Mnister of HNANCE be pleased to state;

(a) whetf«er there is a proposal to intro- 
duce pension scheme for the employees of 
the General Insurance Corporation (GIC);

(b) if so. the detais thereof andinot. the 
reasons ttierefor; and

(c) the other retirement benefits being 
given to the GIG employees at present?

THE MINISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI DALBIR 
SINGH); (a) and (b) No. Sir. As tfie employ­
ees of the General Insurance Corporation 
areentiliedtooontributorypfovldentfund.it 
is not considered feasUe to give them the 
benefit of pension scheme also.

(c) The other retirement benefits given 
to them are— gratuiy. provident fund and 
leave encashment

Export Target.

*823. SHRIDHARAMPALSMGH 
MALRC;
SHRIGANGAOHARA
SANIPALU:

Vm the MWster of COMMERCE be 
pieasad to state:

(a)«waKpoittaigstfb(edfor1991-92in
Iwimofdolars;

(b) tfie steps proposed to be taKen to 
achieve the same;

(c) the export taiget for agricultural 
commodities during the above period; and

(d) the steps proposed to be taken to 
increase the share of agriculture based in­
dustries In tlw total exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (c) The Minis­
try is preparing an «cpoft taiget for 1991-92 
taking into conskieration m a ^ dianges in 
worid economy, trade reforms announced in 
the months of July and August 1991. otiier 
economk: reforms and severe constraints on 
trade which stiH persist mainly in temis of 
import avaiabity and credit restridRNis. The 
target exercise conducted by the Mmistiy 
involves intensive diabgue at commodly 
group/sedor-level wrih-various Export Pro- 
motkm Councils and autfmrities. Thetaiget 
wai be announced as soon as the exeroise is 
over.

(b) and (d) The Government introduced 
a package of trade policy reforms m July and 
August. 1991 aimed at strengthening fficport 
incentives, eiminating a substantiad vokmie 
of import Gcensing and optimal import com- 
presskx). REP icenoesltave been leplaoad 
by a new instrument named EXM Scraps. 
The bask: rale of 30% f.ab. vakie at whkdt 
EXiyi Scrips are issued w l be an added 
incentiva to the exporters of primaiy agricul­
tural commodilies, as the Import MensMy of 
these oommodiies is quite kiw. Toencour- 
age export of value-added agriculurai «c - 
ports, the trade poicy pnwkled for grant of 
additional EXIM S c i^  endllemenl of 10 
peiceniage points, taking EXM  Scrips late 
to 40% f.oi>.vakie ter certain vahie added 
agriculurai produds. CentralBudgel1991- 
92 has granted duty oonoessKMis on import
oi slaughter house equymani to encourage 
ttiportofvakia-added meal and meat prod-
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lids. For expoft promotion. Commodity 
Boaids/Aiittnriies paiticjpala in trado fairs 
oiganised by the Trade Auihorily of 
India. Deiegations are also sent abroad with 
a viewtolioost our exports. Sinoeexpoitis 
Inked with the production, measures to in­
crease production through planned schemes 
as approved by the PlanninB Commission 
are undertaken t)y the Commodity Boards 
and Auilwtities.

PubaeSador Banka

*824 SHRiV.SOBHANAOREES- 
WARARAO VAODE; 
SHR1M.V.V.S.MURTHY;

WatheMMsterofFMANCEbe pleased 
testate:

(a) whettier some pubUc sector l>anks 
are functKMiing without fuH boards for a long 
ima;

(b) iso.thedetaisthereof.bank-wise;

and

(c) the steps tsdten w  proposed to be 
taken k>y the Government to flB up the vacan­
cies?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a)to (c) The Boards of Drectorsof 
public sector t>anks are continuous entities 
and vacancies that arise are fiRed up from 
time to time. The position relating to vacart- 
cies of wlwle time directors, non-ofliciai di­
rectors and employee directors on the Cen­
tral Board of State Bank of India and 20 
nationalised t>anks is given t>ank wise in ttie 
statement at Annexure. In the case of 7 
associate lianks of State Bank of India, only 
the emptoyee directors are appointed l>y the 
Central Goverrunent and the vacancy posi­
tion in respect of this category is also given 
in the attached statement

2. Government have already initiated 
necessary steps to fiH up the vacancies.
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IWMofintarwftonDflpQSits wRhPoct 
Officm.

* 825. SHRI PRATAPRAO B.

(b) if so, th« details tlwraof; and

(c) if not, the reason s tlierefor?

BHONSLE: WiUtheMlnistarof FINANCEbe 
pleased to stale:

(a) whether the Government propose to 
revise the rates of Interest on deposits made 
with post offices as in the case of banks;

Post (Mce Tune Deposits

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) to (c): It has been decided to 
Increase the rates of interest on Post Office 
Time Deposits and Post Office Recurring 
Deposits with effect from 1.10.91. DetaHs 
ate indicated below:-

Period of deposk Alato of interest per annum- 
compounded haV-fearfy.

1 Year 10%

2 Years 11%

3 Years 13%

4 Years 131/2%

Post Office Rectarir^ Deposits
13.5% compound, at quarterly rest
Necessaiy notifications in this regard have been issued.

[TanslaUo/i

Export of iMther Goods.

*826. SHRI BHAGWAN SHANKAR 
RAWAT: Will the Minister of COMMERCE 
Iw pleased to state:

(a) the quantity and value of leather 
shoes, shoe uppers and other leather goods 
exportedduring1988-89.1989-90and 1990- 
91. separately;

(b) the amount of foreign exchange 
aamed thereby:

whether there Is any proposal t o

encourage the ejqx>rt of leather shoes in­
stead of shoe uppers; and

(d) if not. the reasons therefor?

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEEO) (a) and (b) The value of 
exports and hence foreign exchange earned 
of leather foohivear (Which includes leather 
shoes besides all other types of Jeather 
footwear for Ladies, Gents and Children), 
footwear components (which inchjdes mainly 
shoe i4>pers and a small quantity of other 
leather cut components) and other leather 
goods during the period 1988-89,1989-90 
and 1990-91 were as foBows:
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(in Rs. aoias)

S2

1988-89 19 89 ^ 1990-91
(Piov)

Leather Fbotwew 130.20 171.40 210.44

Footwear Components 425.60 518.20 609.96

Other Leather goods 357.70 6^.70 987.80

Quantitative figures of exports are not maintained.

(c) and (d) Government are conscious 
of the need to encourage exports of leatiier 
shoes and have taken steps towards th» 
direction.

[EngBsH

illegal Cultivation of Opium and canna­
bis

‘827. SHRIRAMESH CHAND 
TOMAR:
SHRI VIRENDRA SINGH:

WilltheMinisterof FINANCE bepleased 
to state:

(a) whether illegal cultivation of opium 
and cannabis is being done in the various

(b) if so, the total acres of land under 
Blegal opium and cannabis cultivation iden­
tified and destroyed by the Narcotics Control 
Bureau during 1990 and 1991 uploJuly31. 
State-wise; and

(c) the number of persons imprisoned 
and fined for such illegal cultivation?

THE milNISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c) Cases of legal 
cultivation fiave been detected in lemoia 
areas from time to time. The Naioatlcs 
Control Bureau with the assistance of other 
enforcement agencies have identified and 
destroyed illegal cultivation of opium poppy 
and cannabis plants during the years 1990 
and 1991 (Upto July) as given in the tafaie 
bebw:
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RsvbikMi of Pay Scates of OfHears of 
BoitiliayPortThist

*828. SHRl MOHAN RAWLE: WiO tho 
Minister of SURFACE TRANSPORT be 
pleased to state;

(a) whether the pay scales of officers of 
the Boml>ay Port Trust have not'fieen re­
vised;

(b) whether these officers have also not 
been given the benefit of pay scales of the 
Fourth Pay Commission;

(c) if so, the reasons therefor, and

(d) when the pay scales of the officers of 
the Bomt>ay Port Trust are l i ( ^  to be re­
vised?

THE MINISTER OF STATE OF THE 
Mlf^STRY OF SURFACE TRANSPORT 
(SHRIJAGDISHTYTLER)(a)Thepay scales 
of the Officeisof Bomb^ f*ortTrust and an 
other Major Ports were last revised for a 
period of Tive years w.e.f. 01.08.1982.

(b) and (c) Bomt)ay Port Trust is an 
autonomous b (^ . Its pay structure is differ­
ent from that of the Central Government. It is 
therefore, not covered t)y the recommenda­
tions of the Fourth Pay Commission.

(d) The recommendation of the Comr 
miltee set up for the Pay Revision of Class I 
and II Officers of Ms^r Port Trusts Dock 
Lstour Boards are under examlnatioa

Ei^ansloh PtanfbrM FT

*829. ^ R i  V.S. VUAYARAGHAVAN: 
Win the Minister of TE X tn fS  be pleased to 
slate:

(a) whettrarth^ has been any increase 
in the expcMt of teMHes after the establish­
ment d  th* Nafonal htttitiila of Fashion

Technology;

(b) If so, the details thereof;

(c) whether the Union Government have 
any plan for expansion of this institute; and

(d) if so, the detadls thereof?

THE MINISTER OF STATE O F THE 
MINISTRY OF TEXTILES (SHRl ASHOK 
GEHLOT): (a) and (b): National Institute of 
Fashion Technology (NIFT)was e^sd>lished 
in the year 1986 as a centre for human 
resource development for garment industry. 
The exports of textile items (including gar­
ments) increased from Rs.2579 crores in
1988-87 to Rs.8362 crores in 1990-91. 
Garment exports increased from fte.1504 
crores to Rs.4640 crores during the same 
period.

(c) and (d): At present, tiie Institute is 
engaged in conducting DiptomaProgrammes 
in Fashion Design, Apparel Merchandising 
and Marketing and Garment Manufai^ring 
Technology. The institute also conducts 
contirjuing education programmes like 
seminars/VwNkshops etc. kidifferent centres. 
The Institute wouU Hke to improve the infras­
tructural faculties and stabiltee the activities 
already undertaken before embarkkig upon 
any msjor expanskMi programme, N FT, 
plans to, beskles kicreasing the intake kito 
the courses already launched, expand kito 
areas Nke Accessory designs, Knitwear 
^design and Leather Garment design.

Productfon and consumption of 
Rubber

* 830. SHRl SUDHIR<3IRU
SHRl GOPI NATH GAJAPA- 
THI:

WW the Mkiister of COMMEFiCE be 
pleased to state:
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(a) th0 pioduction and consumption of 
rubbor in the country during 1988,1989 and 
1990;

(b) the quantity of rubber imported dur­
ing the above period, country-wise; and

(c) the steps talten to increase rubber

production particuiariy in the non-tradidonal 
States?

THE DEPUTY MINISTER OF THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The year^se 
production and consumption of natural rub­
ber are given below:-

{ki Tonnes)

Year Pmducthn Consumption

1988-89 2S9.A72 313.830

1989-90 297,300 434.840

1990-91 329,615 364,310

(b) The quantity of rubber imported by STC from various countries, is given beiow:-

(Ai Tonnes)

Country 1988-89 1989-90 1990-91

Malaysia
Thailand

47,488
3,770

22,050
4,499

20,746
10,953

Shri Lanka 125 — —

51,363 26,549 31.699

(Figures are t»jng maintained on financial year basis)

(c) In order to increase njbber produc­
tion in the non- traditional States, the follow­
ing steps hswe been taken:-

(1) Granting financial and technical 
assistance under Rubber Plantation Devel­
opment Scheme, as below:-

(i) Capital Subsidy at the rate of
Rs^,00(»'- per hectare.

09 Additional assistance for use
of Wgh quaS^ po|ybagged 
ptarrts at the rate of Rs.6^ per

plant subject to a maximum of 
R&2,700/-per hectare

Oii) Long term ban assistance to 
the extent of planting and 
maintenance i^ o  maturity, 
from banks operating under 
NABARD^ Agricultural Ftefi- 
nandng Scheme.

(iv) Threepercentinlerestsub6i(^ 
on such loans paid by the 
Rubber Board.
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(2)

(3)

(4)

(5)

(6)

(7)

Fraa tachnical sHiBtano* at 
stm w  of ptandng, nudnla- 

iwnos and pwlducliim.

1% -  » ------------- ■ -»9r'luutimiy anooRHiMiuiiii layii
■ ■■nififaira m ra tn rin lfcT■!yiBiong piannng ninonavciii- 
tivanxs.

riandorinQ advimiy.axlanMon 
and trafcwHQ aaivioaa.

EnoouraghigoanmHinfyptoo* 
easing and mafkaUno among

Undertaking rosoareh on cutt- 
vaiRMi. production and pno- 
essmgofnAiier.

Transfer prawantadinologirto 
n*ber growers wtensive 
scale throu^ Rubber Board’s 
extanskMi seivioe machkieiy.

Expansion of area under rub­
ber in non4iadUonal regkms 
through special piantatkMi 
dewatopment proiacla.

ftolaGlsUndar DROO

* 831. SHRi BHUWAN CHAIAXtA 
KHANDURI: Vm the MMslar of D ^ B IC E  
be pleased to stale:

M the amount alocaladlotheDelanoe 
Resoarch and Development Oiganisflbon 
for various proiects during 9ie hat three 
financial years and ttw actual expendRwe 
tncunedthaieon;

(b) the time over-run and cost over-run 
of the projects undertaican by DRDO during
t|. .. —■------------ ---- --------- tt, n fin g m n a lrn ii1n6 8DG¥B pOiKMI VKIICailfflQ T O  OafmanCM 
otmay ana lunG onginaiiy anoapaiM  for 
completion of tlie projects;

(c) whetlier a major portion of the lotal 
outtay isspeiton administratiweaverheadof 
the organisation; and

(d) i  so, the measures proposed to be 
taken to reduce such flKpenitture?

THE MMISTER O F STATE M  THE 
MINISTRY OF PETROLBJM AND NATU- 
RAL GAS AND THE MMISTER O F STA- 
TA E M  THE MMISTERY O F DEFENCE: 
(SHRI S. KRISHAN KUMAR): (a) The finan- 
cialnloriition and actual expendMure during 
the last ttwee financial years, is as under-

{ktRs.Cma^

ye -r Atoatbn
(P E )

AOuab
(Gmss)

196849 622 587

1989-90 635 617

199041 701 700

(b) DRDO has undertiinn about sao
riasAin I ^ a l .  n .■ ■■ ^ --------------piQfOcn aureig lasi mrw nnancuu yoars. 

Outofthaae. I3pwjjaclscortwgovermpees 
twi>CTify tilhaf fwwilproi>ctit hiwo

estimated time over-run to the extent of 6 
monttis to 24 monllis. ThedetalsaroM
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---------- g-arVIMaBr
jwor

Gosf-calsgaqr

IMS than ICr. 1-10 Cr. 1(K20Cr. 20-100 Cr.

198M 9 22 9 ~

1909« » 7 1 — 1

199M 1 5 2 — —

T h m  ham bean 00^4 cases of cost 
ovar-nin. The — miaifcsd outlay of these 
pnjecls was Rs£.06 crares as against the 
iBvised estimatad outlay of Rs.7.40 cfores.

(0  No. Sir.

(d) Does not arise.

Import of Gold

* 832. SHRMATI BASAVARAJES- 
WAFU: VW the Mkiisler of FINANCE be 
pteasedtosiMe:

(a) whether India continues to be the 
largest consumer market for gold in the 
woild;

(b) I  so. the quanli^ of gold impoited 
during each of the last three ysais;

(e) the countries liom wNch gold is 
being imported;

(d) whether the government propose to 
alop the import of gold; and

(e) if so. the time by which ft is Itely to 
be slopped?

THE M M S TB I OF STATE IN THE 
M M BTRT O F FMANCE (SHRIRAMESH- 
WAR THAKUR):(a) No
•raWiiainlMBraoMl

(b)Totalquan%of gold imported bythe 
hstitulions (SBI. MMTC. HHEC) during the 
last 3 years to service ttw flxportem of jew- 
elery is as under

y«ar OuanOyfl^f

1988̂ 6446

1989-90 9050

199041 7061

(c) SwHzeriand and through the buHon 
Mariwt in London. U.K.

(d) Impott of gold is regulaled under 
Foreign Exdiange Regulation Act. 1973 
which bans importsof gold except by ̂ ledai 
poimissfon. ifiiponsoigoiaafBpBnnKioQiiy 
specified instiutions or unis under the 
Schemes formidated by the Mnistty of 
\xMnfn0i08 fOi expon oi 901Q jowoioiy. no 
proposal for further restricting the import of 
gold is under consideration of the Govern-

(e) Does not arise.

Gtoants-lrv-Ald to Institutions.

*833.SWHDHARMANNAMONDAYYA 
SADULWIthelfinislerofOOMMERCEbe 
pleased to state:

M  wMher the GonMmmanl ptopoae to
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curtal granls-in-aid to a numbar of kwHlu* 
Hons under admMstrativs oontiot of his 
MMaUy such as Expoit-PiyfnoBon Ooun- 
cls. Indtam Fbraign Ti«ria InstlMions, Trada 
Fair AMhoiily of India dua to sevara ra- 
sowoacrundi;

(b) ttw total grants-in-aid givm to such 
instihilioiB snnualv* and■ 99 W  9V 9 W I9  W ̂  W  9U

(c) tfia impacl of tha cut in ^ a n ls -in ^  
on tha functioning of thasa insttaJtions?

THE DBHJIYM M ISTER M THE MIN­
ISTRY OF COMMERCE (SHRI SALMAN 
KHURSHEED): (a) An maicise is already 
undsrwajf to raviaw tha woridng of Export 
Promotion Counds and other promotional 
agandasunderthaCowMnaiDamiWstry. This 
fifxoiciso iMOuld afcen inchxlB offDrts towards 
making thasa agandas saV-suppoiting.

(b) Tha total grants-in-aid givan to such 
nsdtutions was Rs^7.63 croras in 1990-91.

(c) ft is rathar premature to give any

assessment

Dtamond Industry

* 834. SHRI CHANDRESH PATEL: 
PROF. RASA SINGH 
RAWAT:

Wn tha Minister of COMMERCE ba 
pleased to state:

(a) tha foreign exchange earned from 
tfw export of diamonds during the last three 
years, country-wise;

(b) whether the diamond industry is 
considered as a small scade industry; and

(c) V so. the facflhies and incentives 
being given to this industry?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The exports of out 
and polished diamonds country-wise during 
the last three years have been as follows:-
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CradfcOtposR Ratio In MMala so.tlMi«a9onsttMi«fonand

*835. 8HRI A. CHARLES:
SHRI K.P. UNNKRiSHNAN:

WlllMliniBtarorFllANCEbeplMBsd 
to state:

(a)«hallM. heRasMvsBankof bKfia 
has iBsuad any giAMines to tha National­
ised Banitt and Hw Scheduled Banls in 
lespecl of Ihe cradft-deposK m b  in the 
Stales;

(^) a so. Ihe detaUs thereof;

(c) Ihe cradiNleposi latb in Kerala vis- 
a w  Tami Nadu. Karnataka and Andhra 
Pradesh duiing each of the last three years;

(d) whether them b  any shoit-f ail and i  

Cndk Depost R a ih (%  age)

(e) the sleps taken b  Ihb regard?

THE MMISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) and 0>) A l the pubSc sector 
t>anks have been advised in June, 1980 by 
Reserve Bank of Imfia (RBI) to achieve a 
Credit Deposft Ralto of 60% b  respect of 
their rural and semi-uiban brandies aepa- 
lateiyataBbdbbvel. RBI hasnotbsued 
anyguideinestolhel»anksregaRing achiev­
ing of the above C D  ftatb for tflferenl 
States.

(c) Credk Deposit Ratb of Commeidai 
Bai*s as at the last Friday of March. 1989.
1990.1991 b  respect of Ketab. TamI Nadu 
Karnataka and Andhra f*radesh b  furnished

Mame of Stale Maich.89 March. 90 Match. 91

Kerala 6S2 64.0 59.1

TamlNadulOI.2 99.4 1003

Kamataka97.1 91.0 85.8

Andhra Pradesh 86.0 87.1 82.6

(d) and (e). The Cradl OeposK Ratb b 
notlheaoleindbalorofiobbebgplaywfby 
banks b  Ihe economb devsbpment of a 
pailbubrSMMRagbn. The actual bwsl of 
cradi b  rataftm to b o %  fflobisod depoa- 
is  b  a partfcufav State or Regbn depends 
uponlheaadlabaoiptbncapacllyandbvel 
of economb acMltos dapanding upon the 
w m liblii of bfcaBltuctural fadWas Bw 
Tianipoilandpowar.thapBMdreltytosouice 
^  nw imiaiW, aooait to maritaiing. bcal 
«*«piaaawp|% etc. Baito hma bean 
vMsadbyRBHbanawatfwlwidaragbnil 

among various M M a b  cradl

dspbyment are awoklad and affective slaps 
aietaton to increase the flow of credit to 
produdive and Meitfbd vbbb prapoaab b  
(fffwentaraas. The matter Is also monitored 
by State Level Bankers OoimnlnM (SlJBC). 
StateGoverTMnentandRBIon tegular basb.

Wldattbig of NaHonal Mghways

* 836. DR V1SWANATHAM KANIIHk 
VM lha llliMar of SURFACE TRANS­
PORT ba pbaaad to aWte:

(i^ whether the Qovammantprapoaato
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widen al the important National Highwra^ 
into doubt« laiws for one way Traffic to 
minimise the road accidents;

(b) i  so. the (totsds thereof;

{c) the length of the National Highways 
already having dout)le lanes with one way 
traffic;

(d) whether the government propose to 
widen the National Highway No. 5 into 
double lanes for one way traffic; and

(e) I  so. the time by which ft is Kkely to 
be widened?

THE MINISTER OF STATE OF THE 
MINISTRY O F SURFACE TRANSPORT 
(SHRIJAGOISHTYTLER):(a)and(b)Oniy 
selocted sections of importaitt National 
Hi^wnqr having high trafTic density are 
being oonsiderad currently for widening to 
4bne divided highway s u t ^  to the availa- 
bMy of funds.

(c) Presently, 352 km of National High­
ways are having four lane divided camage­
way.

(d) and (e) Widening of the fun length of 
National Highway No.5 to four lanes would 
be oonskfered in phases subject to the 
density of traffic in diferent sections, inter- 
se pfkMiy vis-a-vis other National Highway 
woiks and over all avalablty of resources 
inliiiurePlan periods. four-laningof46lan 
ofNHSinAiidhraPradeshisinpiogress. It 
Islooeailyloindfealethetmebywhichthe 
whole of the National Highway No.5 wil be 
widened to four lanes.

ShnpMcation of Pre-Shipment Export 
Documentation System

8985. SHRI SHANKERSINH 
VAGHBA;WllhetfnlslBrof COMMERCE 
be pleased tp stale:

(a) whether the Government propose to 
simplify Pre-shipment Export Documenta­
tion System:

(b) if so. the details thereof; and

(c) the time by which the new system is 
proposed to be launched?

THE DEPUTY MINISTER IN THE 
MINISTRY OF OOMMEFICE (SHRI SAL­
MAN KHURSHEED): (a) Yes. Sir.

(b)Out of 25 pre-shipment Export Docu­
ments required by the exporters 17 docu­
ments have been aligned on the basis of 
United Nations Layout Key*. The use of 
aligned documentation system based on 
*UN Layout Key* involves the use of stan­
dardised aKgned export documents which 
can be nin off by a Master Document with 
economy, accuracy, speed and conven­
ience. The aligned documentation system 
will help to reduce export documentation 
burden appreciably by enabling our export­
ers to prepare as many as 17 of the 25 pre­
shipment export documents (commercial 
and regulatory) with the help of only two 
master documents by use of the photo 
copier and e îpropriate masks. Software 
has also been devetoped by the Indian 
Institute of Foreign Trade, New Delhi and 
Natk>nal Informatics Centre. New Delhi to 
prepare these documents on computer.

(c) The new system is proposed to be 
bunched w.e.f. 1.10.1991.

Loans to Penslonars for Housing 
Purposes

6986. SHRI SUSHIL CHANDRA 
VERMA: Wn the Minister of FINANCE be 
pleased to state:

(a) whether the Lie Insurance Corpora­
tion of India. Housing and Uiban Devekip- 
ment Cotporatkxi, Canfin Homes Umled
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and other housing finanoa companies/or­
ganisations do not give loans to homeless 
penskxMrs for oonstnidion of houses;

(b) K 80. tho reasons thsrgfbr, and

(c) the action taken or proposed to be 
tsdten by the Govemmeitt In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) to (c) Anwng the InstitutkMis 
advancing bansforoonstructkxiof houses, 
the Institutbns extending the f acffity to Indl- 
vhJuals are guMed by the principle of repay- 
kig capacity and s ts ^  income throughout 
Me. The facility Is available to penstoners 
upto the age of sixty-five.

SubsMy to Shipyards

6987. SHRI GURUDAS KAMAT: WiH 
the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) whether there is any proposal to 
kicrease the subskJy bekig given to the 
shipyards;

(b) if so. the details thereof; and

(c) V not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY O F SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b) A 
proposal to enhance the sitip buUkig sub- 
sUy payable to pubic sector shipyaids 
fiom the existkig 30% of InlMnatkMial Par­
ky Price (IPP) to 40% of H>P Is under 
conskleratkMi.

(c) Does not arise.

Rehabntatton of Ex-Servk:einen In 
Kwata

69B8.SHRITHAYI.JOHNANJALOSE: 
WiltheMkiiMwarOEFBICE baplMSwi 
tottale:

(a) the number of «c-serviceinen in 
Kerala and the steps taken by the Govern­
ment for thekr rehabiikaibn and weffare;

(b) whether any complaints from ex- 
servicemen regardkig penskm etc. have 
been received by the Government; and

(c) K so, the details thereof and adkm 
taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETRULEUM AND NATU- 
RALGASANDTHEMINISTEROFSTATE 
IN THE MMISTRY OF DEFENCE: (SHRI
S. KRISHAN KUMAR)(a) to (c) As per the 
kiformatkm received from the Government 
of Kerala, the approxknate number of ex- 
Servicemen In Kerala is 3.5 lakhs.

There Is a comprehensive package of 
resettlement and welfare measures for the 
ex-Seivicemen. The Central Government 
has provkied reservation for ex-Service- 
men ki Group *Ĉ  and Group *D’posts ki the 
Central Government Departments as wel 
as Pubik; Sector Undertakings, kwkidng 
the Nattonaised Banks. Defence Services 
personnel who have been disabled in war 
or kt peace^kne. and wiiose disabSly is 
altrlMJtsMetofnlitaiyseivioe.aieaoconied 
Priorky-I, while upto two dependants of 
Defence Services personnel kled in serv- 
fee Of severely disabled (with over 5% dis- 
abWty and who have become unfit for 
employment iNit disabflky is attributable to 
mittaiy service), whether during war or 
peace-tkne, are given priority knmedlately 
below the dsabled ex-Senricemen, Le. 
Priorily-ll(a). Beskles,anumberof schemes 
are ki oMenoe to provUe sel-«mpk>y- 
ment opportunKies to sx-Senricemen. 
ThesekKkjdelheSEMFEX-ISchemewhkd) 
provkles financial assistance to «c-Serv- 
irainon iDi Sounig amai Eiousinaipiy|ecas» 
the SBilFEX4l scheme to encourage ex- 
Servicemen to take up gakiiul farm and 
non4arm acUvkies ki rural araas; alotmsnl
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of P«lnl8um product agandes; aUolment 
of Unit Trust of India agendas, etc. Ex- 
Samcaman are authorisad free medical 
fadities in nrittary hospftals and canteen 
fadities at the nearest CSD canteens. 
CfiMran of Defence personnel killed or 
disabled in action are entitladtofraa educa­
tional facKties sudi as payment of fees, 
hostel ctiaiges, cost of uniform, etc. 75% 
concession in rai fm  for travel in second 
dass is given to war widows. Recipients of 
galantry awards are given 50% conces­
sion for air and rai travel in second dass. 
Financial assistance for construction of 
houses and marriage of daughter is given 
to war-widows, war disabled and attribut­
able peace-time casualties by the State 
Government andtheKendriyaSaink Board. 
In addition. ex-Seivioemen and their wid­
ows who are in penury are given financial 
assistance out of the welfare funds at the 
disposalof the iyKnistry of Defence and the 
î ajya Sainiic Boars. Grants are also given 
for special medical treatment The ex- 
Servicemen of Kerala are entitled to avail 
the benefit of al these schemes.

Salting up of Spinning MHI in BasH 
District ofUtlar Pradasii

6989.SHRISHYAIMLALICAMAL W i 
thel4inislerofTEXnLES bepieasedto
stale:

(a) whether there is any proposal to set 
up a spinning m i in BasH district of Uttar 
Pradesh; and

(b) if so, ttie time by which it is Itely to 
be set up?

THE lyllNISTER OF STATE OF THE 
iMINISTRY OF TEXTILES (SHRIASHOK 
GEHLOT):(a)No,Sir.

(b) Question does not arise in view of (a) 
above.

Tax Collection in Goa

6990. SHRI HARISH NARAYAN 
PRABHU ZAMTYE: WiH the klinister of 
FINANCE be pleased to state:

There is a spedai pension Grievances 
Cel in the lyiinistry of Defence to deal with 
ttie complaints of ex-Setvioemen regarding 
pension and other related matters. Prompt 
action is taken by this Cel on the com- 
piaunts received and a suitaMe reply is sent 
to the complainants. Our of the 29 com- 
plainls received in 1991 (upto August. 1991) 
from the ex-ServicemenMependants of 
Kerala, 11 ate regarding Fanrily Pension, 
16 in respect of Service Pension and 2 
relaletoDisablilyPension. 9oomplaints 
have been finaly settled and 20 are in the 
process of resolution.

(a) the amount of income tax, wealth 
tax. gift tax, separately, oolected in Goa 
during 1989-90 & 1990-91; and

<b) the names of the lop five payees of 
each of the above taxes in Goa atongwith 
the amount paid by each during the above 
years, year-wise?

THE MINISTER OF STATE IN THE 
MINISTRYOF FINANCE (SHRI RAMESH- 
WARTHAKUR): (a)the amountsof income 
tax, wealth tax and gUt tax oolected in 
resped of Goa during 1989-90& 1990-91 
are given below:-

{mbkhsetRs.)

1990-91 1989-90

in come tax (ind. 
Coipofation tax)

3949 3123
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{in lakhs of Rs.)

1990-91 1989-90

Weatthtax 188 104

Gtttax 3 5

(b)The desired infonnation is given in 
the Statement enclosed.

The names of the lop 5 taxpayers of

income tax, wealth tax and gift tax in Goa 
and the amount paid by them during 1989- 
90 and 1990-91 are given below;-

Income Tax 1989-90
(Rs. in iakhs)

1990-91

1. V.S.DempoACo.Lld. 
Panaji 305 296

2. Sesa Goa Ud.. Panaji 20 211

3. Goa Sh^aid  lid. Vasoo 62 165

4. Wallace Pharmaceuticals. 
Panaji 77 60

5. Arlem Breweries, Vasoo 21 46

WeaUtTax

1. AshokVChowguie, Marmago 4 4

2. ChoMigule&Co Pvt lid. Vasco 5 3

{3. V .D .C h o w g u le ,V ^
t

2 3

4. ViayVChowgule, Marmagoa 1 3

5. PadmaVChowigule, Marmagoa 2 2

cm Tax (Rs. in thousand )

SfflLShashkalaKakodkv.Panap 8 43

2. OatairayaB.T.De8ai. Panaji 8 9
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Income Tax 1989-90
(Rs. in lakhs)

1990-91

3. Smt. Prema Bai B.T. Desai, Pansqi 8 9

4. Deepak M Rayani. Panaji - 8

5. MeenaDR^ani.Pan^i - 8

6. M.D. Menzez. Panaji 9 -

7. Rosa Maria Menzez. Panaji 9 -

Consumer Pries index

6991. SHRIARJUN SINGH YADAV: Willthe 
Minister of FINANCE be pleased to state:

(a) the consumer price index as on June
30.1991, and how does it compare with the 
consumer price indices as on Decemt>er31, 
1990, June 30. 1990. December 31, 1989 
and June 30.1989;

(b) the reasons for the sharp increase in

the consumer price index; and

(c) the steps taken to contain the rise in 
prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RA»4ESH- 
WAR THAKUR): <a) The Consumer Price 
Index (CPI) for Industrial Woriters (base: 
1982-100) for the specific months ate indi­
cated below:

Month CPI Peiceulage increase 
in the index untHJune, 
1991 since the month 

mferred.

June.1989 170 22.9

December 1989 175 19.4

June, 1990 185 13.0

December. 1990 199 5.0

June. 1991 209 —

(b) The sharp in crease In the CPI is due 
to (i) fiscal Imbsdances nsuKng in higher 
incrsass in money supply, liquidXy overhang 
and thus effective demand, (ii) supply and 
demand in balances in essential commodi­

ties such as edible ods, pulses, fruits and 
vogetablos, oondimonts and iraat,
eggs and fish, mMc etc, mainly due to short­
falls in domestic production and inabSly of 
the Government to impoit certain items
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becauM of penistent pressure on balance 
of paymenis, (ii) waga-prioe spiral in many 
industries leaifing to cost-push inflation, in 
addUantodemand-pulinlblion,and(iv)the 
consequent inflalionaiy expectations in the 
economy. A part fiom the underlying infia- 
tionaiy pressure arising from macro-eco- 
nomic imbalances, the substantiai increase 
in prices is also attributed to sharp increases 
in pncurement prices of agricultural com­
modities, upward re vim  of administered 
prices of petroleum products and levy sugar, 
ncrease in trarBportation and handing costs 
and existencs of imperfect market structures 
for most of the commodities.

(c) Ihe Govenranent have adopted a 
muM-pronged strategy to cortain the rise in 
prices. This includes astrictfiscaldisdpline, 
check on expansion of money supply, more 
effective management of supply and de­
mand of essential commodities, streamlin­
ing of the piM c distribution system and a 
strict action against hoaders and profiteers. 
Besides tlie atxwe measures, the Govern­
ment have also introduced a number of 
structural poicy reforms in the spheres of 
trade, industrial, monelaiy and fiscal poli­
cies. These measuresare expected tocontrol 
inflation and tiring about a reasonatile price 
stabny in future.

Compensation Paid by PNB to Emplo]^ 
oos hi Oaooity Cases

6992. SHRI RAMASHRAY PRASAD 
SMGH: Wn the Minister of FINANCE be 
pleased to stale:

(a) the number of employees of P u r^  
National Bank died while resisting bank 
daooWes in their baite in P ur^,B ihar and 
Madhya Pradesh during 1991, til date;

(b)wtMther any compensation is paidto 
the famitos of such employees by the IhhiK:

(b) I  so. the rartkwiae detals of the

employees who have been paid such com­
pensation by the bank sirK» January, 1991;

(d) whether there are any cases where 
compensation has twen paid to the famiies 
though the person (s) who dk) not die whia 
resisting dacoity;

(e) if so, the details thereof and the 
reasons therafor; and

(f) the actkx) taken by the Government 
in the matter?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI DALBR 
SINGH): (a) Punjab National Bank has in­
formed that none of its emptoyees has been 
killed while resisting t»nk robberies in is  
branches in Punjab. Bihar and Madhya 
Pradesh since 1st January. 1991 til 7th 
September,1991.

(b) and (c) Do not arise.

(d) to (f) Two officials of the bank were 
killed on 3.8.91 by miitants at their resi­
dences at Ludhiana. Bank has paM oom- 
pensatkmof Rs. 1 lakhtothefamiEesof each 
of ttie officials.

Change in Usl of Hems ABowmI to 
import Under OGL

6993.SftfV V. SREENIVASAPRASAD: 
Wil the Minister of COMMERCE be pleased 
to stale:

(a) wfiettwrttie Government liawe made 
some changes in the fist of Items alowed to 
be imported under Open General Ucence; 
and

(b) if so, the details thereof?

THE DEPUTY MMISTER IN THE 
MINISTnY OF COMMERCE (SHRI SAL* 
MAN KHURSHEED): (a) and (b) Yes. Sv.
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The Government have made some changes 
in the 1st of items alowed to be imported 
under Open General Licence vide Pubic 
Notice No. 196/ITC (PN)/90-93 dated
14.8.1991, copies of which are availsMe in 
the Parfament library.

[Tiansfafor^

Cmdidales hi Tenth LokSidihaEleo

6994. SHRI ViX)Y KUMAR YAOAV: 
Wil the Mmistar of LAW. JUSTICE AND 
COMPANY AFFARS be pleased to state:

(a) the total number of candidates in tlie

last Lok Sabha elections paity-wise and 
independents:

(b) the number of candidates elected 
and the nuntber of those who bst their de­
posits, party-wise; and

(c) the party-wise percentage of votes 
poled?

THE MMISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARYAFFARS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW. JUSTICE AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) to (c  ̂A State­
ment is laid on the Table of ttie House.
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ConoMsion to 8Npon OrtontMl Untts 
and Fra* Trade Zona Units

6995. SHRI PHOOL CHAND VERMA: 
Win the Minister of COMMERiCE be pleased 
tosttfe:

(a) tine various oonoassions being given 
to the 100 per cent export oriented units and 
free trade zone units at present;

(b) whether Exim setups are also pro­
posed to be given t6 theae units;

(c) if so, the ra|sws therefor;

iffi whether the Import duty on goods 
from FTZ units to the domestic market has 
been reduced; and

(e) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The main conces- 
stons being given to units in the Export 
Processing ;&>nes and 100% Export Ori­
ented Units include, inter-alia, dutyfree import 
of capital goods raw materials and consum­
ables, corporate tax holiday lorablockoffive 
years In tiie first eight years of operation, 
exemption from exdse duty on supplies 
ot^ained from domestic tariff area and sale 
upto 25% of the production in the domestic 
tartff area and sale uplo 25% of the produc­
tion in the domestic tariff area

(b) and (c) FTZ and 100% Export Ori­
ented Units have been extended Exim-scrip 
benefits @  30% of tf«e net foreign exchange 
earned, as an incentive.

(d) and (e) Yes, Sir. Duty on DTA sales 
has been reduced, subject to certain condi­
tions, as the earfler structure was con- 
SKMfM too ntgn.

[T/anstolfon]

Allocation of Funds to States for
Construction of Court Bultdlng / 

Residential Accomodation for Judicial 
officers

6996. SHRi DEVENDIRA PRASAD 
YADAV: Will the Minister of FINANCE be 
pleased to state:

(a) whether the Un'ion Government 
provide financial assistance to the States for 
constructing court buildings and residential 
accommodation for the judicial officers as 
per the recommendations of the Finance 
Commission; and

(b) if so, the terms and conditions for 
allocation of funds for this purpose?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE) (a) and (b) The Sev­
enth, Eighth and Ninth (First Report for 1989- 
90) Finance Commissions had made spe­
cific recommendations for upgradatton grants 
to the State Governments for constructbn of 
court buildings and residential accommoda­
tion for judicial officers. State Governments 
were required to get their actnn plans in 
respect of these schemes approved by the 
Government of India. Releases were made 
in the form of "on account* payments and 
subsequently on the basis of physical and 
financial progress of the schemes as re­
ported by the State Governments. The final 
adjustment is made on production of com­
pletion certificates for the schemes and tail­
ing into account the *on account” payments 
made earlier.

Writing off of Farmers Loans In Uttar 
Pradesh

6997. SHRI ViSHWANATH SHASTRi: 
Will the Minister of FINANCE be pleased to 
state:
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(a) wh«th«r the loans of the fanners 
having less than five acres of land have also 
been written-off under the Debt Relief 
Scheme;

(b) If so. the number of such farmers in 
Uttar Pradesh; and

(c) ff not. the steps being taken by the 
Government to write-off their loans?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Agricultural and 
Rural Debt Relief (ARDR) Scheme provides 
debt relief to all eligible borrowers who are 
farmers, artisans, landless cultivators and 
weavers in rural areas only. As per the 
provisions of ARDR Scheme the eligtoility of 
a borrower is determined without any refer­
ence to the size of his land holding. The 
category wise break-up of relief provided is 
not available since the reporting system does 
not generate such informatnn. However, as 
on 26th August, 1991, the total number of 
beneficiaries who have been given relief by 
public sector banks, regtonal rural banks 
and cooperative banks in the State of Uttar 
Pradesh was51,59,896 involving an amount 
of Rs.1046 crores.

(c) In view of the above, questton does 
notarise.

[EngKsh]

Export of Processed Food Items

6998. SHRI BHAGEY GOBARDHAN: 
Willthe Minister of COMMERCE be pleased 
to state:

(a) the details of the processed food 
items being exported and the annual value 
thereof; and

the potential items of export and the 
steps proposed to be taken by the Govern­

ment for augmentatton of such exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b) The export 
of the processed food ttems like frozen dried 
fruits/Vegetat>les, mushrooms(canned and 
fresh), tropical fruit concentrates, tomato 
paste, meat and meat products, ready to ear 
foods. pk:kles and papads etc. during 1990- 
91 were of the order of Rs.200 crores. To 
boost exports. Government has recently 
liberalisedtheTrade Policy. Further, through 
APEDA, schemes have been drawn up for 
market development, product promotton, 
quality up-gradatk>n, improved packaging, 
price competitiveness etc.

[Translathn]

Atka Nallah Bridge on National High­
way No.27

6999. SHRI LALIT ORAONrWill the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the. work on Atka Nallah 
bridge under consfruetbn at point326 KM on
G.T. Road (N.H.27) since 1987 has not been 
completed so far,

(b) whether the diverston around the 
saki bridge was completely washed away 
thrice during the last four years;

(c) the original estimated cost of this 
bridge and the cost overrun on account of 
delay in compietbn of the constructbn work; 
and

(d) the reasons for delay and the time by 
which the sakl bridge is likely to be com­
pleted?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes, Sir.
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Howmw. this bridga lies on NH 2 and not on 
N.H.27.

(b)As reported by thoStatePubiic Works 
Department, the diversion for this l>ridge 
under construction was washed away twice, 
once in 1990 and again in 1991.

(c) The original estimated cost of this 
bridge as sanctioned is Rs. 16.33 lakhs. The 
post over-run due to delay in completion will 
be know when the revised estimate for this 
bridge is received from Government of Bihar.

(d) The main reason for delay in com- 
pletkM) of the bridge is slow progress by the 
construction agency. TheStatePublicWoiks 
Department has indkated that work is being 
expedited for ĉ arly completton after the 
monsoons.

[EngSsU

Export Oriented Units

7000. SHRIYELLAIAH NANDI: Wilt the 
Ministerof COMMERCE be pleased to state:

(a) whether the Government have an­
nounced some poTicy changes on canalised 
items and 100 percent export oriented units;

(b) if so, the details thereof;

(c) the numt>er of 100 percent export 
Oriented Units presently operating in the 
country and their break-up, sector-wise;

<d) the total amount df foreign exchange 
earned by these untts; and

(e) the special incentives the Govern- 
metN propose to give to these units for en­
couraging exports?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) Yes. Sir.

(b) and (e) The Government has re­
viewed the list of canalised Hems and certain 
items of Imports and Exports have been 
decanalised vide Pubik: Notice No.195-ITC 
(PN)/90-93 dated 14.891 in respect of im­
ports and No.23-ETC(PNy91 dated 14.8.91 
in the case of exports.

Salient features of the new policy for 
100% ECUs are:-

(i) 100% EOUs are eligible for 
Exim Scrips at the rate of 30% 
of net foreign exchange earn­
ings.

(ii) Net foreign exchange earned 
by EOUs can be clubbed with 
the earnings of their parent/ 
associated companies in the 
domestk: area for the purpose 
of according Export House, 
Trading House of Star Trading 
House status for the latter.

(iH) The duty applicable on OTA
sale by EOUs has t>een re­
duced.

(iv) The procedures for domestic 
sales by EOUs are being 
streamlined.

(v) The IPRS Scheme for supply 
of steel to exporters is being 
extended to EOUs.

(vi) A system of fast track approval 
on a time-bound basis is being 
introduced for new proposals 
for setting up EOUs.

(vii) Powers are being delegated 
to Devetopment Commisston- 
ers of Export Processing Zones 
to enable them to functton as 
the nodal agencies for 100% 
EOUs also These powers
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includepennissionsforcapae- domestic sales.
Hy enhancement, broad-band­
ing, Imports of additional capi- (c) There are at present 185 EOUs in 
tal goc^s, change of location operation in the country. Sector-wise break- 
and according pemtlssion for up is as under:-

Sector No. of units in (^ration

1. Engineering goods 33

2. Electronics 20

3. Chemical Plastics and Allied
products 29

4. Food Agriculture and Forest
products 20

5. Textiles 27

6. Granite 29

7. Others 27

Total 185

(d) The total amount of foreign exchange Implementatton of Fourth Pay Commis­
earned upto 31.3.91 is Rs.1043 crores sion’s Recommendations for Calcutta
approx. Port Employees

Import Receipts 7002. SHRIMATI. MALINI BHAT- 
TACHARYA: Will the Minister of SUFIFACE

7001. SHRI HARADHAN ROYrWill the 
Minister of FIINANCE be pleased to state:

TRANSPORT be pleased to state:

(a) whether the recommendations of
(a) the banks through which import Fourth Pay Commissbn for Central Govern­

receipts are brought to India; and ment Undertakings and other autonomous 
bodies are t>eing implemented for the Cal­

(b) the shortfall in receipts against im- cutta port employees;
portsduringthalastthreeyears. year -Wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) As far as one can see, 
imports do not invoke any receipts.

(b) Does not arise.

(b) if not, the reasons lor delay in tiiis 
regard;

(c) whether the amount of pension and 
gratuity being give to these employMS Is 
calculated on provisional basis; and
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(d) if so. wh«n ttw Govemmant propose 
to rmolv* this situation which is causing 
distress to retired employees?

THE MINISTER OF STATE OF THE 
MINSTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) No. Sir.

(b) Does not arise.

(c) Yes. Sir.

(d) Though the recommendations of the 
IV Central Pay Commission are not appli- 
oM e to the employees of the Port Tnjsts. 
Government had decided to iiberalise the 
retirement benefits on lines similar to the 
IVth Pay Commission's recommendations. 
Necessary orders have been issued on 
13.8.1990. The question of reckoning 
emoluntents for pension in respect of Class 
III and dass IV employees retiring on the 
revised scales of pay effective from 
01.01.1988, had been under consideration 
and in such cases, pensbn orders have 
been issued on a provisional t>asis. Final 
Older* on this issue have t>een issued on 
06.08.1991 and on that basis, all provisional 
orders can now be finalised.

Appointment of Economic Admlnlstra* 
tor

7003. SHRI SANAT KUMAR 
MANDAL:Will the Minister of FINANCE be 
pleased to state:

(a) whether the Government have de­
cided to appoint an economic administrator 
to act as a ooKirdinaior between economic 
ministries to ensure proper implementation 
of the new industrial and fiscal policy meas­
ures and also to coordinate with MF, World 
Bank officials: and

(b) is so, the precise functions of this 
adm^nistralor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b): The Govem- 
mem have already set up a Foreign Invest­
ment Promotion Board to invite and f anlKate 
investment in India. The Government have 
also appointed a High Level Committee under 
the Chairmanship of Principal Secretary to 
Prime Minister to oversee the implementa­
tion of policy reforms. There is no proposal 
to appoint a super economic administrator.

Widening of Pune-Belgaum Section of 
National Highway No.4

7004. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Ministerof SURFACE TRANSPORT 
be pleased to state;

(a) whether the vehicular traffic on the 
Pune-Belgaum section of the National High­
way No.4 has considerably increased;

(b) if so. whether the Government pro­
pose to convert this section of Highway into 
a four-lane Expressway; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER) (a) to (c): While 
there has been steady increase in traffic on 
this section of the National Highway, there is 
no case at present to building a four-lane 
expressway facility in this corridor.

[Translation]

Loans to Unemployed Youth for Setting 
up Cottage Industries

7005. SHRI GOVINDRAO NIKAM: WiU 
the Ministerof FINANCE be pleased to state:

(a) the cottage industries for which ban 
is advanced by the natbnalised banks In the 
rural areas;
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(b) 0w rate it  ivhieh ban k  advanced to 
tha rural unampioyad youth for Batting up the 
ootiaga induatrlaa and the terms and condi­
tions thereof; and

(c) the datafls of the eoonomlc pro­
grammes prepared by the Government to 
remove rural unemployment?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) Reserve Bank of India (RBI) 
have reported tiiat their present data collect­
ing system from banks does not generate 
data in respect of credit provided to cottage 
industries separately. However, advances

to artisans, vHlaga and cMtage industries 
upto Rs.2S,00(V*perbenefk»ary form part of 
weaker section advances within the priority 
sector. Thetermicottageindustries’ hasnot 
been defined for this purpose.

(b) With ttie introductton of the revised 
interest rate structure by RBI effective from 
22nd September, 1990, the seclor-wise 
category-wise/ purpose-wise rates of inter­
est have been dispensed with. The rates of 
interest on advances are Rnked with the size 
of the ban in terms of revised interest rate 
structure. According, the rates of interest 
on advances for setting up cottage indus­
tries are as under:

Slz0ofloanAimit Rato for 
workmg 
capital

bitBfBstfor 
terms ban to 
SSI units.

1. Up to bdusive ci Rs.7,500/- 10.0 10.0

2. Over Rs. 7,500/- Upto Rs.15.000/- 11.5 11.5

3. Over Rs. 15,000/- Upto 25,000/- 12.0 12.5

4. Over Rs.25,000/- Upto Rs.50,000/- 14.0 13.0

5. Over Rs. 50,000/- Upto Rs.2 lakhs 15.0 14.0

6. Over Rs.2 lakhs 16.0* 14.0

(Minimum)

* Since revised and raised to 18.5% (minimum) with effect from 4th July, 1991.

(c)Govemmentoflndiahaveintroduced {EngBsHi 
a number of schemes such as Integrated 
Rural Devetopment Programme and the 
Scheme for provkling SeV Employment to 
Educated Unemployed Youth, which are 
aimed at reducing rural unemptoyment a 
numberof Special Emptoymant Programmes 
formulatad by State Qovamments are also 
being impiemenlad by them.

Bhutan Compenaatory Allowanca to 
Oatenca Accounts En^loyaaa

7006. SHRI BHUBANESHWAR 
PRASAD MEHTA: Win the Minister of 
DEFENCE be pleased to state:
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(a)wh0thwthe Union Govwnnwiit hav« 
taksn any dadsion atout pay nwnt of Bhutan 
Compensatory Allowanoa to tha Dafanoa 
Accounts E m ^a a s  a a n ^  in Bhutan;

(b) if so. tha details thereof; and

(c) if not, the reasons for delay and the 
time by which the decision is tkely to be 
tiriwninthisregani?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETFIOLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRYOF DEFENCE: (SHRI S. 
KRISHAN KUMAR): (a) No, Sir.

(b) Does not arise.

(c) Due to finanddi and other implica­
tions, decisions in such matters requiredose 
prior consultation with various concerned 
Mnisteries/Oepartmenis, which takes time.

[Ttansbtbri

Lmd Acquired for Mllftary Cantonment 
in Ranchi

7007. SHRI RAM TAHAL CH- 
OUDHARY: WiH the Minister of DEFENCE 
be pleased to state:

(a) whether the land of the farmers of 
Lalgar  ̂iOiatanga and Mani City police sta­
tion in Ranchi District (Bliar) had been 
acquire in 1970-71 iot Mifitary Cantonment;

(b) whether these farmers have been 
paid any compensation for the aforesaid 
land:

(c) if not, the steps proposed to be taken 
by ttie Government for making immediate 
payment of compensation to the farmers;

(d) wha8iarlhaGawammjBnt have pio- 
vUad «  passage to tha rasideiMs of Sugnu,

Gari and Khatanga through this cantonment 
area;

(e) if not. the reasons therefor; and

(f) tha time by whidt tha passage Is 
likely to be providad to them?

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTERY OF DEFENCE: (SHRI 
S. KRISHNA KUMAR): (a) to (c) Land in 
villages of Lalganj and Khatanga in Ranchi 
district. Bihar, was acquired for Defence 
purposes in 1972 and compensation was 
paid to the affeded farmers. No land has 
been acquired in Mani Chy police station 
iimtts.

(d) to (f) The resklents of Sugnu. Gari 
and Khatanaga have been provkled a pas­
sage through the Cantonment area by the 
local military authorities.

Amount Spent on Persons Going 
Abroad for Training

7008. SHRI UPENDRA NATH VERMA: 
Win the Minister of FINANCE be pleased to 
state:

(a) tha number of parsons who went 
abroad for training on Government expenses 
during April 1.1991 to July 31.1991;

(b) the number of persons from public 
sector undertakktgs among them and the 
total amount spent on them;

(c) whether the Government hava da- 
dded to restrid the number of parsons going 
abroad for training in view of tha prasant 
foreign exchange crisis; and

(d) if so. the «Ktent el daemese In tha 
number of such persons during the above
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period as compared to the corresponding 
period of 1990-91?

THE k4INISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAMPOTDUKHE):(a)to(d) Most of the 
foreign training programmes are funded 
under the various plans/Projects. etc. No 
expenditure is involved for training under 
s u ^ training programmes. There are very 
few trainbig programmes of highly special­
ised nature where no funding is available. It 
is only in such cases that the officers are 
deputed for training at Government cost.

The informatnn in respe(̂  of parts (a), 
(b) and (d) is not centrally maintained. The 
same will be collected from the varnus 
Ministries/Departments and laid on the Table 
of the House, as early as possible.

[EngSsMl

Conversion of State Highways into 
National Highways In Andhra m desh

7009. SHRI K.V.R. CHOWDARY: Will

the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the government of Andhra 
Pradesh has sent any proposal to the Unton 
Government for conversion of State Roads 
into National Highways; and

(b) if so, the details thereof and the 
actbn taken thereon?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER ); (a) Yes. Sir.

(b) A statement indicating the roads 
proposed by the State Government is en- 
cbsed. The decision to declare new Na­
tional Highways in the country including in 
Andhra Pradesh could be taken only after 
finalisation of the 8th Five Year Plan.
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TtxUto Goods Export CMiIra at Erod*

7010. OR  (8HRIMATI) K.S. SOUNDA- 
RAM: Wia tiM Mbiittw of TEXTILES b« 
ptoasad to stat*:

(a) whathar than is any proposal to set 
up an axpoit oantra for textile goods at 
Erode;

(b) if so, the time by which it wM be set 
up; and

(c) if not. the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTH.ES(SHRI ASHOK 
GEHLOT): (a) to (c): No such proposal is 
under Government's consideration.

Target for Production of Janata Cloth

7011. DR. G .L  KANAUJIA: WiU the 
Minister of TEXTILES be pleased to state;

(a) whether the target for production of 
janata doth by the »ates is fixed on the 
basis of the number of handlooms in the 
States and past performance in production;

(b) If so, the performance of Uttar 
Pradesh in this regard during each of the 
last three years;

(c) the target fixed for Uttar Pradesh for 
produciionof janatadolhduring each of the 
last three years and the achievements 
made during the same period; and

(d) the target fixed for 1991-92?

THE MINISTER OF STATE OF THE 
MINISTERY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) The target for production of 
janata doth in a State is fixed on the basis 
of a number of factors such as (i) production 
capacity; (S) past performance m the pro­
duction. (iH) entitlement forconsumption of 
janata doth assessed on the basis of popu­
lation on pro-rata basis, and (iv) overall 
target of production of janata doth fixed for 
the country which depends on the amount 
of subsidy earmarited in a year for release 
under this scheme.

(b) to (d) The details of target fixed and 
the achievement made in the production of 
janala c k ^  in Uttar Pradesh during the last 
three years is as unden-

{in nMon squan

Kear Tugtlfixed PnxAxtion achieved

1988-89 120.00 92.51

1989-90 132.00 120.62

1990-91 132.00 119.14

1991-92 100.00 —

Ravlow on M o-Pak Border Claahes

7012. SHRIMATI BASAVARAJES- 
WARI: W » the Minitler of DEFENCE be 
plMaodtoaiaie:

and Pakistan have established contact to 
review the recent border skirmishes; and

(^) I  so, the measures talwn 10 avoid 
such Inddenis in future?

(a) whether the mMtary ofHdals of Indhi THE MMiSTER OF STATE OF THE.
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MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MIN ISTER OF STATE 
IN THE MINISTRY OF DEFENCE: (SHRI 
S. KRISHAN KUMAR): (a) Cons«|u«nt to 
tlw telephonic discussions IwtWMn the 
Indian and Pak Directors General, Military 
Operations on 02 Sep *91. the Sub Sector 
Commanders of the t«vo countries held two 
Flag Meetings on the 3rd and 8th Sept 
1991 to deescalate tensions generated by 
the recent incidents in the Kirni vWage area 
of the Poonch Sector.

(b) Periodic contacts are maintained at 
the level of the Directors General Military 
Operations of both the countries for delus* 
ing tensions on the Line of Control, as and 
when they arise.

[Translation]

Export of Tea Leaves

70ia SHRI HARI KEWAL PRASAD: 
Win the Ministorof COMMERCE bepieased 
testate:

(a) the amount of foreign exchange 
earned from export of tea during each of tfie 
last three years; and

(b) the quantity of tea leaves proposed 
to te  exported during 1991<92 and the 
foreign exchange liteiy to be earned there­
from?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The export earn­
ing from tea for the finandai years from 
198849 to 1990-91 Is as under

v w B^iortEanUngt
ffiaJCn.)

1968-89 u \ s t
198840 9 1 4 ^
199941 1045.41

(b)210M.K^ofteasvaluedat Rs.1200 
crores is proposed to be exported during 
1991-92.

lEngBsh]

Single Window Loan Schema

7014. SHRI MOHAN SINGH: Will the 
Minister of FINANCE be pleased to state:

(a) whether before the raising of invest­
ment limit under single window ban scheme, 
indirect scheme of assistance to financial 
institutions was hundred percent automatic 
re-finance;

(b) whether the Government have re­
cent^ enlarged the scope of single window 
loan scheme to cover projecte upto Rs.20 
lalchs or more for financing of fixed assets 
and woriting capital and operated through 
banlts as earlier operated through financial 
institutions only;

(c) if so, the deteils thereof;

(d) whether under single window loan 
scheme, SSI promoters shall be ePgibto to 
avail assistance under national equity fund 
scheme irrespective of the population crite- 
riaAceSing;

(e) if so. whether the Government have 
issued any notification in this regard; and

(f) if not, when k is Ikeiy to be done?

THE MINISTER OF STATE IN THE 
MINISTRY Of- FINANCE (SHRI DALBIR 
SINGH): (a) SmaH Industries Development 
Bankof India (SIDBI) has reported that loans 
(•pto Rs.10 lakhs undsrths Single Window 
Schsnw are sBgMe for rsHnanos under ths 
Automatic Refinance Scheme (ARS). WMe 
State Fktandal Corporations (SFCs) and 
twin function Industrial Development Corpo­
rations (RXSs) are slgblo for 100% r«fi>
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nann under ARS. the banks are «ligi)l« for 
rarmanoeupio 75% of their bans.

(b) and (c). The ceiKng on the projects 
eNgible for assistance under the Single 
Window Scheme of SIOBI has been raised 
fioffl Rs.10 laidis to R s ^  teMis and that on 
vvoiking capital component of loan from Rs.5 
lakhs to Rs.10 lakhs. The Scheme is at 
present operated through State Financial 
Corporatnns (S f ^ )  and twin function In­
dustrial Development CorporatkMis (IDCs). 
However, the extenskm of the Scheme for 
operatkm through banks is under examina- 
tkmofSIDBI.

(d) Equity type assistance under ttw 
Natnnal Equity Fund Scheme is available to 
new units with a ceiKng of Rs.10 lacs of 
project cost in the smaB scale sector k>cated 
in areas having a populalkMi of upto 5 lakhs 
and for the rehabiHtalkm of sick units in the 
small scale sector tocated in areas having a 
populatkm upto 15 lakhs. The Natnnal 
Equly Fund Scheme is nowoperated through 
an SFCs as Wei as Banks. Although the 
Single Window Scheme is currently oper­
ated through State level Corporatkms only, 
SSI promoters seeking term k)an sosistance 
from banks are also eKgiMe to avail of assis­
tance under the Natkxial Equity Fund in 
respect of pR^ects invoMng capital outlays 
upto Rs.10 lakhs.

(e) Government has incorporated the 
enhancement in the size of projects eKgble 
for assistance under the Single Window 
Scheme and the Natkxial Equity Fund 
Sdwme in thenew-poKcy measures for small, 
tiny and village enterprises announced on 
August 6,1991.

0) Does not arise.

Demand for Five Judtelal Distrtets bi 
Delhi

7D1S. SHRIMORESHWARSAVE:Wil 
the Minister of LAW. JUSTICE AND COM­
PANY AFFAIRS be pleasod to stale:

(a) whether there Is any demand from 
the Dehi High Court Bar Assodatkm for 
divMing Delhi into five judnial districts; and

(b) if so, the actkMi taken or proposed to 
be taken in this regard?

THE MINISTER OF STATE IN THE 
MMISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

(b) The Government is of the view that 
the Interest of litigant pubik: of Delhi shouM 
be the main criterion in effectkig changes. 
Accordingly, the Government b actively 
conskiering bringing measures for imple* 
mentatkm of the proposal of bVurcatkm of 
Delhi into five judicial districts and also 
another proposal for raising of pecuniary 
jurisdictbn of Delhi Courts.

FJ.R. Filed by OBI on ST. Kttts Bank 
Account Case

7016; SHRI BRAJAKISHORE 
TRIPATHY;
SHRI MOHAN SINGK:

WntheMinisterofFiNANCEbepleased 
to state:

(a) wrhether a F.LR. was filed by the 
Central Bureau of Investigatkm against cer­
tain person lorpractteing misrepresentation, 
fraud eto. in St. Kitts Banks Accounts;

(b) if so, what is the fate of that F .IR ;
and

(c) whether enquiry is gokig on that 
F.l.a?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE. (SHRI RAMESH- 
WAR THAKUR): (a) Yea. Sir.
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(b) The C.B.L has ragisterad a case.

(c) Yes. Sir.

Emergency Landing of Transport 
Airerafi

7017. PROF. K.V. THOMAS: Will the 
Minister of DEFENCE be pleased to state:

(a) the number of Russian aircraft IL-76 
wfth the Indian Air Force;

(b) howjnany of these transport aircraft 
had emergency landings during the last one 
year;

(c) the reasons for the emergency land­
ing of these aircraft; and

(d) steps taken to rectify the snags no­
ticed in these aircraft?

THE MINISTER OF STATE IN THE 
MINSITRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRYOF DEFENCE: (SHRI S. 
KRISHNA KUMAR): (a) 14.

(b)3.

(c) and (d) A defect was noticed in the 
engine of the IL-76 aircraft. Corrective ac­
tion has been taken to rectify t  Further 
delaOs cannot be divulged in the public inter­
est

India’s Performance In kitematlonal 
Market

7018. DR. LAXMINARAYAN 
PANDEYA: 
SHRIATALBIHARI 
VAJPAYEE:

Wifl the Minister of COMMERCE be 
pleased to state:

(a) the position of India in the competi­
tive market of the worM as regards textiles 
electronks, engineering goods and con­
sumer items during the last three years;

(b) the measures being consklered to 
improve the performance in the intematkHial 
market and also the actbn plan chaked out 
in this regard: and

(c) the impact of the steps taken m July, 
1991 thereon?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) The latest figures 
on India's share in work! exports by Com­
modity Diviskms/Groups are availaUe only 
upto the calender year 1987, as given in the 
Economic Siffvey 1990-91. According to 
these figures, India’s share in world e)qx>rts 
in respect of selected msyor items is as 
under:

(kmmodfy Dhfision/Gmup %SAar»

i)

B)

« )

Textiles yam, fabrics made-up 
articles, etc.

Articles of apparel and 
ctothing accessories

Engineering goods 
Cmckiding electronks)

2.1

2.6

0.1
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Commodity Division/Group % Sitare

'») CONSUMER ITEMS

Meat and Meat Products 0.2

Marine Products 2.2

Vegetables and Fruits 0.4

Coffee & substitutes 1.2

Tea & Mate 14.4

Spices 10.0

(b) The Government announced a pack­
age of Trade Policy reforms in July and 
August. 1991, aimed at strengthening export 
incentives, eliminating substantial volume of 
import licensing and optimal import com­
pression. Essential imports of sensitive items 
such as POL and fertilizers were fully pro­
tected but other imports of raw materials and 
components have been linked to export 
performance. REF licences have been 
replaced by a new instrument called exim 
Scrips. Exim Scrips will be the means of 
obtaining access to certain categories of 
imports of raw materials, components and 
spares. The categoiy of unfisted CXaL has 
been abolished and these Hems are now im­
portable only against Exim Scrips. The 
system of Advance Licences as an instru­
ment of export promotion has been strength­
ened.

(a) whether the Worki Bank in its report 
of 1990-91 has suggested that deregulatnn 
is the need of the hour for India;

(b)if so. whetherthe Government have 
examined the Report and to what extent the 
Government have agreed for deregulation 
and free trade; and

(c) by what time a final decision is likely 
to be taken in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) The Worid Bank puWi- 
catnn WorkI Devek>pment Report (1991) 
makes a mentk>n of Indian industry not 
achieving its full growth potential because of 
highly protective trade policies and exces­
sive regulatbn.

(c) The beneficial aspects of the trade 
Policy reforms witt be felt only from the third 
quarter of the financial year 1991 -92.

Promotion of Fra* Trade

7019. SHRI S.B. SIDNAL: Wilt the 
Minister of FINANCE be pleased to 
state;

(b) and (c) Government has seen the 
report which is an annual publication on 
various devetopment related issues in the 
Worid. Itisnotapresaptwnnoraprecon- 
ditton forthe Worid Bank lending programme

However, separately, keeping our pri­
orities in view. Government have already 
announced measures aiming at greater
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dwagulation in the trade and industrial sec­
tors. In particular, these measures relate to 
Koensing, foreign investment, foreign tech­
nology agreements, public sector policy, 
kffilTP Actetc.

[Translathf^

Repair and Improvement of RiahRcesh* 
Joshlmath-Badrinath Road in Uttar 

l*radesh

7020. SHRICHINI4AYANAND SWAMI: 
Win the It̂ inister of DEFEENCE be pleased 
to state:

(a) whether the Govemment propose to 
repaid and improve the fVshltesh-Joshimalh- 
Badrinath Road in view of the increasing 
number of acddenls every yean

(b) if so, the time by which the work on 
this road is Kl(ely to start; and

(c) the amount sanctbned for this pur­
pose?

THE MINISTER OF STATE IN THE 
MINISTRY OF DEFENCE : (SHRI S. 
KRISHNA KUMAR): (a) to (c) tt has been 
proposed to improve the geometries and 
widen the pavement of the toad. The first 
phase of improvement works commenced in 
1990-91 and the woik is Scheduled to be 
completed by94-95. The Planning Commis- 
skm fias agreed to provkie Rs.15 crores for 
this work.

(a) the number of complaints raoelved 
t>y the Registrar of Companies and by the 
Govemment regarding vmrkmg of compa­
nies deafing in cotton business in B om l^;

(b) the nature of these complaints; and

(c) the actnn tadwn thereon by tfie 
Govemment?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND THE MV4ISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTK2E AND COM­
PANY AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM) : (a) to (c) As the 
names of the companies dealing in ccMton 
business, exclusively or otherwise, have not 
been menttoned in the queston, and records 
of complaints are not maintained industiy- 
wise, it has not been found possble to oolect 
the infomiaton sought

[English]

RehablinatkMi of Panyam Cement and 
Mineral induslries Limited

7022. SHRIC.P. MUDALAGIRIYAPPA: 
Win the Minister of FINANCE be pleased to 
state:

(a)whethertheEk>ard for Industrial and 
Financial Reconslructbn has sanctioned any 
rehabHitaton scheme for revival of the skit 
Panyam Cement and Mineral bidustries 
Umited of Karnataka; and

Compiainta Against Cotton Companies 
in Bombay

7021. SHRI RAM LAKHAN SINGH 
YADAV:
SHRI AFUUN SINGH 
YADAV:

WntheMinislerafLAW.JUSTICEANO 
COMPANY AFFAnS be pleased to state:

(b) so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAI^IR 
SINGH): (a) Yes, Sir. The Board for indus­
trial and Fbiandal reconstnidkxi (BIFR) has 
reported thal In axeicise of powers con­
ferred under Sectkm 18(4) of the Aol read 
withSactkMi 19(3) of the Act the Board has 
sanctioned a scheme for the revival of iyWr
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Panywn Cements & Mineral Industries lid. 
(PANYAiyi) in Ms hearing held on 11th April. 
1991.

(b) The scheme envisages capital ex- 
pendture. clearance of pressing creditors 
and statutory liabilities and ists a set of 
relieb and concessions from financial insti­
tutions (DBI. II=CI. ICICi. Lie. U n and IRBI), 
Bank. (Banks of Baioda. Syndicate Bank, 
Canara Bank. Andhra Bank, Vqaya Bank. 
Karur >^asa Bank), the State Government 
of Andhra Pradesh. State Government of 
Karnataka, Government of India and pro- 
motersAcompany. The Scheme projects that 
the net worth of the company wouM become 
positive in the year 1995-96 and the cumula­
tive kisses wouM get wiped off in the year 
1997-98.

Plan pernd. The aforesaki ban was given 
by Reserve Bank of India (RBI) and Nattonal 
Bank for Agrk»jlture & Rural Oevefc>pment 
(NABARD) at the stipulated terms and con- 
ditbns to state Cooperative Government 
Banks and State Land Devebpment Banks 
against State Government guarantees. Af­
ter due conskleratnn of the proposal by RBI, 
the State Government was informed that it 
wasnotpossfeletogive any extenston of the 
period of repayment of the ban beyond the 
stipulated period of 3 years.

Alleged IrregularHles in New Bank of 
India

7024. SHRI MADAN LAL KHURANA: 
Will the Minister of FINANCE be pleased to 
state:

Extension of Period of Repayment Loan 
to Gujarat

7023. SHRI SHANKERSINH 
VAGHELA:
SHRIKASHIRAMRANA:

W i the Minister of FMANCE be pleased 
testate:

(a) whetherthe Unbn Government have 
received any proposal from the Government 
of Gujarat for extenskm of the period of 
repayment of ban granted to M under the 
Agrbuitural and Rural Debt Relief Scheme; 
and

(a) whether the legal requirements of 
cash resen/e ratb and statutory liqubity 
ratb were not maintained in the New Bank of 
India resulting in over-lending, cash bsses 
etc. during 1990 and 1991.

(b) if so, the reasons therefor;

(c) how the Government propose to 
deal with the matter,

(d) whether the conditbns prevailing in 
other banks have also been studied, and

(e) H so. the steps taken or proposed to 
be taken against the persons found guilty?

(b) if so, the actbn taken by the Unbn 
Government thereon?

THE MINISTER OF STATE IN THE 
MINSTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) and (b) Yes. Sir. A request was 
nceived from the Stale Government of 
<^jarai In November, 1990 seeking exten­
sion of the refMq̂ ment period of the loan 
under the AotleuKural Md Rural Debt Relief 
(AROR) SehanM, 1990 uplo the end of VIII

THE MINISTER OF STATE IN THE 
MINISTERY OF FINANCE (SHRI DALBIR 
SINGH): (a) No, Sff. Resenra Bank of India 
(RBI) have reported that New Bank of India 
complied with statutory requirements regard­
ing maintenance of Cash Reserve Ratb 
(CRR) and Statutory Uqubity Ratb (SLR) 
during the period from A^il, 1989 to IMarch, 
1991.

(b) and (c): Do not arise.
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(d) and (e) RBI keeps continual watch 
on the maintenance of CRR and SLR re­
quirements by banks, hi case of default, 
penal interest is charged from the defaultnig 
banks depending on the duratton of default.

ITranskOofi

Chit Fund Companies

7025. SHRISANTOSH KUMAR GANG- 
WAR: Will the Minister of RNANCE be 
pleased to state:

(a) whether the functioning of tna Chit 
Fund Companies has been reviewed;

(b) if so, the details thereof;

(c) the total amount deposited by the 
public in these companies at present;

(d) whether any cases of embezzle­
ment and irregularities have been brought to 
the notice of the Government during the last 
three years;

(e) if so, the details thereof; and

(f) the steps taken or proposed to be 
taken by the Government to check such 
irregularities and ensure the safety of public 
money deposited in these companies?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH) (a) No. Sir.

(b) Does not arise.

(c) Reserve Bank of India (RBI) have 
c e p o ^  that total deposits of the reporting 
Chit Fund Companies aggregated to Rs. 
876 crores as on 31 -3-90, out of which only 
Rs. 1 crorewme public deposits.

(<Q nBI havefurther reported that cases 
of inegularilies In regard to the pubNc depos­

its heM with such companies are rare and no 
such case has come to their notice during 
the last three years.

(e) and (f). Do not arise. 

lEng&m

Export Incentives to Big Business 
Houses

7026. SHRI INDRAJIT GUPTA: 
SHRI SANAT KUMAR 
MANDAL:

Will the Minister of COMMERCE be 
pleased to state:

(a) whether according to a study made 
by the Institute for Studies in Industrialdevel- 
opment (ISID)theexport incentives extended 
to big business houses have turned them 
into traders instead of making them more 
competitive;

(b) whetherthe Government have stud­
ied the said report; and

(c) if so. the actnn proposed to be taken 
by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (c). Yes. Sir. 
ISID has so stated in their report However, 
it may be stated that under the existing 
Import & Export Policy, there is no stipulatkm 
to the effect that one can export goods of 
ones own manufacture only. However, in 
terms of new trade policy announced re­
cently. imports have been linkad with the 
exports ki the case of large scale and PMP 
Untts. Large Scale Units will no bnger be 
efigible for the grant of special Icenoes for 
the import of their requirements of raw mate* 
rials, components and consumables etc. 
Simlarly. PMP Units ««il not be sNgfeto for 
inoport of their requirements of OGL items of
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raw materials, components and consum­
ables eta These categories of importers will 
now have to folbw Exim Scrip route for 
ntMling their imporl requirements of above 
Xems.

[Ttansbaiorii

Opening of Bridge on Gomatl River
Near Chandvaic in Uttar Pradesh

7027. SHRi RAIM BADAN: WiH the 
lylinlster of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Govemment propose to 
open to traffic the newly constructed bridge 
on Gomati river near Chandvak on Var- 
anasi-Goraithpur National Highway in Uttar 
Pradesh;

(b) if so, wtien;

(c) if not. the reasons therefor;

(d) wfiether the Govemment have re­
ceived some complaints about the use of 
sub-standard material in the construction of 
tiM said bridge; and

(e) I  so. the action talwn or proposed to 
iMtalten against the persons found guilty?

THE IMINISTER OF STATE OF THE 
MiNISTRY OF SURFACE 
TRANSPOFIT(SHRIJAGDiSHTYaER):(a) 
Constitutionaliy this kfinistry is responsUe 
for development and mainlsnance of Na­
tional Highways only. A l other roads are 
•ssentialy the nesponsbWy of trie State 
Govemmenls/Union Tentories eoncemed. 
The bridge in question does not fail on any 
Nationai Highway but onaState road. There- 
fare 4m  Government of Uttar Pradesh is

primarily responsMe for its constnjction and 
opening to traffic.

(b) to (e). Does not arise.

Income Tax Collection from Govern- 
ment Employees

7028. SHRI RAM NARAIN BERWA; 
Will the Minister of FINANCE be pleased to

(a) the total number of Govemment 
employees who have paid income tax durir)g 
the last three years and the amount of in­
come tax collected from them year wise; and

(b) the total amount of Income tax col­
lected by the Govemment during the above 
period?

THE MINISTER OF STATE IN THE 
MINISTRYOFFINCANCE (SHRI FtAMESH- 
WARTHAKUR)

(a) The amount of income-tax collected 
by way of deduction of income tax at source 
from the salary of Govemment employees 
during 1988-89.1989-90 and 1990-91 was 
F)s. 228 ciores, Rs. 241 crores & Rs. 216 
ciores respectively. The Central Board of 
Direct Taxes does not compile separate 
data regarding the number of Govemment 
employees who have paid Income-tax. The 
information wil have to be collected from 
assessing officers and iTOs (TDS drdes 
spread ail over the countiy. This will involve 
considerable time and effort, which wil not 
be commensurate with the results sought to 
be acfiieved.

(b)The Income-tax collection (including 
corporation tax ooNection) during the last 
three years was as foOows:
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Ytar Total amoMt of 
InootnB^BX oottoctBd 
(Rupees in pmms)

1988-89 8,648

1989-90 9,722

1990-91 10,691

[EngSslH

Coast Guarda

7029.SHRIRAJNATHSONKARSHAS-
TRkWBtheMinisterafDEFENCEbepleased
to stale:

(a) wholiwr attention of the Govern­
ment has been drawn to the news item 
captioned Ttaised eyebrows at Coast 
Guanf s methods of seizure* appearing in 
the Economic Times dated Augusf 7,1991;

(b) if so. the details thereof;

(c) whether any enquiry has been con­
ducted into the whole affain

(d) if so. the outcome thereof; and

(e) the steps taken by the Government 
in tlie matter?

THE MMISTER OF STATE OF THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
M THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR); (a) Yes. Sir.

(b) to (e). Onihe nightof 24th-25th July 
1901. an unit vessel waesighted fay C6 ship 
•Veera*. wMIe on an anti*«mugglng patrol, 
aouth of Bombay. The representatives of 
Dinctoiate of Revenue Intelligence (DRQ 
weM on board this ship. This unit vessel was 
punuad by CGS Veera and ofderad to slop.

but the former resorted to firing. In response. 
CGS Veera had to engage the craft with 40/ 
60 mm gun. Which resulted in Us sinking. On 
rummaging by DRI. contniband sRvar val­
ued at Rs. 6.87 crores and 3 dead bodies 
were recovered from the sunken vessel. The 
vessel wasaPakistani vessel named‘Lucky* 
and was manned by Pakistani crew arid 
fitted with sophistk»ted navigationteommu* 
nicatkm equipment.

During the engagement, some stray 
shots fired by CGS Veera appear to have 
ricocheted off the water and landed in the 
adjoining coastal areas, resulting in minor 
injuries to 4 persons.

SubsMles for Public Utility Servtoes In 
Delhi

7030. SHRI RAM KAPSE: WiH the 
Minister of FINANCE be pleased to state:

(a) whether the per capfta income in 
Delhi is the highest in the country;

(b) if so. the details thereof;

(c) whether the various put>lic utility 
servk»s in Delhi are highly subsUised;

(d) if so, the reasons therefor,

(e) whether it is proposed to cut down 
the various subsklies; and

0) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) and (b). Ya^ Sk. 
A Statement is enctosed.

(c) and (d). The major pubHcidWy serv­
ices in Delii being given assistance «ra llw 
DeM Transport CorporatkMi, the DdMMfc 
Schente and the Badarpur Thermal Power 
StaUoa Asslstanoe Is providad to tha DaN



Tianspoit Coiporation to oovsr its cash operation and mainlmianc« and the 
lossM,toth«DaihiMil(Schemetoooverthe of the power station, 
difference between the cost of production
and the receipts ty way of sale of mHk and to (e) and (f). The above subsides are
the Badarpur Thermal Power Station to cover under constant review and corrective action
file differanoe between the expenditure on taken is necessary.

STATEMENT

Per capita income of various StatesAJnion Territories at current prices (arranged in 
descending order) during 1987-88.
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SLNo State4J.T Per capita income 
(F^vres in Rs.)

1 ot- 3

1. Delhi 7788

2. Goa 6209

3. Pondicherry. 5622

4. Punjab 5572

5. Maharashtra 4558

6. Haryana 4312

7. Mizoram 4077

8. Sidiim 3886

9. Arunachal Pradesh 3679

10. Gujarat 3509

11. Tamil Nadu 3362

12. Nagaland 3361

13. K am at^ 3254

14. Himachal Pradesh 3122

IS. W«st Bengal 3046

16. Mailipur
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SL No StataAJ.T Per capita bioomo 
(Figures in Rs.)

1 2 3

17. Meghalaya 2893

18. Andhra Pradesh 2839

19. Kerala 2828

20. Jammu ft Kashmir 2701

21. Assam 2589

22. Tr^xira 2494

23. litedhya Pradesh 2433

24. Uttar Pradesh 2382

25. Rajasthan 2363

26. Orissa 2194

27. Biiar 1846

Based on old (1970-71) series of Stale Domestic Product

Souioe: Diraclorate of Economics ft Statistics of respective State Govemmant/UT
Administration.

-Note 1. The estimates of per capita income are not prepared by the UTs of
Andaman ft Nioobar islands, Chandigarh, Dadra ft Nagar Havel. Daman 
ft Diu and Lakshadweep.

Nolea A>flieaouraeofpercapiUiinoomearedilfsrenli.e.theoonoeined8laia/
UT.lheiteveflgwesof the various SMes/Uis are not sMcdyoompanMe.
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Loans of FishwiiMn

7031. SHRICHNNDRESH PATEL: Win 
the Minislar of FINANCE be pleased to

(a) whether loans are given to fisher­
men for various purposes by banks and 
other financial institutions;

(b) whether other facffities and sub­
sides are also given to the fishermen and 
other persons employed in the fishing trade; 
and

(c) if so. the deta9s of such loans, facili­
ties. subsidies, eto. given to the fishermen 
andothers in Gujarat during each of the last 
three years?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) to (c). Resen^e Bank of India 
(RBI) has reported that advances provided 
by commeidal banks for fisheries are cov­
ered under Prmrity Sector asactivityalliedto 
agriculture and hence eligfele for varbus 
concessions such as concesstonal rate of 
interest. IberaUsed margin and security 
norms. Shortterm and term bans aregranted 
by banks for devekipment fisheries in all 
its aspects from fish catching tothe stage 
ofmport, financing of equipment necessary 
for deep sea fishing, etc. Beskles, under 
Integrated Rural Devekipment Programme. 
Government subsidy ranging from 25% to 
50% is given for the above activities to 
eligible borrowers. The amount of toans and

advances disbursed for fisheriesby all sched­
uled oommeicial banks in the State of Gujarat 
for during the last three years is as foOows:

(Rs. in crores)

years Amount

June 1987 6.90

June 1988 7.43

June 1989 2.67

(latest available)

investment by Bank and fbianclal 
Institutions in Maharashtra.

7032. SHRI ANNA JOSHI: Will the 
Minister of FINANCE be pleased to state:

(a) the amount invested by the Life 
Insurance Corporation of India. General 
Insurance Corporation and varbus banks in 
Maharashtra separately during the last three 
years;

(b) whether these banks and finandad 
institutbns have any proposal to invest 
more capital in Maharashtra; and

(c) a so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a)

Vears

-------- s----------
Amount (Rs. in Cmms) 

LI.C G.LC

1986«9 206.86 80.31

1989-90 402.23 143.37

1990-91 315.16 143.27
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Wbmiation in respect of Banks is 
beinooolecledand willwlaidonthe 
Table of tfie House.

(b) and (c). Investments of UC and GIC 
funds are governed by the provisions of 
Section 27A and 27B respectively of the 
insurance Act. 1938as also the Government 
guideines issued in this behaH. While insti- 
tuUons have taken a number of steps to 
promote higher level of enterpreneuriai 
activity in jndustriafly less devetoped re­
gions, the flow of institutional assistanceto 
any regkm depends on the number of worth- 
whBe proposals coming from them.

Legal aki and Advice Boards

7033. SHRIN. DENNIS; Wffl the Minis­
ter of LAW. JUSTICE AND COMPANY 
AFFARS be pleased to state:

(a) whether Legal Aid and Advice Boards 
liave been set up in al States and Union 
Territories;

(b) if so, the details thereof; and

(c) K not. the reasons therefor and the 
steps taken by the Government to set up 
Ihsm Boards in States/Union Territories?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFARS AND PARLIAMENTARY AF­
FAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) and (b). Legal 
Aid and Advice Boards have been set up in 
the States of Andhra Pradesh. Assam, Bihar, 
Goa, Gujarat, Haryana. Himachal Pradesh. 
Jammu & Kashmir. Karnataka. Kerala, 
Madhya Pradesh. Manipur. Meghalaya, 
Nagaland, Orissa, P u t^ , Rajasthan, 
Shklm. TamI Nadu, Tripura. Uttar Pradesh 
and West Bengal and the Unk>n Territories 
of Chandigarh, Daman A Dki, Delhi and 
Pondicheny. Legal Aid and Advice Board 
has abo been set up in the Andaman & 
Moobar Islands bum has yet to become 
functional pending creation of some posts.

(c) Legal AM Boards have not yet been 
set up in the States of Arunachal Pradesh 
and Mizoram because of their traditnnal 
tribal customs and laws. However, Legal Akl 
Programmes in these states are being 
monitored by the Judicial Department of 
their respective Governments.

Steps are also being taken to set up 
Legal Aid and Advice Boards in the Unkm 
Tenitory of Dadra and Nagar Haveli and 
Lakshadweep.

Housing Finance by Banks

7034. SHRI LOKANATH CH- 
OUDHURY; Will the Minister of FINANCE 
be pleased to state:

(a) the details of the guidelines issued 
by the Reserve Bank of India from time to 
time and contents of their letter dated No- 
vember2,1988tothe Scheduled Commer­
cial banks for provkiing credit to housing 
sector;

(b) whethertheguktoynesand contents 
oftheaforesaki RBI letter are in operatkNi as 
on date;

(c) if so, whether the scheduled com­
mercial banks haveextended adequartecredtt 
to the indivkiuals/members of the group 
housing societies during the lasttwo years 
and till date, for boosting the housing activi­
ties in the Unkm Territory of Delhi; and

(d) if so, the factual positkm thereof?

THE MINISTER. OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The main features of 
the gukielines regarding housing fkuinoe 
issued by Reserve Bank of India (RBI) to all 
Scheduled Commercial Banks in Novem­
ber, 1963 and modificatkms made inlt from 
time to time are indtealed kt tite attached 
statement. These guklelnes are t t l  gener- 
aRy kt operation.

(c) and (d). RBI has reported that the 
banks have been achievkig the aMndia
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target 8«t for housing finance. However, the 
direct lending to indhnduaî iOMps of indi­
viduals including oo-operative housing so­
cieties is lower ttian the quantum earmarked 
forthe purpose. The banks have, therefore, 
been a d v i^  to step up direct lending for 
housing during the cun̂ ent year.

RBI has reported that M is not maintain­
ing separate data for the Union Territory of 
DeihL However, the factual posftion regard­
ing the targets and achievements for the 
year 1989-90 for ttw oountiy as a whole 
including Delhi, are us under

(Rs. in croms)

Target Adtievements

Overal Target (All India) 322 390.41
(Provisional)

Direct lending 96.60 41.61

The targets for the years 1990-91 and 1991-92 are as under:

1990-91 1991-92

Overall Target (All India) 387 364

Direct lending 116.10 109.20

STATEMENT

kkm features of guideSnes issued in November, 1988 

L Direct Lending:

i) The maximum period of repayment of housing loan from commercial banks 
which was 10 years has been extended upto 15 years.

8) The maximum margin has been reduced from 50% to 35%.

8i)The rate of interest for housing k»n has been altered with effect from October, 10, 
1988 as under:

Amount of loan
Rate of Interest 
(peroent per anmm)

1. Upto Rs. 20.000

2. Above Rs. 20,000 and 
upto Rs. 50,000

a  Above Rs. 50,000 and
uptoRs.1 l*h

4. Abo«eRs.1Wch

12.5

135

14.0

14.5-16.0
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The rate of inlarest for housing loansfor 
Schadided Castes/Scheduled Tribes upto 
and inclusive of Rs. 5,00(V- remains un­
changed at 4% per annum.

iv) Where mor îagee of property 
or bank guarantee is not feasMe. banks 
have been permitted to accept other forms 
of securities such as Life Insurance F*olicies. 
Government Promissory Notes, etc.

v) Than tKuikswffl also have the 
discretion tofix the repayment instalments in 
such a way that housing loans become 
more affordable bythebwerincome groups 
and repayment instalments may not exceed 
normally30%ofthe incomeofthe borrower.

vOln the case of irafividuals who might 
have raised funds from other sources, banks 
have been permitted to provide supplemen­
tary finance.

vi) Banks have iMen permitted to
extend aedit for additions, repairs and 
alterations of houses.

viS) The total ban per individual 
for housing from the bank is the not to 
exceed Rs. 3 lakhs.

ix) Bank finance given for slum 
improvement schemes implemented t>y the 
put>lie agencies is to be treated as part of 
housing finance.

H. Indirect Lending:

i) Banks to grant term bans
to housing finartce instttutions and housing 
boards taking into consideration their detil- 
e(M^raik>, track record and other relevant 
fsKkNS.Therateof interestwaibe12.5%per 
annum provktod not less Utan of the 
unis financed are meant for the economi­
cal^ weaker sections and tower income 
groups and the rates of interest charged to 
idtimata beneficiaries and other terms are 
as stipulated in case of (firect finance.

I) Banksmayaxtendfinanoe 
lopublcagenciesforacquisilion and devel­

opment of land as part of complete project 
including devetopment of infrastructure 
piDvkled that the project is completed within 
3 years.

Hi) Banks may extend credit
on commercial terms to private ,buikleis of 
repute by way of demand loai^ linked to 
each s p ^ ic  project for a max^um period 
of 18 months. (Since June. I^ IR B I has 
permitted t>ard(s to grant term toans for a 
period of 3 to 5 years linked to specific 
projects where payment from ihe prospec­
tive buyers of the dweHing unit is not to be 
received during devek>pment, and construc- 
tk>n stage and refinance Irom National 
Housing Bank (NHB) is avaipble.)

Modifkathns made in the guidelines 1mm 
time to time

The banking system were alkxated a 
target in May. 1979 of Rs. 75 crores which 
was approximately 0.5% of the total ad­
vances of all scheduled commercial t>anks 
at the end of December, 1978. Subse­
quently, in January 1989, the overall hous­
ing finance was linked to the growth in bank 
deposits and the (tanks were advised to 
compute their respective shares of housing 
finance at 1.5% of then’ incremerMal depos­
its of the current year over that of the 
previous year.

In may. 1989 with a view to ensure 
adequate direct lending for housing to 
indivkluals orgroups of individuals including 
cooperalivesodeties, Resen/eBankof India 
have advised the commercial banks that 
atleast 30% of the tcMal aitocatkxi for hous­
ing should be reserved fc>r direct lending. 
Furtfier 30% of the aUocatton is required to 
be by way of term toans to housing finance 
companies, housing boards ar*d other pub­
lic housing agencies. The balance 40% of 
the aHocation will be avaBable tor subscrip­
tion to the guaranteed bonds and deben­
tures of National Housing Bank and Housing 
ft Uit>an Development Corporalion.

Further, banks have been permilledio
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etbMid loans over Rs. 3 lakhs, but such 
loV^s would not be counted for housing 
fin«Rnc8 targets.

The current interest rate structure ef­
fective from September. 1990 wtiich is also 
applic£d>le to housing finance is as under

Size of limit Rate of Interest
(percent per 
annum)

Upto and incluswe of Rs. 7,5000/- 10.0

<4) Over Rs. 7,500/- and upto Rs. 15,000/- 11.5

Over Rs. 15,000/- and upto Rs. 25.000/- 12.0

d) Over Rs. 25,000/-and upto Rs. 50,000/- 14.0

e) OverRs. 50,000/-and upto Rs.2lakh 15.0

0 Over Rs. 2 lakh 18.5*

rEffectivefrom 4th. July. 1991)

. Outalandina Loans of Financial Institu­
tions Against Prhnite Sector

7035. SHRi ANIL BASU: Will the Min­
ister of FINANCE be pleased to state:

(a) whether attention ai the Govern­
ment has been drawn to the news item 
captioned *LiqiMity crisis forces Financial 
Institutions to stash aid to private sector* 
appearing in the Economic Times dated 
August 13.1991;

(b) i  so, the total amount of outstanding 
bans granted by the ftnandai institutions to 
private sector and the remedial measures 
taken fay the Government to realise the 
outstanding k>ans;and

(0) the names of privirte sector compa- 
nias whose outstanding amount is more 
than rupees five ciores?

THE MINISTER OF STATE IN THE 
MINtSTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) Yes. Sir.

(b) The total mnount of outstanding 
loans granted to the privtfe sectorbythe

Financial institutions, namely irxii^rial 
Oevek>pment Bank of India (lOBI). Industrial 
Finance Corporation of India(IFCI) Industrial 
Credit and investment Corporatkm of bidia 
(ICICI). Export-lmport Bank of India (Exim 
Bank) and Industrial Reconstructk>n Bank of 
India (IRBI) ason 31.3.1991 is Rs. 16.790J36 
crores. Recovery of dues, both current as 
well overdues, is a continuous piooess. 
It is effected in accordance with the repay­
ment schedules drawn at the timeofsignmg 
of the k>av) agreements. In additkm to this, 
the InsMutnns adopt a variety of measures 
for recovery of overdues. These include 
mounting ol pressure on the concerned 
units as weii as th^r guarantors to fuVi their 
guarantee obiigatkms and rescheduling of 
bans in desenring cases. In respect of 
certain non-viable units, the institutions also 
go in for a one-time settlement bi excep- 
tnnal cases where al other measures 
the institutbns recall their bans and fito 
recovery suits.

(c) The names of private sectoroompa- 
nies whose outstanding amounts are more 
than f^.5.00 ciores each are not disdos* 
able as His not the practbeoftheFmwicM 
Institutions to r^ease information about
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th«ir Mividuai oonsttuents in aooordance 
with the secrecy and fidefity that is main­
tained about theirdients and as is provided 
bylaw.

Trade wKh USSR

7036. SHRIRABI RAY:
SHRI SHANKERSINH 

VAGHELA;
SHRI MORESHWAR SAVE:

Win the Minister of COMMERCE be 
pleased to state:

(a) whether the Unbn Government 
have assessed the impact of the recent 
changes in the USSR on the trade with that 
countiy:

(b) if so. the detaite thereof;

(c) the present exchange rate of rupee 
and rouble;

(d) whether it is at par with the ex­
change rates of rupee-dollar and dollar- 
rouble; and

(e) the steps proposed to be taken by 
the Unbn Government to develop trade with 
USSR in a realistic Rupee-Rouble equa­
tion?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). Govem- 
ment is dosely monitoring the swiftly chang­
ing development in the USSR and its impact 
on the Indo-USSR trade.

(c) According to the latest information 
available from the Reserve Bank of India, the 
Rupee-Rouble exchange rate as on 5.9.91 
is Rs. 30.8390 -  Rouble 1.

(d) and (e). k is dKTicull to compare to 
njpee-fouble exchange rate with the ex­
change rates cfrupeenlolar and dodar-rouble 
because the rouble is not a quoted convert- 
Me currency in worM exchange martcets. 
Indo-Soviet trade is in nonconvertible In­

dian Rupees. As on 5.9.1991 the Dollar- 
Rupee ̂ change rate was 1 US $ - Rs.26.08. 
The official exchange rate of the rouble as on 
2.9.91 was US $ 1 -  Rouble 0.5936.

[TranslatiorU

U.SJL Visit of Chief of Army Staff

7037. SHRI M RUTYUNJAYA 
NAYAK:
SHRI GEORGE FERNAN­
DES:

Win the Minister of DEFENCE be 
pleased to state:

(a) whether the Chief of the Army Staff 
visKed U.S.A. in the third week of August, 
1991;

(b) if so. what was the purpose of the 
visit; and

(c) the outcome of the discussions heU 
there?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHANKUMAR): (a) Yes. Sir.

(b) The visit of the CO AS to the USA 
was a goodwill visit undertaken in response 
toan invitatkxi from the Chief of Staff of ttra 
US Army. Similar redprocaJ visits are un­
dertaken with a number of other countries 
also.

(c) The visit provided an opportunity to 
exchange views on varnus issues of mutual 
interest, including prospects of ctoser De­
fence Cooperation between the two coun­
tries.

[EngKsh]
Electoral Rolls

7038. SHRI KODIKKUNNIL SURESH: 
\m  the Minister of LAW. JUSTICE AND 
COMPANY AFFAIRS be pleased to st«e:
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(a)i»ti0lharlh>fBi»ali(>iysa<»tere>ic>
iiI ii ri*n■ -Bt —  —-DOTMPMII ira  popUUwm̂ i ano OWCIOfai IDRS

wlMmwar these are revised;

(b) Rao. the reasonsttMreior;

(c) whether any State Government has 
made eHorts to compare to electorŝ  lols 
with the last census figures;

(d) if so, the delays thereof;

(e) wtielher any complaints have been 
received by the Government leganfingnon- 
inchision of names of voters in ttw voters in 
the voters ists; and

(0 if so, the slaps being talten by the 
Govemmentto anangeforathoroughchecit 
of the eiadorai n ls?

THE MMISTER OF STATE IN THE 
MMtSTRYOFPARLIAMBITARYAFFARS 
ANOI4MISTEROFSTATE INTHE MINIS­
TRY OF JUSTICE ANO COlyPANY AF­
FAIRS (SHRI P.R. KUMARAMANGALAiyI);
(a) Yes. Sir.

(b) Electoral loRs contains only that part 
ofthe total papulation which is eigible to 
vote.

(c) and ^  The Government is not 
aware of such eflorts being madebyany 
Stale GovemwenL

(e) Yes. Sir.

(I) The superintoiwlenoe. dtoclion and 
oortiDl of praparafion of electoral rols is 
vested in ttia Election Commission and not 
inttte G overnment under article 324 or tlie 
ConstkuHon of h«fia The Ragislralion of 
Electoral Hulee, 1960 m *e delailad pmvi- 
•iona ter prapart ion and revision of rols is 
ttoneatthebeginninp of every year and wide 
pubidlyisgivan^boutiie programme of 
rawWon of rols through mass media and 
other reeans and every poasiila effait is 
madebjrtfie the Baclian Commissian to 
•nsurefm alaigtiie voters are enrolsd.

7039 Sm iM AHESHANOOIA: 
SHRI VRENDRA SINGH:

WltheUnisterafFMANCEbepiaased

(a) the stock of confiscated opium witti 
the Uriion Govemment as on August 31. 
1991;

(b)thetime by which itw9 berfisposed 
of; and

(c) the purposes for 
utiBsed?

wfiich it wil be

THE kMNISTER OF STATE IN THE 
MMISTRY OF FMANCE (SHRI RAMESH- 
WAR THAKUR): (a) to (c). Confiscaled 
opium is transferred by drug law enforce­
ment agencies to ttie Government OpiumA 
Altaloid W od» Undertakings tocated at 
Neemuch (MP) or Ghazipur <UP) for being 
captiveiy ulBsed for manufacture of aka- 
bids as and when required or for destruc- 
tfon. i  not found suitable for this purpose. 
Approximalely 7500 ^|s. of much opium 
was in stock inthe two Government Ophwn 
& Altaloid Works IMeitaidngs at Ghazipur 
(UP) and lileemuch (MP) as on 31.8.1991. 
According to tfw programme of these two 
undertakings, the above qManHy of confis- 
cated opkMi wB be dhpoaed of by 31st 
M ach.19».

ITrislrfo n]

Loam  to Skk Taxna IM te

704a SHRiSMON IMRANDI:WH 
the minirter of TEXnLES be pteased to

(a)wliellierllwreis aproposaltogranl 
bans all 1.S%patcer* mteolir»aieat tothe 
sick texOa unis;

(jb) f  «Dk the datels in Ms legaHl; aid

fe)flianMMsafauclisiGiiinlsto«tMMi
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loans wW be granted and the total expendi­
ture Ikely to be incurred thereon. State- 
wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) There is no such proposal 
under consideration.

(b) and (c) Do not arisein viewof (a) 
above.

[English]

Losses in Banks

7041. SHRI GEORGE FERNANDES: 
Win the Minister of FINANCE be pleased to 
state;

<a) whethOT the Govemmdrt are aware 
of the loss of colossal «noUnt of riion^ by 
the pubfic sector banks through fending to 
non-credit-worthy individuals and corporate 
groups;

(b) if so, what is the extent of such 
losses;

(c) whether lesponsitxlity has t>een 
fixed for such losses;

(d) whether the Govemmentprbpose to 
set up a commission of ihqiitry to investig^ 
into alt acts of malfeasarieiB
bank offidais; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FmANC# 1[SHR) I^ALBIR 
SINGH): (a) Banks being instftutims, the 
possibilily of c e i^  a d va n ^ turnirgikk^ 
and thereby resuRihg in losses to the ton-' 
cemed t»rtks is inherent in the system.

(b) The formats ol'balancd she^ 
profit & Loss account of banl(s,as in' 
the Third Schedule of Banking Regulatkm 
Act, 1949, do not provkle for such informa­
tion.

(c) An irregularities are Investigated and 
apipiopr^e remedial action is taken wher­
ever necessary.

(d) and (e). The misting systems and 
proc^ures coining in put>lic sector banks 
with regard to scrutiny of affairs by internal 
inspectors, extmial statutory auditors as 
also RBPs periodic inspections are conskl- 
ered adequate. The Central Bureau of In- 
vestigatton has also jurisdkrtnn over the 
t>anks and investigate cases on the request 
of Government, Reserve Bank of India, banks 
andeven isuo-mottb.

(Tran^stibri[

Expressway from Ahmedabad to 
Viatdodara

704Z SHRI KASHIRAM RANA; WiH 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a  ̂whether S)e implementatton of the 
E x ^ s ^ a y  project from Ahmedabad to 
Vadbdarali^'been considerably delayed;

(b) if so, the reasons therefor;

(c) the amount sanctioned for this proj­
ect and the time t>y whk:h it is schedui^ to 
be completed;

(d) thie costbvenun du6 to delay in the 
constructnn of this Expressway; and

(e)the measures taken so far to ensure 
early completnn of tNs project?

THE ««NISTER OF STATE O F THE 
MINISTRY OF TRANSf*ORT (SHRI 
JA G O I^  TYTLER): (a) Yes. issr.

(b) The delay in executton of the project 
has been due to poor perfonmance of the 
contractors.

(c) The original sariction^ wa» Rs. 
137.20 crores and the mioik is IpreMntly 
scheduled for com plex b i Dedmber. 
1994.
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(d) The Revised Cost is yet to be 
assessed by the State Government.

(e) Major contractual problem have 
been resolved bytheGovemmenttoenable 
contractors to expedtte the progress.

[English]

Setting Up of Jute Goods Industry at 
Noida near Delhi

7043. SHRI CHITTA BASU: Will the 
Minister of TEXTILES be pleased to state:

(a) whether there is any proposal to set 
up a modern factory for the manufacture of 
jute goods at Noida near Delhi;

(b) if so, the details thereof; and

(c) the time by which it is likely to be set
up?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir.

(b)and (c) Do not arise.

[Translation]

Construction of a new Bridge on Rhrer 
Chhonda

7044. SHRI BARE LAL JATAV: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the old bridge on river 
Chhonda on Nattonal Highway in Morena 
district is in dilapidated condition;

(b) if so. whether the Government 
propose to construct a new bridge on this 
Highway and raise the level of this road till 
a new bridge is constructed there; and

(c) if so. when it is likely to be done?

THE MINISTER OF STATE OF THE 
MINISTRY OF TRANSPORT (SHRI 
JAGDISH TYTLER): (a) to (c). Presumably

the Hon'ble member is referring to the old 
bridge across Assan River at Km 85/10 on 
NH 3 nearChonda village in Morena Distrnt 
The existing brkige is ok) and weak. Con- 
structk>n of a new bridge including ap­
proaches is included in Annual plan 1991 -92 
for sanctton subject to finalisaton of the 
technksal details.

Ctosure of Nationalised Cotton Mills In 
U.P

7045. DR. LAL BAHADUR RAWAL: 
Will the Minister of TEXTILES be pleased to 
state:

(a) whether the some of the cotton mills 
in Uttar Pradesh whk;h were nationalised 
during the last few years are lying ctosed;

(b) if so, the reasons therefore and the 
names and k>catk>ns of such mills; and

(c) the details of tosses suffered by 
these milts during 1988-89 and 1989-90?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No, Sir. None of the mill 
nattonalised by the Central Government and 
run by National Textile Corporatkm is lying 
ctosed in the State of Uttar Pradesh.

(b) and (c). Do not arise.

[EngSsh]

Asian Development Bank Assistance 
for reconstructk>n of Nattonal Highways

7046. SHRIMATI DIL KUMARI BHAN- 
DARi:WilltheMinisterof SURFACE TRANS­
PORT be pleased to state;

(a) whether the Asian Devetopment 
Band has provkJed financial assistance for 
the reconstructton of Natk»nai Highways;

(b) if so. the details thereof;

(c)whethertheGovernment propose to 
altocate funds for reconstructton and wklen- 
ing of nattonal Highways connecting Siddm;
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(d) H so. the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF TRANSPORT (SHRI 
JAGOISH TYTLER): (a) and (b). yes. Sir. 
The Asian Development Bank has agreed to 
provide rinancial assistance forthe following 
National Highway Projects:-

Widening to 4-lanes and 
strengthening Anakapally 
to Vishakhapatnam Sec­
tion of NH.5 (46 kms) in 
Andhra Pradesh.

4-laning and strengthen­
ing from Ballabgarh to 
Mathura Sect»n of NH.2 
(111 kms) in Haryana & 
Uttar Pradesh.

4-laning and strengthen­
ing Bangatore-Karnataka/ 
Tamil Nadu Border Sec- 
tfonofNH.7.

4-laning and strengthen­
ing Alwaye-Vyttila and 
Aroor-Sherthia Sect»n 
(37 kms) and strengthen­
ing Vyttila-Aroor Sectkm 
(10 kms) of NH.47 in 
Kerala.

3.

4.

5. 4-taning and strengthen­
ing Achrol-kotputli Section 
of NH.8 in Rajasthan.

(c) to (e). While National Highway No. 
31A leading to SM(im has not been included 
for external assistance under the Asian 
Devehipment Bank Programme, is being 
improved continuously subject to the availa­
bility of funds.

Seizure of Diamonds

7047. DR. C. SiLVERA: Will the Minis­
tar 01FMANCE be pleased to stale:

(a) whether diamonds woith Rupees 
one crore were seized by the enforcement 
agencies during August. 1991;

(b) if so. the details thereof;

(c) whether the Government have some 
plan for the utilisatk>n of these diamonds; 
suid

(d) if so. the details thereof and if not the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). Acting on spe­
cify information. S/Shri Abdul Rahman. 
Mohammed Sharib Usman and Nazir Mo­
hammed were intercepted at I.G.I. Airport. 
New Delhi, on 24.8.91 when they were leav­
ing for Hong Kong t>y Flight No. BA-035 and 
cut and polished diamonds valued at Rs. 
87,77,000/- abngwith US $ 73,600/- were 
recovered and seized from their possessnn.

(c) and (d). Confiscated cut and pol­
ished diamonds are sokl t>y the Customs 
Department for the purposes of export.

Casual Workers In C.A.D. Camp Phul* 
gaon Wardha

7048. SHRI RAMCHANDRA MARO- 
TRAO GHANGARE: Will the Minister of 
DEFENCE be pleased to state:

(a) whether more than one hundred 
class IV casual workers are working in the 
C.A.D camp Phulgaon distrkn. Wardha for 
more than five years;

(b) whether the camp authorities still 
employ more casual workers every year at 
occasnnal intervals; and

(c) If so. the reasons why the prevtous 
dass IV so-caned *casuar workers are not 
either regularised or made permanent?

THE MINISTER OF STATE iN THE 
MINISTRY OF PETROI^UM AND NATU­
RAL GAS AND THE MINISTER OF STATE
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IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNANKUMAR): (a) No. Sir

(b) No, Sir, However, in the period be­
tween November 1990 to January 1991. and 
March 1991 to July, 1991, a few casual 
workers were emptoyed for the spec îc and 
purely seasonal work of clearing the wik) 
growth of grass, to avoid the risk of fire.

(c) Does not arise. “

Conversion of Bangalore - Mysore
Highway into Express Highway

7049. SHRI H.D. DEVEGOWDA: Will 
the Minister of SURFACE T^N S P O R T be 
pleased to state;

(a) whetherthe Government propose to 
convert Bangatore - Mysore State Highway 
into Express Highway; and

(b) if so. the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No, Sir.

(b) Does not arise.

[Translation]

Appointment of Judges for Itotor 
Vetilcie Accident Tribunals

7050. SHRI SURYA NARAYAN 
YADAV: Will the Minister of SURFACE 
TIRANSPORT be pleased to state:

(a) whether the judges have been 
appointed only In three out of the six Motor 
Vehicle AcckJent Tribunals in Delhi; and

(b) if so. the time by which the judges
be appointed ki the remaining three

Tribunals to ensure tite e)9>editnus disposal 
of al cases of motor accident claims?

THE MMISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT

(SHRI JAGDISH TYTLER): (a) and (b). 
Judges of 3 out of 6 Motor Vehksles AcckJent 
Tribunals in Delhi were promoted to the 
Delhi Higher Judk:ial Servk:e by the High 
Court of Delhi and they were relieved of their 
duties in the first week of June, 1991. The 
Delhi Administration have taken up the 
matter with the High Court of Delhi for filling 
up the three vacancies of judges in the 
MACTs expeditiously.

Income Tax allowance payable to 
employees of Public Sector Undertak­

ings.

7051. SHRI YASHWANTRAO PATIL: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether several Central PubIk: Sector 
undertakings pay tax free altowances to their 
emptoyees four times of their pay;

(b) if so, whether the Government pro­
pose to take into account all these alk>w- 
ances for the income tax purposes; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) No specifk: instance of 
such payment by a Central Pubic Sector 
Undertaking has come to the notice of the 
Government.

(b) and (c). Does not arise.

[English]

Transactions with Foreign Banks by 
Public Sector Undertakings

7052. SHRICHETANP.S.CHAUHAN: 
Win the Minister of FINANCE be pleased to 
state:

(a) whether the public sector undertak­
ing are having banking transactnns with 
foreign banks;

(b) if so, the reasons therefor and its
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affect on the business of the nationalised 
banks;

(c) whether there is any proposal to 
albw the public sector undertakings to bank 
with the scheduled commercial banks only; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). As per extant instruc- 
tk>ns public sector undertakings are not ai- 
k>wed to deal with foreign banks in India in 
respect of their domestic banking require­
ments. However, certain pubic sector un­
dertakings/corporations, whose project cost 
contains an element of foreign currency 
component have to depend at times on 
foreign banks for meeting their foreign ex­
change requirements. However, such deal­
ings do not affect the Indian business of 
pubic sector banks.

(c) and (d). The existing polcy is under 
review.

Asian Development Bdhfc Assistance to 
Private Sector Units

7053. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of FINANCE be pleased to 
state:

(a) whether the some private sector 
units have secured the Asian Devebpment 
Bank assistance to expand their units;

(b) if so, the names of such private 
sector units; and

(c) the details of the financial assistance 
received k>y them from the Asian Devetop- 
ment Bautk during last three years, years- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b) and (c). The details of the private 
sector units who have received financial 
assistance from Asian Devebpment Bank 
so far is as folk>ws:



185 Writt0n Answon

I
-s

i

§VJ

*1

CO

1
Q. Oj CNi

1 >-

BHAORA22,1913(SM») Written Answers 186

§
<6

8  S
lO

o
00

8 8
CO in

8
CO CNI

O
00
d

o
CO



1S7 SEFIEMBER13.1991 muanAnsmms 188

C M M  Ek Im  Oulf aid CinlHn Duly

70S4. SHRI HARiSH NARAYAN 
PfMBHU ZMITYE: VMI « m  MMslar of 
FMANCE baplMMdlosMto:

(a) «w  amounts of Cental moise du^ 
and cuskMns di4y — paralBly, colBc fd in 
Goa during 1980^ and 1990^1; and

(b)thenamasofallhafirnisAoonipanies 
in Goa paying ysariyiTwra than Rs.oroiakh 
as Caatral eacdsa duty and the amount paid 
by each of Ihwn during the above pwiod 
year-wise?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI RAMESH- 
WARTHAKUR)

{Rs.inem m ^

(a) 1989-90 1990-91

Central anise du^ 104.72 122.45

CuskMMduly 46.95 59.42

(b) A statement is endosed.

STATEMENT

M0mm of Snmtemipmims in CmHn/Excise Cotacioralo. Goa pag^yeariy mom than 
Rs.onabkhasCankalExds9duly and the amount paid by thefn during 1989-90 and

1990-91.

SjMol Amount at Central excise 
duty paid

ffts. in lakhs)

1989-90 1990-91

1. SenpweeniSSHCaridMwa 49.50 60.68

2. Hndustan Foods 1257 2130

3. K.lleiolc(OlJd. 35.60 63.16

4. KayPaeStaet 43.61 30.23

5. M A F .U L 5970.91 7337,76

a. GwRiiirtBri 4.39 4.65

7. Ummnal Beusrages — 6.20

«. HM ialMCIaGelgraf 
India Ud

79.61 74^1

9. Ooa M nti ft A M  PMduds 21J06 24.73
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S.No. Amount of CantialmKcisa 
duty paid

(Rs.inU(hs)

1989-90 1990-91

10. Unitad Accumutators PvL Ud. 26.29 37.74

11. OynwMC EnginMfs 1.19 —

12. Ariwn Electronics 7JSO 7.76

13. Goa Electricals & Fans Ltd. 1.44 —

14. Beierasdoif India Lid. — 100.21

IS. Curti Enlatprises — 227

16. LF.B. Lid — 77J27

17. Indian Hume Pipes 22.05 10.06

18. nodal CiicavirintUd. 33.23 32.36

19. Pofnova Industries Lid. 60.26 9.12

20. Bhandara M . Metaris 2.21 a93

21. Oiamont Boait L PvL Lid. — 12.55

22. Spenoon FlM ion India Pvt. Ltd 1.37 6:58

23. kayp Polymers 2.31 2S7

24. CMjay Rubber Woiks 3.67 2.01

25. ViamanPack(P)Lkf. Z83 5.37

26. H J_ Wires PvL Ltd. — 1.74

27. Pholaphone (1) Ind. Ltd. 57JO 74.34

28. na— — ■------ 1rnoKipnoM iJKi. 17.00 9.73

29. IndoSwinJaiiMis 13S1 820

aa Adel Lab Lid. 18lS6 2SJ52

31. T «a  Unisys 46.89 45.07
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S.Na Name Amount of CmtisJ excise 
duty pad

(Rs. in lakhs)

1989-90 1990-91

32. Goa Anti>iotics & Pharmaceuti­
cals Lid.

134.20 74.76

33. Centaur Pharmaceuticais Ltd. 87.66 148.55

34. Sushama Industries 4.02 —

35. Geno Pharmaceuticals 67.96 77.66

36. Minco (1) Ltd. 1.28 1.97

37. Master Electronic 2.38 1.31

38. Dynaquep Hydraulics 1.43 —

39. Contemporary Perfumes 2.25 4.96

40. PJ.M . Pharmaceuticals 1.84 2.71

41. Goa Telecommunication System 53.45 31.97

42. Goa Time Movers 21.14 13.53

43. Goa Instruments 3.12 5.93

44. Zenith Magnetics 8.23 4.58

45. Modem Cosmetics Ind. 1.90 2.13

46. Goa Electronic Ltd. 15.60 9.79

47. Zenith Computers 49.70 18.01

48. Aerosol Services 1J5 3.37

49. Merit Pharmaceuticals — 1i>7

50. BalBandhoo — 1.41

51. l.d.C.. 1 1035.77 1356.93

52. LO.C. (0) 104.26 87.47

53. HP.C. 908.66 4984.49
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S.No. Name Amount at Central excise 
duty paid

(Rs. in lakhs)

1989-90 1990-91

54. Crtetine 19.78 14.30

55. Premila 3.18 —

56. Salgaocar 3.80 1.36

57. Prayang 3.20 1.81

58. M.R.Ele-1.12 —

59. Goa Carbon 3.36 3.20

60. Jutex 4.75 12.70

61. OcesmicP 1.30 2.03

62. Dei Pharmaceuticals Pvt. Ltd 18.52 23.34

63. M.S. Pharmaceuticals Pvt. Ltd. 12.75 12.97

64. Costa & Co. Pvt. Ltd. 2.15 0.23

65. Borkar Industries (p) Ltd. 7.31 16.98

66. Jose FrarKtsca Santos 1.20 0.08

67. Electricity Deptt. Margao 2.52 2.53

68. Goa Carbon Ltd. 152.83 214.92

69. Matbual Auto Accessories 6.42 16.24

70. Classic Extremesious Pvt. Ltd. 13.22 13.86

71. Goa Aluminium Pvt. Ltd. 4.28 6.52

72. SubhadharEngg.P.Ltd. 3.82 3.91

73. Goa Bottling Co. P. Ud. 121.18 149.65

74. Goa Sintered Products 6.01 322

75. — ^2^
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SLAfcx N aa» Amount of Cm tnJ axeiso 
dutypaid

fRs. in lakhs)
1989-90 1990-91

76. N.O.Nak&Sons 6.51 0.09

77. Govind Poi Oxygen Ltd. 13.84 11.59

78. Deviui Breverages 8.08 9.98

79. Narpol Chemicals 22.95 11.12

80. Atlantic Spinning & W. Mins Ltd. 15.11 11.70

81. AmtochP.Lld. 2.50 2.89

82. HydroOex Equipments 4.81 1.93

83. — 1.13

84. AcgL Honda 360.01 458.22

85. AcgLBhimpal — 2.41

86. Goa Auto Accessories Ltd. 70.91 99.42

87. Chowgula A Co. — 1.75

88. SesaGoaUd. 1.25 ^06

89. ShelyeTyf«a&Rubber M . 6.72 3.14

90. Bevtt 5.46 5.08

91. FM G aaoea 30.74 26.36

02. Lauhoplast(i)Ud. 76.72 —

93. Rapidur(l)Ltd. 10.98 —

94. WMaoa Phannaoaullcalt 82.43 8038

85. ■ ■---- •—nanoypMw 12.46 —

96. C8Pham»oaugeili 7 3 ^ 82.72

t7. U a M M  O M inie* (GOA) 9.74 22 J6
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S.NO. Nam0 Amount of Central excise 
duty p M

(Rs.m lakhs)

1989-90 1990-91

98. Naographic (I) Ltd.

99. Menezes Pharmaceuticals

100. Colfax laboratories

101. Toyo Pharmaceuticals

102. Shlvrai Chemicals

103. United Lead Oxides Pvt. Ltd.

104. Goa Cables

105. Western Goa Confectionery

106. National Control

107. Unique Alliance

08 Goa Telemetics Ltd.

09. Chemtrol Valves

10. Goa Capacitors

11. Unique flexMe

12. Kamatak Cement pipe Factory

13. Cement Bricks In.

14. Mully Flee. Mech. Works

15. Asha Sanloshi Enterprises

16. Sal Shant Die Casting Ind.

117. K.P. Winders

5.60

4.66

235.02

1.62

0.79

0.11

0.28

0.03

0.40

0.27

0.15

0.77

0.74

6.73

30S7

366.28

1.38

0.63

0.19

0.19

0.70

0.93

0.72

0.92

0.23

0.40

0.62

0.50

0.98

0.05

a41
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S.No. Name Amount of Central exdse
dutypaad

(Rs. in lakhs)

1989-90 1990-91

118. Casimosons —  0.14

119. Vltram Enterprises 0.07 0.44

120. Tushar Enterprises —  0.48

Profit/loss to Mormugap Port Trust

7055. SHRI HARISH NARAYAN 
PRABHU ZANTYE: Will the Minister of 
SURFACE TRANSPORT be pleased to 
state:

(a) the amount of tax recovered by 
Mormugao Port Trust from the exporters of 
Iron ore and other minerals during 1989-90 
and 1990-91;

(b) the tax collected t>y the Mormugao 
Port Trust on other items exported during 
these years;

(c) the total salary including all allow- 
anoes paid to emptoyees by the Mormugao 
Port Trust during the same period; and

(d) the profit/loss to Mormugao Port 
Trust during the above years, year-wise?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Mormugato Port Trust does not recover any 
tax from the exporters of iron ore and other 
minerals. However the Port Trust levies 
charges for the services rendered by the 
Port. The charges collected by the Mor­
mugao Port Trust during 1989-90 and 1990- 
91 are as under;

(Rs. m lakhs)

1989-90 1990-91

Iron ore 2920.92 3115.37

Other minerals 69 8.56

Other items 159.98 179.44

(c) The total salary including allowances 
paid to employees by Mormugao port Trust 
during 1989-90 and 1990-91 are as under:

1989-90 Rs 1395.42 lakhs

1990-91 Rs. 1538.73 lakhs

(d) The toss^of it of the Major Ports are 
measured in terms of operating surplus/ 
deficit and net suiplus/def icH. The operating 
surptus^eficit is arrived at by deducting 
operating expenditure from operating inoome 
while net surphis/defnit is arrived at after 
taking into account the Fmance and Miscel­
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laneous income. Finance and Miscellane­
ous expenditure and transfer from/to various 
Reserves. The operating surplus and net

surplus earned by Mormugao port Trust 
during 1989-90 and 1990-91 are as follows:

(Rs. in lakhs)

Operating surplus Net surplus

1989-90 1990-91 1989-90 1990-91

(Provisional) (Provisional)

1619.73 1437.23 5.38 4.85

Tex Evasions by Professionals reply to part (a) above, additional income of 
Rs. 27.01 lakhs and Rs. 77.90 lakhs was

7056. SHRI ARJUN SINGH YADAV: determined in the cases in which assess­
Will the Minister of FINANCE be pleased to ments were completed during the financial
state: years ending 31st March, 1990 and 31st 

March. 1991 respectively.
(a) the details of the professionals who 

were checked by the Income Tax authorities 
in Delhi in conneclbn with evasion/conceal­
ment of taxes during 1990 and 1991;

(b) the details of the amount involved;

ĉ) whether there any proposal to 
intensify the drive to detect more profession­
als evading/concealing the payment of taxes; 
and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRIRAMESH- 
WAR THAKUR): (a) The total number of 
cases of doctors, lawyers, chartered ac­
countants and architects, which were 
checked by the Income^ax Authorities in 
Delhi inpioceedmgsurtdersacikMi 132,133A 
or 143(3) of the Income-tax Act, 1961 during 
the finandai years ending 31 St March. 1990 
and 31st March, 1991. wei9 300 and 437 
respectively.

(b) In respect of the cases referred to in

(c) and (d) Combating tax evasbn by all 
persons, including professionals, is a con­
tinuous exercise and the Government takes 
necessary legislative and administrative 
steps from the time to time for this purpose.

Chised Cotton Textile Mills

7057. SHRI GOPI NATH GAJAPATHI: 
Will the Minister of TEXTILES be pleased to 
state:

(a) the number of cotton textile mWs 
lying cbsed in the country as on July 31, 
1991 and the details thereof State-wise; and

(b) the steps taken by Government to 
revive these mills?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) As on 31st Jidy. 1991 107 
cotton/man-made ftore textile mills were lying 
dosed in the country. The State-wise details 
are as under:
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(Rs. in lakN î

MMWoflfceMV 1989-90 1990-91 1991-92 (upto 
August. 1991)

PodarMh,BombiV 451 — 28.50

Somasundwam MWs.
^  n r» ■ n ■ n\xjnfiD9Boro.

0.19 — —

New 01^ of Bombay 
Mfg. M is, Bombay

— — 6.11

MahataxmlMUs.
Beawar — — 4.44

rtehabiHtatlon of RstranclMd Workers 
of Toxtlte Units

7069. DR. VISHWANATHAMKANITHI: 
Wilt the l/finister of TEXTILES be pleased to 
stale;

(a) whether the retrenched workers of 
the running and sick textile units are consid­
ered for rehabitttatkm in other new and ex­
panding units;

0>) il so. the number of workers pro­
posed to be rehablEtated during 1991-92;

(c) whether the rrtrenchment of work­
ers on aooount of the modemisatkin of the 
units wrtiich usualy results in reduction of 
the woifcers is also taken into aooount while 
oonsklering them for re-empbyment; and

(d) if not, the reasms therefor?

THE MMISTER O F STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No. Sir. The Government of 
India has no such proposal or scheme.

(b) 10 (d) Do not arise in view of (a) 
above.

Conslniciion of Thtfcazy Bridge In 
X in la

7060L SHRIim yiLlOHNANJALOSE: 
W Httw iyinislw ofa^/U£TR M iSPOR t 
be pleased to atsto:

(a) whether the Government of Kerala 
has sent a proposal to the Unkm Govern­
ment forthe oonstructkm Thakazy bridge 
in Allepp^ district under the Central Road 
Fund scheme;

(b) if so. the det^ls thereof; and

(c) the action taken by the Unon Gov­
ernment thereon?

THE MINISTER OF STATE OF THE 
K«INISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). Yes. 
Sir. AproposalforoonstnjctkMicrfabridge at 
Thakazhi in Amttalapuzha-Thiruvaila road 
(S.H.) in AUeppey district, costing fis.200.00 
lakhs has bem received from the Govt, of 
Kerala under thev Central Road Fund pro* 
gramn̂ e for 8th Plan pernd.

ic) The proposal can be processed for 
approval only after actual augmentatton of 
the Central Road Fund takes places

Peimlssion to Government of Kerala to 
Ftoat Bonds

7061. SHRI TH AYIL JOHN 
ANJANOSE: Will the MMsler of FINANCE 
be pleased to date:

(a) whettwrthe Govemmant of Kerala 
Ino mquested for pemilstian to float bonds 
for Rs. 120 oores during flte OOTent year:

(b) i  so. detaHs thereof; and
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(c) the action taken by the Union Gov­
ernment In this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a)to (c). The market 
borrowing altocations approved by the Plan­
ning Commissnn for the various State 
Govts, and their enterprises are communi­
cated to the Reserve Bank of India by the 
Ministiy of Rnance. Thereafter the actual 
phasing and timing of the tmrrowings are 
deckled by the Reserve Bank of India taking 
into account the market condittons.

The market borrowing altocatbnforthe 
GovL of Kerala for the current financial year 
has been fixed at Rs. 192.92 crores by the 
Planning Commisskm. In the first instalment 
of k>ans of State Govts, floated in July, 1991, 
Iteserve Bank of India permitted Kerala 
State to raise Rs. 72.28 crores. The Govt, of 
Kerala has requested forthe fk>atatk>nof the 
second trartcfie. The timing of this fbatation 
will be deckled by the Reserve t>ank of India.

[Tran^atiorU

Electton Petlttons

7062. SHRI LALIT ORAON: Will the 
Minister of LAW. JUSTICE AND COMPANY 
AFFAIFiS be pleased to state:

(a) the number oi eiectnn petilnns filed 
m various Election Tribunals, High Courts 
and Supreme Court during the Tenth Lok 
S ^ a  electton; and

(b) the steps being taken for the expe- 
dHtous disposal of these electton petitions?

THE MINISTER OF STATE IN THE 
MINISTRY OF STATE IN THE MINISTRY 
OF PARLIAMENTARY AFFAIRS AND 
MINISTER OF STATE IN THE MINISTRY 
OF LAW. JUSTK5E AND COMPANY AF­
FAIRS AND PARLIAMENTARY AFFAIRS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM): (a) Election petitions are required to 
be filed befcrn a High Court The requisite 
informsrtton is. therefore, being collected

from the various High Courts and will be laid 
on the Table of the House.

(b) Electton petlttons are tried t>y High 
Courts whtoh are superior courts of record. 
Sectton 86 (7) of the Representatton of the 
People Act. 1951, already provkles that every 
election petition should be tried as expedi­
tiously as possible and endeavour shall be 
made to conclude the trial within six months 
from the date on whtoh the electton petitton 
is presented to the High Court.

[Er^lish]

Setting up of Satellite Port at Gangav- 
aram

7063. SHRI M.V.V.S. MURTHY: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether there is any proposal to set 
up a satellite port at Gangavaram in 
Visakhapatnam Port area for cargo move­
ment of the Visakhapatnam Steel Plant, as 
well as for importing coke, cooking cosUetc. 
to save the Visakhapatnam city from pollu- 
tton; and

(b) if so, the details and the cost thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) and (b). 
There is no proposal of the Central Govern­
ment to set up a Satellite Port of Gangav­
aram.

Functions of CCI&E.

7064. PROF. K.V. THOMAS:
SHRI ANNA JOSHI:

Will the Minister of COMMERCE be 
pleased to state:

(a) the functtons of the Chief Controller 
of Import and Export in the context of recent 
liberalisation of Export-lmport and Industrial 
poltoy; and
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(b) the new set up of the office of the 
«PCI&E?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). On 4th 
July, 1991 and 13th August, 1991 major 
changes in the Trade Policy were announced. 
As a consequence, the Office of the Chief 
Controller of Imports artd Exports is being 
redesignated as the Office of the Director 
Generalof Intemational Trade. The principal 
function of the Directorate will henceforth be 
promotion of exports and facilitatbn of 
imports to promote export trade, import and 
Export (Control) Act. 1947 and the orders 
thereunder are being reviewed accordingly- 
Besides, the Manual of Office Procedure 
and the functions performed by various Port 
Offices are being comprehensively reviewed 
and a new charter of duties and functions is 
t>eing drawn up to reflect the new role of the 
Directorate.

Exhibition for Kuwait's Reconstruction 
Programme

7065. SHRI PRATAPRAO B. 
BHONSLE: Willthe Ministerof COMMERCE 
be pleased to state:

(a) whether an exhibition for Kuwait's 
reconstruction programme is proposed to 
be organised in New Delhi during Novem­
ber, 1991;

(b) if so, the highlights of this exhibition;

(c) the criteria laid down for participa­
tion in the exhibition ; and

(d) how ft will help in rebuilding Kuwait?

THE DEPUTY MINISTER IN THE 
m in is tr y  o f  COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) No, Sir.

(b) to (d) Do not arise.

Funds tor Construction of Road In 
Arunachal Pradesh

7066. SHRI LAETAUMBREY: Will the 
Minister of DEFENCE be pleased to state:

(a) whether the Govemment have 
reduced the fund allocation for the construc­
tion of roads to Anini, the district headquar­
ter of Dibang Valley and Walong, the admin­
istrative circle in LohH district in Arunachal 
Pradesh;

(b) if so, the reasons therefor; and

(c) the steps proposed to be taken by 
the Governmentto make these two roads all 
weather roads?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEOM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHANKUMAR): (a) No. Sir. The Dibang 
Valley is connected through the Roing • 
Hunli - Anini road. The sector Roing to Hunii 
is being developed to class IX surfaced all 
weather specifications. The sector Hunli to 
Anini is being developed to class V unsur­
faced, fair weather specifications as this 
meets the operational requirements. As 
regards road connecting Wabng fromTezu 
and Natbnal Highway 52this is being devel­
oped as per class IX surfaced all weather 
specifications.

(b) Lower specifications for Hunli - Anini 
sector have been found to be adequate for 
operationa! requirements.

(c) Except Hunli to Anini sector, the 
other two roads are being devetoped as all 
weather roads. At present there are no plans 
to make Hunli - Anini an all weather (sur­
faced) road.

Textile Mill in N o rth ^st Regkin.

7067. SHRI LAETA UMBREY: Will the 
Minister of TEXTILES be pleased to state:

(a) whetherthere is any textile mill in the 
North-East region of the country:

(b) if so, the details thereof;

(c) if n(^, the reasons thereof;

(d) whether there is any proposal to set 
up a textile mill in that region; and
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(e) if so, the time by which it is lately to 
liesetup?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
6EHLOT): (a) to (c). Yes. Sir. in Assam there 
are five spinning mills and one weaving mill, 
In Meghalaya there is one processing unit 
and in Manipur there is one spinning mill.

(d) There is no proposal under consid­
eration with Government of India.

(e) Question doe not arise. 

[TranslaUon]

Loans for Farmers

7068. SHRI VILASRAO NAG- 
NATHRAO GUNDEWAR: Will the Minister 
of FINANCE be pleased to state:

(a) whether the amount of loan ad­
vanced to farmers by the nationalised/coop­
erative t>anks as per the directions of the 
NABARD for digging wells or other agricul- 
tural/lmgation purposes like laying of pipe 
Bnes etc. is very limited;

(b) if so, whetherthe Unbn Government 
propose to increase the amount of such a 
loan;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI dA.BIR 
SINGH): (a) The national Bank for Agricul­
ture and Rural Development (NABARD) have 
reported that their guideHnes do not impose 
any restricttons on the amounts of bans 
given to farmers by nationalised/co-opera­
tive banks for digging wells and other agri­
cultural works. Term bans granted to farm­
ers for devebpment of irrigation potential 
Hke oonstnictkHi of well are conskiered as 
direct finance to agriculture and therefore 
form a part of priority sector advances.

in agriculture and allied activities, is flexible 
tosuitthegenuine requirements. As regards 
the total quantum of ban that may be availed 
of by an indivkluai farmer, NABARD has not 
fixed any ceiKng. The need for escalatbn/ 
revisbn in unit costs are examined at half- 
yearly intervals t>y the Standing Committee ' 
constituted for the purpose and it is a con­
tinuing process. The revised unit costs are 
advised to all the financing banks.

Family Courts In Maharashtra

7069. SHRI VILASRAO NAG- 
NATHRAO GUNDEWAR: Will the Minister 
of LAW. JUSTICE AND COMPANY AF­
FAIRS l)e pleased to state:

(a) the numt>er of family courts functbn- 
ing in Maharashtra and the number of cases 
disposed of by these courts during 1990 and 
1991 so far;

(b) whether the Government have 
received a memorandum from the lawyers 
for winding up these courts; and

(c) if so. the reactbn of the 
Govemment thereto?

Unbn

THE MINISTER OF STATE IN THE 
MINISTRY OF THE MINISTRY OF PARLIA­
MENTARY AFFAIRS AND MINISTER OF 
STATE IN THE MINISTRY OF LAW. JUS­
TICE AND COMPANY AFFAIRS (SHRI 
RANGARAJAN KUMARAMANGALAM): (a) 
to (c). According to the informatbn received 
in January, 1990, family courts have t>een 
established at Pune and Bombay in the 
State of Maharashtra. The court at Pune 
consists of 4 Judges and that at Bombay 
consists of 5 Judges. The detailed informa­
tion is being collected and will be lab on the 
Table of the House.

Loans for Development Projects In 
Maharashtra

7070.SHRI VILASRAO NAGNATHRAO 
GUNDEWAR; Will the Minister of FINANCE 
be pleased to state:

(b) to (c). The unit cost for each purpose (a) the amount of loans given by the
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Union Government to the Government of 
. ,̂ yiaharashtra for development projects in tiie 

State during tlie cun’ent year;

(b)wfietherthe Union Government have 
%4«eceived any conH>laints about misuse of

these loans; and

(c) if so, the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) A statement is 
enclosed.

(b) No. Sir.

(c) Does not arise.
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[EngSsm

Opening of MW BranehM of Insuranos 
OompaniM in iterala

7071. 8HRI P.C. THOMAS: Will the 
Mnistoror RNANCE be pleased to state:

(a) whether there is any proposal to 
open new branches of the Insurance Com­
panies in Kerabi during the current financial 
year; and

(b) if so. the details thereof, district- 
wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The four subsidiaries of 
the General Insurance Corporation of India 
have already opened five new branches- 
one each in Muvattupuzha (District Idukki), 
Cannanore,Cochin (District Emakulani), 
Palurulhy (District Emakulam) and Kan^ra- 
paHy (District Kottayam) in Kerala during the 
current financial year. A few more branches 
are expected to t)e opened by them in Kerala 
during the current financial year. In addition, 
the U e  Insurance Corporation of India will 
beopeningfive new branches-one each in 
Trichur, Emakulam. Ramanatultara (District 
Kozhil«xie). Tiruvananthapuram (District 
Trivandrum) and Kottayam in Kerala during 
the current financial year.

[TranslaSori[

Funds for Constructfon of Roads In 
Himachal Pradesh

7072. PROF. PREM DHUMAL: WiM the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) the detaMs of the funds allocated to 
Himachal Pradesh from the Central Road 
Fund fortheconstrucUonof loadsduringthe 
last three years;

(b) whether the Government propose to 
provide some addttional funds forconstnic- 
tion of roads bn the hilly areas of the State in

view of peculiar geographical comfitbns; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Funds allot­
ted to Himachal Pradesh for constnjctionof 
roads during last three years are as under-

Year AmoiM (Rs. in lakhs)

1988-89 6.00

1989-90 6.00

1990-91 9.81

Total 21.81

(b) 'and (c). The GovL of Himachal 
Pradesh have sent a CRF Programme for 
8th Plan period consisting of 44sdtemes 
costing Rs. 35.68 crores irichjding 13 
schemes costing Rs 15.47 crores in hiHy 
arescrfthe State. However, these schemes 
could not be processed for approval so far as 
the actual augmentation of CRF has not yet 
talten place.

[Engnshl

National Highway in Haryana

7073. SHRI DHARAM PAL SINGH 
MALIK: Win the Minister of SURFACE 
TRANSPORT be pleased to state:

(a) the total length of National High­
ways in Haryana: and

(b) the length of roads converted into 
National Highway in Haryana during the 
Seventh Plan period?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) 698 Kms.

(b) l4o road in Itaryana was converted
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into a NaHonal Highway during the 7th Fiv« 
yearPlaa

Saving SchMms Through poat Offieas

7074. SHRl PRATAPRAO B. 
BHONSLE: Will the Minister of FINANCE be 
plaasad to state:

(a) whether some saving schemes have 
been launched during July and August, 
1991 through post offioes;

(b)ffso,thedetailsthereofwithdates of 
aun^ng;

(c)whetherany age limit hasbeen fixed 
for joining these schemes;

(d) 9 so. the details thereof;

(e) the formalities required to be com- 
pied with by tlie investors to join these

(f) whether the Government propose to 
launch any new attractive savings schemes;

if so. the detaib thereof; and

(h) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RNANCE (SHRl DALIBIR 
SINGH): (a) No. Sir.

(b) to (e). Does not arise.

(f) to (h) At present there is no proposal 
to launch new Small Savings Schemes.

ITnutslaHorii

ineome Tax Collection from Persons 
Having Taxable Income Tax upto Thirty 

Thousand Rupees

7075. SHRl BHAGWAN SHANKAR 
RAWAT:WHI the Minister of FINANCE be 
ple»ed to state:

(a) the number of perMMis wl«o paid

income tax on taxable income upto thirty 
thousand nipees during 1968-89 and 1989- 
90 State^wise;

(b) the total amount of income tax thus 
realised; and

(c) the proportionate amount spent by 
the Government on assessment and collec­
tion of tax from these income tax payees?

THE M»IISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRl RAMESH- 
WARTHAKUR): (a)to (c).The Central Board 
of Direct taxes does not compile separate 
date in regard to the numt>er of taxpayers 
who paid Income tax on taxable Income 
upto thirty thousand rupees, the amount of 
mcome tax realised from them and the 
proportionate amount spent on assessment 
and collectbn of tax from them. Consider­
able time and effort will be involved in 
collecting the desired information from as­
sessing officers spread all over India which 
will not be commensurate with the results 
sought to be achieved.

Trade Fairs

7076. SHRl BHAGWAN SHANKA 
RAWAT: WiH the Minister of COMMERCE 
be pleased to state:

(a) whether the Government propose to 
organise trade fairs in variuiis countries to 
encourage exports: anri

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRl SAL­
MAN KHURSHID): (a) and (b). yes. Sir. 
During 1991-92, TFAI b  organising partici­
pation in 38 trade favs abroad. These in- 
dude21 general international trade fairs. 15 
specialised commodity fairs and 2 exclusive 
India Exh3)itions. Out of these 38 events, 10 
are in West Europe. 6 in East Europe, 2 in 
Latin America, 3 in Itorth America, 5 in West 
Asia. 6 in Asia and 6 in Africa.
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2.

7077. SHRIRAMESHCHANOTOMAR: 
WiRthe MinistwotFINANCE bepleasedto 
state;

(a) whethar the Government propose to 
appoint an Insurance Ombudsman to adju- 
dlcateon personal Ittsurance disputes Inthe 
General Insurance Corporation and the Life 
Insurance Corporation of India; and

(b) if so, the time by which theOmbuds- 
man is H«sly to be appointed?

THE MIINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH); (a) No. Sir.

(b) Does not arise.

CJBJ. Raids on Premises of Bank 
Employees

7078. SHRIRAMESHCHANOTOMAR: 
Win the Minister of FINANCE bepleasedto 
state:

(a) the names of the branches of the 
Banks where CBI raUs were conducted 
during Juty-August. 1991;

(b) the number of officers and emptoy* 
ees of banks whose premises were raided 
and the amount seized from them; and

(c)theaclk>n taken againstthe persons 
involved?

THE MINISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI DALBIR 
SMGH): (a) and (b). CBI has informed that 
during themonthsof July and August 1991, 
seaichas were conduded in the resMential̂  
offices premises of 26 officers and employ- 
eoswoikinglnlhefDHowing bnmchesofthe

1. State Bank of India.
__fVUMN0W l/Offn.

4.

7.

8.

9.

10. 

11. 

12.

13.

14.

Slate Bank of India, 
Deesa Branch. Banas- 
kanlha, Gujarat
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State Bank
Kadamkuan
Patna.

of India, 
branch

State Bank of Bkaner & 
Jaipur, Suduipur, Churu, 
Rajasttuui.

Central Bank of India, 
M.G. Road branch Er- 
nakulam.

Central Bank of India, 
Malleswaram branch, 
Bangatore,

Bank oi Maharashtra, 
Deonar branch, Bombay.

Bank of India, Rambagh, 
Indore.

Dena Bank, Azad Market 
Road. Bhopal.

Punjab Natbnal bank, 
Rsgk)nalOffk»,Jabaipur.

Punjab National Bank, 
Dhanas, Chandigartu

Punjab & Sind batik, 
GurtMJX Cok)ny. Patiala.

Kshetriya Gramin Bank. 
Mananpur, Munger.

Mithila Kshetriya Gramin 
Bank, Darbhanga.

During course of the searches, Rs, 
24,000f>was seized M ônly one case; txit a 
number of incriminating documents were 
seind in other«

(c)Ragularcaseshavebeen legisterad 
a g ^ tt M  ^bovennenlioned 26officialson
uW WlOQauOnS Ol GnmmOnQ̂  possession 01
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(fispiopoitionato to their knovm 
souioas of inoome. criminal misoonduct, 
elc.

C te «m  of Kohkwor Mils at Bombay

7079. SHRI MOHAN RAWLE:Wi« the 
Mlnisler of TEXTILfS be pleased to state:

(a) whether the Kbhinoor Mills Com­
pany lid. (a unit of NTC) In Bombay is lying 
closed since July 16,1991, due to colleq̂ se 
of a water tank there;

(b) I  so, the whether there was some 
complaints from the mHI workers about the 
bad condition of the watertank;

(c)whetherthe management ofthesakJ 
mM had requested the Unton Government 
for removalofthe water tank whteh was in 
a diapldated condition, if so, when and the 
expenditure estimated at that time for its 
removal;

(d) the amount so far spent on removal 
of debris ofthe water tank and the amount

tobe spentfurther on this job; and

(e) when the miB is Ikely to be reo­
pened?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT);(a)yes.Slr.

(b) The matter regarding cracks devel­
oped m apaitof the spinning buikling poiton 
tMtow overhead sprinklertank was reported 
in one of the Safety Committee Meetings of 
KohkioorMls heM in August, 1990.

(c) NTC (SM) Ud, Bombay, had taken 
up the matter with CPWD for suggesting 
necessary remedial measures. However, 
there was no response from them. The 
SubskKary has been constantly monitoring 
Itie badoondiUonofbuikiings.llhad called 
Limited tenders from 10 parties for disen­
gaging and dtemantEng, cu tt^  and remov­
ing the water tank on 163.1991. Subse- 
9 ien^. itwas decided to cany outchni

repairstothe overhead hydrant water tank 
for Rs. 5.00 lakhs through private dvil engi­
neers. An advertisement was released in 
kical newspapers invlingtenderson 12.7.91. 
However, liefore the due date of fresh 
tenders. i.e. 22.7.91, the overtiead hydrant 
watertank collapsed on 16.7.91.

(d) Approximately Rs. 3iiO lakhs have 
t>een spent so far on removal of debris and 
M is estimated that further amount of about 
Rs. 2.50 lakhs may have to be incuned for 
demolltton of hanging portton and propping.

(e) Restarting is subject to permission 
from the Directorate of Industrial Safety and 
Health. As per the present schedule after 
shifting and re-erectton of machinery at safer 
tocatkm which is presently in progress, the 
mill is expected to resume partial working 
during the month of September and pro­
jected normal working by the end of October, 
1991.

Increase In Lease Rent by Bontbay Port 
Trust

7080. SHRI MOHAN RAWLE: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a)whetherthe Bombay Port Trust has 
increased the rant for its land given on lease 
to IndividuaMlrms;

(b) if so, the details thereof;

(c) whether any consultancy Firm was 
engaged for the purpose;

(d) if so, the name of the firm and the 
amountpakl toil;

(e) whether the Bombay Port Tnjst has 
filed cases in court of recover the enhanced 
lease rent;

(f) if so, the details thereof;

(g) the amount spent sofaronlHigatton 
by the Bonttiay Port Trust end the number 
of cases settled; and
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(h) the reasons for the cases remaining 
pemfing for a long period?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT
(SHRIJAGDISH TYTLER): (a) Yes. Sir.1

(b) The rents of the Bombay Port es­
tates were revised by the Port Trust Board 
with effectfrom 1-10-82 on the basis of the 
land value assessed. The structure of rent 
is related to the value of land which is 
divided into 36 zones depending upon the 
land value. For residential use, rent is calcu­
lated at 12% of the value and for commer­
cial/industrial occupations at 15%.

(c) and (d) Yes. Sir. M/s. Kiriositar 
Consultants Ltd. were appointed as Consult­
ants. A sum of Rs. 8.70 lakhs was paid as 
Consultancy fee.

(e) and (f) Yes. Sir. 994suits have been 
filed following non-acceptance of revised 
rants by lesseesAenants.

(g) An amount of about Rs. 15 lakhs has 
been spent sofarbytlte Bombay Port Trust. 
Exeapi lor lesseesAenants who accepted 
the revised rants, no other cases have been 
settled so far.

(h)TheBomt>ayPoitTrust made efforts 
from time to time to settle the cases. A 
compromise offer was given in 1987. How­
ever, the Land Users Action Committee dkJ 
not accept the compromise offer and there­
fore the offer was withdrawn and the court 
cases continued.

Bombay port Trust

7081. SHRI MOHAN RAWLE: Will the 
Minister of SURFACE TRANSPORT be

pleased to state;

(a) whether the post of Deputy Chair­
man of the Bombay Port Trust is lying 
vacant;

(b) if so, since when;

(c) the reasons therefor; and

(d) when the post is likely to be filled
up?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) to (d). The 
Post of Deputy Chairman, Bombay Port 
Trust fell vacant during July’ 1990due to the 
appointment of the then incumtient of the 
post as Chairman. Action has already been 
initiated to fill up the vacancy and a new 
Deputy Chairman will take over as soon the 
appointments is cleared by the Appointments 
Committee of the Catenet.

Branches of Natk>nalised Banks bi 
Kerala

7082. SHRIV.S.VUAYARAGHAVAN: 
Wilt the Minister of FINANCE be pleased to 
state the total number of tranches of natkxi- 
alised t>anks functtoning in Kerala at present 
and the k>catk>ns thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH As at the endof June, 1991,1623 
branches of Pubik: Sector Banks werefunc- 
tk>ning in Kerala The time and labour in­
volved in collecting the names and bcatbns 
of tranches t>ank-wise may not be com­
mensurate with the ot̂ 'ectives to be 
achieved. However, the district-wise distri- 
button of t>ank branches in the State of 
Kerala is as under-

Marne of Ofetiict No. of branches

1. AHeppey

2. Cannanore

3. Emakulam

114

98

258
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Nameaf District No. oitvemches

4. Idukki 68

5. Kasaragod 49

6. Kottayam 143

7. Kozhikode 106

8. Malappuram 66

9. Palghat 118

10. Pathanamthitta 101

11. Quiton 124

12. Thiruvananthapuram 215

13. Trichur 131

14. Wayanad 32

Total :- 1623

Panding Dsath Claims wHh UC

7083. SHRi GANGADHARA 
SANIPALLI: W9I the Minister of FINANCE 
be pleased to state:

(a) the number of death dalms pending 
with the Lffe Insurance Corporation of India. 
State-wise;

(b) the number of such danns which are 
pending for the last five years or more; and

(c) the steps proposed to be taken by

the Government to settle these claims 
expeditiously?

THE MINISTER OF S T A It IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). It is not the practice in 
Lie to maintain separate statistics. State- 
wise and duration-wise, in respect of the out 
standing death claims. However. Life Insur­
ance Corporation of India maintain the fig­
ures of death claims outstanding for more 
than 2 years Zone îvise which are given 
below:-
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(c) The Life insurance Corporation of 
India has decentralized the work relating to 
daim settlement operations and other serv­
icing functions to its Branch Offices with an 
objectlobringthesenricing tothedoorsteps 
of the poGcyholdersAciaitnants. The Agents, 
Development Officers and the Branch offi­
cials extend aR possible help to the claimants 
in furnishing the necessary requirements to 
the concerned servicing Bran^ offices in 
order to settle the claims expeditiously.

Production of Commercial Planes

7084. SHRIC.P.k«UDALAGIRIYAPPA: 
Win the Minister fo DEFENCE be pleased to 
state;

(a) whrther the Government have de­
cided to produce commercial planes on a 
large scale in the Defence Production units;

(b) if so, the units selected for the pro­
duction of Defence as weR as commercial 
planes; and

(c) the details of the target fixed bythe 
Government in this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) No. Sir.

(b) Under the lAnistry of Defence the 
Company for the manufacture of both dv9 
and militaty aircraft is tlie Hindustan Aero­
nautics Umhed (HAL).

(c) It will not be in the puU'ic interest to 
disclose the det^ls.

National Hardware show at Chicago, 
USA.

7085. SHRI SUi^HIR G R i; Wdl the 
MinisterofCOMMERCEbepleased to state:

(a) wlieifier the Trade Fair Authority of 
Irafia organised a Naliorari Hardware show 
in Chicago. U .S A  recently;

(b) if so. the amount of foreign exchange 
earned and the total amount of business 
transacted in the show; and

(c) the total expenditure incurred by the* 
Trade Fair Authority of India on the show?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL-

KHURSHEED): (a) Yes. Sir. The Trade 
Fa^ Authority of India organised participa­
tion in the Nattonal Hardware Show held at 
Chicago (USA) between 11th and 14th 
August. 1991.

(b) As per the reports received from the 
participants in India Paviinn, the value of 
business tjooked is of the orderofRs. 11.15 
crores. In additnn business under negotia­
tion is reported to be of the order of Rs. 
14.88 crores.

(c) The estimated expenditure incurred 
t>y TFAI on participation in this show is Rs. 
18.83 lakhs in foreign exchange and Rs. 
1.15 lakhs in Indian currency.

AM from Japan

7086: SHRI SUNOHIR GIRI: Will the 
Minister of FINANCE be pleased to state:

(a) the amount of akl received from 
Japan during 1990-91;

(b) the soecific purpose for which the 
akl was received;

(c) whether the entire amount of akl 
was utilised;

(d) if so, the details thereof and if not. the 
reasons therefor;

(e) whetfter there is any likelihood of an 
increase in akl from Japan this year; and

(f) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Each year GovL of
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j^M n oonmte soft hMMS iad to apacMc 
pwjtdawUMK ionotllww lo n iu p t— d 
oMTth* duration efthsproiact knptofiMnta- 
lioa in ItB M I J^M n eominttad Io m  of 
Yan 104 BMon liMl to 6 pn^Mls. ttowwMr. 
tha aid wcatwd (L«. dtoburiemoot actualy 
mada) was Yan 62 bMton.

(b)Aidracai«wlin199041 ralatadto46
OnQCNilQ OUHUIUy DOTIQ aS5l5l6Q
■---- a— --- ------*-----------*-»—*- ----------- n n m m itin  fl IIIDy ja p n  iDi wiMn mmiis wwv oonimiiisa in

(c)and(d).Aai 
arepraiacltiadandald uMMNlan dapands 
upon the implamaniaHon of Ilia p ra ia ^  At 
any given time, them is umMsad balanoa in 
the p^fine which is to be uiliBad in the 
sub^uentyeais.

(e) and (0. The JaiMnese aid for 1991- 
92 wiN be ptedged at the incfia Cortsoilium 
Meeting scheduled to be heW on 19th and 
20th September, 1991.

Rahabifitation of Ex-Sarvicaman of 
Pauri Garhwal and Chamol DIatrlcts

7087. SHRI BHUWAN CHAf4DRA 
KHANDURI: Wilthe IMIinisler of DEf^ENCE

(a) the number of pemianant reaidenls 
of Pauri Gaihwai and ChanniDislricis re­
tired during the last three years from Army, 
Air Fbioe and Navy, separately;

(b) the numlwr of these ralirad persons 
rahiMKaled so far in h i districts of Uttar 
Pradesh iteeif;

(c) whether the ex-senricemen belong­
ing to h i districts face lot of problems inra- 
ampbyment and raliabiitalion;

(d) if so, the reasons therefor; and

(e) whether the Government have any 
scheme to provide proper employment 
opportunfties tothese ex-senrioeman sotliat 
th ^  can be rehabffitaled in their native or 
nearby plaoes?

THE ll«NISTER OF STATE IN THE 
MINISTRY OF PETROLEUfUl AND NATU­
RAL GAS AND THE MMISTER OF STATE 
IN THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) and (b). As per the 
information received from Director General 
Resettlement, the number of ex-Sennoe- 
men, who have got their names registered 
with tfte Zia Sainik Boards bt Pauri Garhwal 
and ChamoK Districts and those rehabifi-

be pleased to state: tated is as under-

Districts Numberof
Regkta/^s

Numberof thos0 who hava 
secured employment

1988 1989 1990 1988 1989 1990

Pauri Garhwal 431 686 416 22 40 69

Chanioi 288 244 201 13 19 20

(c) to (e). Rehabihtation and employ- are being operated. 
^«ient opportunities in the hiH (fistricts are 
Gompandively lower than in the plain areas 
due to ttie Imited industrial and commefciai 
aclivUas in tha fdl weas. Sel-anvioyment 
•chamaa, Wm  SB IFEX-I and SAMFEX-II. 
an  being impianianlad. In addlfon. several

War Widows Rahabttltation Cantraa in 
Hill District of Uttar Pradaah

training achemaa to improve the employ- 
abi^ofaK-ServioamanandtofaciGlato in 
the setting up of aa»-«fy>ioyfflenl ventures

708a  SHRI BHUWAN CHANDRA 
KHANDURI: WH tha MWsiar of D B ^N C E  
be pleased to stator

(a) tha number of war widows lahabK-
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talion centres in tho hil districts ol Uttar
ITrwrlnmh jlUafrglr* __m«Nll̂ l*WIS0y

0>) whether these rehabflilation centres 
are functioning proper^;

(c) X not. the remedial measures the 
Government propose to take to improve the 
functioning of these centres;

(d) whether the Government propose to 
set up more rehabifitation centres in these 
districts; and

(e) if so, the location thereof?

W E  MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
M THE MINISTRY OF DEFENCE (SHRI S. 
KRISHNA KUMAR): (a) to (c). There are two 
Training-cuin4*roduclion Centres, one at 
Lansdowne <Pauri Garhwal District) and 
another at Rankhet (Almora District) being 
run by Gwhwal Rifles and Kumaon Regi­
mental Centre, respectivaly, for ttie ex- 
Servicemen and their dependants, indudng 
widows. They arereportedtot>efunctioning 
satisfactorly.

(d) No, Sir.

(e) Does not arise.

DefMiRIn Repayment of Loans by 
Public Sector Holding Companies

7089. SHRI DHARMANNA MON- 
DAYYA SADUL; WiH the Minister of R - 
IMNCE be please to state:

(a) whether a number of public sector 
holding companies have defaulted in re- 
p^m ert of bank loans during the last three 
years

(b) If so, the details thereof indkating 
their names and the amount due from each 
of them, sepvately; and

(c) the actbn taken or proposed to be 
taken to recover the bant from them?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBVI 
SINGH): (a) to (c). In accordance wfth the 
practices and usages customary among 
bankers and ttie statutes governing the 
pubDc sector banks, informatkxi relating to ' 
tMddebtsand other details of the constitu­
ents is not divulged. The data reporting 
system given informatkm of sector-wise 
overdue advances only and it is not avidl- 
tMeonthe basisofownershipofthe enter­
prises. As on March, 1990 , the overdue 
advances of t>anks in large and medium 
Industry was Rs. 3731 crores in 10629 
accounts.

[rianslatibfl]

Azamgarh • Jaunpur • Allaliabad 
Highway

7090. SHRI RAM BADAN: Win the 
Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Govemment propose to 
aHocate funds from Central Road Fund for 
wklening and repairing of Azamgarh-Jaun- 
pur-AUahabad Highway in Uttar Pradesh; 
attd

(b) if so, the details therecrf?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) Yes. Sir.

(b) Does not arise.

[EngBsNl

Consort kim on Major Foreign Tender 
Issues

7091. PFIOF.K.V.THOM AS:W ithe 
MinisterofCO»«MERCEbepleasedtoslate:

(a) whether there is any proposal to set 
up a consortium on m a^ foreign tender 
issues; and

(b) if so. the details thereof?
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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) No. Sir.

(b) Does not arise.

Functioning of Export Promotion 
OouncilSb

7092. PROF. K.V. THOMAS: Win the 
Ministerof COMMERCE be pieasadto state:

(a) whetherthe Government proposeto 
make some changes in the functioning of the 
Export Promotion Councils:

(b) if so.wheUier tlw Export Promotion 
Coundis are proposed to be merged with the 
respective industrial organisations; and

(c) if so, the details thereof and the 
reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) to (c). Export Pro­
motion Councils win need to attune them­
selves to the new industrial and trade policy 
changes announced recently. Towards 
achieving the objective. Government is inter­
acting with the Councils.

Government ExpendKure on Unproduc­
tive Heads

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI SHAN- 
TARAM POTDUKHE): (a) to (d). Under the 
accounting dassificatnn prescrit)ed in terms 
of article 150 of the Constitution, the expen- 
dtture of the Government is tmught to 
aooourtt broadly under 3 sectors, namely. 
General Services, Social Services and 
Economic Services and not on the basis or 
productive and unproductive expenditure.

The expenditure of the Government is 
also divided into Plan and Non-Plan expen­
diture. It has always been the endeavourof 
Government to keep Non-Plan expenditure 
to the minimum.

[fianslalfbr^

ReallsatkMi of Income Tax from Compa* 
nies and Corporattons

7094. SHRI RAM NARAIN BERWA: 
WM the Minister of FINANCE be pleased of 
state:

(a) the total amount of income tax 
assessed to be pakl by various companies 
and corporatnns durmg the financial year 
1989-90; and

(b)the amount of income tax realised 
and the amount stai outstanding against 
them?

7093. SHRI VUOY KUMAR YADAV: 
WiR the Minister of FINANCE be pleased to 
state:

(a) the expendkure incurred by the 
Government under unproductive heads, 
head-wise, and Us peroentage tQ the total 
expendtture during each of the last three 
years;

(b)whetherthe expandkurBunderthese 
unproductive heads in increasing every year;

(c) I  so, the reasons therefor; and

(d) the measures being taken by the 
Government to check this expenditure?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) and (b). The total 
amount of income tax assessed to be paki by 
companies and corporatkxis during the fi­
nancial year 1989-90 amounted to Rs. 8925 
crores.Out ofthis,asumofRs.6183crores 
was coBeded either in cash or by way of 
adjustment of pre-paki taxes during the fi­
nancial year 1989-90 Itsetf. As regards the 
subsequeflliealisatk>n against the balance 
demand of Rs. 2742 crores separate statis­
tics regarding the year-wise break-up of 
coRedkm against the aggregate arrear 
demand outstanding on 1st AprB every year 
are not compiled by the Central Board of 
DtoectTaxes. CoOecting this informolkm from
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th* assMsing (rfficafs spread all ovsr India 
oBwquiwcowsidanihlolinmndslhwt which 
« n  not kM commsnsurate with the results 
sought to ba achievsd.

lEngkHi

Prwnium on Exkn Scrips

7095. SHRIRABI RAY: Wil the Minis- 
twr of COMMERCE be piMSMl to slais:

(a) whether tfie Government have as- 
sess^the prevailing markat raia of pre­
mium on Exkn scrips/REP Icences; and

(b) if so. the detdls thereof?

THE DEPUTY MMiSTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). Underthe 
impott&Exportf>ioficy.tt)eEximScrips/fREP 
LioenoesasweHasgoods inipoited against 
such Icenoes are freely transferSble. The 
rate of premium on such iicenoes. if any. 
shaObedetamiinedbythe Oemand& Supply 
mectianism.

Amandmant of Csntonment Board Act

7096. SHRI YELLAiAH NANDI: WM the 
Minister of DEFENCE be pleased to state:

(a) whetherthe Government propose to 
bring fonvaid Isgislalion to amend the Can­
tonment Boaids Act wlh a view to involve 
MPandMLAsintheaelivitiesofthe Cankm- 
ment Boards;

(b) R so. the details thsreof; and

(c) I  not. tite reasons therefor?

THE M M ISTB) OF STATE IN THE

MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
M THE MINISTRY OF DEFENCE < a «V S . 
KRISHAN KUMAR): (a) to (c). Cantonment 
Board are statutory bodies constituted under 
the Cantonments Act. 1924 to manage the 
affairs of the Cantonments. The local civil 
population have their own elected represen­
tatives on the Cantonment Board. There is 
no proposal under contemplation to give 
statutory representation to MPs or MLAs on 
the Cantonment Boards.

[rranstatilon]

Divisional Offices of UC in Rajasthan

7097. PROF. RASA SINGH RAWAT: 
WiR the Minister of FINANCE be pleased to 
stale:

(a) the number of Divisional Offices of 
the Life Insurance Corporation of India func­
tioning in R«yasthan and their location;

(b)the totalbusiness transadedby these 
divisions in Rajasthan during the last three 
years; and

(c) the total amount invested in the 
plans of Rajasthan out of the amount depos­
ited with them, so far?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) As on date, four Divisional Of­
fices of U e  Insurance Corporation of India 
are function^ in the State of Rajasthan at 
Ajmsr. Jaipur, Jodhpur and Bicaner.

(b) The total business transacted in 
RajMlhan during the last 3 years Is as fol­
lows:-

Y0ar BuakttstlnnaactadinRaiasttian

No.otPogeia» No.efPoSch»
(Rs.kiem n$)

1 9 8 8 ^ 2 .8 1 ^ 745.76
198940 3.39242 1072.12
109041 3.99.486 1348.99
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(c)The Insuranc* Corporation of tlw
invasts its funds as a whoto in aooordanoe 
with the investment guideiinos issued by the 
Government fiom time to time, in terms of 
Section 27A of Insurance Act. 1938, at ieast 
25% of its annual accretion to the fund is 
required to be invested in Central Govern­
ment securities; another 25% in State Gov­
ernments Securities and other Govt, guar­
anteed mari(etabie securities; 25% for the 
approved purpose in the sodaliy oriented 
sector; and further 20% funds is invested tof 
way of loans and subscriptton of market 
purchases of debentures/shares of public 
limited companies in private sector, bans to 
Lie policyholders etc; leaving 5% in 
pipeline;Accordingly; the Life Insurance 
Corporation of India has invested Rs. 6Z76 
ciores during the financial year 1988-89, Rs. 
93.86 crores during the financial year 1989- 
90and Rs. 150.66croresduringthefinandal 
year 1990-91 in the State of Rajasthan.

[EngBsm

Proposals from Orissa under Foreign 
Aid Prograimne

7098. SHRIBRAJA KISHORE TOIPA- 
THY: Will the Ministerof SURFACE TRANS­
PORT be pleased to state:

(a) the details of proposals sent by the 
Government of Orissa for different foreign 
aid programme;

(b) the action taken by the Government 
thereon;

(SHRI JAGDISHTYTLER): (a) AsperMor- 
matton provided by the Orissa PWD, the 
pR^ects proposed by the State for extemal 
assistance are shown in the attached state­
ment

(b)to(e).Rouikela-Samba^rroad has 
been inchided in the Asian Development 
Bank Assistance Programme. In the WorM 
Bank Natwnal Highway Package II whnh 
has been recently negotiated, the Bank has 
agreed to inckide the project of reconstruc- 
tkMi of damaged bridges on State Roads in 
Ganjam District. However, agreement for 
this ktan is yet to be signed. Renuuning 
projects couW not be inchided for extemal 
funding so far.

STATEMENT

SLNo. NameofProjea

1. Reconstnictkm of demaged 
Bridges on State Roads in 
Ganjam District

2. Improvement of Cuttack- 
ChandabaKroad

3. Improvement to Berhampur- 
Phulbani road

4. Coastal road from Gopalpurto 
Chandaneswar

5. WkJening and strengthening 
of Panikom-Madhya Pradesh 
boiderroad.

(c) whether the Government of Orissa 
had submitted a proposal to the Union 
Govemmertt for the improvement of Bhu- 
baneshwar-Puriroad(S.H. No.8) under Worid 
Bank assistance;

(d) W so. the details thereof; and

(e) the reaclkMi of the Union Govern­
ment thereto?

lYC MMISTER OF STATE OF THE 
m inistry OF SURFACE TRANSPORT

7.

8.

Wklening and strengthening 
of PanikoW-Keonjhar-Joda- 
Raiamunda-Rourkela road

Wklening and strengthening 
of Ftoufkela-Raigangpur-Sun- 
dergarh-Jharsuguda-Sam- 
b a ^  road (Rowkela-Sam- 
balpw Sectkm)

kî Movamsnt of 
war-Puri Road

Bhubanss-
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SL No NamoofPmiect

9. hnprovamanlofPipli-Konarak
Road

10. Improvement of rawrda-Nay- 
agarh DaspaBa Road

11. Improvement of
Visakhapatnam-Ftaipur Road 
(Orissa Poition)

12. W id e i^  and strengthening 
of Kondrapara-lndupur Road

13. Improvement of Thanepur- 
Kuanpal-Ballchandrapur>Lal* 
ItgiriRoad

14. Improvement of Lalitgiri- 
Udaygki-RatnagiriRoad

15. Improvement of Koakhal* 
BartuuvAatnaglri Road

Suspension of Weaving in NTC Mils

7099. SHRIGOPI rM THGAJAPAlHk 
Wil the »«inister of TEX TLES be pleased to

(a) whether the National Textie Corpo­
ration proposes to suspend weaving in its 
oompmHemUs;

(b) if so. the reasons therefor;

(c) the number of m i workers Hcely to 
become surplus as a result thereof;

(d) what akemative has been thought 
ly  the Government about tfiem?

THE M M iSTRYOF STATE O FTH E 
lyliNiSTnY OF TEX TLES (SHRi ASHOK 
GBHjOT): M to (c ). No, Sir. However, in 
some of Hie Rifls wfieiw Hie weaving 
aOMlf is found tobe uneconomic it has 
beencurtaiad

(d} ki eonio mas wfierie the weaving

activily is found lo be uneconomic, Maps are 
being taten to cintaH the aclivKy and Abo 
replace plain boms wfth hightech machirMS 
for producing higher value quaRy fiM cs. 
The workers, excluding those who taite voi> 
untaiy ratkement, are redeployed.

[r/ansta(iw4

Spodai Penal Law for Bank and inaur* 
anceOftsncea

7100. SHRI RAM TAHAL CH - 
OUDHARY: Waithe Ministerof FINANCE be 
pleased to state:

(a) whether the Central Vigilance Com- 
missnn has suggested for enactment of a 
special penal law for bank and insurance 
offences;

(b) if so, the details thereof; and

(c) the reactnn of the Government 
thereto?

THE MINISTRY OF STATE IN THE 
MINISTRY OF FINANCE (SHRI D A I ^  
SINGH): (a) and (b). The Central Vigilance 
Commisskxi had made a suggestkm in 1986 
regarding banking and insurance industry 
that it wouU be worth-while considerkig 
amendment in the law for including a provi- 
sen for ooirfiscatbn of Hl-golten wealth from 
the Megitimate possessors.

(c) The matter was considered and in 
view of the enactment of the preventkm of 
CorruptkMi Act, 1988 and the proviskMis 
contained therein, the need for enactment of. 
such law was not feH.

WorM Bank Loan for Importing Agrlcul* 
turai Producta

7101. SHRi RAM TAHAL CH - 
OUDHARY:W«the Ministerof FiNAt4CE be 
pleased to state:

(a) wfielher the Government propose to
I8W  KMhI IIUIII hW VVOnOINUmlDr NIipDrwlQ
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sIckiMMd mtk nffWffaf buller 08 and olhar 
sgiiculuial preduets; and

(b)Kao.th*d««irilsttwrwf?

THE MINISTER OF STATE IN THE 
HIINISTRY OF FMANCE (SHRi RAMESH- 
WAR THAKUR): <a) and (b). Th m  is no 
proposal pamHng wtti ths Govamment of 
India for taking a ban from World Bank for 
import of skimmed mik po«Mler, butter o l or 
other agricuKural pioduci There is already 
an ongoing Second National Dairy Project 
assisted by the WorU Bank under whki) 
Investment costs in the dairy sector are 
being financed.

jcluinai tof D w tepiHWit Miittefiala aââ..-------a-»nigiiways m Binvxyz

7102. SHRI RAM TAHAL CH- 
OUOHARY: WM the Minisler of SURFACE 
TRANSPORT be pleased to state:

(a) whether the Government have ap­
proved certaki sdiemes for devetopment of 
Naikmal Highways in Bihar during the Eighth 

’Five Year Plan;

(b) if so, the details thereof; and

(c) the total length of the roads I k ^  to 
be devetoped under these schemes and the 
amount earmarked for the same?

THE MINISTER OF ST/WE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): <a) As the 8th 
Five Year Plan i yet to tie finaised. It has not 
been poesbietochak out th programme ftw 
the devetopmert of existing Natkmal High* 
wiqrs in Bluu’in 9th Plan or to earmark funds 
fc>r the same.

(b) and (0). Oo not arise.

[GwfeA]

IMeaae of Rmd under Agrieunural and 
Rum DaM IMtofSolMma to Gujarat

71031 SHRI KASHRAMRANA:Wiltho 
MMsiar of FINANCE be piened to strta:

(a) wiMlber the Government of Gu|aral 
tias requested the Union Government to 
release an amount of fte. 215crores. half of 
it as grant and the remafaiing ludf as k»n 
through NABARD undw A.aD.R.S. 1990; 
and

(b) i  so. the actkm taken by tfie Unkm 
Government thereon and wtien it is to Im  
released?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI D A i^R  
SINGH): (a) and (b). Yes. Sir. A request was 
received from the State Government of 
Gujarat in Decemtwr. 1990 seeking release 
of an amount of fte.259.42 crores to the 
cooperaiive t>anks in the State under the 
Agricukural and Rural Debt Reief (ARDR) 
Scheme. 199a The NatkMial Bank for Agri­
culture and Rural Devekipment (NABARD) 
has reported that as on 7.9.1991, a sum of 
RsJ214.82 crores was sanctnned and re- 
leasedtothe Gujarat State Cooperaiive Bank 
(GSCB) and Gujarat Stale Land Devebp- 
ment Bank (GSLOB). Out of this Rs.107.41 
crores was provkled as grant towards Cen- 
tralGovemmenfsshareand lte.107.41 crores 
was given iiy Reserve Bank (rf bidia through 
NABAFID as ban for meeting State Govem- 
menfs share of the defat relief. )t is expected 
that the remaining amount w9l te provkled in 
the current and the next fmandad year.

Crisia bi Jute buluatry

7104. SHRI CHrTTA BASU: W il the 
Minister of TEXTILES be pleased to state:

(a) whtfher the Jute Industry is facing 
an acute crisis;

(b) if so, the reasons tlieretor; and

(c) the steps taken by the Government 
ki this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHL01):(a)to(c).Govemment have taken 
several measures b r the revival of jute 
dustry InckidHig crasMon of Aite Modemisa- 
tkMi to calar to the modemisatbn require-
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iof1h»iulB lndinliy MtaMWimOTtof 
9p«cM Jul»0«Mlopmant And tor fwlrao- 
Mlngilw jit»«oonomy. MacbMni of iBin* 
d«kMy iM  of Juto paddng tor toodgote, 
aogift OMRMt and uraa, giants ffmnoU 
■MppofttormDAcliwMM and product diw - 

roQutayr pwchaM off 
B. Tw I Imo> on oot plus baiiB, Moouraga- 
m«i<ofdwaial ieatonbypiowjngtadMia 
of ONoisa wanpboti. OonoasMMwl wnport 
du^ mariming support olB.

CiMilllcalton otClliaa >1 UHy Pr»Jsoli

710S. S H « BHUWAN CHANDRA 
KHANDURL* WH tha MMslsr of FMANCE 
bapisasod to state:

DpokM and ‘AT y  i i  mm  WfmM

(b) lha sMua of liMdquMtom of aight 
M  dMiiols of UMr PmdMh in Ms lagMd;

fc) th> ohtliiiw inihiclMliiiin<hfadiin 
as'A* Gndsd^ and whan adodstonto tlui 
aRact is Ics^ to ba trican?

THE yN STER  OF STATE M THE 
MMiSTRY OF l=MANCE (SHRI SHAN- 
TARAM l>on)UKHE):(a) OMsianllMMaof

■ - — * * —  - *  -  — •-m.m----------------- m jam ciassttiCTiionciciiw^KBKiDrgWBitcf owor* 
amsiloiwnoastoCsnlialGoKtDnpiayM. 
For tha pwposa of gram of HRA/CCA. dHas 
an dassffiad on toa basis of populaiion as

(a) tfw namaa of ciiaa dadarad as laHactodindaoannialoansusastollows:*

aassKctlion Pupulilbncfdly

‘A* Class oiw lG bM ts

V-1'CtaBS Owar 8 lakhs but not 
leiaidis.

aMoaadkig

S -^O a s s CVar 4 lakh iMit not 
8takha.

axoaadkig

trCtoss Ovar SO iiousand but 
it«4lakhs.

notsKoaisd-

Tha cunani dasslicalion Is basad on 
1981 Cantus. In UBwPradash, only Kanpur

-------m ---------■---------------■«»_ ■____■______ --------------aag-^|Uinn /igoKMnoffaDoni h m  dmii cnssMO 
as ‘A* dasa d ^  tor puipoaa of giant of 
Cowpantatoiy (Cty)Alow>ancetothaCao- 
iralOowswiraantamployaas.

ininfWMtiffn h bstao ooloGlod 
andwlbalsidORMiaTsUaoftiaHousaas

is
li-
«f

ataoa pspiMtopi of 
bitoM r1«llM Hkt4oisiialqM %tor 
fedka a i Wdasa diy k r iw  
VM laffiM CCA.

CiwleiiiaC?toOTnca Bwidls toitnpoit 
ofCaranfaMctoa

7106. SHRI GURUDAS KAMAT: W l 
«w  MMsiar of OOliiERCE ba ptoasad to

lar d  can  ami whiclM h a y  tiMn
dhpanaadwiii;

M«ao;fliadatolsto«iis Ngart;aiid 

f^iwtoniwandoDndltoaatariMport-
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TH E  D EPUTY M INISTER IN for import of New C v  am oontainMi in
THE MMISTRY OF COMMERCE (SHRi PuUc Nolio* No. 197-fTC (PN) 79043
SALMAN SHURSHEEO): (a) Ym . Sir. dated 16.8.1991 as par atlachad Stato-

(b) and (^ . Oaiails as «m I  as conditions
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[ Translation]

Use of Hindi in Delhi High Court

7107. SHRI RAMASHRA Y PRASAD
SINGH: Will the Minister of LAW. JUSTICE
AND COMPANY AFFAIRS be pleased to
refer to the reply given to Unstarred No. 45
on 12July, 1991 and state:

(a) the reasons for not introducing Hindi
in the work of the Delhi High Court; and

(b) the time by which the use of Hindi is
likely to be authorised in the Delhi High Court
in addition to English?

THE MINISTER OF STATE IN THE
MINISTRYOFPARLlAMENTARYAFFAIRS
AND MINISTER OF STATE IN THE MINIS-
TRY OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI P.R. KUMARAMANGA-
LAM): (a) Article 348(1) of the Constitution of
India provides that all the proceedings in the
Supreme Court and every High Court shall
be in English language until Parliament by
law otherwise provides. In the absence of
such a law, the work of Delhi High Court is
authorised and undertaken in English.

(b) As on law has been enacted by
Parliament in this regard so far, it is not
possible to indicate any time limit.,

[English]

Issue of tlcences to Sub-brokers in
Stock Exchanges

7108. SHRI ARJUN SINGH
YADAV:
SHRI MORESHWAR
SAVE:

Will he Minister of FINANCE be pleased
to state:

(a) whether the Government propose to

Written Answers

grant recognition and licence to sub-brokers
in various stock exchanges;

(b) if so, the details thereof;

(c) whether the Government propose to
consider the unemployed graduates for the
grant of such licences;

(d) if so, the details thereof; and

(e) if not the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) and (b). Government
propose to ask the Stock Exchanges to
introduce a scheme of registration of sub-
brokers who are working with the members
of the Slack Exchanges.

(c) to (e). It is for the Stock Exchanges
to consider the matter in view of the reply to
(a) & (b) above.

Cut in Imports

7109. SHRI SANAT KUMAR MANDAL:
Will the Minister of COMMERCE be pleased
to state:

(a) the items forming major imports as
per the end user classification; and

(b) the steps being taken by the Govern-
ment to cut down imports to save foreign
exchange during the present financial cri-
sis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI SAL-
MAN KHURSHEED): (a) On the basis of the
assessment of foreign exchange require-
ment for various industries in respect of the
units operating in the organised sector for
which information is available with the tech-
nical authorities, it is the electronic industry
whose requirements formed the major part
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of the foreign exchange requirements during
1991-92.

(b) A number of steps have been taken
by the Govt. to contain imports with a view to
save foreign exchange. Details in this regard
are contained in the Ministry of Commerce
Public Notices No. 172 & 173-ITC(PN)/90-
93 dt. 417191 and 196-ITC(PN)/90-93 dt. 141
8/91. Copies of these Public Notices are
available in the Parliament library.

Loan taken by People of Goa by Mort-
gaging Gold with Pertuqesa bank

7110. SHRI HARISH NARA YAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) the amount of loan taken by the
people of Goa by mortgaging gold with the
Portugese Bank at the time of liberation of
Goa in 1961;

(b) the interest they have to pay thereon;
and

(c) the number of persons who will be
getting back this gold?

THE MINISTER OF STATE IN THE
MINITRY OF FINANCE (SHRI DALBIR
SINGH): (a) State Bank of India have re-
ported that at the time of liberation of Goa in
1961 a sum of Rs. 9.85 lakhs (approxi-
mately) was outstanding as gold loan with
the then branches of Banco National Uhram-
arino (BNU) in Goa.

(b) In terms of the agreement entered

Written Answers

into between Chairman, State Bank of India
and Chairman, BNU, the gold loan borrow-
ers will have to pay interest at 4 percent
(contractual rate) for the last five years to-
gether with commission at a flat rate of 6
percent.

(c) While the exact number of persons
who will be getting back gold is not known at
present. BNU have transferred to State Bank
of India 5551 sealed packets of pledged
valuables and 33 packets lodged for safe
custody.

Revenue Collection from Film Industry

7111. SHRI HARISH NARAYAN
PRABHU ZANTYE: Will the Minister of
FINANCE be pleased to state:

(a) Ihe total annual revenue earned by
the Union Government from the film industry
(Production, distribution and exhibition):

(b) the names of items on which the tax
is levied; and

(c) the amount of revenue collected
from each item from April, 1988 to March,
1991, year-wise?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI RAMESH-
WAR THAKUR): (a) to (c). Customs duty i
levied on imported cinematograph films and
Excise duty is levied on feature films cleared
from the processing laboratories.

The excise duty collected from April,
1988 onwards is as under:-

(Rs. in crores)

1.4.88 to 31,3,89 8.00

1.4.89 to 31.3.90 9.76
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bans W8TO given;FMftjrefibiis are oxBinpledfrom «xds®
dul¥ w.bJ. 20.3,90,

(c) whethwthaGovmmmitpmpomlo 
Colsetions of Customs duty and Dinct mdvce the rata of kHerost on such bans;

Tams MuiSnglnoomo tax. m o a t nan- 
fauhed Hadlô insflL

[TransfaMi

Loans to Fwimrs

7112. SHRIGOVINDRAONIKAM: W i 
HieMinisterorFMANCEbepleasedtostaie:

the amount of bans granted I d  f ami- 
eis be natonafead bank during the fast three 
years during the last three years, year-wise;

0>) the rat* of Marasl at wNch these bw:-

(d) ifso. thodetaOstheno  ̂and

(e) if not. the reasons Ihenldr?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DAIBK 
SMGH); (a) The oomplatbn and coOectbn 
of these figures is a time consuming pioc- 
ess. The figures are avaiaMe, as of now. 
only upto September, 1989. The amount of 
outstanding advances for agriculture sector 
given by pubGc sector banks as on the last 
Friday of June. 1987. June 1988 and Sep­
tember 1989 (btesl avaiaUe) is given be-

(Rs.nao/es)

Yaar Amount Outstanding

June. 1987 9123.04

June. 1988 11147.13

SeplaiMber. 1969 1498154

0») The rales of Meiest on shorMemi and bngtenn agricultural bans to famwre wkh
from Z9.1990 an as folows:

Sbaafbm Rata dinteiast(% per mmum)

Short-tenn Long-term

iOUptoRs.7.SO(y- 10.0 10.0

b) Over Ra.7.50Q  ̂and 
uptoRs.15.00Q^ 115 115

c) Over Rs.15A)00  ̂and 
uptoRs25.00(V- 1Z0 12.0

d)OMrRa2S.OOQf-«nd
uptoBaJSOfiOOf- 14i) 13.0
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SbmofJban Rai0o/intensti% per annum)

Short-term Long-term

0)Ov»rRsjSO.OOOf-and
uptaPs.2Uiha 15.0 14.0

f)0wsrRs.2lakhs 185 14.0

{t/Bnummii

(d  to (a). Rmmvb bank d  India (RBQ 
has rapoitad that banks raise their resources 
maMy b)r way of daposite on wtHch they 
haw to pay an Marast and tha cost of the 
fund to banks, induffing tha cost of the 
a^abWwnant. is already Mgh. In case the 
rates of interest are reduced the profit abity 
offha banks, which is under great strain wM 
befuitharadwaraalyalfocled. In view of this 
RBI is rnt in favour of aMonnng any reduction 
intharatoofinlerasL

Fara Caaas Against MuRfeiational
Con^panits.

MINISTRY OF FMANCE (SHRI fMMESH- 
WAR THAKUR): (a) to (c). Informainn is 
begin colecied and wil be laki on the table 
of the House.

InveatmenI by kitomatkmal Fkianca
Corporations in Shipping Industry

7114. SHRI GURUOAS lOUllAT: Wil 
IheMinisterofFMANCEbepleasedtostale:

(a) whMher there is any proposal tom  
intematiDnal finance ooiporittions to invest 
in Ihe expansion of ̂ Hpping Mustry; and

(b) if so. ttie details thereof.

71ia SHRI GURUDAS KAMAT; W i 
theMMstsrofFMANCEbaplaasedtoSiale:

(a) whalher number of cases are pend­
ing agibist several muUnalionaicoinpanias 
underthe Foreign Exchange RagufalkMi Act, 
1973;

9>) M so. the dalah theraol akmgiwlh 
Ihe names of such companies; and

(14 the action taken or pmposed to be 
Man by «w  Govammant to axpediie the 
<iiaposd ol lhasa case?

THE MtnSTER OF STATE IN THE

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI OALBR 
SMGH): (a) and (b). No spedfic proposal 
has been made by »iy  international finance 
coiporalkm for investment in the axpanskm 
oftheShiipping Industiy. The Shipping Credk 
and Investment Company of Imfia Ltd.. 
(SCICI) has, however, reported that the In- 
temattonal Fnance Ooipidiation, Washing­
ton, an affiato of the WmU Bank, has conr 
traded a ban of US $ IS MWon and sub­
scription to partly oonvartible driienlures of 
US $ 1.7 M»on for M/s. Vanm Shipping 
Company.a company in the private sector, 
kw fin a n ^  fes axpanskm programme.



291 WHUBnAnsmois SEPTEMBER 13,1991 Written Answars 292

RafundofRxadDapositsbyUmHsd

7115. SHRI GURUDAS KAMAT: WM 
ttw MMster of LAW. JUSTICE AND COM­
PANY AITAIRS be pimsed to Slate;

(s) the iwHnber of ooinplainls received 
by the Department of Company Affairs re- 
gaiding refund of fixed deposits or payment 
of 'ntarests thereon by tfie Hmiled compa­
nies during tfie last three years; and

(b) the steps taken by the Government 
to arrange for refund of the fixed deposits by 
ttiese companies to the investors?

THE MMISTER OF STATE IN THE 
MWISTRYOFPARUAMENTARYAITAIRS 
AND THE MMISTER OF STATE IN THE 
MINISTRy OF LAW. JUSTICE AND COM- 
PANY AFFARS PARLIAMENTARY AFFAIR 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM): (a) and (b). Prior to 1st September, 
1989. there was not statutory provision in the 
Companias Act. 1956. for deaing with 
complainis of ttiis type. Such complaints 
were being passed on to the companies 
concerned for appioprialB action. However, 
sub-section (9) of Section 58 A of tfie Com­
panies Act. 1956 as insetted by the Compa­
nies (Amendment) Act, 1988 and brought 
into fonoe f ^  1st September. 1989. ert- 
Hhhw dcpojiitors to fie appliBations bsiore 
the Company taw Board for ordering non- 
banWng non4inancial companies to repay 
overdue deposite wiMn such time and sub­
ject tosuch conditKMis as may be specified in 
tlw order. In pursuance of this sub-secHon. 
19.191 a îplicalions were submitted to the 
Company l_aw Board during the period from 
1st September. 1989 to 31st March. 1991 
and the Boaid passed appropriate orders in 
iwpect of 12,201 such applcations t i  31st 
March. 1991.

Acospiance of deposits tiy non-break- 
ing finandai companies Is governed by the

Non-banking FinandalCompanies (Reserve 
Bank) Directions. 1977andthe Mracetote- 
ous Non-Banking Companies (Reserve 
Bank) Directions. 1977. Companies in re­
spect of such companies are advised to take 
upthe matter with the Reserve Bankof India

Role of Fmandal Instttutions bi General
Body Meetings of Companies.

7116. SHRI MOHAN RAWLE: W l the 
Minister of Finance be pleased to State:

(a) the role of financial institutions in the 
general body meeting of company;

(b) Whether any gukleiines have been 
issued in this regard;

(c) if so. the details thereof; and

(d)if not. wfiether such guidelines are 
proposed to be issued to be foNowed by the 
financial institutnns in general body meet­
ings of company?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBR 
SINGH): (a) to (d). Pubic financial tasUtu- 
tnns have substantial shareftokfing in many 
pubic imited companies.. They have also 
their nominee directors m the Boards of 
Directors of many assisted concerns. As 
sharehoMers, pubfic financial instSutkMts 
have to protect their interests and accord­
ingly, ttiey have to take appropriate steps. 
Decisions therefor are required to be tnken 
by tfie put>ficfinanciaiintimalionsthemselves 
on merits of each case at the general tiody 
meeting of the companies.

Writ Petltfons on Servfoe Matters 
Pending In Delhi Mgb Court

7117. SHRI RAMASHRAY PRASAD 
SINGH: W l the Minister of LAW. JUSTICE 
AND COMPANY AFFARS be phased to



293 Written Answers BHAORA22,1913(S4K>l) Written Answers 294

(a)wlwllier a lauge number of admitted 
writ petidons ralaiing to service matters of 
the employees of the autonomous bodes 
and the Union Govemmsnt are pending for 
final dteposal by tlw Division Bencfies of the 
OeM High Court

(b) M so. the numbed of admitted «vrit 
petitions pending tiM date and since when; 
and

(c) tlie steps taken or proposed to be 
taken for early disposal of these writ peti- 
ttons?

TME IMINISTER OF STATE IN THE 
MMISTRYOFPAnLIAMENTAFtYAFFAiFiS 
AND MINISTER OF STATE M THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS ANDPARLIAMENTAFIYAlTAIFtS 
(SHRI RANGARAJAN KUMARAMANGA- 
LAM); (a) and (b). As reported by the Regis­
try of the High Court on 31.8.1991. 4246 
admitted writ petitions relating to servk» 
matters of emptayees of the autonomous 
bodies were pending in Delhi High Court 
However, no service writ of the emptoyees of 
ttie Unbn Govemment or DeVii Actoiinistra- 
tRM) is pending in DeRii High Court Since aR 
such writs have been transferred to the 
Central Administrative Tribunal after coming 
into its existence. Out of 4246 wrt petitions, 
956wrfts are pendingformore than lOyears 
and the lemaming are petKling from 1981 
onwards.

(c) Cases involving same or similar 
quaatkms are giouped together and put 
together before the Court. Steps are being 
tdken to oonstlule special benches for dis­
posal of oU cases.

AlocatkMi of Funds from Central Road 
tHwd for Devetopment of ttoads from 

Yanam to Drakafiaramam and Kakinada

711& SHRI iCV.a CHOWDARY: Wil 
«w  MMriar of SURFACE TRANSPORT be 
piMsadtoitato:

(a) whethertfwGovemment propose to 
alkxate funds from Central ftoad Fund tor 
the devetopment and improvement of inter­
state Roads from Yanam to Drakstiaramam 
and Kakinada; and

(b) if so. the details in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPFIOT 
(SHRI JAGDISH TYTLER): (a) and (b). 
Varmus proposals received from Andhra 
Pradesh Government for funding against the 
Central Road Fund biduding the roads from 
Yanam to Draksharamam and kaldnada. 
can be processed only after actual argu- 
mentaton of the Central Road Fund, which 
has not yet taken place.

[TnmslathrU

Devetopment sericulture ki BOiar.

7119. SHRI UPENDFtANATH VERMA: 
WiR the Minister of TEXTILES be pleased to 
state:

(a) whether sericulture has been devel­
oped in Bihar;

(b) if so. the places where sericullure 
has been started in the State;

(c) the incentives provkled by tiie gov­
ernment to encourage the farmers engaged 
in sericulture in Bihar;

(d) whether sericulture has been dam­
aged at a number of places in tfw Stale; and

(e) if so, the reasons therefor md ttia 
steps proposed to be taken by the govern­
ment in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES(SHRI ASHOK 
GEHLOT):(a)Yes,sir.
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(b) In Bitarmulbeny tasar(lrepicai) and 
•n seficuilim are being practised. The (fis- 
trids under each sector are as under;-

UULBERRY

3. Supply of nyton nets for Uzfflyoontiol 
at 50% cost

4. Inoentive Bonus to BwoKne S it- 
worm rearers and reolers.

(i) Districts wMt above 1000 acres of 
Uulbeay

Pumea

(iQ Ostrfcts wM afxMW SIN> acres

Ranchi. Gumla. Sahara.

Cm) OtsMbts wM above rooo acres
Singhbhum.Lohatdaga.Dunilca.Sahe-

bgani.

Cw) Otstrte wM M b ir too acres

Paiama-U. Hazarlngh. Dhanbad. Gir- 
idii. Jahanabad. Patna. RoMas. Nalanda. 
Chapra. Siwan. Gopalgari West Cham- 
paran.EastChamparan,SlamartM.Vaishafi. 
Muzaffaipur. itladhulMni. SamasCjpur. Be- 
gdsarai. Katiiar. B h a g a ^, Godda Gaya.

TASAR Tasar aAure is largely con- 
finedlosouthBiliar.Theall)er<fistriols where 
Teasr is practised are Bhagaljpur. Munger. 
Nawada. Rohtas.

GRI Eri is being practised in the folow- 
ingdBtticts:-Patna,Begusarai.Gaya.Muzai- 
faipur. Bhagalpur, Munger, Ranchi

(c) In order to supplemeni the eHorts of 
the State Sericufture Department, the Cen­
tral Sic Board has been implementing the 
fotowing schemes appicable to al Stales 
mduding B ^  Stale to encourage develop- 
rnenl of sericuHure in the country:-

1. Supphrof muttwrry cuttingsftapings 
atSOKoosL

2. Ree supply of rearing equfpmentoto 
numinalfannara.

5. Arranging farmers study tour.

6. Estabishment of mubetry demon­
stration farm at farmers field at CSB cost

7. Wbrfcing capital assistance to the 
roolors at subsidised interest for puidiase of

8. Arranging marketing and transporta­
tion facttties to the rearers for dispo^ of 
cocoons at reeing centres.

(d) and (e). The State Govenmient of 
Biiar has not reported any such damage to 
the Central S l( Board.

IBigSsm

Loans to Weaker Sections In Utttf 
Pradesh

712aSHRIHUWANCHANDRAKHAN- 
Dimi: VVl the Itfinister ol FINANCE be 
pleased to state:

(a) twltelherltte weaker sectnns are not 
being extended bans under the diferentiid 
rate of interest scheme;

the amount of k>an the number of 
persons to whom loans were extended by 
diferent nationaist and other commefctal 
banks in Uttar Pradesh (hiring the last two 
years and also during tfie currant financial 
years so fan

(c) the amount of kMns sanctiorMd to 
SchedirfedCastes^cheduledTritesandlhe 
badoiwd dassee during flie above period;

(d) the number of appScatkms lor bans
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THE MINISTER OF STATE IN THE 
MINiSTRY OF FINANCE (SHRI DALBR 
SMGH): (a) The banKs advances under the 
Difarentiai Rate of Interest (DRI) Scheme 
fonii part of their advance to ‘weaker Sec­
tions’ The thru: -tf the credit poficy contin­

ues to channel increased fbw of crecfit to 
we«d(er sections.

(b) and (c). AvaiaUe date relatirv to 
scheduled conunerdai banks DRI advances 
and the share of scheduled castsAscheduled 
tribes (SC/SI) therein in the State of Uttar 
Pradesh are as lolows:

At the end of

(No. oi Aooomis in bkhs)
(Balance outstanding in cmres ofRs)

DRIadvances of which to SCVST
No. of Balance No. of Balanceout-
acoounts outstanding accounls standing

September, 1988 2.87 58.09 1.44 TJJSt

Match, 1989 3.19 62.70 1.47 31.34

September, 1989 2.85
r

64.95 1.40 29S2

Reserve Bank of Imfia has advised that 
no separate data is repotted in respect of 
other Backward Classes.

(d) The data reporting system fiDmtiank 
does not generate the iniormatkNi relaling to 
the number of appfcant for various loans 
pendmg with diferenl banks.

Relaxation in Import Curtw on Leather 
hMhistry.

7121.SHRIiylATIBASVARAJESWARI: 
WiltheMkiislerar COMMERCE be pleased 
toi

(a) wtialhar the Reserve Bank of India 
has recendyraiaxed import cufbs on lettfher 
industry;

(b) 9 so. Hie detaiis thereof;

(c) the kems covered by tfw raiaxaibn;
and

(d) the extent to which it w l be benefi­
cial to leather industry?

THE DEFHITY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a)to(c). The Resenm 
B «ik of India by its noticalkin dated 9.&91 
has allowed exemption from the require­
ment of prescribed fnmknum cash niatguis 
inrespectofundermenlnnedileinsforlealtMr 
industry for import by manufacturer-export- 
ers, as weH as by export tradbig houses, 
provided there are no export blls outstand­
ing beyond six months from the date of 
export in excess of tfteprescrfcedloloranoo
fewofe-Kf void.

(a) Beta naphthyiamine

(b) Calamine

(c) CalCHim boride

(d) Hides and skins, raworsaled. where 
thevdueofhUesandskinsistMMethanthat
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elwootihairllieieon

!•) toattnr fMshino audarias 
puBlralots and d^p BQonlB

(OPiddad hides. aidns.wtwre the value 
of hides and stdnsb mote than that of wool/ 
hairlheraon

(g)Picklad hides. sidns.peks.apeis and 
pHtstheieor

01) WaMe Extract

(i) Wat Bhw Chrome tanned crust and 
finished lead«er including spite and sides.

For import of good& other than capital 
goods, the earinr exemption from the re- 
quirement of caA maigh uplo 10%  actual 
export teaisation from the General Cur- 
lenqf Araa during « »  pravious aooonflng 
Yew8i*ieGttoaMaximumarils.2S.creres 
in ayaar amdUblalo iiimiiifai'liaiii wmmilei ii 
offiniBhadlaaBMiMeallieriNDductihasbeen 
enhanced to 20K  wUi a monalaiy oeiing of 
Rs. 5 croras in a year pnvidad fhera ara no 
export bHs outstanding lieyond ah monttw 
from the date of export.

fd) The above slaps « ■  provide I 
acoasatoaomaof the aaaanHal inputs uaad 
liy the iaaliar indusfey and hanoa enhance 
is  an "P

ITt

feidnlaii of Roada In NaBonal Mghway 
arM binh ar

7122.SHRIUPENDRAIMTHVERMA:
WSHwilnMarafSURFACETIlMISPORT
beplaaaadtoMia:

(a) ailMihar aiy roads Iwwa bean in- 
dudedinlheNalionailfiBhwayvidinHhar 
ainoa1^4;and

01) 180. the detais thereof and if not flia 
leaaons therefor?

TOE MINISTER O F STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGOISH TY  TIE R ) (a) No. Sir.

(^) The Stale Roads are included in the 
National Highway grid not on the basis of any 
legional or State-wise considerations, but 
keeping in view the various priorities and 
lequiramenls vis-a-vis avaSal)ility of funds, 
recommendations made by the Nafionsd 
Transport f*DficycommMee, Mer-sefxiority 
attached to each individual n>ad on an all- 
ffiaia DaSB, luiiiiiiiBni or prvscnooo cnisna
4——____M rml S *-_*-___lor now i>iaiK>nai nign«vays oicl

Repair of Border Roada In Arunachal 
Pradeah

7123. SHRIANANO RATNA MAURYA: 
wll the MNster of DEFENCE be pleased to 
State:

(a) whether the paoe of repair worit of 
bonier roads in Arunachal Pradesh has 
accelerated during the last three years;

(b) i  SQ. the total amount spent on the 
repair of roads in this area during the above 
period, yaar-wisa; and

(c) the stepe taken or proposed to be 
taken to furtfier speed up the repair work of

THE M M ISTB) OF STATE IN THE 
MHHSTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MtMSTER OF STATE 
M THE MMISTRYOF DEFENCE(SHRI S. 
KRISHNA KUMAR): (a) Yaa, Sir.

0>) The year-wise expenditure for the 
Iasi fhraa yaan ii as undan
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Year Rs. (lakhs)

1988-89 1070.31

1989-90 1376.48

1990-91 1446.34

(c) Th* rapair/lrntoration wolks are attended 
to by BRO. as required.

BranehM of Regional Rural Banks in 
Varanasi District, U^.

7124. SHRI ANAND RATNA 
MAURYA: Win the Minister of FINANCE be 
pleased 1o state;

(a) the number of l)ranches of Regional 
l%iral Banks functtoning in Varanasi district 
of Uttar pradesh and the tocattons thereof;

(b) the adtievements of these banks 
during the last three years; and

(c) the names of the places where the 
Govemment propose to open new branches 
of rural banks?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH);(a) Kashi Gramin Bank covers Var­
anasi District of Uttar Pradesh and operates 
through a network of 79 branches. The k)ca- 
tton of branches is given in the attached 
statement

(b) The progress made by the Kashi 
Gramin Bankfunctoning in Varanasi District 
as reported by Natkmal bank for Agrk:uhure 
and Rural devetopment (NABARD) during 
the last three years is as under-

(Rs. in kMis)

Advances Oul̂ anding Deposits mobiBsed

Year Aooount Antount Account Amount

1988-89 54666 1634.25 141792 1921.58

1989-90 58998 2037.39 158603 2626.82

1990^1 64945 2470.92 173443 31K.88

The Gramin Bank has also (fisbursed a 
sum of Rs. 511 lakhs to 9158 borrowers 
during the yMmendadklafch. 1991.

(c) NABARO have reported that no 
PrapotalforopMino nawbranchM is pand- 
"0.

STATEMENT

TIm  Location of SraneiiM of KaaM 
Grambi Bank in Varanasi dislrleL

SL Locathnof 
No. Bnnchos

1. Varanasi
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SL LoGBtkmof 
No. Branctm

SL LoeMonaf 
No. B rm dm

2.

3.

4.

5.

6.

7.

8.

9.

10. 

11. 

12.

13.

14.

15.

16. 

17.

la.

19.

Shanshahpur 

Umrahan 

Ugapur 

DulaWpur 

Baraura Bazar 

Phootpur 

HatM Bazar 

Kachhwa Road 

Jangigai^ 

Dtngagaf^ 

Meerapuf Basa 

Tanda

Naugwth

Awajafwr

P tf

Kanta

Wati

Sadalpura

2D. C M m t

21. Kabm

22. Ramgafli

23.

24.

25.

26.

27.

28.

29.

30.

Shkaiganj

Dheana

Alnagar

KaHt^bara

Mondh

Goasain Bazar 

Ayar

31. JaJhupur

32. Chkaipur

33. NVardih

34. Basani

35. Ua

36. Bhidiura

37. Mamahar

38. Kwaut

39. Ulraut

40. Oharahara

41. Gafthama

42.
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63.

64.

SL
No.

LoctHoncf
Bmtch9$

SL
No.

LoeaOono/
Branches

43. tMMOm 65. Kariyanfan

44. Papaura
66. Harihaipur

45. JaiMrirfiad
67. Korauta (P.T.)

46. Ashana
68. Bachdihawan

47. Bhapaufi
69. S a b h ^

48.
70. Jagadish Sarai

49. KasMpur
71. GiniBadgaon

SO. Pandaypuf
72. Saoi

51. Gawanlcata
73. Phattupur

52. Ifingtilar 74. Dharauli

53. Munari 75. Abholi

54. Kuwar 76. Ramnagar

55. Babusam 77. Biraonltot

56. Jagannattipur 78. Nai Bazar

57. Khunilw#ia 79. Majhgain

58. Paiwa lEngSsli

59. BoM RafaiiiB of CapHal By Smal Scala
industrlM From PubHc

60. Krialiwdultapur

61. OalMiia 7125. SHRI PRTTHVIRAJ D.CHAVAN
Wil tlw kinisiar of FINANCE ba pleased to

62. Abhi^ state:

(a) WfNrttartiM smalscaia Mkisliias 
are facing graat dMicull in raising capital 
from tha pubfic.
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(b) if so, tfM (totails thsraof; and

(c)theacliontaton^9iopos«dtob0 taken 
by the Union govamnwnt in this ragaid?

THE MMISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRi RAMESH- 
WAR THAKUR): (a) and (b). No representa­
tion has been reoehwd with regard to difficul­
ties being faced b|r pubic limited oon^Muiies 

raising capnai irom ira r'UDiic. Apptca- 
tions of Pubfic Imied companies for capttsd 
issues are processed keeping in view the 
relevant gukieineson issue of capital issued 
from time to time and consents for capital 
issues are granted if the proposal of tfie 
appScatnn company meets tiie guMeines/ 
norms on issue of capital.

<c) does not arise.

Perfonnanca ^  Overseas Blanches of 
Pubfk; Sector Banks

7126. O a  G .L  KANAUJIA: Wai the 
Minister of FMANCE be pleased to state:

(a) the pnfft/toss in Hie overseas 
branches of pubic sector banks during the 
lastttweeyearstMnk-wiseandoountry-wise;

0>)«hether1here has bean drastic fal in 
tfie business of certam branches:

(c) I  so. whether the government pro­
pose to wind up some of these branches;

(d) V so, the details tfieraof: and

(e) other remeifial measures proposed 
tobetakenliirtheGowemmenttoreducethe 
tosses?

THE MINISTER OF STATE IN THE 
MINISTRY OF FMANCE (SHRI DALBR 
SMGH): (a) and (b).Thebanksprspare their 
profit and loss account in flw format pre­

scribed in the Third Schedule of the banking 
Regutation Act, 1949. The piofitfloss posi- 
tkm of the bank as a whole is reflected 
therein. Profils/tosses of overseas branches 
are not indicated separateV-

(c) to (e). The operation of foreign 
branches of bKfian banks are contbuiously 
reviewed by Govt, and RBL Various steps 
have been taken in the last few years to 
monitor and improve the operatnns of the 
overseas branches. The steps are aimed at 
strengthening of personal poKcy and pru­
dential norms in regard to lending limits and 
country exposures, reinforcing if internal and 
supervisory control promoting cooperatton 
and coordinatkm among Indian banks port­
folio inspectnn fo intemattonai diviskMis 
closure of non-viaUe branches, review of 
problem credit etc. In^xtrtant devekjpment 
relating to overseas branches are also dis­
cussed by Governor, RBI in his action plan 
meetings.iyieasures have been inititated to 
consoNdate the overseas operatkms of India 
banks, which may, inter-aia indude the 
setting up of an intematkMial t>ank to tsdce 
over the existing branches of nationalist 
banks (except State Bank of kxlia)

Establishment of Ordnance Factory 
Defence College and Army Recruitment 

cum Training Centre in Karnataka.

7127. SHRI S.B.SIONAL W i the Min­
ister of DEf^NCE be pleased to state:

(a) whether there is any proposal to 
estabish an ordnance factory, a defence 
coiege and an army recruitment cum train­
ing centre in Karnataka in the near future:

(b) if so. the detaib thereof; and

(c) tite time by whk:h these are Bwly to 
beest^blshod?

THE MMISTER OF STATE IN THE
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m inistry o f  p e tro lu m  and natu ­
ral g a s and THE MiNISTEROF STATE 
M THEMMiSTERYOFOEFENCE(SHRI S. 
KRiSHAN KUMAR): (a) No. Sir.

(b) and (c). Do not aria*.

Export of CoffM

712& SH R ISA  SmOAL: WWthe Min- 
istwofCQMMSiqE bapiaasMltostala:

(a) tiM principal countries to which oof* 
fM was exportad during th« last two years;

(b) ttw atnouirt of foraign axehan^a 
aamad tharafram. yaar-wisa; and

(c) tha stape Govammant ̂ loposa to 
taka to axploia naw martcals iiTtna world to 
boost coffaa axport?

THE DEPUTY MINISTER IN THE 
MINiSTRY OF COMMERCE (SHRI SAl- 
MAN KHURSHID): (a) Tha principal coun- 
trias to which cofiaa was axportad during tha 
last tow fiscal yaars wara U.S.S.R. Yugo- 
sbvia, Italy. Wast Gannany USA. East 
Germany. Czechoslovalda, f>oland, Switzer­
land and Romania.

(b) The amount of foreign exchange 
earned in 1989-90and 1990-91 in respect of 
coffee exports tothe above mentioned coun­
tries were Rs. 31559. 28 lakhs and f^. 
24753.51 lakhs respectively.

(c) BesUes readjustment of exchange 
rate, the Government has recently intro­
duced the EXIM S c r ^  These are expected 
toact as an incentive for tha coffee exporters 
to put in greater eliorts in maximising exports 
and diversiying axport maikels

Pfojecta From Karnataka PeiKlIng for

7129. SHRI S. B. SIDNAL: Will the 
Minister of SURFACE TRANSPORT be 
piMsedio state:

(a) the prpjects and schemes proposed 
by the Government of kamataka pending for 
clearance with the Union Government; and

(b) tha action taken in each ease so far?'

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFAE TRANSPORT 
(SHRI JAGOISH TYTLER): (a) and (b). 
FMerences about Various road and tmdga 
schemes from Kamataka pending with the 
Government are mentioned below atongwith 
their posHkm:

0) 11 schemes for conversion of State 
Roads into nsdtonal Highways and 20 
schemes to be taken up under the Economic 
and Inter-State Importance Programme. 
These proposals can be consklered only 
after the fbtalisatkMi of the 80i f*laa

Cii) 166 schemes proposed to be fi­
nanced against the augmented Central Road 
Fund. These wouM be processed after ac­
tual augmentation of the Cerrtral Road fund, 
which has not yet taken place.

(Hi) 13 estimates for works on National 
Highways. Sut>jecl to availabifty of futNls 
and provision in the plan, these wil be taken 
up after approval of the current year’s Budget

Loans to Farmers by Public sector 
Banks in Kamataka

7130. SHRI S.B. SIDNAL: Wil the Mm- 
ister of FINANCE be pteased to state:

(a) the number of branches of Pubic 
Sector Banks in Kamataka. district wise and 
bank-wise;

(b) the total deposits In these banks, 
district-wise and bartk-wise as on AprS 1. 
1990 and April 1.1991;

(c) the total amount of loans sanctRMwd 
by these banks in Kamataka. (fistrict-wisa.
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during tiw faKt liwM yMvs:

(d)whatt>arttwnationa8and banks hava 
achieved the taiget fixed for sanctioning 
such bans;

(e) if not, Ihe leasons therafor and the 
slaps taken by tfw Government in ttris re- 
gaid;

(f) ttie amount of loans sancBoned and 
aclu^giranbythesetMnksin Karnataka 
tofarmersduring the last three yeaisdisiricl- 
«rise;and

(9) the amount paid Itack of farmers 
during tfie afaowe periiMl?

THE IMMSTER OF STATE fN THE 
MINISTRY OF FMANCE (SHRI OALBR 
SMGH): (a) Distrid^iriae and bank-wise 
number of braiches of Pubfc Sector Banks 
fundnning in Ktmniaka as on 3Q.6.1991 
are given In the aOadied Statement • H.

0>) AoooRii« to Rseetw Bai* oUndte 
(RB0.theaggFagatedapo6itsorM)lcSeclar 
Banks in ICamalaka as on the last FiAtay of

taka dislrict-wise Is (M  avaUUe «*Mi f « l .  
However, dfeirictwlse total amount of ouh 
standing advances of ai echedulsd com- 
merdal l>anks in Kamatiica as on the last 
Friday of December, 1988,Oeoen4ber. 1989 
and Decemlter. 1990 are given in Hie At­
tached statement H.

(d) and (e). (to target has been fixao 
for sanctioning of bans by Pubic Sector' 
Banks in Karnataka.

(f) RBI does not generate district-wise
data on bans sanctioned to fanners. How-
ever, outstanding advances for agriculture
sector by PubGc Sector Banks in Karnataka.
as on the last Friday of June, 1987, June,
1988and September, 1989 (latest avaOabto)
ars given betow:—  

fHSLincRires/

June. 1907 Jtme. 1988 Septem
bar. 1989

834.83 ^ .0 4 1408.67

fil) The percentage of recovety of agri- 
cUtural advances by all scheduled commer-̂  
dal iMnks in ICamataita as on the last Friday' 
of June, 1987. June, 1968andJune, 19891s 
given bebw:-

Mareh. 1990waraRsi.7192croieeandason 
December. 1990 Oalest avaUble) were JUOB. Jum , Ju m .
^̂ s.̂ 8̂88 cwô sa. 1987 1988 1989

(c) Data relatingtolaialamountof bans 51.9 462 47.3
sandbnadbyPUbfbSactorBMteinKama-
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Im guM llM ffkM ids bi Janakpuri
Branch of State Bank of bidora

7131. SHRI RAM BAOAN W l the Min- 
istsr of FVIANCE pleasad to stale;

(a) wtwlher a number of irregulartties/ 
fi»ids oommilted by the officials, staff 
membeis in theJanaicpuri Branch. New Delhi 
of ttw State Bank of bidore. have been 
detected during January 1990to September 
1990;

(b) if so. the details thereof, case-wise 
and amount involved in each case; and

(c)the action taken by the management 
aganst the offkads found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINACE (SHRI DALBR 
SMGH): (a) and (b). State Bank of Indore 
has reported that no case of fraud was 
committed t>y any member of staff in 
Janakpuri, New DeRii branch during tlie 
perkid January 1990 to September 1990. 
However, kregularities in the conduct of 

' advancesweredetectedmtwocasesinvolv- 
ing Rs.6.82 IsMts and Rs.9.60 teMis respec­
tiv e  during this pernd.

(c)The Bank has informed that chatge- 
sheet has been served on the official who 
was fcNjnd responsUe lor the irregularities.

NtilS inVBSUIHnll

7132. DR. a iC  KANAUJIA:
SHRI BHAGEY
GOBARDHAN:

\MI1tieMmisterafFilANCEbepktased
testate:

M  the resulls of the special efkirts 
made by the Govamment to attract invest-

*---------- ------*-■--- - -n w iii iiy  iw v w v iR M n i e i u w i s .

(b) whettwr some banks have created 
spedai cell to provkle facilities Hte iaison, 
information, kwestment. advisory servnes 
and folkiwmg-up of remktanoes etc; and

(c) i  so. the detaHs thereof and the 
le^KMise of NRIs thereto?

THE MMISTER OF STATE IN THE 
MINISTRY OF FINANCE( SHRI REMESH- 
WAR THAKUR): (a) Since spedad schemes 
and incentives have only recently twen 
announced it is too early to make an-assess- 
ment of the results.

(b) and (c). Some banks have set up 
such cels. It is loo early to gauge the re­
sponse of Non-resklent Indians.

[r/ansiatiofl]

Housfeig FacBities to workers of Natfon- 
aHsed Cotton Textlte MIRs hi Uttar 

Pradesh.

7133. DR. LAL BAHADUR: FtAWAL Win 
the Mmister of TEXTILES be pleased to 
state:

(a) whether the fadfties ike aooommo- 
datkm, water and electricity are provUed to 
ttie woriters of al the natkMialised CoHon 
Textie Mils in Uttar Pradesh;

(b) i  so. the names of the mils HI which 
such fadfties have been provkled to the 
woikers;and

(c) i  not. the reasons therefor?

THE MMISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) No Sir. However, certain staff 
e«e Watch and Ward/Security are provided 
such faculties. Tlie UP. based NTC M is 
have not generated prafk to sualabi such 
proposals.
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0>) ami (4 . Do not arise.

Ite M lM to  Itaidtoom bidiislrv hi UP.

7134. DR. LAL BHADUR RAWAL; WM 
«M  MMrtw of 7EXTLES be pl«»e d  to

(i4 Iho quan% of hank yam piovidad to 
the twndlooin Mwavers ft Uttar Pradesh 
during 199041;

(b) the amount of assistanoe provided 
to the yam manufacturing unite in Uttar 
Pradesh fbf wiCTBasing they existwg capaf*- 
Ity during the abowa period;

(c) the vahie of the yam, dyes and 
Ghemlcais provided to the weavers in Uttar 
Pradesh by the National Hartdlooni Devei- 
opmenl CorporaBon; during 1990-91;

(d) tlie additional working capital pro- 
vkled to primaiytepex cooperative societies 
in Uttar Pradesh during 199041;

(e) the amount of finandsd assistanoe 
provided by pubic sector agencies to weav­
ers in Uttar f*radesh during the yean

(f) the amount of assistance provkled to 
apax oooperafive societies in Uttar Pradesh 
under Maricflt Devetopment Scheme in that 
yean and

to) the vahie of the handkxxn ctoth 
manufadured in Uttar Pradesh and exported 
t>y National Handkxxn Devetopment Ckxpo- 
raliondurit« 199041?

IH E  MMISTB^ OF STATE OF THE
m in is tr y  o f  t e x t il e s  (SHRI a s h o k

GEHUyi): (1  ̂Asyam has anatkmal mart«at 
and Is trade being conlioled moslV by the 
priMto iradais. k is not poadbie to quanHy 
«w avahUly salaa of tank ywR in a par-

(b) Government of India have not ex­
tended any financiaiassistanceduring 1990- 
91 for expansbn of existing spinning capac­
ity in thecooperative sector in Uttar f*radesh.

(c) During 199041. the Nationŝ  Hand- 
bom Devetopment Cooperation suppled 
yam worth Rs. 1478.67 lakh and Dyes and 
Chemicals worth Ite. 4.22 lakh to the weav­
ers and their agencies in Uttar Pradesh.

(d) md (e). Government of India have 
not released any financial assistanoe in the 
fcvm of share capitalassistanceto any of the 
State Handtoom Agencies in the coopera­
tive Of corporate sector in Uttar pradesh 
during 1990-91. However, a sum of (te. 
4459. 84 lakh has been released during 
199041 to Government of Uttar pradesh 
under various other schemes in order to 
improve the markstability of handkxxn ckith 
and to provide sustained emptoymeitt to 
weavers in the slate.

(I) A sum of Rs. 658.11 lakhhaslMen 
released as Market Devetopment assistance 
to tiie State handtoom Agencies in Coopera­
tive and Corporate sectors of Uttv Pradesh 
during 1990-91.

(g) the Nstftonal; Handtoom Devetop- 
ment Corporation has not exported any ctoth 
during 199041.

Projects from Uttar Pradeah Pending 
Clewance

713S.Da LAL BAHADUR FIAWAL W l 
the Mmister of SURFACE TRANSPORT be 
pleased to state:

(a) the pniecls and schemes proposed 
by the Government of Uttar Pradesh pend­
ing tor dearanoe with Union Government;

(b) the action tikan ao far In each case?
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGADISH TYTLER): (a) and (b). 
Raferenoes about various load and bridge 
schemes for Uttar Pradesh pending with the 
Government are mentioned below along with 
their portion:

(I) Proposal for conversion of four 
State Roads into National high­
ways. This proposal can be consid­
ered only after the finalisation of 
the 8th Plan.

will depend on well estabfished need, busi­
ness potential and financial viability of the 
proposed branches. Moreover, the opening 
of branches under the extant licensing policy 
is a continuous process, which will be gov­
erned by licences issued by fteserve Bank of 
India (RBI) in this regard. Hence, at this 
stage it is not possible to project the number 
of branches of banks that win be opened in 
the rural and backward areas of uttar 
Pradesh.

[EngBsti

(H) 43 schemes proposed to be fi­
nanced against the augmented 
Central Road Fund. These wouk) 
be processed after actual augmen- 
tatnn of the Central Road fund, 
which has not yet taken place.

(ii) 19 estimates for woiks on Natonal high­
ways. Sutiject to avaSabHity of funds 
and provisKMi in the Plan, these 
woM betaken upaftercun-entyear’s 
Budget is approved.

Opening of Branches of NatkMiallsed 
Banks in Uttar Pradesh.

7136. DR.LAL BAHADUR RAWAL Will 
the Minister of FINANCE be pleased to 
state:

(a) wfwther the Government propose to 
open newbranchesof the natkxiaKsed banks 
in the rural and backward areas of Uttar 
Pradesh;

(b) if so. the name of the places where 
they are proposed to be opened; and

(c) if not, the reasons therefor?

THE MINSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SMGH): (a) to (c) The growth of new bank 
bcanchas under the extant icensing Policy

World Bank Assistance to Boost Silk 
Productton In Karnataka

7137. SHRI C.P.MUDALAGIRIYAPPA 
Win the Minister of TEXTILES be pleased to

(a) the totad amount of Worid Bank 
assistance obtained for boosting the produc- 
tkm of silk in Karnataka during the last three 
years, year-wise;

(b) whether the Government propose to 
obtain more assistance from the WorM bank 
to boost the productbn of siUc in the State; 
and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT): (a) to (c). For boosting the pro- 
ductkm of siH( in the country (including Kar- 
n a t^ ) a World bank/Swiss assisted Na- 
tnnal Sericulture Project (N.S.P.) is being 
nnplemented by the Central SiH( Board 
(C.S.B.) in coHaboratnn with States fmckid- 
ing Karnataka) for a project period of 5 year 
commencing form 1989-90.

The total provision induding Central 
Silk Board investment in Karnataka for 3 
yearsfrom 1969-90to 1991-92B Rs.9083,56 
Idths. The investment envisaged for the
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iwMining tow year period l,e. 1992-93 to 
1993-94is R s .4 «)7 ^  lakhs. Theyear-wise 
break up is asunder:*

(Value: Rs. Crores)

1989-90 1375.62 lakhs

1990-91 434Z67 lakhs

1991-92 3365.27 lsd(hs

9083.56 lakhs

1992-93 2580.43 lakhs

1993-94 222/.15 lakhs

4807.58

Exportof Sandal Wood and OH

7138. SHRI C.P. MUDAUGIRIYAPPA; 
Will the Minister of (X>MMERCE be pleased 
to state:

Year Export

1988-89 6.29

1989-90 5.71

1990-91 6.71

(Source: CHEMEXCIL, Bombay)

Export of wood and timber in bg and 
sawn sizes, including sandalwood, is not 
allowed under the current IMPEX Policy. 
However, export of Sandalwood chips of 
rough irregular size and shape with weight 
not exceeding 50 grams each and sandal­
wood in the form of dust, flakes and powder 
is allowed. Export performance of sandal­
wood products Kke chips, powder, dust and 
flakes for the past few years have been as 
under:

Year (Value: Rs. Ciotes)

Exports
(a) the quanttty of sandal wood and 

sandal wood oil exported form Karnataka 
during each of the last three years;

(b) whether any efforts are being made 
by the Unnn Government to boost export of 
sandal wood o9 to earn foreign exchange; 
and

(c) i  so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEEO): (a) Export data is not 
maintalnad on slatewisa basis. However, 
•xport figures for sandalwood ol for the 
ooumiy as a whole for the last thrae years 
are as under:

1987-88 7.94

1988-89 3.83

1989-90 7.45

(b) and (c). The recent ftteralisatnn of 
the Import-Export Policy and introduction of 
Exim Scrips will encourage export of sandal­
wood oilAchips/powder.

Soft Loans to Entrepreneurs in Dettil 
and Ghazlabad

7139. SHRI RAMESH CHAND 
TOMAR:

SHRI VIRENDRA SINGH: 
Wil the MINISTER OF FINANCE be 

pleased to state:
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(a)the numberof entrapreneuis in DeM 
and Ghaziabad who appiad for assistanra 
in the from of soft bans from the 1061 (Na- 
lionai E«|ui^ Fund) during the last twn years 
til dale, for selling up new projects and for 
lehaUOalion of sick units;

(b) the amount sanctioned to each en­
trepreneur during ttie above period;

(c) whether the UiMon Government 
propose to increase the IM t of project cost 
for grant of ban;

(d) if so, the details ttiereof;

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE(SHRI DALBIR 
SMGH): (a) The National Equky Fund 
Scheme, introduced by Industrial Ctevetap- 
menl Bank of bidia(H)BI}. is cuirentiy being 
operated by the Smal bdustries Devebp- 
ment Bankof M ia (SIOBI). According to the 
informatbn fumistied iiy S O B I2 entrepre­
neurs from DeM and Ghaziabad have re­
ceived assistanoe under tfie scheme for 
sedmg up new projects during the period 
Apri 1989-August 1991.

(b) The assistance granted under the 
NEF Scheme to 0ie two entrepreneurs was 
Rs. 19,655 and Fis. 40,000 respectively.

(c) and (d). The celnig on project cost 
ei^ble for assistance under the National 
Equiy Fund Scheme has been raised from 
Rs. 5 laMts to Rs. 10 U(hs witfi effect from 
August 12,1991, as announoed under new 
poicy measuresfor promoting and strength­
ening smal tiny and vflage enterprises.

(e) Does not arise.

AppicatkNis Under Semfexbi Uttar

7140. SHRIRAMESHCHANO 
TOMAR
SHRIVRENORA SINGH: 

the MWster of DEFENCE be 
pleased to stale:

(a) the Outaome of tfie Scheme for Sel 
EmpkqrmenI of Ex-Servioaman (SEMFOQ 
during the last three year,

(b) the number of appications received 
by the Government imdef the SEMFEX from 
the Ex^erabemen of Uttar Pradesh during
1990 and 1991 tn date;

(c) the numtier of applbafens out of 
tliem approved for finandal assistanoe and 
the reasonsfordelay,if any, fc> approving tho 
appicatbns; and

(d)thecrileria adopted for according the 
approval?

THE MMISTER OF STATE IN THE 
MINISTRY OF PERTOLEUM AND NATU­
RAL GAS AND THE MINISTER OF STATE 
M THE MMISTRYOF DEFENCE. (SHRI S. 
KRISHAN KUMAR): (a) to (d). A Statement 
isencbsed.

STATEMENT
The self-employment schemes. 

SEMFEX-1 AND SEMFEX-Uwere launched 
in 1987 and 1988, respectively. An amount 
of Rs. 103 croras had been sanctbned under 
SEMFEX1 sdiemestoover4, OOOEx-Serv- 
cemen.tilDecamberiggo.UnderSEMFEX- 
ll sciieme, an amount of Rs. 6 ciores liad 
been sanctbned to over 1,200 ex-Senrioe- 
men. til 31st March, 1991.

As per the inf ormatbn furnished by the 
Rajya Saink Boaid. Uttar Pradesh, 188 
appications had been leoeived under 
SEMFEX-I Scheme from the ex-Servbe- 
men of UP. Aving 1990 and 164 during
1991 (upto30June,1991).ofthe8e.99and
88 appicaions. respectively, have been 
sanctionedforassistanoe. UnderSEMFEXH 
schftfM anolicaliQM leceiyied
during 1990 and 138 during 1991 (i«pto30lh 
June, 1991),ofwhk:h85and27applicalion8 
have been sanctioned for aMMance.

The applcalions wlibh M  aompMa in
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al raspads aro processed and dispo6«d of 
expodiiousV and ban sanctioned genendly 
wiHiin a period of tlwae months. However, 
sometimes delays occur on aooount of an 
applbalion being incomplete, the proposed 
project not being found viable, collateral 
security not being 10 the satisfection ofthe 
sanctioning aiiniorily etc.

Each application receivad under 
SEMFEX-VSEMFEXII Schemes b carefully 
examined on merits, keeping in view the 
viabiEty of the proposed project The main 
eUgbiBy conditions laiddownforthe schemes 
indude:-

SEMFEX-I

(a) The applicant should be tsetow 60 
years of age.

(b) The applicant should be registered 
with the concerned Zila Sainik txnrd/RaJya 
Saink Board. Persor» applying for assis­
tance must, in additnn. be registered with 
the Directorate General, Resettlement

(c) Projects costing upto Rs. 12 lakhs 
only are consklered for assistance.

sector. Projects for the non-farm sector 
costing uptoRs. 7.5. lakhs win be financed.

Modemlsatkm of Textile Mils

7141. Da& LKANAUJIA: 
SHRIKALKADAS:

Wil the Minister of TEXITLES be 
pleased to stale:

(a) the programme of the Matbnal Tex­
tile Corporatnn for the modemisatkxt of the 
various texlBe mils during the current year;

(b) the amount spent for the modemisa- 
tnn of each textile miH during the last three 
years. Statewise;

(c) whether some of the textie mills out 
of them have been ctosed or are running in 
heavy fosses;

(d) if so. the reasons therefor; and

(e) the steps proposed to be taken by 
the Union Government to ensure that the 
textile mills on which huge amount has been 
spent, are not cfosed?

(d) The applicant shouM rnst have any 
outstanding toan, under any other scheme, 
tobe paid back.

SEMFEX-II

(a) The Appicant shouU be registered 
wHh the concerned Zla Saink Boaid/R^a 
Saink Board. Persons applying for assis­
tance must, in addifon, be registered with 
the Directorate General, ResettlemenL

. (b) The appicant shouM not have any 
outstanding under any other scheme, 
to be paid back.

(c) Whie tfwra is no ceiing for the f atm

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXRTILES(SHRI ASHOK 
GEHILOT): (a) At present modemisatnn 
scheme in respect ol 28 units of NTC. involv­
ing an outlay of Rs. 129.34 crores have been 
cleared by the NTC/Fmandal Institutions 
and are various tages of implemenataton. 
Modemisation proposal envisaging an out­
lay ol Rs. 88.07 crores in respect of 12 units 
have also been submitted and are awaiting 
clearance from Fmancial Institutions.

(b) The amount sanctioned for the 
modemisatfon of such of the textile m is 
during the la^ three years Statewise are as 
under:-
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SMo. States Amount Spent 
Rs.incmres

1. Andhra Pradesh 2.06

2. K ^ a 6.59

3. Union Territory of Mahe 1.29

4. Tamil Nadu 8.47

5. 6.62

6. Uttar Pradesh 0.37

25.40

(c) and (d). No. Sir.

(e) NTC has been endeavouring to see 
that no mil is closed m which funds have 
been spent for modemisation/̂ ehabiritation. 
The short-term and long-term strategy for 
improving the performance of NTC miHs. 
amongst other things, covers:-

i) SelectiveModemisationofthemills.

i) adhere to higher productivity in 
spinrmg & weaving.

m) Labour rationalisation wherever 
found surplus.

iv) Competitive purchase of raw-ma- 
teriate.

V) Higher yam producfion because it 
is more remunerative.

vO Priceoptimisationofyamandcloth.

v8) Pnxftjct lipgrada&m.

vS) Development of export market, for 
yam and doth.

[Tmnslathn]

Selling of shares by Financial Institu­
tions

714Z SHRI RAM LAKHAN SINGH 
YADAV: Witt the Minister of FINANCE be 
pleased to state:

(a) whether some financial institutions 
have sold shares of certain companies;

(b) if so, the details tfiereof, company- 
wise, and the reasons therefore; and

(c) the criteria for selling the shares?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) Yes. Sir.

(b) A statement showing the names of 
the companies whose shares have been 
soldby Industrial Development Bank of India 
(IDBI) Industrial Finance Corporationof India 
(IFCI), Industrial Credit and Investment 
Corporatnn of India (ICICI) and Industrial 
Reconstruction Bank of India (IRBI) is in the 
attached statement. These shares have been
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15.
GujaraL

capilai gains and making available good 
acripe of such scrips and achieve wider 
dispeisal of coiporate securities.

16.

17.

Coiomandal Fertilisers. 

Chokani International.

(c) Normally scrips which meet the 
minimum yield crlerkM) of 17.5% per annum 
are sold in ttw Marlwt. However, in cases 
where the possibBly of shares appreciating 
to the level of desired yield is remote, sale of 
such sharas is also made below the desired 
yield price but generally above par.

18.

19.

20. 

21.

Chettinad Cement 

Deccan Cement. 

Deepak Fertilisers Ud. 

Falcon Gulf Ceramics.

STATEMENT 22. Gajra Beval Gears

UM of Companies 23. GSFC Ud.

1. A.C.C. 24. Gandhi Sp. 07 Tubes Ltd.

2. A.P.RayonsUd. 25. Gujarat Heavy Chem. Ltd.

3. ABS Plastics Ltd. 26. Gujarat Hightech. inds.

4. Ajay Electricals 27. Gujarat Cycles.

5. Amrit Banaspati 28. BEGUd.

6. Andhra Cement 29. Him IspaL

7. A.P. Paper 30. Hindustan Oil Expbration.

8. Asian Hotels 31. Indian Charge Chrome.

9. Aurangabad Paper 32. indoGuKFertillseisUd.

10.

11.

12.
Ud.

13.
Ltd.

Baioda Rayon 

Bharat Berg

Bhadrachalam Paper Boards 

Bihar Caustic and Chemicals

33.
Lid.

34.

35.

36.

Indu Nissan Oxg. Chem. inds.

Lakshmi Auto Components.

Modem Syntex India. 

Murudeshwar Ceramics.

14. CESCUd. 37. NICCO Orissa



Ud.

38. J.K. Industries Ud. 61. Rama Phosphates.

39. Kakatiya Cements 62. ReHnance Inds. Ud.

40. KatareSpg. Mills Ltd. 63. Reliance Chemolex inds.

41. Kerala CItemical 64. Roadmaster Steel Strips.

42. Kbthari Indl. Corpn. Ltd. 65. Sagar Cements.

43. MahavirSpg. Mills Ltd. 66. Shiva Paper.

44. managalore Cliem and 67. Shree Bhawani Paper.
.Ltd

68. S.P.LC.Ud.
45. Nath Pulp and Paper.

69. Shree Cement.
46. NCL Industries Ltd.

70. Special Steels Ltd.
47. Mukerian Paper

71. Sunf lag Iron and Steel Co. Ltd.
48. N.O.CI.L

72. Shiva Papers Ltd.
49. Orissa Sponge Ad Iron

73. Sri Vishnu Cement.
50. Ponni Sugars

74. Swede India Teltronics
51. Prakash lnds.Ltd.

75. Sylvania Laxman.
52. Prachit Resorts.

76. Tata Power Co. Ltd.
53. Phosphorous and Chem. Tra*

oor 77. Transport Corpn. of India

54. Pennar Steel 78. Tinplate Company of India

55. Pasupati Spinning MHIs Ltd. 79. Tutkx>rinAlkafies.

56. rnyaaarsnini uomeni 80. Visaka Industries Ltd.

57. Priyadarshni Spinning Mills 81. Special Steels Ltd.

82. Modi Altafies and Chem. Ltd.
58. Punjab Mohta Poiytex.

59. PunjiibFbre. 83. Murudeshwar Ceramics Ltd.

•0. Raasi Cement. 84. Nath Pulpand Power MitoUd.
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85. Pasupati Spg. Wvg. Mills Lid.

Peioo Electronics and Elec.
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Ud.

Ud.

86.

87.

88.

89.

90.

91.

92.

93.

94.

95.

96.

97.

98.

99. 

100. 

101. 

102.

103.

104.

105.

106. 

107.

Pennar Steels LM. 

Phosphorous and Chem. Ltd. 

Rane (Madras) Ltd.

Shree Synthetics Ltd.

Shriram Indl. Engg.\Ltd.

SIL Lid.

Tata Power Company Ltd. 

Third Arruran Sugars Ltd.

Tri Star Soya Products Ltd. 

Vanavti Mfg. Chem Ltd. 

Videocom International Ltd. 

V is ^  lnds.Ud.

W.W. Industries (India) IM. 

West Coast Paper Mills Ltd. 

Ahamedabad Elea Co.Ltd. 

Associated Cement Co.Ltd. 

AtuI Products Ltd.

D.C.M. Ltd.

OCM Shriram Consolidated

DCM Shriram kKis. Ud. 

Eaeofts Traadors Lid.

108. Excel Inds. Ltd.

109. Gujarart State Fertilisers Ltd.

110. Hind Syntex Ltd.

111. Jaipur Pdyspin Lid.

112. Jayshree Chemicals Ltd.

113. Keo international Ltd.

114. Mahva Cotton Spg. ft^ls Ltd.

115. Modem Suitings Ud.

116. Syntex India Ltd.

[EngBsm

Training and Apprenticeship 
Training Scheme of A.LHB.

7143. DR.G.LKANAUJIA:WHthe 
Minister of TEXTILES be pleased to state;

(a) the details of trsnning and appren­
ticeship training scheme of the Afl India 
Handi Crafts Board, the centres set up in 
different ctafts and State-wise location 
thereof;

(b) the numlMr of persons trained dur­
ing the last two years, center-wise;

(c) whether the Government propose to 
open more such training centres in Uttar 
Pradesh particularly in rural and hily areas 
during the current year; and

(d) H so, the details thereof, and if not, 
ttie reasons therefor?

THE MMISTER OF STATE OF THE 
MiNiSTRY OF TEXTILES(SHRI ASHOK 
GEHLOT) : (a) and (^). SMemeni I is ah
---■----■lacfwQ.
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(c) Yes. Sir.

(d) Statement II Is attached.

STATEMEHTI

(a) and (b). Thedetails of training and 
Apprenticeship Training Schemes of the 
Office of the Development Commissioner 
(Handicrafts), the Centres set-up in different 
Crafts and their S ta te ^e  location, and the 
Numtier of persons trained during the la st 

two years are as under-

SCHEME1: CARPET W EAVU^

LCJbfeeUms

The ot)jectives of the training scheme

are to:

(a) Increase the production-base in 
Carpet Weaving inorderto meet the growing 
demand for hand-l<notted carpets in the in- 
tomatbnal market and thereby

(b) enhance employment opportuni­
ties among the artisans.

II. Tramkig Centres

The Scheme envisages running of 
Basic and Advanced Training Programmes 
in Carpet Weaving through depaitmentaHy 
njn Centres as per revised parameters.

IIL General Revised parameters of 
the Scheme

(1) Duration of Tig. Course 
(in Months)

Basic Advanced

(a) Jammu and kashmir 18 18

(b) Rest of India 12 12

(2) (a) No. of trainees per sesston 30 20

(b) No. of Looms 06 05

(3) Instructor per Course

(a) Instructor 01 02

(b) Assistant Instructor 02

(4) Rate of stipend per trainee per 
month FU.250/- for Basic Course, and Rs 
350/- for Advanced Course.

(5) Emoluments of Instructor and 
Assistant Instnjctor w l be as per approved 
pay scales.

(^  Raw-maleriai requiremmits 
per Tn rin ^ Centre be budgeted for at 
Hm  beginning of each ffatandal year and w l

be provided as per existing norms.

(7) Supplyoftool-kitataoostnoi 
exceeding Rs.500/- per trainee per course 
(subject to actuals) in order to enable the 
traineestowork independently after comple­
tion of the Training Course.

(8) Payment of rent win be •• per 
raasondbAlly certHicaie issued by the Com­
petent Authority. I.e. PWD/CPWO/ dislrlcl
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magistrato as tho caso may b«.

(9) Staffing pattern for the basic 

IV. FmancUln^dkMbnPtrTninmg Course

(R s.hUM is)
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Training/Advanced Trg. Centres, service 
Centres and the Fielol. Administrative Cells 
wilt be as per norms prescribed.

kt J&K hi States (tor 18 other than 
monttt) J S K ( t o r  

12 months)

A. BASIC COURSE

1. Stipend (Fte.2S0x 30x12) 1.35 0.90

2. Emoluments to:

(1) Instructor-One 
(In the scale of 
Rs.1200-2040 PM)

(2) Assistant Instructor- 
Two (In the scale of 
Rs. 950-1500 PM)

1.03 0.66
(Approx)

3. Cost of new Carpet 
Looms (6 Nos) 

(Where required (subject 
to actuals)

0.36 0.36

4. Tool Kit to trainees 
(Rs. 500X30)

0.15 0.15

5. Fumkuie, Fixtures,
Accessories and equipment

0.06 0.06

Total 2.95 2.15

ADVANCED COURSE

1. Stipend(Rs.350x 20x12) 1.26 0.84

^ 2. Emoluments of Instnjctors 0.84
(Approx)

0.84

3. Cost of new Catpet Looms 
(5 Nos) Where required 
(subject to actuals)

0.30 0.30

4. FumRure, Fixtures.
Accessories and equipment

0.05 0.05

Total 2.45 it 1.75



375 Writton Answers SEPTEMBER 13.1991 WHttenAnswms 376

C. Financial impKcalions in raspactof 
FAC(Varanasi and Srinagar). Service 
Centres and the Training Canters including 
ooal of pay. rent, taxes, contingencies and 
TA/DA wM be as per esUmales made in the 
Budget

GENERAL GUIOEUNES

1. AdvaiK^ Tnuning Mead to Bask 
Training

To make the Scheme more composite 
and skin oriented the advanced training is 
proposed to be Meed to the bask: course by 
brinmg two Centres - One basic and the 
other advanced, under one roof.

2. SehcdonofTrakieos

For the basK course in Carpet Weav­
ing. SOtraineeswAbesetected from amongst 
applfcanlsnotbekMrtheageof 14years.by 
a Committee duly approved t>y the Deputy 
Diraclor. FieU Administrative Celt or the 
Regbnai Director as the case may be.

After completnn of the basic course, 
only 20 wil be seieded, on the basis of merit, 
from amongst those trainees who completed 
the basic course, for admisskxi into the 
Advanced Tranvig Centre.

The trainees who remain absent con­
tinuously for one month (except on medkal 
grounds) shouki be substituted by a wait- 
Isted candklate in order of merit provkied 
ttiat not more than 2 months of the training 
sesskMi has tteen compieted. No stipend for 
the period of such absence is payable.

Each trainee selected to undergo 
training shall be required to tendertwo pass­
port sizepholographs. One set of the photo­
graphs ahai be retained by the concerned 
FAC/Drawing and disbursing OfTicer of the 
ScheiM and thaolhar.afleraitestatton Shan 
Im  kept with tha inchaiga. training Centra.

3. Timings of the Tnuning

The timings of the training win nor­
mally be from 9.30 a. m. to 4.30 p.m. on all 6 
working days of a week with a break of one 
hour for lunch. However, the timings can be 
re-scheduled with the approval of the FAC/ 
Regional Directors taking into consMeraton 
factors like tocal and seasonal climatic con- 
dttions.

4. HoBdays/Casual Lmovb.

(a) The Training Centre will remain 
ctosed on Sundays, Second Sahjr- 
days and Government Gazetted 
HoUdays, but trainees will be paki 
their stipend for these days.

(b) The tramees will also be entitled to. 
avail of one day's Casual leave in a 
month but not exceeding 12 days 
Casual Leave per year. Out of this 
total they will also be altowed to 
take six days Casual Leave at<9 
stretch in case of Wness or be­
reavement in the famOy, e ^  They 
shall not be entitled to stipend for 
absences in excess of pre'scribed 
number of days.

5. ShMlmg of Trainmg Centres

No Centre should normally fMnction in 
one place for more than 5 consecut(ire ses- 
stons. As a policy, the centre should be 
shifted to a new place atong-with staff and 
equipment

SCHEME II: CANE AND BAUBOO. 
Metal. TEXTILES AND WOODCpMT.

The training programmes run depart- 
mentally by the Offk» of the Devetopment 
Commisskxier (Handicrafis) in Crafts, other 
than hand-knotted WoUen/SHk Carpels are 
confined to the following:
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(a) Can* and Bamboo 

ArtmatalwafB

(c) Hand-printed Textiles

(d)Wood-Craft

1. Ot^ecdvos
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the above crafts;

ii) To upgrade the skills of existing 
craftspersons; and

lii) To create employment opportuni­
ties among the artisans.

The objectives of theTraining Schemes 
are as follows:-

II. Numtwr of Tryin g  Centres

The numtwr of training Centres sanc­
tioned in the various crafts is shown a un-

i) To expand the pcoduction base of der;-

SL Name of the CrtA No of No of
Centres Centres 

(Existing

No. of
Centres
(Proposed)

1. Textiles 25 13 20

2. Metal 23 23 23

3. Cane and Bamboo 35 35 35

4. Wood Crafts 03 03 08

Total 86 74 86

III. General parameters of the Scheme 

Following General parameters will

be adopted uniformly for the training pro­
grammes in all the four crafts mentioned 
above:- ^

1. Duration of Course 12 months

2. No. of trainees per Course 25

3. No. of Instructors per Course

(a) Instrudor

(b) Assistant instructor

02 (Two) 

01 (One) 

01 (One)

4. Rata of Stipend per trainee RS.250/-P.M. per course.
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5.

8.

9.

Emolument of Instructor and 
Asstt. Instructor wili be as per 
approved pay scales.

Requirement of raw-material 
per training centre will be 
budgeted for at the beginning 
of each financial year and will 
be provided as per existing 
norms.

Supply of Tool-kit at a cost not 
exceeding Rs.500/-pertrainee 
per course(subject to actuals) 
in order to enable the trainee 
to work independently after 
completion of the training 
course.

Payment of rent will be as per 
the resonabinty issued by the 
Competent Authority e.g. 
P.W.D. C.P.W.D.ascasemay 
be.

The staffing pattem will be as 
per norms

SEPTEMBER 13.1991 

conditions.
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IV. Fkmndal ImpBcalion Per Training 
Centro

Tknings t^the Training,

The timings of the training will normally 
tM from 9.30 am. to 4.30. p.m. on aH 6 
working days of the week with a break of one 
hourfor hinch. However, the timings can be 
re-scheduled with the approval of the Re­
gional Oireclor/FAC’s taddng into consklera- 
tk>n factors Hie local and seasonal dimatk:

3. HoBdavs/Casua! Learn.

a) The trafanlngCentrawill remain ctosed 
on Sundays. Saturdays and Govt. Gazetted 
Holkiays but trainees wiH be paki their sti­
pend for these days.

b) The trainees win also be entitled to 
avail of one day’s casual leave in a month but 
not exceeding 12 days casud leave per 
year. Outof thistotalthey wiHalsobe alhJwed 
to take six days casual leave at a stretch in 
case of illness or bereavement in the family 
etc.. They shall not be entitled to stipend for 
absence in excess of the above prescribed 
number of days.

Scheme ‘C : Apprenticeship Ttaining 
Scheme:

1. Objectives.

The objectives of the scfmmes are to:-

0 Augment the productbn base of crafts 
having a high market demand.

8) it i^ v e  skills of existing crafts­
men;

ii) Transfer the skils of mastercrafts- 
men to new trabiees in the Guru Stushya 
Parampara;

iv) revive rare and dying oralis.
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Tlw Apprenticeship Training Scheme craftsman to impart training to young per-
seeto to maintain the Guru Shishya tradition sons in the neighbourhoodAxMnmunity at
oftraining by assisting highly sicillad Master- their own work premises.

II. General Pmme^ers.

The board parameters of training under this Scheme are as follows:-

i) Duration of training course 12 Months.

») No. of trainees per session 5 to 15 depending 
on craft discipline.

ii) mastercraftsman per course 1 (one)

Rate of stipend per trainee Rs. 250/-P.M.

V) Honorarium to mastercraftsman Rs. 1500/-P.M.

vi) payment of a lump sum not exceed­
ing Rs. StXU- per trainee per course to the 
mastercraflsperson as compensatton for 
wastage of raw-material used during the 
training period.

vii) Supply of tool-kits at a cost not 
exceeding Rs. 500/- per trainee per course

in order to enable the trainee to work inde­
pendently after completion of training course.

viii) Payment of lump sum amount of 
Rs.4000/- to the Mastercraftsperson as 
assistance for general altemation/modirica- 
tk>n of mastercraftsmen’s premises(if re­
quired) and for enabling increased supply of 
water and light.

HL Maximum Financial Assistance pw  Training Scheme.

i) Stipend to trainee (Rs. 250 X15 X12) Rs.o.45 lakhs

») Honorarium to Mastercraftsman 
(Rs. 1500 X 2) Rs.0.18 lakhs

80 Baw-mateiial Compensation 
(Rs. 500X15 -  7.500/- Rs.0.15iakhs

TooMcits to trainees 
(RS.500X15) 7JS00/-

V) Assistance for general altamtfnn/ 
modification of mastercraftsmen's 
PnNnises(i required) and for enabfing 
Increased supply of water and light

Rs.0.04.lakhs

Total Rs.0.82laM)S '
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ly. SehcUon and Smction.

Ttw n shal be a Committee for selec- 
tionof the Crafts and the masteicraftsperson 
costing of the following:-

i) ftogional Director

I) Asstt. Director of concerned M &
SEC.

ii) Representative of State Govt. 
(State Handicrafts Development 
Coiporation/DIC/Diractor Cottage 
Industries).

iv) Dy. Director, Regional Design and 
Tech. Dev. Centra.

The Regional Director shaH be the 
sanctioning authority of the schemes as per 
recommendation of the above Committee. 
However, the HQS. Office of the office of the 
Davelopmer< Commissioner (Handicrafts) 
wW have the discretion to approve of Ap- 
pientioBsttip Training Schemes in special

GUDEUNES FOR SANCTlOm4G OF 
APPRENTICESt^P TRAMNG SCHEME

1. Sanctioning Authority.

The sanctioning authority in case of 
Apprenticeship Tig. Schemes shaB tie the 
respective fteMgiiMial Directors of the Office 
of the Development Commissioner (Handi­
crafts). Tfiis sanction, w9 lie in iKxordance 
with the budgetary allocatioR made by for 
Apprentioestijp Training Sdtemes for each 
ragion. However, in exceptional cases, 
depending upon the need, the Office of the
D.C. (Handicralts)wil have the discretion to 
sanction such a scheme directly from HQs. 
ftaatf. An Regional Directors wM assess the 
raquirement for conducting Apprenticeship 
Training Schemes as per revised pattern (or 
the coming finandid year, 1990-91 and for­

ward the same to HQs. by September, of the 
preceding financial year in order to endble 
HQs. OfTice to make necessary budgetary 
provision.

2. Pattern and GenttaypinanckUPmh 
meters.

The pattern dt the ApprenticeshipTrain- 
ihg Scheme including duration of training 
course, number of trainees, instructor per 
iMUch and andlliary financial parameters, 
have been clearly enunciated in the body of 
the revised scheme.

3. Selection at Craft and MaSter- 
craftsperson.

The selection of the Crafts in which the 
training is to be imparted and the ktester- 
craftsperson to be selected, isto be done by 
a Selection Committee coitsisting of the:

1. Regional Director as Chairman

2. Dy.Diredorofthe region and Asstt. 
Director of the M& SEC i whose 
jurisdiction the training is to be 
imparted.

3. One representative from the State 
GovL/Diredor Cottage Industries/ 
State handicrafts Corporation 
should also be coKipled.

4. Dy. Director Regional Design A 
Tech. Dev. Centre whie maldng 
selection, the Committee should 
keep in mind the foOowingnorms:-

a) That there is a genuine need to 
impart such training keeping in mind 
the prospects for gainful employ­
ment of the successful trainees.

b) That there is no duplication or 
conflict of effcMt in a paiticuiar arM
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iMlWMn the State and Central 
Government.

c) Thai the creftsperson setecied to 
imfMrt training is of the highest 
cailire and possesses the dedica­
tion and aptitude required tor a 
trainer.

d) Thatthe syllabus prescribed forthe 
oourse is completed in all respects.

e) That the creftsperson selected for 
imparting training has not been 
sanctionedasclieme for more than 
3 t>atches. However, in exceptional 
cases, the Committee may, with 
reasons to be recorded in writing, 
sanction an Apprenticeship Train­
ing Scheme in favour of a master- 
craftsman beyond 3 batches, par­
ticularly if the craft is a dying or 
languishing craft and requires re­
vival

4. Selection of Traktees.

The Selection of trainees shall be done 
by the Masteicrafts- person in consultation 
and with the approval of the Regional Direc­
tor. whiledoingso.thefoilowing norms should 
beobserved:-

a) Advance local publicity (Munadi) is 
given in the area about the com­
mencement of the Scheme with a 
viewto ensure afuU complement of 
treinees.

c) That the trainees selected are not 
less than 14 years of age. which te 
relaxable at the discretion of the 
Regional Directors in excepttonal 
cases.

d) Thattheselectedtraineesfiavenol 
availed of similartrainingeittierfrom 
theOfficeoftheDC(Handicrafts)or 
from the State GovL Coiporatton.

e) Due representation is, given to the 
candidatesfromSC/ST/BC/PHand 
minority communities.

f) Thatthenumberof selected train­
ees does not exceed the maximum 
limit prescribed.

g) Each trainee selected to under-go 
training in an ATS sha> be required 
to tender two passport size photo­
graphs. One SM of photographs 
shall be retained by the concerned 
Regional Office/ Drawing & Dis­
bursing Officer of the Scfteme, and 
other set. after attestatk>n sfialbe 
kept with Masteicraftsman under 
wfmse supervision the training 
scfieme is being organised. Tfw 
mastercraftsman shaB be Sable to 
show these photographs to the 
officers wfw win be visifi^thetrain- 
ing scheme for inspection /tnaking 
payments etc. for identification of 
trainees.

5. General GukMnes For masler- 
crahspersota.

b) That selection is done on the basis
of interview in the presence of a 
rapresentative of the Regional Of­
fice, or Assn. Director, M&SEC. 
Pietoiwiott should he to train-
•es f m  traditional craftsmen’s 
famKes as the trainee is more likely 
to adopt the ski as his profession.

Beskles adhering to the terms and 
conditionsalraady sent, the masteicraflsper- 
son Instnictor selected for Imparting training 
wfll also observe the following;-

a) The pfawe of traininB should be 
neat, dean and welHgW<d,haivino
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basic amenities of pubGc conven­
ience.

b) That punctuality in attendance, 
discipline eta should be strictly 
observed, both by the Instructor as 
weH as the trainees.

c) That the timings of the training will 
normally be from 9.30. €Lm. to 4.30 
P.M. on all 6 days of a weeii with a 
breaicof 1 hourfbriunch. However, 
thetim'mgscan be rescheduled with 
the approval of the Regional Direc­
tors talung into consideration fac­
tors Ike loc^ sutd seasonal climatic 
conditions.

date in order of merit provided that 
not more than 2 months of the 
training session have been com­
pleted. No stipend for the period of 
such steence is payable.

6. St^ieivision and Monitoring of the 
Scheme's progress

Being the sanctioning as well as the 
implementing authority, the Regional Direc­
tors will have the special responsibility to 
supervise and monitor the progress of the 
Apprenticeship Trg. Scheme’s within their 
-juris(fict»n. Therefore they must devise a 
mechanism for close and effective supervi­
sion of the Scheme to ensure that:-

d) The training Centre win remain 
closed on Sundays, Saturdays and 
Govt Gazetted Holidays. Trainees 
and masterciaftspersons, however, 
w9l t)e paid their stipend/hanorar- 
ium for these days. The trainees 
and the mastercraftspersons shall 
also be entitled to avail of one day’s 
casual leave at the rate of one per 
month or 12 CIS per year. They 
shall also be allowed to taiie six 
days casual leave in a continuous 
series in case of Mitessor bereave­
ment etc. oirt of this total. They 
shall not be entitled to stipend/ 
honorarium for absences exceed­
ing the above duration.

e) The trainees who remain absent 
oontinuousiy for one month (ex­
cept on medical ground) should be 
sub îtuled by a waitlisted candi­

a) The requirement of funds for Ap­
prenticeship Trsuning Scheme is 
timely indented.

b) That the proposals for A T. S. re­
ceived, are processed expedi­
tiously. As for as possible, all the 
training schemes of 12 months 
duration should start from the 15th 
April

c) That the selection of Craft, master- 
craftsperson and trainees is Just 
and fair.

d) That the Hq. Receives a quarterly 
progress report in prescrbed pro­
forma. stating the financial as weM 
as physical progress and break-up 
of trainees in terms of SC, ST, 
Minority and others.
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STATEMBIT-II

9Utwn«ntfi»lwr>d tolnwptylopart(d) 
of Lok Safoha Unstanwd Otwstlon No.

7143 Ibr 13 .̂1991.

d) Training centres run fay the Office of 
Itie Development Commissioner (Handi­
crafts) are pe. 4atic in nature and wtiiie 
Ifwir total number is not piqposed to be 
increased, they are shifted from one place to 
another when training needs of the area v e  
fuffiHed or response of tfie trainees dimin­
ishes. Nevertheless, the following training 
centres are proposed to be opened in Uttar 
Pradesh particularly in rural and hilly areas 
during the cunent year. One Carpet service 
Centre has already been set up at Dehradun 
alongwith training centres as a step towards 
extending ttie departmental carpet weaving 
scheme to the Garhwal hiH region of Uttar 
Pradesh. The Carp^ Service Centre of 
BaroWy win continue to imptetnenl the scheme 
in the Kumaon hills regioa

As per requirement and according to 
the availabiity of suitable applicants for 
conducting the Apprenticeshp Training 
Schemes under grants from the Off ice of the 
Developmenl Commissioner (handicrafts), 
such training schemes on the guru-shishya 
parampara wK continue to (m  approved in 
Uttar Pradesh from time to time including the 
rural and hill regions of the state. Two Ap- 
prenficeship Training Schemes are likely to

be started at Uttar Kashi and Pauri Gartiwal 
to impart training to about 20 persons in 
papri Wood Craft and another Apprentice- 
shp Training Sctteme win also be opera­
tional at Abnora to train 10 persons in Cop­
per Metal Aitware.B.

PubUcly Guaranteed Foreign Debt

7144. SHRIICP.UNNIKRISHNANrWili 
the Minister of FVJANCEbepleased tostate:

(a) the publicly guaranteed foreign debt 
of India as on June 30.1991;

(b) the percentage of commercial tx>r- 
rowing orno-concessional debt as part of the 
Pubric guaranteed foreign det^ during the 
last three years, years-wise;

(c)the average rate of interest paid for 
such commercial borrowings year-wise; and

(d) the total debt to be discharged in 
this category with interest amount, as on 
June 3.1991?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi RAMESH- 
WAR THAKUR): (a) The position of India’s 
medium and long term extemal detit accord­
ing to latest available estimates namely as 
on 31st march. 1991 is as under:

Rs. crores

CO Government account 66044

m IMF 4389

Cn) Non-Government 2346

fw) Commercial Bonowings 26706

Total 99485
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0) and (i). Are bofrowings by the Gov­
ernment its8lf.So the question of guaraidee 
does not arise. No-Govemment aooount 
borrowrings (Le. borrowings from multilateral 
or blateral sources by non-Govemment 
institutions) ate g e ne r^ required to be 
guaranteed. For commerdal bonow^s 
wfndt comprise bans, bonds and exports 
credits, titeshareof government guaranteed 
debt outstanding was estimated to be Rs. 
18724 ctores. Adding tfiis to the figure of

non-Govemment aooount borrowing. Gov­
ernment guaranteed detit can be arrived at 
as Rs. 21070 crores an on 31.3.1991 at 
current prices.

(b) and (c). The percentage of Govern­
ment guaranteed commercial borrowings to 
total government guaranteed foreign detit 
based on above darificaHon and the aver­
age rale of interest paid on such txmowings 
during the last years is as under

Financial Year percentage Share Average lnterest(%)

1988-89 91.3 7.7

1989-90 90.7 8.3

1990-91 88.9. 8.1

(d) The total Government guaranteed 
commercial borrowings outstanding as on 
31st march, 1991 is estimated to be Rs. 
18724 crores. The estimated interest pay­
able during the financial year 1991-92 (Us­
ing average March. 1991 exchange rates) is 
Rs. 1392 crores.

Tlie figures for Itte fist quarter of the 
current finandai year are not available.

Rajhr Gandhi Foundation

7145. SHRIKP. UNNIKRiSHNAN rWiH 
the Minister of FINANCE be pleased to

(a) whether the Rapv Gandhi Founda­
tion was oonstMuled by a resolution or notifi­
cation by the Union Government;

(b) if not. the names of promoters/trus­
tees/office bearers of the Foundation:

(c) whether St is a registered trust or 
sodeiy and if so. the date and place of ib 
registration and where ite office is situated:

(d) the aims and objects and proposed 
activities as incorporated in the trust deed or 
constitution or Memorandum of Association;

(e) if a private trust, the main corpus of 
the trust collected or donated and donated 
by whom and rules fordisbursement of funds, 
if any, formulated;

(f) whether the government have ex­
empted the grants and donations to this 
Foundation from irKX>me-tax and othertaxes, 
other concessions given to the foundation;

(g) whether the Foundation had ap­
proached the/Government for grantsor help; 
and

(h) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI RAMESH- 
WAR THAKUR): (a) Yes, Sir.

(b)The trustees of the Foundation are:

Dr. Shankar Oayal Sharma
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Smt. Soina Gandhi 

Shri Rahul Gandhi 

Ms. Priyanka Gandhi 

Sh. Amitabh Bachchan 

Sh. Suman Dubey 

Sh. N.K. Seshan 

Sh.SunH Nehru.

(c) II is a registered trust, registered with 
the Sub-Registrar, New Delhi, on June 21,
1991 in New Delhi. Its office is located in 1. 
Akbar Road, New Delhi.

(d) The objects and purposes of the 
foundation are to institute programmes, 
projects and awards and to undertake re­
search for encouraging the appfication of 
science and technology in the service of the 
people, particularly the poor and deprived; to 
undertake thepropagation people, partkaj- 
larty the poor and deprived; to undertake the 
of Bteracy through programmes, projects 
and awards ur>der its own auspk»s or of 
other agencies; to generate activities and re­
search and the propagatnn of kleas to meet 
the challenge of the twenty îrst century, in­
cluding promotkm of science and technol­
ogy, the lole of India in the gtobal economy, 
the protection of the environment, commu­
nal harmony and natk>nal integratnn, the 
upHt of the under-privileged, women and 
handicapped and the reform and strength­
ening of the administration and publfcinstitu- 
tk>ns; to mstitute special programmes for the 
health and care of the aged, the vulnerable 
anddispo8sessed.the handicapped, women, 
and chiUren and to generate emptoyment 
and sklHs among ttie youth and to institute 
awards of exoalencas and the propagatnn 
of the highest standards in the fieU of avia- 
tkm.

There shal be no discrimination on the

grounds of race, reTigon. caste, creed, 
community or sex in carrying out the above 
objects.

(e) The foundatkm is not a private trust

(f) the foundatkm has been recognised 
as a charitable institutnn for purposes of 
sectkm 80G of the lncome4ax Act. it has 
also been approved under sectkm 35 (1) (iO 
of the Income-tax Act as a sdentifk; re­
search institutnn, donatbns, to whnh are 
efigible for deduction under sectnn 80 GG of 
the income-tax Act.

<g)No.Sir,

(h) Does not arise.

Army Personnel Killed in Sri Lanka

7146. SHRI K. P. UNNIKRISHNAN: 
will the Minister of DEFENCE be pleased to 
state:

(a) the numt>er of Indian soMiers/offi- 
cers killed in the IPKF operatnns against the 
LTTE militants in Sri Lanka till their with­
drawal;

(b) the numt>er of soMiers wounded 
including those sernusiy injured and dis- 
ablad;

(c) the numtier of troops who had been 
captured by theLTTE and released, handed 
over, or stiU under their detentnn or missing;

(d) the expenditwe involvad in IPKF 
operatkxis; and

(e) ttie estimates of LTTE militants or 
their dvifian supporters killed, or mjured. in 
the operatkMts?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND THE MINISTRY OF STATE 
IN THE MINISTER OF DEFENCE (SHRI S.
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K R IS H H A K U U » l) :( .) in l( l> ).l^ .l  b »  W -
Defenca Seivices persomal k lM  and lows**

lObd hjund

0) Offioats 55 162

00 JCOs 77 1 ^

oi) ORs 1033 2657

(e) During the opeialions. reports le- 
gardingthe missing patsonnei«rare received 
from time to time. When a person is repotted 
missing the prescribed piooedure is foHoiwed 
to try and ascertain the wiiereabouls of such 
personnel. If the person is not traced wiMn 
six moiMhs, he is presumed dead. 28 miss- 
mg ORs faling in this category have been 
presumed dead.

(d) Verified accounts of the total expen­
diture incurred on the IPKF operatbns fiave 
not so far been separately computsd.

(e) Reiable infonnation regaiding the 
casualties suffered by the LTTE are not 
avanaDiB.

Import of Ifcijor Oommodltioe

7147.SHRIK. P. UNNIKRISHNAN: W i 
the Minister of COMKiCRCE be pleased to
stale:

(a) the pattern of desiinationmirise im­
ports of major commodities and items im­
ported into India during 1987-88.1988^, 
1989-90and1990-91 andvalueof importsof 
major items from <fifferent countries;

(b) whettter tlw source pattern in re­
spect of impotts has ctianged in any decisive 
way in relation to any m a^ items and coirt- 
ttwdities during tiiese years; and

(c) i  so. the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHFU SAL­
MAN KHURSHEEO) (a) to (c). A Statement 
imficaling India’s imports of oommoi^
ties by major destirudions during the years 
1987-88 to 1990-91 is attached. There has 
not iMen any substantia shtft in the source 
pattern of m a^ imports during this period.
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Compensation to the Victims of Road 
Accidents

7148. SHRISURYA NARAYAN YADAV: 
WllltheMinisterofSURFACETRANSPORT 
be pleased to state:

(a) whether the Government propose to 
raise the amount of compensation in the hit 
and run cases;

(b) if so, the details thereof and if not, the 
reasons therefor;

(c) whether the victims of accident or 
their dependents do not get any compensa­
tion till the vehicle involved in the accident is 
seized; and

(d) if so, the reasons for not providing 
full compensation in such cases?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE 
TRANSPORT(SHRIJAGDISHTYTLER): (a) 
and (b). Yes, Sir. No final decision on the 
quantum of increased compensation has 
been talten.

(c) No, Sir.

(d) Does not arise in view of reply to (c) 
above.

Motor Accidents Claims

7149. SHRI SURYA NARAYAN YADAV: 
Willthe Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the number of claims relating to 
motor accidents pending for disposal till 
August 31,1991;

(b) the reasonsf ro delay in settlement of 
these claims; and

(c) the steps taken or proposed to be 
taken for expeditions disposalfothese cases 
?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE 
TRANSPORT(SHRIJAGDISH TYTLER):(a) 
Information is being collected and will be laid 
on the Table of the House.

(b) The reasons for delay include:-

1. Inadequate staff

Cumbersome Court Procedures.2.

3.

4.

5.

6. 
7.

Issue of nofices to the Respon­
dents.

Filling of written statements by the 
Respondents.

Framing of issues by Tribunal/Peti­
tioners.

Examination of witnesses and

Recording of evidence by Tribu­
nal.

(c) State Government as also the Na­
tionalised Insurance Companies have been 
asked to take appropriate action for speedy 
disposal of the claim cases.

[English]

Measures to Control Drug Menace

7150. SHRI SANAT KUMAR MANDAL: 
Will the Minister of FINANCE be pleased to 
state:

(a) Whether the legislature measures 
on Narcotic Drugs have proved ineffective in 
tackling the drug menace; and
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(b) if so, what effective steps the Gov­
ernment propose to take to malte the law 
more rigorous and to make the existing en­
forcement machinery more stringent?

THE MINISTER OF STATE IN THE 
MINISTRY OF RNANCE (SHRI RAMES- 
WAR THAKUR): <a) and (b): Various new 
and stringent legislative measures introduced 
in India ;in the recent years have been effec­
tive in discouraging drug trafficking in and 
through India. These measures include 
provisions for rigorous imprisonment from 
10 to 30 years, death penalty for repeat 
offences in certain cases, making drug traf­
ficking a non-bailable offence, trail of such 
offences in special courts for speedy dis­
posal, and freezing and forfeiture of traffick­
ers financial assets and properties derived 
from illicit drug trafficking. The legislative 
measures coupled with a multi-pronged 
enforcement drive carried our by various 
enforcement agencies in the country have 
proved to be effective in tackling drug men­
ace.

Repair of National Highway No.47

7151. SHRI THAYIL JOHN ANJALOSE: 
Willthe Ministerof SURFACE TRANSPORT 
be pleased to state:

(b) and (c) Maintenance of National 
Highway is a continuing activity and the 
State PWD is taking necessary actbn to 
carry out the urgent repairs to keep National 
Highways in a traffic worthy condition.

Legislation for Marriage with a For­
eigner

7152. SHRI V.S. VIJAYARAGHAVAN; 
Will the Minister of LLAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to state:

(a)Whether the Un'ion Government 
proposed to bring forward legislatton making 
it mandatory to obtain the prior approval of 
the government for marriage with aforeigner:

(b) if so, the details thereof?

(c) whether there is any such restriction 
at present in relatbn to any class of citizens 
or Government employees; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTRY OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE, AND COMPANY 
AFFAIRS (SHRI P.R. KUMARMANGALAM):
(a) No, Sir.

(a) whether the National Highway No. 
47 passing through Alleppey District has 
been damaged by fk)od at several places;

(b) if so. the actnn taken by the Govern­
ment for the repairs of the highway; and

(c) the time by whk:h the repair work is 
likely to be completed ?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TFIANSPORT 
(SHRI JAGDISH TYTLER):

(a) Yes. Sir.

(b) Does not arise.

(c) and (d). Rule 8 of the Indian Foreign 
Sen/ice (Conduct and Discipline) Rules, 
1961. as amended in 1986, provides inter 
alia that a member of the Indian Foreign 
Service shall not contract a mamage with 
any person otherthan an Indian citizen with­
out the prtor permisston in writing of the 
Government.

Marriage between Indians And Saudis

7153. SHRI MORESWAR SAVE: Will 
the Minister of LAW, JUSTICE AMD CO M ­
PANY AFFAIRS be pleased to state;
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(a) wlwthar Saudi Embassy had re­
quested the Unbn Government to advise 
Muslim institutions and centres, which sol­
emnise marriages, n(M to confirm contracts 
of marriage between the Indians and and 
the Saudis, without the permissbn of the 
Embassy and

(b) if so, the the details thereof and the 
action taken by the Government in this re­
gard?

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIFIS 
AND THE MINISTER OF STATE IN THE 
MINISTRY OF LAW, JUSTICE AND COM­
PANY AFFAIFtS (SHRI RANGARAJAN 
KUMARAMANGALAM): (a) Yes, Sir.

(b) The said communication of the 
Embassy states that with a view to safe­
guard the interests of both the parties In case 
of marriage between Saudi Natiorial and 
Indian Nationals the Muslim institutions and 
centre authorised to solemnise marriages 
may be advised not to confirm the marriage 
contract in case where one patty happensto 
be a Saudi nationals unless they provide a 
written permission of the Royal Embassy of 
Saudi Arabia in New Delhi.

Instructions by the Government, as 
provided in the Passport Manual to deal with 
the cases of Indian Woman married to Arabs 
are as foHows:

*A number of Muslims ladies are marry­
ing Arabs.. In some cases. Government's 
attention is drawn to their'Iseing expbited 
while aiiroad. While it is not possbie to deny 
passport facilities to adults, who are married 
according to their own laws, it is nonetheless 
essential to protecttheir interests. The Pass­
port Authorities are required to exercise, the 
caution in issuing passport to such ladies, 
alter they have fully satisfied themselves 
and have received recommendations from 
our l/Hssions as per the prescribed proce­

dure. The Passport Authorities are further 
requested to issue them a Bmited validity 
passport for two years and intimate passport 
particulars to the concerned Indian Mission, 
which would then be in a positbn to bok after 
thefar welfare. The passports may be re­
newed for a further restrictive/normal period 
after the Consular Officers have satisfied 
themselves and after getting clearance from 
the original passport authority."

Apart from the above matter is under 
conskleratbn of the Government as to how 
best the situatbn can be met with legally.

[Translation]

Utilisation of Bank Deposits In Bihar on 
Devebpment Works

7154. SHRI RAM TAHALCH- 
OUDHURY:
SHRI NAWAL KISHORE 
RAI:

Will the Minister of Finance be pleased 
to state:

(a) the number of branches of natbnal- 
ised banks in Bihar and the total amount 
deposited therein;

(b) the per capita investment make in 
Bihar t>y the commercial banks and how 
does it compare with other States; and

(c) the percentage of the total deposits 
with the banks utilised in Bihar on devebp- 
ment works.?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) As at the end of June 1991, 
2953 branches of pubib sector Banks were 
functbning in Bihar, Aggregate deposits of 
PubIb Sector Banks in Bihar on the last



Friday of December, 1990. were Rs. 8150 uled commercial banks in Bihar and other
crores. states is given in the attached statement

(b) The per-capita deployment of gross (c) The concept of utilisation of deposits
credftbyaOthescheduledoomfflercialbanks for sector-wise credit deployment is not rele*
in Bihar as at the end of December,1990 vant The deposits, credit and credit:deposit
(latest available) was Rs. 488. The per* ratio of all scheduled commercial banks as
capita deptoyment of credit by all the sched- at the end of March, 1991 is given below.
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Deposits Credit Credtt:Deposft Ratio 2.25

9332 3698 39.5%

STATEMENT

Statement showing the per-capita deptoyment of credit by all scheduled commercial 
Banks in Bihar and other States as at the end of December, 1990.

SI. No. Name of States Amount of rupees

1. Andhra Pradesh 1588
2. Assam 542

3. Bihar 488

4. Gujarat 1846

5. Haryana 1715

6. Himachal Pradesh 1132

7. Jammu & Kashmir 1274

8, Kamataka 2072

9. Kerala 1693

10. Madhya Pradesh 931

11. Maharashtra 4353

12. Manipur 489

13. Meghalaya 537

14.' Nagaland 1154
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SI. No. Name of States Amount of rupees

15. Orissa 759

16. Punjab 2508

17. Rajasthan 843

18. Sikkim 745

19. Tamil Nadu 2566

20. Tripura 785

21'. Uttar Pradesh 775

22. West Bengal 1746

23. Andaman & Nicobar Islands 1786

24.. Arunachal Pradesh 395

25. Goa 4551

26. Mizoram 587

Recovery of Bad Debts of Nationalised 
Banks

7155. SHRI CHETANP.S. CHAUHAN; 
Willthe MINISTER OF FINANCE be pleased 
to state;

(a)whether there is any proposal to set 
up special courts for recovering bad det>ts of 
the nationalised banks.

(b) If so, the details thereof, and

(c) K not, what other measures are being 
considered for recovering the dues of the 
banks?

THE MINISTER OF STATE IN THE 
MISISTRY OF FINANCE (SHRI DALBIR

SINGH); (a) to (c). The Committee set up to 
examine the legal and otherdifficulties faced 
by the banks and financial institutions in 
rehabilitatbn of sick industrial undertakings 
(Tiwari Committee) had also gone into the 
issue of recovery of dues. The Committee, 
inter-alia, recommended the establishment 
of special tribunals to adjudicate on all mat­
ters in relation to recovery of dues of Banks 
and Financial Institutuions. At present, the 
banks and financial institutions adopt a vari­
ety of measures for recovery of overdues. 
These include pursuing the matter of recov­
ery of with the concerned units as well as 
their guarantors to fulfil their guarantee obli­
gations. The reschedulling of k>ans is also 
resorted to in deserving cases. In respect of 
certain non-value units the institutions also 
go in for a one-time settlement. In excep­
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tional cases, where measures fail, the bank 
and financial institutions recall their loans 
and file recovery suits.

Investment LinfiK for Tiny Sector Units

7156. SHRI f^OHAN SINGH: Will the Minis­
ter of FINANCE be please to state:

(a) whether the investment limit for tiny 
units has been raised from Rs. 2 lakhs to Rs.
5 lakhs whk:h may include bans as well as 
working capital;

(b) if so. the details thereof;

(c) whether in view of the raising of the 
investment limit for tiny sector, commercial 
banks would be eligible for 100 percent re­
finance from SIDBI to enlarge the flow of 
assistance for tiny sector for term loans as 
well as working capital; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): (a) and (b). The Small Industries 
Development Bank of India (SIDBI) has 
reported that under the latest policy meas­
ures for small, tiny and village enterprises, 
the limit of investment to the plant and 
machinery in respect of tiny enterprises has 
inter-alia been increased from Rs. 2 lakhs to 
Rs. 5 lakhs irrespective of tocation of the 
unit. This limit pertains only to investment in 
plant and machinery and does not include 
working capital.

(c) and (d). With a view to accelerating 
the flow of assistance to tiny and small 
projects in the Small Scale Sector, the Small 
industries Development Bank of India 
(SIDBI) has liberalised its reference scheme 
by raising the extent of refinance against 
terms loansgrantedby thecommercial banks 
upto and including Rs. 5 lakh as per unit to 
100% w.e.f. January 1,1991. Moreover the

working capital granted by commercial banks 
would be in the nature of short term ad­
vances and such would not be covered 
under its refinances scheme.

Share Capital of Railways In Kerala 
State Road Transport Corporation

7157. KODIKKUNNIL SURESH: Will 
the Minister of SURFACE TRANSPORT be 
pleased to state:

(a) whether the Government of Kerala
has submitted any memorandum
regarding share capital of the Railways in 
the Kerala State Road Transport Corpora­
tion; and

(b) if so. the reaction of the Union Gov­
ernment thereto and the amount given to the 
KSRTC by the Railways under this scheme?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI JAGDISH TYTLER): (a) No. Sir.

(b) Does not arise in view of reply to (a) 
above.

[Translation]

Export of Iron Ore

7158. SHRI SAP^AN ARAYAN J ATI YA: 
WilltheMlnister of COMMERCE bepleased 
to state:

(a) the existing policy and value pf export 
of iron and other metal ores;

(b) the quantity and the value of various 
ores exported during the last three years, 
country-wise:

(c) whether the Government proposes 
to revise the existing export policy ; ~
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(d) if to. tlw (totaih tharaof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED): (a) and (b). A stata- 
mam giving tha axlsting poUqr on axport of 
Iron and othar matal oras (chroma ora. 
manganasa ora and bauxita) and tha coun­
try wisa axports in quantity and vahia tharaof 
during tha last thraa yaars b attached.

(c) No. Sir.

(d) Doas not arisa

STATEMENT

konOn

Export of iron ora. axcapt iron ora of 
Goan and Radi origin, is canaHsad through 
tha Minerals and Metals Trading Corpora­
tion of India Limited (MMTC). Export of iron 
ore of Goan origin Is allowad directly under 
OGL-3, siAject to registration of contractors 
with Goa Mineral Ore Exporters Association 
(GMOEA) to the Markets of Japan, South 
Korea, Taiwan. China and Europe. Iron Ora 
of Radi origin is also now allowed for export 
directly under OGL-3, subject to the registra­
tion of contractors withGMOEA. Kudremukh 
Iron Ore Company Limited (KIOCL) is ai-

bwad to axport Is products viz: iron ora 
concantratasand paHats. diractly to all mar­
kets.

Mu^/aneaeOnand&tromeOrm

ChromeOres and ConoantrMas. namely
(i) Chroma Ora lumps wkh Cr203 not ex­
ceeding 38% and (H) Low STica friaUaffina 
ore with Ci203 not exceeding 52% and siica 
exceeding 4% aracanalised thiough MMTC. 
Manganese ore excluding lumpy/blanded 
manganese ore with more than 48% man­
ganese are canalised through MMTC.

The Precise Quantify and grades of 
these ores to be allowed for axports are 
decided in consultation with the Department 
of Steel every ficensing year.

Bauxite

Low grade bauxite with ahimina content 
AI2o3 less than 54% of west coast origin 
stands decanalised w.e.f. 14th August, 1991. 
AO other grades of bauxtte except Cafcinad 
Bauxite is banned for exports.

The precise quantity and grades of tMs 
ore to be altowed for export are decided in 
oonsukatkMi with the Department of Mines 
every licensing year.
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Export of Black Ston* BouMsrs to 
Bangladesh

7159. SHRI SIMON MARANDi: Will the 
Mlnlsterof COMMERCE be pleased to state:

(a) whether boulders were exported to 
Bartgladesh from black stone quarries at 
Pakur. Bihar during 1987-89.

(b) if so, the names of the quarries at 
Pakur and adjoining areas Santhal Pargana 
atongwith the quantity exported therefrom;

(c) the details of the quany owners to 
whom Payments were made and the amount 
thereof;

(d) whether the Govemment have im­
posed any ban on the export of black stone 
boukiers and if so, the details thereof; and

(e) if not, the names of the black stone 
quames from which boulders are proposed 
to be exported by the Government 
during 1991-92ak>ng with the quantity to be 
exported and the income to be earned there­
from?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI SAL­
MAN KHURSHEED):

(a) As per DGCI&S dassifk»tk>n, ex­
port statistics in respect of black stone are 
not separately maintained. Bihar State Ex­
port Constructton limited and Indian Railway 
Corporation Company Limited, the mayor 
exporters of stone ballast and bouMers to 
Bangladesh have not exported black stone

boulders to Bangladesh during 1987-89.

(b) and (c). Quarries exports are not 
being maintained and hence the details asked 
for are not available.

(d) No, Sir.

(e) Quarry-wise exports are not being 
maintained/monitored.

National Highway in Madhya Pradesh

7160. SHRI SATYA NARAYAN JATIYA: 
Will the Minister of SURFACE TRANSPORT 
be pleased to state:

(a) the details of the proposals submit­
ted by the Government of Madhya Pradesh 
regarding constructnn of Nattonal Highways 
in the State; and

(b) the action taken or proposed to be 
taken by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRIJAGDISH TYTLER): (a) Presumably, 
the Hon'ble Member is having in mind the 
proposals furnished by the Government of 
Madhya Pradesh for dedaratran of State 
Roads as new Natonal Highways. Their 
details are given in the attached statement

(b) k would be possible to take action 
about dedaratkxi of new Nattonal Highways 
only after finalisatton of the 8th Five Year 
Plan, subject to availability of funds and 
other related factors, including the criteria 
lakl down for declaring new Nattonal High­
ways.
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Funds to Bihar for Plan Expanditura

7161. SHRI KAMLA MISHRA 
MAOHKAR: WHIthe Minister of FINANCE bo 
pleased to state:

(a) whether the Government of Bihar 
have urged upon the Union Gkwemment not 
to deduct the outstanding amount against 
the Government of BIharf tom the funds to be 
released for plan expediture to Bihar for 
1991-92 and

(b) if so. the reactnn of the Union Gov­
ernment thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHANTARAM 
POTIDUKHE): (a) and(b). The Chief Minis­
ter of Bihar, in his letter dated September 17,
1990 addressed to the former Finance Min­
ister had. inter alia pointed out that it was not 
desirable to deduct from the Central assis- 
tancedue to the State, amounts due from the 
Bihar State Electricity Board to certain Cen­
tral Undertakings and had also specifically 
requested that such deductions should not 

. be made in the Central assistance due to the 
State in the months of September and Octo­
ber, 1990. These suggestions could not be 
accepted as the various factors brought out 
t>y the State government had already been 
taken into account before taking a decision 
in the matter. No request has been received 
from the State Government against making 
such deductions in the current year (1991- 
92).

lEngBshi

Collection of Outstanding Amount 
From Side UnHs

7162. SHRI BH. VUAYA KUMAR RAJU; 
Wn the Minister of FINANCE be pleased to 
stale the actkm the Government proposesto

take for collection of huge outstanding 
amounts from the stek small scale industrial 
Units?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): To facilitate collectbn of outstand­
ing amounts from the skik small scale indus­
trial units, the folbwing action is being taken 
by financial institiutnns and banks;

(i) In the case of potentially viable units 
rehabilitation packages are evolved under 
which dues of banks and financial institu- 
tions are being recovered in a phased 
manner, (ii) In the case of units whch are 
non-viabie and cannot be rehabilitated (a) 
institutwns and banks initiate legal actkm 
through issue of recall notk»s against the 
bon’ower for recovery of the outstanding 
amount of acton adopted by banks institu­
tions include filing of suit, sale of stock, 
entering into companies proposal for one 
time settlement, etc. Appteation is made to 
the courts for sale of the security for the ban 
and for enforcing the liability of surety, if any;
(b) Under Sectnn 29 of State Financial 
Corporatbns Act. 1951, the SPCs have the 
right to take over the management or pos- 
sesston or both of the industrial concerns in 
default. They also have the right to transfer 
by way of lease or sale and realise the 
property pledged, mortgaged, hypothecated 
or assigned to the SFCs. Further, under 
Sectk>n 32G of the SFCs Act;they can make 
an applcaton to the State government for 
recoveiy of the amount due to them and if the 
State Government is satisfied it may issue a 
ceittlicate for the amount to the Collector 
who shall proceed tp recover that amount in 
the same manner as an aaear of land reve­
nue (c) SFCs have constituted Default Re­
view Committees at their Head Offices & 
■Regional/Branch Offices for review of the 
cases of defaulting units in their portfolio and 
arrive at negotiated settlements with the 
borrowers.
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[Tnnsbthril

Loan* Outstanding against Big indus­
trialists

7163. P.R. GANGWAR: Will the Minis­
ter of FINANCE be pleased to state

(a)the names of the big industriaNsts 
against whom loans are outstanding and the 
amount of loan outstanding against each 
one of them; and

(b) the details of steps talten to recover 
the loan ?

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRi DALBIR 
SINGH): (a) In accordance with the prac­
tices and usages customary amongst the 
bankers and the finandai institutions and the 
statutes governing them, infonnation relat­
ing to. or to the affairs of their individual 
constituents is not <fivulged.

(b) The public sector banics have been 
instructed by RBI to review ail borrowal 
accounts periodically. Whenever the con­
duct of an indicuduai account reveals irregu­
larities, steps are talten to regularise the 
advance and, if they fail, loans are recalled 
and various measures taicen to recover the 
dues including resorting to legal proceed­
ings against the borrowers and the guaran­
tors. if any.

12.00 hrs.

lEngBsHi

(Intemiptbns)

nagarh); Mr. Spealter, Sir, I thank you for 
granting me permission to speak during zero 
hour.

Mr. Speaker, Sir, through you, I wouU 
like to draw the attentnn of the Central 
Government to a very urgent matter.

Gujarat produces largest quantity of 
groundnut in the country. During the last few 
days the groundnut crop has been affected 
by the ‘Rataria’ disease and 'LashkarT pest 
is damaging it in Saurashtra area. At a time 
when supply of oilseeds has becomeamatter 
of concern to all, it has become even more 
essentialto savethis crop. Therefore, through 
you, I would like to request the Central 
Govemment to take immediate steps in this 
directnn.t/ntempribns)

[Engrish]

MR. SPEAKER: I am calling Shri Suder- 
san Raychaudhuri to speak.

SHRI SUDERSAN RAYCHAUDHURI 
(Serampore): Sir, the Indian Council of Work) 
Affairs, New Delhi, is a prestigious academic 
institutkin of our country provkling facilities 
for research and study of the worid affairs 
and foreign poFicy. it has gained intema- 
ttonal reputatnn and the names of luminar­
ies like Shri Tej Bahadur Sapm, Pandit 
Jawaharial Nehru and Dr. Rajendra Prasad 
are associated with this instituton. Unfortu­
nately. during the last several years, utter 
mismanagement and gross misappropria­
tion of funds have been reported and these 
have even mined the institution. Number of 
bogus members is increasing day by day. 
Important tnoks and documents are decay­
ing and they are pest-striken. I have these 
books with me and I can show you 
XhaX.{lnt0mjptk>ns)

MR. SPEAKER: I am allowing the Lady SHRI MURLIDEORA (Bombay South):
Memberto speak. How were you altowed to bring these books?

{Merruf^hns)

[Tnnstefon]

SHRI SUDERSAN RAYCHAUDHURI: 
Members have taken these books from the 
Delivery Lending Section.

SHRIMATI BHAVNA CHIKHALIA (Ju- Staff and empbyees are not getting
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ttwir salariM. Th« NF Qov«rnm«nt under 
the circumatanMS introduced a BBI to take 
over the institution so that it may function 
piDperly. The Bili was passed, I suppose, by 
the Rajya Sabha in the month of September 
last year. But alter that the Ninth Lok Sabha 
was dissolvad. Now the Government is 
iwnaining a silent spectator about the ruin of 
this Institution. I do not know what are the 
reasons for this. Whom are you going to 
shieU?

I demand immediate attentton of the 
Government and something shouM be done 
to save this Institutbn. t.et the External Af­
fairs Minister intervene immediately in this 
and give a statement in this 
House.(lmainfi(ibns)

SHRI SAIFUDDIN CHOUDHURY 
(Katwa); We share the concern of the hon. 
Member and we have ail our support for this. 
I think, the Government must come fonward 
wMi a B l that had been passed in the Rajya 
Sabha and get It passed in the Lok Sabha 
bnmadiately.(Memp(jtN)^

[TnoMkHoiH

SHRI RAM V&AS PASWAN (Rosera): 
Mr. Spaaker, Sir, I had tried to raise an issue 
whan the question hour began at 11.00 
o’clock.

MR.SPEAKER:lamnolalowingyouto 
speak on that topic. So please don't try to do 
kigaln.

SHRI RAM VLAS PASWAN: I wouM 
m l liy to do that How have you come to 
know what I hava not stM done? I may not 
have baan a law student yet I do understand 
lha Itnlalions of our conduct I wouU not 
spaak anything contrary to your position.

M a SPEAKER: R Is the question of the 
honour of the Consttution, of the country 
and of the Pailament of this country.

SHRI RAM VLAS PASWAN: I promise 
tokaaphonourofal that Today is an historic 
day for our country when as many as one

hundred and six members of Parliament 
consistbig of aH political parties, irrespective 
of party afTdiatton, including members of 
Scheduled Castes and Scheduled Tribes 
prepared a joint memorandum which con* 
tairted three main demands.

MR.SPEAKER: It wouki be expunged 
from the record of the House, if the speech is 
not relevant to the subject. I allotted a ten 
hour discussion times to it.

SHRI RAM VILAS PASWAN: I agree 
with you, you may expunge it from the pro­
ceedings of the House if you find it out of 
subject.

We went to Rashtrapati Bhawan to 
submit one memorandum containing five 
mafai demands which included land reforms, 
legislatnn for reservation, to clear backk)g, 
reservatkms in Rajya Sabha, Legislative 
Council and Judiciary and in the fieU of 
education. We couki not meet the Presklent. 
We come back after sutMnitting our memo­
randum to his officers, though we were quite 
hopeful to meet the President.

[EngfoNi

MR. SPEAKER: Ithinkthat Rashtrapati 
is advised by the Council of Ministers and 
Coundl of Mirristers is not advised by 
Rashtrapathiji....(Mem«>rbfl^...

[Tian^Bboril

SHRI MAOAN LAL KHURANA (South 
DeN): Mr. Speaker, Sir with your permis* 
Sion, I wodd B(e to submit about the consti* 
tutionolaCommisskmfor Scheduled Castes 
and Scheduled Tribes which has already 
been granted constitutional status. For the 
last one and half years a natk>nal commis- 
sion for Sch9duted Csstos snd Schodulod 
Tribes has not been appointed. On 31st 
March. 1990the Pariiament had passed an 
important BMloconstitute a commisskm and 
to give it a Constitutional status by passing 
the constHutton (Sixty Fifth Amendment) BilL 
The President assented to the Bin on 7 June. 
1990but till today it has not been constituted.
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With th« rasuk. th« post of the National 
Sehsduled Castss and Scheduled Tribes 
Commissioner has been lying vacant and its 
working has come to a standstill for the last 
three months for which purpose this Bill has 
been brought forwards. Since this Commis­
sion has not been constituted, a fair inquiry 
into incidents of atrocities is not possMe 
because there are no other branches or 
departments of this Commission. The Com­
missioner has to rely on the reports provided 
by those State Gmernments and district 
administration whose interests lie in keeping 
the real facts in dark. The Commisstoner 
does not have the authority to order some­
one to collect factual informatkm. It cannot 
take actons to check the atrocities. Some 
Members of the ruling 
paity...(/lntorrvptiw»)...sincethe!ehasbeen 
no consensus among the party members on 
the issue of person to be fit for the post of 
CommisskMwr. post is left vacant for quite 
sometime. Much time is spent on the discus- 
skMi on issue of atiodties. the central objec­
tive Is the constitution of commisson so that 
the complaints can be attended t>y the 
Commisskm • an obyective for wfiich is has 
been granted Constituttonal status. Whythen 
k is not oonstkuled? Government shouU 
clarify its stand on this issue in the House.

lEngSm

SHRIBH. VUAYAKUMAR RAJU: You 
are allowing others and you are not allowing 
us. This Is a very important subject

MR. SPEAKER: I wU alow you. Please 
skdown.

SHRI PETER G. IMARBANIANG (Shil- 
kNig): Mr. Speaker. Sir. the postal en^by- 
ees of North-Eastern Regkm comprising of 
Meghalaya. Mizoram. Manipur, Nagaland, 
Arunadial Pradesh, Tripura and also part of 
Assam are denied of the Special Duty Ailow- 
anoe as granted by the Central Government 
from November 1963. The Special Duty Ai- 
iowance was specially granted to the Central 
Government Emptoyees serving in North- 
Eastern Region on the basis of the peculiar 
geograpl^ condition, bottle-necked com-

municatbn/transportatton and comparatively 
high cost of living with the pre-conditkm of 
the facility that the empk>yees having Ail- 
bidia transfer liability will t>e entitled for the 
saktailowance. TheCroup‘C’andGroup‘D' 
empbyees of the Postal Department having 
aU-lndia transfer liability will be ent'itled for 
the sakl altowance like its counterpart Tele­
com emptoyees of the North-Eastern Re­
gion. The CAT, Guwahati, in its verdkrt in 
1989, had issued a direction to the authori­
ties to pay the Special Duty Altowance to all 
Group ‘C’ and Group *D’ emptoyeesof North- 
Eastern Regton. The Ministry of Communi- 
catton dkl not honour this verdka of the CAT, 
GuwahatL

I urge upon the Ministry of Communtoa- 
tion to make an immediate payment of the 
Special Duty Altowance with all the arrears 
to the Postal emptoyees of North-Eastern 
Regton with the same terms and condHtons 
as applicable to the Telecom Wing emptoy­
ees..... {Interruptions)...

[Transla&m]

SHRI BRISHIN PATEL (SIWAN): On 
11.9.91, under the leadership of Unton Min­
ister Shri R t ^  Pitot, against the Bktar 
Government......{Interruptions)......

[EngHshi

MR SPEAKER: Have you given a no­
tice to Mr. Rajesh PM7...{kaemption^... 
You inform him and then raise k tomorrow.

[Transbtion]

SHRI BRISHIN PATEL: Ptease listen to 
me ...{Interruptions)...

MR. SPEAKER: You please listen. I  
you want to speak anything against any 
member, give nottoe today then speak on I  
tomonow....{lnterruption^...

SHRI BRISHIN PATEL: I withdraw the 
name...(/nfem^Jbns)...

MR. SPEAKER: Now you have already
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spoken the name and that has t>een 
nconM...{lnt»mjpUon^...

MR. SPEAKER: You may also do 
what Shri George Fernandes had done.

{Interrupiions)

[EngSsHi

MR. SPEAKER: I wOl allow you tomor­
row.

[Transla&tn]

SHRI BRISHIN PATEL: You have al- 
towed meto speak...(/ntomfrt»ns)...

MR. SPEAKER: Be seated, please. I 
have not allowed yw....{lnterwf)thns)...

MR SPEAKER: This may relate to you 
also, if it relates to you, it is my duty to protect 
you. That is why I am asking you that you 
shouM tell him about it in advance.

{Interruptions)

SHRI BRISHIN PATEL: I want to speak 
now because I have to go today. (Intenup- 
tions)

MR. SPEAKER: The Parliamentary 
business is more essential. You take case of 
other business later on.

(Intem^ions)

SHRI BRISHIN PATEL: I withdraw my 
name.

[English]

MR. SPEAKER: I am not altowing you. 

{Intenufaions)

[TransbttiofU

MR. SPEAKER: This House will not run 
according to your wilL I have not sakJ that I 
shall not alk>w you. You may speak tomor-

(Interruptions)

[English]

time.
MR. SPEAKER: I am not giving you the

{Intermptions)

MR. SPEAKER: Please do not argue 
like this.

{Interruptions)

MR. SPEAKER: I am not allowing you. 

{Intem^tions)

[TfanslatiorU

MR. SPEAKER: You, please sit down. I 
am not altowing you.

[TranslatiorU

MR. SPEAKER: Please take your seat 
The rule I am applying will project you as 
well. Sometimes, any member may raise his 
voice agsunst you by taking the plea that I 
had altowed him to do so, which coukl not be 
heard by him.

[English]

On the ftoor of the House, I am saying 
that I will altow you tomorrow.

[Translation]

Even then you are going on trying to 
speak.

[Engrish]

{Interruptions)

MR. SPEAKER: You shoukl understand 
what I am saying.

SHRI SRIKANTA JENA (Cuttack): Sir I
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would like to draw your attention and the 
attention of the entire House towards the 
alarming situation of Koraputdistrict of Orissa. 
Nearly 2000 tribal people have died within a 
span of only one month due to epidemics like 
dianrhoea and gastroenteritis. The Health 
Department and the Govemment of Orissa 
are trying to control these epidemics but 
they have to get help to control these epi­
demics and so, they have sought the assis­
tance of the Govemment of India. But the 
Govemment of India has not responded so 
far. This is the situatton in the tribal areas of 
Koraput and Kalahandi districts. Every year 
people die but no body takes cognizance of 
this. Within a span of only one month, 2000 
tribal people have died, but the nattonal 
Press has not taken it serbusly and a line 
has not been published. If one man is killed 
in Delhi or in the periphery of Delhi, it takes 
place in the front page of the national Press. 
But here, 2000 tribal people have died and 
even the Ministers are not concerned, the 
Govemment of India is not concerned, the 
Press and the electronic media are not 
concerned. Koraput is a b|pkward distrnt in 
the country. Therefore, I request you to kindly 
direct the Govemment to immediately assist 
the State Govemment and help to control the 
epMemics so that the situatk>n there will 
retum to normalcy.

MR. SPEAKER: You, come to me, I will 
help you fully. Such issues cannot be raised 
in the House. Whatever you are saying will 
not go on record. You come to me, I will help 
you.

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, he is a very sennr member 
and it is his third term. As per your instructkm 
if any memtwr's reskJence is to t>e shifted or 
his reskJence is to be vacated, you must be 
consulted before doing so. He was in the 
hospital.. .(Interrupiiotts)

\EngBsh\

MR. SPEKAER: Nothing is going on 
record.

llntemptionsY'

[Translation]

MR. SPEAKER: You talk to me please. 
I shall call the officers concemed.

{InterrvfAions)

MR. SPEAKER: I am telling you that aU 
this is not going on record. Come to me. I 
shall talk to the officers.

MR. SPEAKER: As this pertains to the 
tribal area, I wouM request the Minister to 
please look into it and extend he^ to the 
extent possble.

[Translation]

(Intemptions)

MR. SPEAKER: Please take your seat, 
come to me, I will help you.

(Intem^ions)

SHRI SHIV SHARAN VERMA (Ma- 
chhlishahar): Mr. Speaker. Sir, IwouM like to 
tellyou,aboutthe oddsituatnnfacedbyme. 
Sir. I had been a member in the 9th Lok 
Sabha also, but no flat has yet been albtted 
to mB...{lntenvptions).

MR. SPEAKER: I shall talk to you, I will 
help you.

{Interruptions)

SHRI HARIN PATHAK (Ahemadabad): 
Mr. Speaker. Sir, due to Textile Policy of 
1985 a number of textile mills in the oountiy 
have been closed. Gujarat, especially, is the 
worst vetim of this policy where 26 textile 
mills have been lying cbsed for the last 4-5 
years. In 1986 the Central Government had 
formulated a scheme namely Textile Work­
ers Rehabilatnn Fund Scheme* under whch 
12000 retrenched workers were paki their 
dues amounting to Rs. 23 cores 65 lakh. Mr.

*Not recorded.
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Speaker, Sir, there are 14000 more jobless 
workers who are eTigble for these facKtties 
but are stffi wafting to get their dues. Though 
they have ooinpleted the necessary formali­
ties seven years earlier. The Government 
has sanctkmed the amount but these poor 
woikers have not yet received it. They have 
been jobless for the last 7 years. Some sort 
of objMtion B sdws^ raised in legaid to their 
pqrmenL DhwaU is at hand but their kMs are 
SHI unchanged. Many of them have commit­
ted sulekie. No one is taking any care of their 
plight. In 4ie pievkMis Textile Commitlee I 
happened to be a member and then we with 
our efforts have made some funds sano- 
tkmed for them. Mr. Speaker, Sir, this is the 
Issue of life and death for them, h is my 
request that the sanctfoned amount may be 
didxiised among them Immediately.

SHRILAL K. AOVANI (Gandhi Nagar): 
Mr. Speaker, Sir, I am related directly to the 
dly of Ahmeddnd. The hon. Minister of 
Finance Is present ki the House. He might be 
knowing that whenever the bxlustrial policy 
has been discussed here, doubts have al­
ways been expressed legardlng the condi­
tion of the labotners and the Impad on them 
of the changes made In the industrial policy. 
We are very much concerned about their tot 
The GovemmenI has always been giving 
assurances that the interests of the labour­
ers win always be protoded. Time wNI tel as 
to how far these assurances are fuTdled. But 
the raaily is that 26 thousands Ubourers of 
Ahmedabad, Gandhi Nagar which I repre- 
8Mt« tecaiM joblopii and unamployod as a 
nesufc of Ifie amendment In the Textile Policy 
in 1985. The scheme which was formulated 
to piolaGi the kierest of the labourers, oouU 
help 12000 workers and that too after vigor­
ous efforts artd the remsdning 14 thousands 
are In a vwy mlsarable oondWon.

I urge upon the Government to take 
knmedtaie steps to give benefits of the 
sdtemetothose 14thousand labourers also. 
Otfierwise k wouU be very difficult to support 
the future amendments however good 
enou|^ they may be.

[EngBsm

SHRI RAOHIKA RANJAN PRAHMNIK 
(Mathurapur): Mr. Speaker, Sir, under Rule 
222,1 have given a prhriiege notice, bi reply 
to my unstarrsdquestfon No.6416, dated the 
10 September 1991, regwding the levHali- 
satfon of the coal-based magnetic lydrody- 
namic (MHO) power plant (5 MW), the Min­
ister of Power and Non-Conventtonal En­
ergy Sources gave a reply that the coal 
based MHD powerplant has been success­
fully demonstrated at the experimental level, 
provingthetechnicalfeasfoiBtyofgeneratkig 
electricity using MHD technofogy.

fo the Report of the Comptroller and 
Auditor General of India for the year ended 
on 31 March 1990, No. 2 of 1991, Unfon 
Govemment (Scientific Departments), H is 
categoriacHy menttoned that the plfot plant 
was being run on LPG instead of coal, con­
travening the approved project proposal in 
which it had been stated that MHD technol­
ogy once mastered with coal, couki subse­
quently be deveMped with gas, but the re­
verse wouU not naturally foUow.

The objective of the programme to set 
up coal-based MHD power plant for crealmg 
kidigenous capabifity for generating power 
economically, using MHD technofogy is still 
a distant goal

This project has incurred an expendi­
ture of Rs.26 crores and has taken 13 years. 
The statement of the Hon. fyUnlsler is against 
the Report of the Comptreller and Auditor 
General...

MR. SPEAKER: No Please. You do not 
have to read it. You have given the notice. I 
have to fook into it

SHRI RADHIKA RANJAN PRAMANIK: 
This is a veiy vital issue and the statement 
made t)y the Minister is untrue.

SHRI SOMNATH CHATTERJEE: Fkst, 
we must compliment the Hon. Memlter. He 
has found out from the CAG f̂ eport a very 
technk:al matter.
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MR. SPEAKER: It should not be raised 
like this. Let me see if it can be admitted and 
then only I can give consent.

[TnutsblkM^

•SHRI V.S. VUAYARAGHAVAN 
(V.S.Palghat): Tens of thousands of Malay- 
alees had to flee Kuwait after its invasion ^  
Iraq last year, leaving behind all their sav­
ings. As a temporary measure of help to 
these people, the Government of India fixed 
the exchange rate of Dinar. But this was very 
low. Even at the time of crisis in Kuwait, the 
exchange rate of Dinar was more than sixty 
rupees, but the Government of India paid 
them only Rs.25. They were assured by the 
Government that when nomialcy is restored, 
the balance amount would be paid. Today 
the circumstances have changed and the 
present exchange rate of Kuwait Dinar is 
Rs.85. When these people approacfied the 
banl<s for the balance amount, they have 
been tokJ by the bank authorities that nothing 
couki be done without the permissran of the 
Government.

Although the Govemment has helped 
these people in many ways, many of them 
are not a M  to go back to Kuwait. In this 
situation, it is only just and proper that they 
shouM be paki the existing exchange rate of 
Dinar.

Sir, the Hon. Finance Minister is present 
here. I wouU request him to help these 
people. They have earned valuable foreign 
exchange for our country. Most of them have 
come back leaving all their savings there. 
So. at least on humanftarian grounds, you 
shouM help them.

[EngSsNi

MR. SPEAKER: Yesterday you had 
come to me and you had informed me as to 
what you we golf^ to raise today. IU  can be 
admitted; i  It can go on record, it win go on 
racoidolheni»ise.lwilputkout of the record.

So. you shaB have to make the statement 
very carefully. I am albwing you to make the 
statement but I wiN see if it can go on record.

SHRI D. VENKATESWAR RAO 
(Bapatia): Sir. in the State of Andhra Pradesh 
a series of inckjents took piace resulting in a 
huge bss to the Govemment exchequer, 
that too not in rupee but in foreign exchange. 
The toss is not in a single digit; not one crore. 
ten crores or hundred crores. but it is coming 
to thousands of crores.

One granite mine, worth about Rs.5,000 
crores. has t>een found in Ongole distret of 
Andhra Pradesh. It is spread over to 150 
acres of land and has the depth of 30 metre. 
Out of this, 60 acres of land coasting about 
Rs. 2.500 crores has been soki to four per­
sons. About hundred applicants, who have 
got export oriented projects, were denied the 
opportunity and in the morning an applca- 
tion was taken from the Memt>er named

MR. SPEAKER: The name will not go 
on record.

SHRI D. VENKATESWARA RAO: And 
the next day they altotted about 60 acres of 
mining lease worth about Rs.2,500 crores to 
four persons.

MR. SPEAKER: Reference to State 
Legislature's activity will not go on record.

SHRI D. VENKATESWARA RAO: They 
cancelled this lease. This prima facie shows 
that the State Government is guilty of it

The other incklent which we brought to 
the notice of the Hon. Prime Minister and 
other ministries is regarding Singareni Col­
lieries. Singareni Collieries have got an Open 
Cast Mining Stage II prcject whch is esti- 
•mated to cost about Rs. 270 crores. But. 
unfortunately the Singareni Coffieries bogged 
down and went for the German technotogy 
which costs about Rs.470 crores. In the

*Tr»wlalion of the speech origkiaHy diivered in Malayalam.
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beginning stage, the SingarenI Collieries 
passed a resolution on the 21st January, 
1991 requesting in the reduction in the cost 
of project by Rs.35 crores. After 30 days they 
passed another resolution, without caring for 
the earlier resolution, and they straightaway 
said that they are going to enter into a 
contract whereby there has been about 
Rs.200 crores loss to the Governnf»ent ex­
chequer, which is again in the foreign ex­
change.

Then there is another thing. The Work) 
Bank has given about Rs. 217 milinn crores 
for the Sri Sailam project in the State of 
Andhra Pradesh. There were about 35 appli­
cants. Out of these 35 £q>pltoants the condi- 

..ttons were lak) down in such a manner that 
only five were able to get the order. There 
also, about Rs.90 crores in excess was 
given and there was an exchange of the 
order of about Rs.14 crorm between the 
Government and the main parties. The re­
sult is that there is no need for any external 
ak). About Rs. 700 crore was given for Cy- 
ctone Relief Fund the Worid Bank but that 
was utilised by their own people. The work 
was entrusted to them on a nomlnaton basis.

Why shoukl we bring att the money trom 
outskle? Every time, the hon. Prime Minister 
and the Hon. Finance Minister use to tell us 
that we are in a great financial crisis. Our 
external debt is so much, our defksit is so 
much and so on. Thousands of crores of 
rupees are wasted like this. So, we are 
borrowing money from outside, that is from 
the WorU Bank and so on, and we are 
wasting it. h is a matter of shame for people 
liko us. who are sitting here and watching 
and not doing anything. If such types of 
malpractbes are done by high offkaals, then 
we demand a high-powered Committee to 
go into this {bitem^aions).

SHRIBH. VUAYAKUMAR RAJU (Nar- 
sapur): Sir, we demand that a high-powered 
Committee shoukl be appointed to go into 
the merits of the case.{lraemjpttons)‘

MR. SPEAKER: K is not going on rec­
ord. Please take your seats. I am standing. 
You know that one your colleagues had 
done it very ably. Why do you want just to 
speak at one and the same time?

(Interrtpthns)

SHRI BH. VUAYAKUMAR RAJU: We 
are demanding that a high-powered Com­
mittee shoukl be appointed by the Prime 
Minister to go into this.(//}femjjpfjbns)

MR. SPEAKER: I am not altowing refer­
ence to the Committee of the Legislature, in 
this House. Suppose if you are to the activi­
ties etc. in other Legislatures, they will also 
refer to your activities here. Please under­
stand it. I have saki that your colteage has 
done it quite rightly and you do not have to 
repeat it h is not necessary. We are coming 
to the fag end of this Sesston. There are 
many Memtwrs who also want to raise their 
issues. I am going to albwthem in deference 
to their wishes. Please sit down now.

{Interruptions)

[Translation]

SHRI H ARPAL PANWAR (Kairana): Mr. 
Speaker, Sir, I wouM like to draw your alten- 
tk>n towards the Delhi-Saharanpur via Ba- 
raut-Shamli Railway line. The Govemment 
of India has withdrawn 9 small halts on this 
Railway line. The line passes through 3 
distrnts t.e. Muzaffarnagar, Meerut and 
Saharanpur. The roads in this area are nar­
row but the density of populatbn is high. So 
the withdrawing of the halt facility on this line 
will create a tot of problems for the people. 
Keeping in view the agricuHure importance 
of the area, it is the most vital part of UP. Sir, 
through you IwouMrequesttheGovemment 
of India to review its deciston and restore the 
halt facility Immediately. Otherwise the people 
of the area win have no altemathre but to 
launch an agitatton an this issue which may 
result ki bk)ckade of roads and trains and we

*Not recorded.
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too shall not have another option than to 
participate In that agitation.

Mr. Speaker, Sir. this area is one of the 
important and fertile areas of Uttar Pradesh. 
Hence, more facilities should be provided to 
the people of the area instead of withdrawing 
whatever little facilities they have got. So, 
through you it is my request to the hon. 
Minister of Railways to review his decision 
and store the halting facility. Sir. through you 
I would like to say one more thing in this 
connection that on that railway line there are 
two railway crossings near Allam 60-70 
persons have been killed in acckients during 
the last 3-4 years while negotiating these two 
crossings. But manned level crossing have 
not been so far provided. I have repeatedly 
requested for ptoviston of mimned level 
crossings there. BesUes, the decision to do 
away with the halt should immediately be 
withdrawn as people are facing a k>t of 
inconvenience and they wouki agitate. The 
problems woukl also increase.

SHRI PRABHU DAYAL KATHERIA 
(Rrozabad): Mr. Speaker. Sir. I would like to 
drawyour attenton to afamous pilgrim centre, 
Bateshwamath and Ljord Mahavir’s temple 
in my constituency. Lord Bateshwarnath’s 
temple is situated between Yamuna and 
Chambal rivers in Agra district of Uttar 
Pradesh. Pilgrims from not only within the 
country but also from foreign countries visit 
this temple. This is a major tourist centre and 
the greatest attractton is the animal fair on 
the ocassk>n of ‘Kartik Poomima’ wherein 
lakhs of cows and oxen are soM. The State 
Government and the Central Govemment 
get tot of revenue out of this functton.

Just 3 kms. from Bateshwamath is 
Shohripur where the temple of Lord Mahavir 
is situated. People of Jain Community come 
in large number from Maharashtra, West 
Bengal, Rajasthan and other parts of the 
country to visit this temple but there are no 
adequate facilities of roads etc. as a result 
they have to face tot of difrtouNes.

Boflh Bateshwamath and the temple of 
lAid Mahavir In Shohripur are major tourist

places. Thousands of pilgrims visit these 
places. Last time, when I went there on a 
visit, people of the area drew my attentnn to 
both these pilgrimages and requested that 
financial assistance shoukl be got sanc­
tioned for beautHicaton of these places from 
the Ministry of Tourism. Therefore, I request 
you personaly to sanction more and more 
funds for beautificatton of Bateshwamath 
and Lord Mahavir’s temple.

SHRI RAJNATH SONKAR SHASTRI: 
You are not giving us an opportunity to 
speak. You told us yesterday and day before 
yesterday also that you woukl give us time to 
speak, but why are you not allowing us? 
Have we committed a sin?

MR. SPEAKER: You have taken maxi­
mum time. I am altowing others. You will not 
be allowed anytime today.

{Intempthns)

SHRI MAHENDRA KUMAR SINGH 
THAKUR (Khandwa): Sir, I want to draw 
your attenton to provkJe railway facility to 
Khandwa distrct ... (Interruptions)... I re­
quest you to provide a stoppage of Goa 
Express at Khandwa, Karnataka Express at 
Bushanpur and Lucknow - Bombay at Har- 
sood so that the people of these places 
whch are predominantly inhabited by Adi- 
vasis couM be t>enefKed. Provkling a stop­
page of the Karnataka Express at Burhanpur 
and Goa Express at Khandwa is essential so 
that people from these areas coukj have a 
direct link to the South. Therefore, I demand 
that these stoppages shoukl be provUed on 
priority basis.

SHRI RAM NIHOR RAI (Robertsganj): 
Sir, I want to draw your attentk>n to an 
important point regarding Sonbhadra and 
Mirzapurifistricts which are adjacent to Bihar. 
The biggest dam inthecountry Le. the Rihand 
dam was inaugurated by Pandit Jawahar Lai 
Nehru in1963.30Years have already passed 
and every year Rs. 10 lakhs are spent on 
repairs et& but infact no woric is undertaken 
. The Hindustan Constructkm Company had 
constructed a bridge near the dam. On Sth of
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this month an engineer opened the stuioe 
gates when the water level suddenly rose 
and consequently the bridge was washed 
away. Shri Virendra Singh paid a visit to that 
area on the 7th of this month. I would lite to 
give the names of villages which are af­
fected. Means of transportatbn have col­
lapsed. The Engineer committed a tilunder 
by opening the sluice gates. The capacity of 
the reservoir is 880. According to rules, 
some sluice gates should have been opened 
in the month of August. Had it been done the 
bridge would not have collapsed, and dam­
age worth crores of rupees could have been 
avoided. The Engineer was careless and 
opened twelve sluice gates and as a result 
the bridge collapsed and several villages 
were destroyed. Some of the viHages are - 
Bhairva, Khadia, Shaktinagar, Mishra Re- 
hata, Vispur Purankhas, Jogichaurea, Dib- 
ulganj, Veena, Khadeeya, Kakri, Dudichua 
and ChflkaTad. Many other people atongwith 
me paid a visit to these affected villages and 
saw the ruined houses. They were once 
uprooted when the dam was to be con­
structed and now once again they have got 
uprooted. They have not so far got the 
oompensatnn from the Project authorities. 
The Chittca Tad village has been destroyed 
for the fourth time. I would like to demand, 
through you. that the Har^n and Adivasis 
whose houses have been washed away 
shouM be provUed more ration and fuel. 
Beskles, the project authortties stwuM be 
asked to provide them houses, educatton to 
thek̂  chikiren, drinking water facility and 
electrcity. Because of the collapse of the 
bridge of Rihand dam the entire population 
of Anpara, Shaktinagar, Vindhya Thermal 
power eta and Bedan area of Madhya 
Pradesh are in dire need of foodgrains and 
fuel. Sir, I wouM request the hon. Minister of 
Railways to start a special train to Mirzapur 
and Varanasi so that foodgrains and other 
items oouU reach the needy urgently. The 
Central Government shouU take up the 
consturction work of the destroyed brkige on 
a war footing. The people of this area have 
got a fflM^e oompensaikMi wheraas those 
fving in the area faing under Madhya 
Piadeah got a good amount.

MR. SPEAKER: Now Shri Bhubanesh­
war Prasad Mehta’s name wiR go on record.

SHRI BHUBANESHWAR PRASAO 
MEHTA (HazaribsQh): Mr. Speaker. Sir. I 
want to draw the attention of the Govern­
ment, through you, to the lack of inlgation 
facilities in Bihar. Not even a single inch of 
land is irrigated through the dams which 
have been constructed either by D.V.C., 
Central Government or the Bihar Govern­
ment in Chhotanagpuror Santhal Parganas 
district. Sofaronly 3 percent of the totad land 
in the State has got irrigatnn faciHty. Not 
even single person belonging to those fami- 
Kes whose land has been submerged has 
got employment Hundreds of villages have 
been submerged but nobody has got em- 
pkiyment in lieu thereof. Siwane Reservoir 
Scheme, Devkali Reservoir Scheme, Don- 
mashya Scheme and Tillaya Upper Canal 
Project in Hazaribagh distrk  ̂ are pending 
with the Central Water Commission. There 
are pending unnecessarily and the commis- 
son is not approving them. Sir, I want to 
sulxnittothe Government that Chhotangpur, 
Santhal Paigana and Jhaikhand are in Bihar 
are predominantly Adivasi areas and these 
have been neglected for quite sometime 
particularly in respect of irrigation I demand 
that a Master Plan be formulated to provkie 
irrigatnn facilities to these areas and they 
shoukl not be neglected anymore.

SHRI SARAT CHANDRA P AT- 
TANAYAK (Bolangir): Mr. Speaker. Sir. I 
want to draw your attentnn to the bridge 
connecting Bolangir and Kalahandi districts 
which is being constructed for the last 22 
years but has not been completed so far. I 
feel there might not be any bridge in India or 
even throughout the worid which might have 
taken 22 years and yet was inoompleted. I do 
not know who is responsible for it - the 
engineers or the State Government but we 
have to face the consequences.

Secondly, there is an Ordanance fac­
tory In Bolangir where thousands of workers 
from Kalahandi district come and work. 
They earn their bread after k)t of hard work
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but at tha saffl« tim« thsy have to face lot of 
hardships also because they cannot return 
back to their homes in the absence of this 
bridge. That is why hundreds of people from 
Bolangir and Kalahandi districts are forced 
to go to Andhra Pradesh, Madhya Pradesh, 
Uttar Pradesh and Bihar in search of M - 
hood. They are forced to leave their home 
and hearth, their mother, sister, brother and 
chHdren behind them. Therefore, I would like 
to submit to the Government through you, 
that the sak) bridge shouki t>e constructed at 
the earliest to amelbrate the sufferings of 
the people of these areas.

[EngBsHl

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): Mr. Speaker, Sir, I have seen 
from the newspaper that yesterday the Min­
ister for Environment in a statement in Rajya 
Sabha said that i.52,000 hectares of forest 
land was converted over a period of ten 
years from 1980 to 1990 and in one year, 
that is, 1989-90,1,32,000 hectares of forest 
land was converted. I bring it to the notice of 
the House today tMcause the Environment 
Ministry in particular has been a major bkx:k 
in the devetopment of Rajasthan, partcu- 
lariy in the power sector. The Chief Minister 
of Rajasthan and the Members from Rajast­
han, who are ail present here, have brought 
this to the notk» of the House and to the 
notice of the Prime Minister. If 1,32,000 
hectares of land was converted in a year, i 
wouM fike to ask the Minister why it was 
converted, howit was converted? And when 
a coal baaed thermal power stat»n has been 
suggested for a particular area or gas based 
power statk>ns have been suggested for 
certain areas for the devekipment of the 
power sector in Rajasthan, why is it that the 
Envifonmant Ministry time and again brings 
up excuses to bk)ck projects on grounds of 
environment?

I am sura that aD Members d  the House 
who bekmg to Rajasthan and who ate sitting 
over here today, will join me in my appeal to 
the Prim* Ministar, who is present here 
today, that Rî asthan is suffaring from acida 
power shortage and the Ministry of Environ­

ment cannot condone the btockage of proj­
ects, as it has been to do over the last ten 
years on grounds of disturt>ance of environ­
ment, and it shouki stand by the devek>p- 
mental projects not only in Rajasthan but 
also in other States. I wouM request the 
Prime Minister to give an assurance to us in 
the House that of the devek>pment of power 
sector in R ŷasthan, he will do his very twst 
to help us.

SHRIJASWANT SINGH (Chittorgarh): 
Mr. Speaker, Sir, an appeal was made by my 
capable friend, who comes from my neigh- 
twring constituency in flajsethan, that all the 
Members of Parliament from Rajasthan 
should join her. Therefore, I wholeheartedly 
support heT...{lntem^ions)

MR. SPEAKER: Your cause is just. All 
Members from ail the States wiH join you.

[Translation]

SHRI BUTA SINGH (Jatore): Mr. 
Speaker, Sir, you wSi be glad to know that 
today moming a group of S.C., S.T. Mem­
bers of Parliament marched from the statue 
of Baba Saheb Amliedkar to Ffashtrapati 
Bhawan and submitted a memorandum to 
the Preskient in which attentkm has been 
drawn towards increasing atrodties on the 
Harijans. In the memorandum, we mentktned 
atrocities concerning distributkxi of land, 
usurpatton of land, exptoltatnn by the mon- 
eylanders in the name of detit. problem 
related to minimum wages and bonded la­
bourers, atrocities regarding preventkm of 
their entry in the temple due to untouchabB- 
Hy, atrocities connected with no permitting 
S.Cs and S.Ts to draw water from weUs or 
the polk:e atrocities. About aB these issues 
we submitted a detailed memorandum to the 
President and than wa came back. After 
coming back I mattha Prlma Minister and I 
am very happy to Im o w that the Prime Mkt- 
istar ageed to discuss these issues with us. 
He has given assurance that the orders and 
directtons inthis regard wouki be issued by 
the Government.
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Mr. Speaker, Sir, if you permit me, I 
would Ike to place a copy of the memoran­
dum on the Table of the House.

MR. SPEAKER: I shall took into It.

SHRI BUTA SINGH: Mr. Speaker, Sir if 
there is nay binding of rules, we shall follow 
these rvie.{lntenvptions)

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker, Sir, the Prime Minister is pres­
ent here and since he had discussed it with 
Shri Buta Singh, I request him to call M. Ps 
bekinging to S.Cs, S.Ts and discuss the 
matter of atrocities with them. He can do it. 
He can given assurance. Pleas given an 
audience to the M.Ps bek>ng to S.Cs and 
S.Ts in order to listen to their 
prclt3toms.(lntenrupthns)

SHRI RAM VILAS PASWAN: Please 
say something about it

SHRI BUTA SINGH: He has (nvilwl us 
to dinner.

THE PRIME MINISTER (SHRI P.V. 
NARASHIMHA RAO): What else do you 
want, I am inviting .{hterrupthns)

MR. SPEAKER: Credit for this goes to 
the Members of all parties.

[EngBslH

SHRI NIRMAL KANTI CHATTERJEE 
pum Dum): Sir, in tods^s rally not only the 
ScheduM Castes hon. Members werethere, 
some of us also were there who do not 
belong to either Scheduled Caste or Sched- 
u M  Tribe.

[r«ansi!atjon]

KUMARIUMA BHARTI (Khajuraho) Mr. 
Speaker, Sir, Earlier also I had drawn the 
attention of the House through you to the 
fact that in Delhi and some other metropoli­
tan cities, there are many clinics which are 
making money by inserting advertisement in 
the newspapers...(/nferr(40f»ns)

MR. SPEAKER: A bill on this subject 
has been introduced.

KUMARI UMA BHARTI: Please listen to
me.

MR. SPEAKER: You will get an oppor­
tunity to speak when the bill comes up for 
consideration.

KUMARI UMA BHARTI: In this regard, 
I was assured that the Government would 
give its deciston before the current session 
comes to an end. The hon. Prime Minister is 
present here.

MR. SPEAKER: The Bill was introduced 
yesterday, you please read the paper.

KUMARI UMA BHARTI: I thank the 
Prime Minister and the Government for this.

SHRI RAM PRASAD SINGH 
(Bikramganj): Mr. Speaker, Sir, I would like 
to draw the attentbn of the Central Govern­
ment through you its negligent attitude to­
wards the Government of Bihar. In Bihar, not 
a single kitometre of new road has been 
constructed since 1974. Alongwith this, the 
amount altoted for the repairs of natk>nal 
highways is not sufficient. The conditnn of 
the roads is so much dilapkiated that one 
has to find a passage whHe driving on the 
road. The conditbn of roads is so bad that 
every second day there are acckJents, the 
condition of the nattonal highway known as
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G.T.Road is particulaily bad. The condition 
of the National Highway No. 30, named after 
brave wanior Shri Kanwar Singh is also very 
bad. Sufficient funds for the repairs of these 
roads have not been provided till now. I urge 
the Government of India togive to Bihar what 
is due the State. If the Central Government 
is not doing so, the Government of Bihar and 
the people of the State will launch an agita­
tion and stage a pesceful dhama in order to 
get its demands fulfilled.

[English]

PROF. K.V.THOMAS (Ernakulam): Sir, 
there are four thousand Indian students 
studying in various colleges and universities 
of USSR. They went to USSR with Russian 
scholarship. Now. after the present political 
situation, the new republics are not honour­
ing theearlier agreements and commitments. 
The value of the rouble has come down. The 
transactions are taking place either in dollars 
or in pounds. As a result of this many of the 
Indian students are at the point of starvation.

I request the hon. Prime Minister to 
intervene in this matter so that these 4000 
students who are studying either in medical 
colleges or in engineering colleges or in 
universities are able to continue their stud­
ies. I request the hon. Prime Minister to look 
into this.

ITranslatiorU

SHRI DATTATRAYA BANDARU 
(Secunderabad): Mr. Speaker, Sir. I thank 
you very much. Our hon. Member from 
Andhra Pradesh takJ that -

M a SPEAKER: Please don’t repeat. 
Be seated after endorsing it.

SHRIOATTATFiAYABANDARU:AfBre 
quality of black graints is found in Praka- 
sham district of Andhra Pntdmh. K is a rare

thing and is not found anywhere else in the 
world.

MR. SPEAKER: If you say that you 
agree to that, that is enough. If you want to 
make another point. wekx>me.

SHRI DATTATRAYA BANDARU: The 
State Government has given it on lease to 
the private parties. Now the Government of 
Andhra Pradesh has cancelled it. In this 
connection. I met the Prime Minister also 
yesterday and presented a Memorandum to 
him. Foreign exchange to the tune of 6 to 6.5 
thousand crores is earned t>y exporting it. I 
would request the Prime Minister that these 
mines may be operated through N.M.D.C. 
so that the Central Government can eam 
money through this operatnn. Tenders have 
been invited by Shriram Sagar Project which 
is being financial through Worki Bank ban. 
They are giving tenders on the nomination 
basis which is against the rules. Not only 
that, it involves a bungling of Rs.270 crore. 
Besides, there has been a loses of Rs.240 
crore in the foreign technology used in Sin- 
greni collieries. In view of all these things, the 
Central Government shouki appoint a com­
mittee to k)ok into this matter. That is all.

SHRI BHOGENDRA JH A (Madhubani): 
Mr. Speaker, Sir. high level talks between 
the Indian and Nepalese officials were held 
on 3rd September. Our Cabinet Secretary 
has issued a statement that some positive 
results have emerged from the talks. In my 
view, most of our offcials and some political 
leaders are having an opinnn about Nepal 
with regard to Kosi. Pancheshway, Kamali 
multipurpose projects as if it is some enemy 
country. Nature has made us real brothers, 
and we are real brothers historically and 
culturally also. We are bestowed with Hima­
layas, mountains and rivers. We have spent 
so much of money on It for the simple reason 
that we alone and not Nepal shouki be 
benefited. But II resulted in a k>ss to both the
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oountriM. Th« policy which our Gowmnwnt 
has bMn pursuing with regard to ombank- 
nmits, has worswwd the probiMn of drought 
aiNJ floods. Sines it cani ba taddad in tha 
plains, a mulHpuipoaa dam wfll hava to ba 
oonstnicted in tha foothills of Himalayas 
from whars river waters flow down to the 
plains. Millions and ciorasof rupees we have 
spent to control the drought and floods have 
instead gone to increase both. The project 
propoeai which was sent to Nepal from India 
in 1981 for Barahdiandra Dam with an esti­
mated capacity of 3500 megawatts of hydro 
eledridly. apartfiom Kosi dam which was to 
generate 7 thousand megawatts of power 
fdl victims to red tapism on the pretext that 
on the expert advice of a Japanese Team. 
Nepal has shifted the site d  the proposed 
dam upstream. This project is not detrimen­
tal to our interests, it w9l add some strength 
to lessen the flood waters and It win not 
hamper the generation of electricity. With 
such ritffetilous tflilH “

MR. SPEAKER: (>lease oonchids now.

SHRI BHOGENDRA JHA: I am con­
cluding my speech now. Therafore. I would 
urge that a dialogue should be initialed wMi 
Nepal on pottical laveL Our c^)ital is being 
wasted becauaaoffloods,d«oughlandpower 
crisis. Kosi KamaH and Pancheshwar Proj­
ects are pending because of lack of vision on 
our part. The rairay fete vMch was laid for 
BarakchandradMiislwlytobedisiiiantled. 
TheRalwayilSnlslerlspieaeBlhere.lwould 
wge him to taka uptMsanrtiandJubse- 
quenlly II may be oonatruel|tf. R iaon the 
land of Nepal, aotwouidb»«licuft Mar on. 
TherrifcwyftiabatweenDitpMrandCWiapra 
(MeoifiliarR^ Mr. Spaakar, Sir I aan con­
cluding, t  is not ralatod to Biiar or Nepal 
iriona. I axeculad, the prqiMi wH generate 
suSldent eiectricky not on% to meet the 
eadsting dstnand but abo the projected 
demand Thk Government fl( India has is- 
aued a lallar in 1974 in wNcMl waa wrinen

lE n g m

We would not have market for such a 
huge btock of power.

[Transbeoi^

We won’t be consuming so much of 
electridly. On the one hand, we are com­
plaining and on the other hand such an 
impediment is there. Funds are swindled in 
earth work. A part of H goes to the politician, 
a part of it goes to the engineer and some to 
the contractor but the problem remains as it 
is. The Prime Minister is present here. I 
wouM urge him that long ago an assurance 
was given in the House that talks on political 
level wouM be heM. The same may please 
beheM. Minor things like whether it wouU be 
of some benefit to Nepal or not shouU not be 
a deterrent. Unless we understand that 
whatever is for the good of Nepal wouU be 
good for us also, we wouM h» seeing an 
enemy in our friend. The Prime Minister 
shouM definitely intervene in this matter. 
That is my submissbn.

ISJWhra.

MR. SPEAKER: You see, the House 
will sit for a few days more, so I know k fuBy 
weB that there are so many members who 
shouU be given an opportunity to speak and 
present their views. Since it is Friday today, 
wahave to have an inteoial also. Thereafter. 
th» Prime Minister who has nataimed from 
ebioad has also to make a statement about 
hialoteignvbiL

I wouU request the senior Members 
here that they shoukl give a chance to other 
members so that they can speak I would be 
giving them a chance to speak tomorraw and 
tfte day after.
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iS M hrs.

PAPERS LAID ON THE TABLE

Annual Rsport of and Ravlawby tha 
Govammant on tha working of tha 

Himalayan Mountainaaring inatituta.
Oarjaaiing ate.

{EngSstii

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARYAFFAIFJS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW. JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, on behalf of 
Shri Sharad Pawar, I bag to lay on tha 
Table—

(1) A copy of tha Coast Guard 
Director-General Recruit­
ment Rules. 1990 (Hindi and 
English versions) published 
in NotiTication No. S.R.0.69 
in Gazette of India dated the 
23rd March, 1991 undersUb- 
sedion (3) of section 123 of 
the Coast Guard Act, 197  ̂
[Placed in library See No. 
LT-624/91]

(2) (i) A copy of the Annual Report
(Hindi and Engrishversbns) 
of the Himalayan ihtountain- 
eering Institute, DarjeelHng, 
for the year 1989-90.

(ii) A copy of the Annual Ac­
counts (Hindi and English 
versbns) of the Himalayan 
Mountaineering Institute, 
Darjeeling.fortheyear 1989- 
90 together with Audit Re­
port thereon.

(iii) A copy of the Review (Hindi
and English versions)by tha 
Government on the working 
of the Himalayan Mountain­
eering Instftuta, Darjeeling, 
for the year 1989-90.

A statement (Hindi and 
English verskins) showing 
reasons for delay ki laying 
the papers menttoned at (2) 
above. (Placed in Ubraiy 
SeeNo. LT-625/91]

(4) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Nehru Institute of 
Mountaineering, Uttarkashi, 
for the year 1989-90.

(ii) a copy of tha Annual Ac­
counts (Hindi and Engfish 
verstons)ofthe Nehnj bisU- 
tute of Mtountaineering Ut­
tarkashi for the year 1989- 
90 together with Audit Re­
port thereon.

(iii) A copy of the Review (Hindi 
and English versbns) by the 
Government on the working 
of the Nehru ktstitute of 
Mountaineering, Uttarkashi, 
for the year 1989-90.

^ ) A statement (Hindi and
English versbns) showing 
reasons for delay in laying 
the papers mentbned at (4) 
above. [Placed in Lferaiy 
SeeNo. LT. 626/91]

Raihway Paasangara Amendment Rulaa, 
1991 ate.

THE MINISTER OF RAILWAYS (SHRI 
C.K. J AFFER SHARIEF): I beg to lay on the 
Table a copy of the Railway Passengers 
(Cancellatbn of Tickets and Refund of Fares) 
Amendment Rules. 1991 (Hindi and English 
versbns) put>lished in NotScatbn No. G.S.R. 
SSI (E) in Gazette of India dated the 29th 
August, 1991 under section 199 of the Rail­
ways Act, 1989.[Placed in Lbrary See No. 
LT-627/911

ITnmlatioiii

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI ASHOK 
GEHLOT); Mr. Speaker. Sir, I beg to lay on 
the Table:-
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(1) (i) A copy of the Annual
Report (Hindi and English 
verstons) of the All India 
Handloom Fabrics Mar­
keting Co-operative Soci­
ety Limited, Delhi, for the 
year 1989-90 abngwith 
Audited Accounts.

(ii) A copy of the Review
(Hindi and English ver­
sions) by the Gtovernment 
on the working of the All 
India Handkx>m Fabrics 
Marketing Co-operative 
Society Limited, Delhi, for 
the year 1989-90.

(2) A statement (Hindi and 
English versions) showing 
reasons for delay in laying 
the papers mentioned at (1) 
above. [Placed in Library 
See No. LT-628/911

Notlflcatton under Banking Companies 
Act, 1970 etc.

[English]

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI DALBIR 
SINGH): I beg to lay on the Table—

(1) A copy each of the following
Notifications (Hindi and 
English versions) under sub­
section (4) of section 19 of 
the Banking Companies 
(Acquisition and Transfer of 
undertakings) Act, 1970:-

(ii) Amendments to the Canara
Bank (Offk»rs’) Servk» 
(Amendment) Regulatton, 
1979 published in Notifica­
tion No.
PWPM:1512:71:RAO in 
Gazette of India dated the 
26th January, 1991. [Placed 
in Library See No. LT-630/ 
91]

(iii) The Bank of Maharashtra 
Officers’ Service Amend­
ment Regulations, 1989 
published in Notification No. 
Advt. IMV/F. 178/90-91 in 
Gazette of India dated the 
1st September, 1990. 
[Placed in Library See No. 
LT-631/91]

(2) A copy of the Corporatbn 
Bank (Officers’) service 
(Amendment) Regulatnns,
1989 (Hindi and English 
verstons) published in Noti- 
ftoatton No. HRD/G/58821/ 
010/90 in Gazette of India 
dated the 20th April, 1991 
under sub-sectton (4) of 
sectton 19 of the Banking 
Companies (Acquisition and 
Transfer of Undertakings) 
Act, 1980. [Placed in Library 
SeeNo. LT-632«1]

(3) A copy of the folk>wing Noti- 
ficattons (Hindi and English 
verstons) under sub-sectton
(3) of sectton 48, of the Life 
Insurance Corporatton Act, 
1956:-

(i) Amendments to the Canara 
Bank (Offtoers’) Service 
(Amendment) Regulattons, 
1979 published in Notifica­
tion No. PWPM: 
2929:71 .RAO in Gazette of 
India dated the 20th AprH, 
1991. [Placed in Library See 
No. LT-629/91]

(i) The Life Insurance Corpo­
ratton of India Class III and 
Class IV Emptoyees (Revl- 
ston of terms and condlttons 
of servtoe) Amendment 
Rules, 1991 published in 
Notification No. G.S.R. 
338(E) in Gazette of India 
datedthe 11th July, 1991.
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00 The Life Insurance Corpo­
ration of India Class III 
Employees (Special Allow- 
anoe for passing Examina­
tion) Amendment Rules,
1991 published in Notifica­
tion No. G.S.R. 339 (E) in 
Gazette of India dated the 
11th July, 1991. [Placed in 
Lbrary See No. LT-633/91]

(4) A copy of the Appropriation 
Accounts of the Defence 
Services for the year 1989- 
90 (Hindi and English ver­
sions). [Placed In Library 
Se®No.LT-634«1]

(5) (i) A copy of the Annual Report
(Hindi and English versions) 
of the Export-lmport Bank of 
India for the year 1990-91 
alongwith Audited Accounts 
under sub-section (5) of 
section 19 and sub-sectbn
(5) of section 24 of the Ex­
port - Import Bank of India 
Act, 1981.

(ii) A copy of the Review (Hindi
and English versions) by the 
Government on the working 
of the Export-lmport Bank of 
India for the year 1990-91. 
[Placed in Library See No. 
LT-635/91]

Notifications issued under Section 3 of 
the imports and Exports (Control) Act, 

1947 etc.

(i) S.O. 183 (E) published in 
Gazette of India dated the 
14th March, 1991 making 
certain amendments in the 
(Import Trade Control) Or­
der, No. 41/90-93, dated the 
5th October, 1990.

(ii) S.O. 433(E) published in 
Gazette of India dated the 
28th June, 1991 directing 
that the Import Trade Con­
trol Order No.1/90-93 (Open 
General Licence No. 1/90), 
dated the 30th March, 1990 
shall remain further sus­
pended upto the 31st July, 
1991.

(iii) S.O. 431(E) published in 
Gazette of India dated the 
28th June, 1991 directing 
that the Import Trade Con­
trol Order No.3/90-93 (Open 
General Licence No. 3/90), 
dated the 30th March, 1990 
shall remain further sus­
pended upto the 31st July, 
1991.

(IV) S.O. 432(E) published in 
Gazette of India dated the 
28th June, 1991 directing 
that the Import Trade Con­
trol Order No.7/90-93 (Open 
General Lk:ence No.7/90), 
dated the 30th March 1990 
shall remain further sus­
pended upto the 31st July, 
1991.

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHIR SAL­
MAN KHURSHEED): I beg to lay on the 
Table—

(1) A cofv each of the following
Notifications (Hindi and 
English versions) issued 
under section 3 of the im­
ports and Exports (Control) 
Act, 1947:-

(V) S.O. 448(E) published in 
Gazette of India dated the 
4th July. 1991 directing that 
the Import Trade Control 
Order No. 1/90-93 (Open 
General Licence No. 1/90). 
dated the 30th March. 1990 
shall t>e suspended for the 
remaining perkxl of the 
Import and Export Policy. 
1990-93.
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(V i) S.O. 449 (E) puUishad in 
Gazette of India dated the 
4th July, 1991, msfcing cer­
tain amendments in the 
Open General Licence No. 
1/90, dated the 30th March,
1990

(viO S.O. 450(E) published in 
Gazette of India dated the 
4th July, 1991 directing that 
the Import Trade Control 
Order No. 3/90-93 (Open 
General Licence No. 3/90), 
dated the 30th Match, 1990 
shall be suspended for the 
remaining period of the 
Imported ^port Policy,
1990-93.

(viii) S.O. 552 (E) published in 
Gazette of India dated the 
14th August, 1991 making 
certain amendments in the 
Import Trade Control Order 
No. 1/90-93 (Open General 
LicenceNo. 1/90), dated the 
30th March, 1990.

(ix) S.O. 523(E) published in 
Gazette of India dated the 
14th August, 1991 making 
certain amendments in the 
Import Trade Control Order 
No. 7/90-93 dated the 30th 
March, 1990.

(X ) S.O. 524(E) published in 
Gazette of India dated the 
14tt) August, 1991 making 
certain amendments in the 
Import Trade Control Order 
No. 15/90-93 (Open Gen­
eral Licence NO. B/90, dated 
the 30th March, 1990.

(xi) S.O. 525(E) published in 
Gazette of India dated the 
14th August, 1991 making

certain amendments in the 
Import Trade Control Order 
No. 16/90-93, datedthe30th 
March, 1990.

(xiO S.O. 531(E) published In 
Gazette of India dated the 
16th August, 1991 making 
certain amendments in the 
Import Trade Control Order 
No. 16/90-93, datedtheSOth 
March, 1990.

(xiii) S.O. 559(E) published in 
Gazette of India dated the 
29th August, 1991 making 
certain amendments in the 
Import Trade Control No. 1/ 
90-93, (Open General Li­
cence No. 1/90) dated the 
30th March, 1990.

(xiv) S.O. 560(E) published in
Gazette of India dated the 
29th August, 1991 making 
certain amendments in the 
Import Trade Control Order 
No. 3/90-93, (Open General 
Lnence No. 3/90) dated the 
30th March, 1990. [Placed 
inLibrary SeeNo. LT-636/ 
91)

(2) A statement (Hindi and
English versions) showing 
reasons for delay in laying 
the Annual Report (Volume 
II)* of the Export Inspectbn 
Council and Export Inspec­
tion Agencies for the year 
1989-90. [Placed in Library 
SeeNo. LT-637/91J

*Tlw Annual Report (Vohime-ll) was laM on the Table on 23.8.1991.
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STATEMENT BY PRIME MINISTER

Visit to FMaral Rapubiic of 
Germany

[EngSsm

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): I vistted the Federal 
Republic of Germany from the 5th to 7th 
September 1991. This was essentially a 
goodwill visit, the main purpose of which was 
to inaugurate, alongwith Chancelbr Helmut 
Kohl, the Festival of India in Germany. I took 
advantage of this occasion toexchange views 
whh German leaders on a wide range of 
bilateral and international issues. During the 
visit, I called on President Richard Von 
Weizaecker and Chancellor Helmut Kohl 
with whom I had more than an hour - long 
meeting. I also met Dr. Spranger, Ministerfor 
Economic Cooperation and Dr. Juergen 
Moellemann, Minister for Economics, and 
had discussions with them on Indo-German 
economic and commercial relations.

The other import features of the visit 
were a meeting with the Senior Executive of 
leading members of the German business 
community, and a luncheon meeting with 
German idologists. I met Members of the 
Indian community in Germany at a reception 
an-anged by our Ambassador in Germany.

I acquainted my German interlocutors 
with the changes we have recently brought 
about in our economic policies and empha­
sised thatthey constituted an important mile­
stone In a natural evolution and derived from 
the togic of the present level and stage of our 
devekipment They were, therefore, irrevers- 
ble. They also enjoyed the support of the 
people and Parliament of India.

There was full «f>preciatbn on the Ger­
man side of the nature and significance of 
tile changes and about Indlas determination 
to press ahead with them. They recognised 
that these changes were of decisive impor­
tance for determining future cooperation

t)etween India and Germany and that they 
deserved to be fully supported by the Inter- 
nattonal community. I was toM the Ger­
man Chanceltor that despite the new bur­
dens imposed upon Germany by the proc­
ess of its unificatnn and developments in 
Europe, particularly In the Soviet Union, 
Germany remained fully committed on Its 
development cooperatbn with India.

The inauguratnn of the Festival of India 
in Germany was a major event in the cultural 
life of the German people. In his inaugural 
address, Chanceltor Kohl descn*bed it *as 
the largest cultural presentation of a friendly 
country which has ever taken place in Ger­
many”. The festival is heading towards a 
resounding success and is bound to have a 
decisive impact on the hearts and minds of 
the German people.

I dedicated the Festival to the memory 
of Shri Rajiv Gandhi who had mooted the 
Mea three years ago during his meeting with 
Chancelk>r Kohl. Rajivjl had made an out­
standing contributbn to the furtherance of 
Indo-German cooperatbn. A reciprocal 
Festivatof Germany in India is planned for 
the year 1993-94.

Hon'ble Members are aware of the 
German fascination, enthusiasm and pur­
suit of Indian culture and the importance of 
culture in the shaping of Indo-German rela­
tions, which came much before the develop­
ment of political and economic interchanges 
between the two countries in recent times. 
My meeting with the German Indobgists 
proved beyond doubt that German scholars 
and intellecutals still retained their deep 
interest in India's cultural, spiritual and phik  ̂
sophbal heritage and in the contemporary 
scene in India. It te importarrt for us to do 
everything possible to encourage the Ger­
man Indologists, indeed Indobgists every­
where, in their pursuit of knowledge about 
India. Cultural contacts and Inter-change are 
the fbuntainhead of better understanding 
between countries and societies. I may also 
add that it is time we organised an faiterna- 
tbnal conference of Indobgists in'Ddhl or 
some other appropriate place In India. I
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intend to sound out the State Chief Ministers 
for their cooperation I am also confident that 
the event will evoke unstinted cooperation 
from academic and cultural circles in India.

I am glad to Inform the House that this 
first visit of mine to a foreign country after 
taking over as Prime Minister, went off very 
well and succeeded in achieving the objec­
tive I had in mind. I am confktent that it wouM 
provMe a fresh impetus to Indo-German 
cooperatnn. I am particularly happy to have 
had this opportunity of renewing my contact 
with Chancelk>r Kohl. Of partbular signifi­
cance is the desire expressed by him to me 
to draw India ck>ser to the New Europe that 
is emerging.

MR. SPEAKER: Today we have de- 
ckJed to work after the Private Members 
Business over. I am going to adjoum the 
House after taking up the Matters under Rule 
377 so that we have lunch time. ’

Now I call upon Shri Pala K.M. Mathew 
to raise the matter under Rule 377.

13.06 hrs

MATTERS UNDER RULE 377

(I) NeedtowahreoffthekMms 
given to small cardamon 
growers and provide other 
tax exemptions to them

come Tax shouM t>e extended up to 4 hec­
tares. The panchayat professtonal tax from 
Cardamom growers shoukl be abolished. 
Pattas shouk) be issued to Kuthagapattam 
land occupants. The auctnn sale of tax 
defaulters land under the SalesTax AcL etc. 
shouk) never be allowed to ruin cardamom 
farmers.

(ii) Need to set up special 
Development Board at Bo- 
langlr

SHRI SARAT CHANDRA PAT- 
TANAYAK (Bolanglr): The three distrfcts of 
Orissa, Bolangir, Kalahandi and Phubani, 
are most backward regions of Orissa. There 
is no major industry in the area. Despite 
being rich in natural resources the rate of 
development in the field of educatbn, indus­
try, transport, irrigatton and agrk:ulture is 
very tow in proportion to the State’s average 
growth in these areas. The rate of economic 
growth is very tow. The literacy rate is also 
marginal. As the tribal (SC & ST) populatton 
is higher in percentage, special efforts are 
needed to improve their living conditions. 
Though large chunk of revenue is collected 
from there the share of this region for depart­
mental work is low. In order to fight the 
poverty, illiteracy, drought and to improve 
the living conditions. Special Devetopment 
Board in the pattern of Saurastra and 
Vidarbha should be establised immediately 
at Bolangir.

[English]

SHRI PALA K.M. IMATHEW (Mukki): 
The small cardamam growers are put to 
immense hardship . The spk»s Board is 
taking stringent steps to collect the toans 
taken l>y the farmers under Cardamom re­
planting ban schemes.

Because of pravtous year's cyclone and 
poor rains, tiie small farmers are not in a 
positkxt to repay the toans. The toan.waiver 
facility of the Government shouk) be ex­
tended to these cardamam toans also.

The exempton under Agricultural In­

Oil) Need to extend the bene­
fits of abolition of ‘ Leaso 
System’ to the Coopera* 
tive Housing Societies

[Transfatton]

SHRI GIRDHARI LAL BHARGAVA 
(Jaipur): Mr. Speaker, Sir, the decision of the 
Government to convert 'Lease System' into 
'Free Hold’ is quite praise worthy. Under the 
new land system a fixed amount will be 
charged in lumpsum. The new land system 
on the one hand, will definitely in the present 
circumstances make hugefunds available to
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the Government and on the other hand will 
give mental reprieve to the flat/|plot owners 
from the payment of annual landrent (ground 
rent), in addition to reducing pressure on 
administration to a large extent. Though this 
decision will be equally extended to flat/plot 
owners, but it has not been made clear 
whether the decision will be applicable to 
those flats/plots owners also who have been 
given f lats/|^s by the Cooperative Housing 
Societies. If it is not so, it is essential that the 
new land system should be extended to 
properties alloted by Cooperative Housing 
Societies, so that maximum number of per­
sons can be allowed to avail of the benefits 
of Yree-hold’ system.

Therefore, I urge the Government to 
allay all the apprehensions before imple­
menting the new land system, in the larger 
interest of people. In whole of India, the 
'lease system’ should be replaced by free­
hold' system.

(Iv) Need to provide due share
of natural gas to Ahme- 
dabad city

[English]

SHRI HARIN PATHAK (Ahmedabad): 
Sir, the pollution level in Ahmedabad city is 
one of the highest in the country. Replace­
ment of kerosene,wood coal etc. used for 
domestic and industrial purposes would bring 
down the level of pollution and also improve 
the health and hygiene of the people, par­
ticularly the women in the middle and lower 
sectbns of the society. Saving of the kere- 
sene wouk) reduce the foreign exchange 
outf tow. Replacement of wood wouki help in 
oonservatnn of forest wealth whk:h is so 
scanty. Piped gas supply wouk) contribute 
effectively in giving much needed boost to 
the economy of Ahmedabad city.

Gas reserves have been found at many 
places in Gujarat. A detailed feasibility proj­
ect report has also been prepared and the 
same was submitted to Government of 
India. In this oonnectnn, the State Govern­
ment has requested to altocate at least 1

MC-MD Gas for immediate requirement. The 
State Government have been informed by 
the Central Government that after finalisa- 
tion of gas use polby, neceassary allocatton 
to Ahmedabad city will be conskfered.

I request the Central Government that 
the Gas use polk^ shouM be deckled 
immediately and the due share of the Gas 
should be allocated to Ahmedabad city.

(V) Need to supply thread to 
weavers are powrloom 
and handloom workers at 
subsidised rates particu­
larly those in West Bengal

DR. ASIM BALA (Nabadwip): Sir, lakhs 
and lakhs of weavers, especially handloom 
and powerloom workers are suffering in 
West Bengal due to recent prk:e hike of 
cotton. It has increased at the rate of Rs. 10/ 
- per kg. and weavers and workers have 
been rendered jobless. The smalt and 
marginal weavers have no capacity to buy 
this cotton thread which is very mush used 
by the poor weavers and the ctoth produced 
is mostly worn by the poor people in our 
country. Under these circumstances, if the 
Government does not take necessary steps, 
the weavers are bound to leave their profes- 
ston. It is my earnest demand to the Central 
Govemment to make necessary arrange­
ments to supply to threads at a subsidised 
rate to the weavers at the earliest.

(vl) Need for comprehensive 
review of copyright Act, 
1957 to extend copyright 
toRablndra Nath Tagore’s 
work

SHRICHITTA BASU(Barasat): Sir, on 
the completion of 50 years of his death 
anniversary, the copyrights of the works of 
Tagore shall expire on December 31,1991.

A delegatnn from the Viswa Bharati 
University led by the Vk:e-Chancelk)r met 
the Minister of Human Resources and also 
the Prime Minister, requesting for the exten- 
snnof Rabindra Nath Tagore’s works’cof^*
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[Sh.ChittaBasu]

right, now resting with the Viswa Bharati 
Univeisity by a Tnist dead executed tiy the 
poet himself. They also submitted relevant 
papers in justif ication of their request. Includ­
ing legal opinion obtained from a retired 
Judge of Calcutta High Court

Tagore, the PhUoeopher. Writer, Com­
poser, Educattonist and Artist stands on a 
unique pedestal. It is the responsibility of the 
Government to protect his true image which 
may not be possible through Ikely uncon­
trolled commetdalisatbn of his works after 
the copyright period ends on 31st Decem­
ber. 1991.

The Government have let it known that 
the piovistons of the Copyright Act. 1957 
were under comprehensive review and the 
issue of extenson of copyright wouU be duly 
oonskiered atong with the ongoing review.

As the matter is very urgent, it is impera­
tive to delink it with the comprehensive re­
view of the Copyright Act, 1957 and early 
dedskm taken on the merit of the issue itself.

(vlii) Need to Construct an 
overbrMge at Clialakudy 
Railway Station

PnOF. (SHRIMATI) SAVm RI LAKSH- 
MANAN (Mukunds^am); Sir, constructton 
of afoot overbridge at Chdakudy in place of 
the road dosed by the Railways at the time 
of platfonn extension is essential. An mist­
ing read on the southern skie of the Railway 
statbn crosskig the rail track from East to 
WestofChalakudyMunk:ipalareawasck>sed 
by the Ra9way authorities without conskier- 
ing various problems of the commuters. On 
representatkMi to the Southern Railway au­
thorities, the response from the authorities 
was not favourable. Moreover, the existing 
road was ckised permanently-

The lour dhrlskMS of Chalakudy Munici­
pal areas on the western skie of the track and
m v  vC nO O l S m a i l  C ntiO fB rl, i i i i i m ODIIB
paiienia, pregnent women, office going per­

sonnel are forced to cross the track to reach 
the eastern skto risking their lives to reach 
their destinations of work.

in view of the above difficulties.lstrongly 
uige upon the Government of bidia for an 
eariy constructton of a foot over bridge at 
Chalakudy railway statton connecting west­
ern skie and eastern skle of the railway 
track.

13.16 hra.

The Lok Sabha then adjourned for Lunch 
till FUteen Minutes past Fourteen of the 

Clock

The Ld< SaNia re-assembled after LwtOt 
at Eighteen Minutes past Fourteen of the 

Chck

ISHRI P.M. SAVED in the Chair]

FINANCE (NO. 2) BILL -1991 — ConUi. 

[EngBsh]

MR. CHAIRMAN: The House win now 
take up further conskleratbn of the Finance 
(No. 2} Bill. Shrl Ram Kapse to continue his 
speach.

SHRI RAM KAPSE (Thane): Mr. Chair- 
mim, Sir, Yesterday when I started my 
speech, I have reminded the Finance Minis­
ter of his post-budget press briefing. The 
Finance Minister stated the foltowing objec­
tives in presenting the Budget for the year
1991-92: the first was adjustment wfth a 
humane-face; the second was. encourage­
ment to economic growth and the third was 
checking inflatbn. Now. after neariy two 
months it is dear that we have gaOoping 
inflatkm and the prne rise is neariy 20 per­
cent even in the perkxi of August-Septem- 
ber, the months in which InfliMkN) is generaVy 
under control. So. you can imagine about the 
next few months.

Sir. in this connectk>n I wouU Bke to say
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that th« poor, th« lowsr-inkMIe classes and 
the vulnerable sections of society such as 
the penstoners, widows are the worst hit. It is 
the lesponsftNfity and duty of the Finance 
Minister to protect the needy and the suffer­
ing sections of the Society-uiban a well as 
rural He should withdraw all measures which 
hurt these classes and which go against the 
existing avenues that look after their interest 
and which win also generate employment. 
My amendments are guided by these basic 
principles and I request the House to support 
them unanimously.

My first amendment is about the raising 
of income-tax limit from fte. 22000 to Rs. 
58,000. The Finance Minister stated in his 
press tNiefing that the reforms will have a 
humane face. But what human considera­
tion is kept in mind when, after devaluation 
and inflation, he refuses to raise the income- 
tax Kmit? People betow the poverty line are 
undoubtedly hit the most. But at the same 
time, all persons with low fixed incomes find 
It very difficult to make both ends meet- 
whether in villages or in cities. I request him 
to be humane and raise the income-tax limit

The Finance Minister has accepted our 
amendment to the proposed extenston of 
the expenditure tax on restaurants and we 
thank him. But I fail to understand the retain­
ing of the air-conditk>ning criterion. Because 
of inflatkMi, the restaurants are already under 
tremendous pressure and the extreme con­
gestion in cities I9(e Bombay means that air- 
conditioning is no longer a hixury, at least in 
Bombay.

I also propose an anrandment about the 
tax-deductkm at source from interest on 
bank deposite where itexvceeds Rs. 2,500 
inayear.

The smaKdeposttors are panicky today 
because for many of them this interest to the 
only source Of income. The penskmers, 
wklows. oki people who have deposited 
thew life’s earnings with urban banks have 
already started withdrawing their team de­
posits from these t>anks. Actually, Govem- 
ments earnings from thto move will not be

very high. But It is against the interest of the 
n e ^  and also against the growth of the 
cooperative movement It also does not help 
the saving habit and creates problems both 
for the banks and for the Income-Tax De­
partment Under the Income-Tax Act, Sec- 
tk>n 80L, the income from interest up to Rs. 
7000 is exempted. Does not thto move run 
contrary to the income-tax provtotons?

The same arguments apply to deduc­
tion of income-tax at the rate ^  20 per cent 
on withdrawato from the Nattonal Savings 
Scheme and the three percent tax on proTits 
earned by banks. I propose an amendment 
to withdraw these measures.

The cooperative banks are democratk: 
institutk>ns whch have got rki of extortkmist 
money-lenders. They catertothecredit needs 
of the k)wer strata of society by moinlising 
deposits from the same dass of society. 
They have brought in large amounts of 
money, nearly Rs. 8,559 crores of deposits 
mostly through small savings. They have 
helped the regulatory authority to achieve 
the desked effect in prbe mechantoms and 
helped the saving habit. They have played a 
pivotal role in the social and economic 
upliftment of tower and tower middle classes 
and weaker secttons of the society. They 
have immensely contributed to self-emptoy- 
ment and emptoyment generatton through 
financing small scale industries. If they are 
forced to increase the lending interest rate, 
these clients too will be badly hit, and the 
small scale industries are already placed in 
a very t>ad conditnn today.

In fact, the Finance Minister can help a 
small scale industry namely the Paint manu­
facturers by restoring exemptton in excise 
duty. There are nearly2000small units which 
manufacture paint and which also have to 
compete with powerful large scale units. 
With the introduction of 22 per cent excise 
duty, they win not be able to compete suc­
cessfully with the large scale industries.

I urge the Finance Minister to favour the 
small-scale industries and to ensure that 
they win ftourtoh and not extinguish.
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In conclusion, I would like to requestthe 
Finance Minister to do some serious soul- 
searching and consider where we are going. 
No one disputes the pressing need for re­
forms iHit the cure should not be worse than 
the malady. Alter his measures about fertil­
izer subsidy and cooperative banks, the only 
measure of equality regarding both the ur- 
t>an and the rural population seems to be an 
insensitive attack on the most vulnerable 
sectnns of both areas.

We should always keep in mind the 
developing nature of our country and its 
glaring inequalities. The need today is to 
protect the poor, and to remember Shuma- 
cher’s words that "small is beautiful”.

SHRI CHINNASAMY SRINIVASAN 
<Dindigui): Mr. Chairman, Sir I wish to say a 
few words on the Finance Bill. The country is 
in a deep crisis and we have to take very hard 
measures. New taxes have been proposed 
to net Rs. 2,500 crores. While essential 
commodities have been exempted, has 
consumption items are going to cost more. 
There is generally a fear among the public 
that prices will rise very steeply. The prices 
have indeed risen very steeply affecting the 
common man. Unless the Prime Minister 
takes drastic steps to contain black money 
and hoarding, the price will counting to shoot
up..

The increase in fertilizer price will be 
passed on by the big farmers on to those 
poor farmers and thereby affecting their 
wages. Therefore, thefeitilizerprice increase 
in respect of all farmers shouk) t>e dropped.

The IPG is a common consumptton 
item, used by aH. The Increase wouM dis­
courage the use of LPG and many in the 
villages wouM take to the traditional way of 
using wood as fuel thus leading to felling of 
tree. To avoid their Luplicattons. the Finance 
Minister must restore the prices of LPG 
cylinders.

A democratic country must have a free 
press. The newspapers promote to literacy, 
educate the masses and enlighten them. 
The steep hike in newsprint would increase 
the price of newspapers. This would give 
you a setback to information being spread in 
the villages. Therefore, this sector should be 
left untouched.

One the whole, I welcome the conces- 
snn given to big and small scale industries. 
Lk:ences in respect of many of the industries 
have been abolished. This wouki really haK 
the generatton of black money.

As the Government is keen in increas­
ing industrial productnn, the Government 
must also be keen in seeing that all Govern­
ment sponsored schemes are cleared with­
out any delay.

The Tamilnadu Government has re­
quested for an aromatic plant in Madras. 
That should be cleared immediately. The 
Southern gas pipeline project is also pend­
ing for a k>ng tim e. The project is feasible and 
wouM helpTamilnadu to tideoverthe power 
crisis. I urge upon the Government to accord 
high prbrity for clearing the project.

There was a proposal to set up a dne 
colourf ilm unit in Ooty. The letter of intent are 
already issued. The Government, must set 
up this colour film unit in Ooty so as to help 
the backward industry in Tamilnadu. I re­
quest the Government to direct the con­
cerned department to take immediate steps 
regarding setting up of this Ooty cotour film 
unit.

Coal to Tamilnadu Electrkiity Board as 
to come from Paradeep Port. It involves a 
bng rail and road transportation. If the coal 
handling operation at Paradeep Port mecha­
nised, then coed will, at lesser cost, reach the 
TNEB for power productkm.

A free port can be established in Tuti* 
corin or Kanyakumari. It is stiH pending the 
Conskieratkin of the Central Government. It 
shoukt also be cleared immediately.
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During the oil crisis due to GuK war, the 
Central Government imposed a cut of 10 per 
cent in diesel on Tamil Nadu State Transport 
Coiporatnn buses. Now the situation has 
relaxed. The cut should be removed. Nearly 
70 per cent of bus passengers use State 
transport buses. This should, therefore, be 
done immediately.

Shri Rsyiv Gandhi had a technological 
mission for providing drinking water to rural 
areas. Forthis year, the State Government is 
willing to provide Rs. 40 crores for rural 
drinking water programme. I request the 
Central Government to provide matching 
grant for implementing the scheme.

For improving the police in Tamil Nadu, 
Rs. 20 crores were asked for during 1991- 
92. The Central Government perhaps is 
willing to provkle nearly Rs. 10 crores. This 
matter involves public safety and the de­
mand in full must be met.

Under the dynamic leadership of Pu- 
ratchi Thalaivi Jayalalitha, Tamil Nadu Chief 
Minister, the State Government as strictly 
imposed prohibition in the State and the 
cheap liquor project has been abolished. 
This has resulted in Rs. 320 crore revenue 
toss during the current year. The Central 
Government provide special grant to com­
pensate this revenue toss.

body which comes to pi€  ̂the financial role 
of the country. As Member of the scheduled 
caste community, I feel that there Is no 
Member in the Planning Commisston who 
represents the interests of the scheduled 
castes and scheduled tribes. Because you 
also betong to scheduled tribe, I suggest 
through you that at least one Member should 
be there in the Planning Commisston so that 
our interests are safeguarded.

There are some provistons in the Plan 
itself. The Plan process is a very important 
process in the country. While preparing the 
Pain, if sufficient amounts not provkled for 
the welfare of the scheduled cseteand sched­
uled tribes, then, what is the need of here 
moving the Bill. So, I woukJ suggest that at 
least one eminent Member should be from 
scheduled castes or scheduled tribes. Who 
wilt took after the interest of the scheduled 
Castes and Scheduled Tribes.

When you look to the Annual Report of 
the Planning Commisston, you will find that 
only five lines are menttoned in the whole 
report. Only there is one Backward Classes 
Division in the Planning Commisston.

Only five lines are mentioned about the 
Backward Classes Diviston in this Report. 
With your permisston, I wouki like to read 
those five lines, I quote:

I wetoome ths Finance Bill. Rnally, I 
request the Government to increase the 
income-tax limit to Rs. 48,000 in respect of 
salaried dass.

I hope the hon. Minister wouM consider 
all the suggesttons I have made and favoura­
bly respond at the time of his reply. With 
these words, I conclude. Thank you.'

SHRI SANDIPAN BHAGWAN THORAT 
(Pandharpur): Mr. Chairman, Sir, I rise to 
support the Rnance Bill with some sugges­
tions. The Finance Bill, moved by the hon. 
Finance Minister, is very useful for the coun­
ty  In the present days.

The Planning Commisston is the main

‘Backward Classes Diviston: Detailed 
discusstons were heM with States and 
Unton Territoriesto finalise the special 
component pianfor Scheduled Castes 
(SC/ST) and Tribal Sub-Plan fTSP) Ibr 
the Eighth Five year Plan and the 
Annual Plan, 1991-92 after reviewing 
the programmes fo enabling suits6le 
adjustment in policies and programmes 
implemented for the devetopment of 
Scheduled Castes and Scheduled 
Tribes."

Unquote

This Is the only mentton in the Report about 
the backward classes. They have consulted 
wIththestatesandtheUnton Territories.So,
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I suggest that there should be a representa­
tion in the Planning Commission. The 
schemes which had been formulated during 
the pre-Independence period are followed 
now. So, I would suggest that the schemes 
which are beneficial to the Scheduled Castes 
and Tribes should be formulated anew and 
a new perspective plan for the Scheduled 
Castes and Tribes, which may be for ten or 
twenty years, should be prepared for their 
welfare.

Another point which I would like to 
suggest is that a separate Planning commit­
tee should be appointed at the State level. 
Unless there is a separate t>ody at the state 
level, thegrievances of the Scheduled Castes 
and Tribes could not come to the States’ 
notice. The State planning committee should 
be adequately represented. I suggest that 
there should be a separate body or a plan­
ning committee for each and every State and 
UT. At this juncture, I would suggest that the 
overall economic development of the Sched­
uled Castes and Tribes in the country is 
essential. This portion constitutes 1/5th of 
the total population of India Unless proper 
attentton and monetary benefits are given to 
this Community, there win not be a peaceful 
India. Thesepeopleareagitatingfbrover40 
years after Independence but still no proper 
and adequate amenities are provided for 
them. Unless there is proper planning for 
these people, their econofttic grievances 
would not be solved. For this purpose, I 
would suggest that State planning commit­
tee, which would be constituted should be 
go to the district level and at the district level 
also there should be a District Development 
Council for the welfare of Scheduled Castes 
and less Tribes. Though there are trft)al sub­
plane, so far as Scheduled Castes are con­
cerned, special component plans which are 
being implemented throi^h the States give 
rise to a vmj wonderful situation. I would llw 
to quote one example, that is. the IRDP 
scheme. Though it is implemented through 
the special component plan, what actuaOy 
happens at the district and taluka levels is 
not very satisfactory. The beneficiaries are

given loans through banks as per the plan. 
But the first and foremost grievances of the 
Scheduled Castes is that banks are not 
coming forward to finance them.

The Banks have their own targets and 
they say that their target is completed and' 
therefore they will not finance any further. 
Then there is the second aspect. There is a 
provisbn for 50 percent sutokJy and 50 per 
cent toan. But the Bank offk»rs ask these 
people to take the 50 per cent subskiy and 50 
per cent ban amount is adjusted without its 
tMinggiven tothebeneficiaries. Thesethings 
are happening. The real benefits do not 
reach the Scheduled Castes and Scheduled 
Tribes persons in the rural areas. For this 
purpose. Schedule Castes Devek)pment 
Council on par with the Zllla parishads shouM 
be formulated. Here, I may mentton the 
example of Maharashtra. The Zilla Parishads 
and Panchayat Samithis Act was passed in 
Maharashtra. Through that Act. rural people 
are being educated about their political rights. 
N there is a Scheduled Caste Devek>pment 
Council at the district level, on the lines of 
Zilla parishads. it will help to create 
awareness among these people about their 
rights.

So far as economic benefits are com­
pared, there are States Corporattonsto help 
the Scheduled Castes and Scheduled Tribes 
people. But these corporatkms are not being 
funded property at the St2de level as well as 
at the Central level.

Even at the central level, there is the 
Natkjnal Scheduled Caste Finance Devel­
opment Corporatkm. But the funds provhled 
for these Corporatkms are very meagre. 
They do not come fonvard to finance big 
p ip j^s  which can be prepared, formulated 
and implemented by the Scheduled ‘Castes 
entrepreneurs. So, my suggestkm is that the 
funds provktod for these Scheduled Castes 
and Scheduled Tribe Development Corpo- 
ratkMis should be increased. Here I wouU 
Ike to pint out that al the State Corporations 
throughoutthe country are provUedjustRs. 
68 crores. The populatkm of SC/ST aooord- 
ing to the 1991 census in neariy 17 crores;
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and the fund comes to them is Rs. 4/- per 
capita. Only this much amount is provided 
for the economic benefit of the Scheduled 
Castes and Scheduled Tribes. This amount 
Is very meagre and It should be increased. 
Mr. Rnance Minister Sir, this is what is 
happening in our country. You please see to 
tt that this amount is increased. Sufficient 
funds should be provided to these corpora­
tions.

So far agricultural benefits are con­
cerned, the lend of the smaH farmers twiong- 
ing to Scheduled Castes and schduled Tribes 
is normally situated out of the purview of 
surface imgation. This is because cost of 
these lands are given to them through the 
surplus land made available by the land 
iegisl^nn in the States. So naturally their 
lands are out of the purview of irrigation 
facilities.

Sir. these people do not get the benefit to 
surface irrigation, constructed through dams 
etc. So, my suggestion would be that if they 
arenotabletogetthesurfaceirrigation then 
there should be some provteion in the Fi­
nance Bin or the Budget todig wells forthem, 
and it should be done free of cost. They 
should not be asked to go to banks and seek 
bans todig wells. Government should t>ear 
aR the expenses involved in digging the 
weHs.

Regarding the credit fk)w to the Sched­
uled Caste and Scheduled Tribes people in 
the rural areas, I wouM like to say that banks 
are not cooperative to the Scheduled Caste 
and Scheduled Tribe people. So, my sug­
gestion is that if the Scheduled Caste and 
Scheduled Tribe people are prepared to 
come forward to have their own cooperative 
banks inthedistricis, they mustbegiven the 
facility to open their own bank in the coop­
erative sector. In Maharashtra the Coopera­
tive Sector is mush more beneficial to the 
rural people. So, these people shouM be 
given Hceiioe and ail the hurdles which are 
put forth by R.B.I. shouU be done away with.

Though there isfree educatnn to eveiy- 
body in India, the educottonal faclBties are

very poor. What happen is that the Sched­
uled Caste and Scheduled Tribe people live 
in rural areas. Almost 84 per cent of the 
Scheduled Caste and Schduled Tribe popu­
lation lives in the rural areas. Suppose the 
husband and wife both are land less labour, 
and they go for work on Jawahar Rozgar 
Yojana, to earn their livelihood they remain 
out of their home for the whole day. Their 
chiM cannot go to the school and if he goes 
to school, then there will be no one to tak  ̂
care of that chikJ. So, my suggestton is that 
you shouM open residential schools in each 
revenue circle of each Taluka so that the 
chiM can get educatbn up to 10th or 12th. 
standard.

The whole House is very much con­
cerned aboutthe atrocities being committed 
on the Scheduled Castes and Scheduled 
Tribe people. Every section of the society, 
you I and even the Prime Minister, is con­
cerned about it, but we are not still able to 
find its solutnn.

There is a link between the people who 
commit atrocities and the big bosses.

So, my suggestnn is that there shouM 
be a higher offner who can come and help 
tiie Scheduled Caste and Scheduled Tribes, 
who are reskiing in that particular area where 
the atrocities are committed. You shouM 
create an impressnn that there are people 
who take care of their interests. Unless this 
feeHng Is created in the mktds of the Sched­
uled Castes and Scheduled Tritses , the 
atrocities wifi go on continuing. The Centre 
shouM not see that this is a State Subject. I 
know that the Centre is also very much 
concerned about the welfare of the Sched­
uled Castes and Scheduled Trbes.

I wouM suggest that a coordinatnn 
committee shoukJ be less appointed, whnh 
shouM be headed by a Scheduled Caste 
person so that there shouM not be a quarrel 
between the Centre and the States.

This is provkted In Article 263. There 
shoukj be some Coordinatnn Committee for 
monitoring the weRare aciivitiesof the Sched-
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u M  CaslM and SdiaduM Tribes. Iha 
Canlra should not say that tha States should 
look into such mattars.

Ona papsf projsct was pioposad to ba 
sat up in my oonsliluancy al Mimgaon (T) in 
Madhu Takik In OistL SptafMir. Fbr which a 
Hosnoa has alraady baan sancHonad. But I 
am toM that according to last Govammanls. 
pofcy Iha pubic sadors should not ba fi- 
nancad and now that prajMl is going to 
somaona alsa In Private Sactar. I would 
raouost th# hon. FinanM Ministor. throuoh 
you, that thbpralact should be taken over by 
the Rashlriya Chemicals and FertHizefs lid., 
as the Scence is already wtti the RCF. The 
proper and adequate provision be made in 
the Budget

With these few words, Icondude.

SHFU UOOHAB BARMAN (Baipeta): 
Mr. Chairman. Sir, whie inlioducing the 
Finance B i, the hon. Finance ilffnister has 
given certain concessions on direct and 
indirect taxes. It is also good that you have 
withdrawn taxes interest in ease of Coopeta* 
Uve Societies acting as lending institutions.

Sir, I would say that these concessions 
do not change the basic reaction of the 
Budget, the direction set by the IMF condi­
tionalities. Essentially, the oonditionaliliesof 
the IMF are cuts in food sub&idies and ether 
weHare measures, dismantling of pul)ic 
distribution system, privatisation of public 
sector, liberalisation of imports eta This w i 
underminetheseV-relianceof our economy. 
This meansfurthertopiace the entire burden 
of the grave crisis on the shoulders of the 
common people.

The crisis In our economy and conse­
quent^ the crisis in BOP is not the creation 
of the common people Ixit the result of the 
policies pursued by the ruling party since 
Aidependence.

. The policies serve basically the inter­
ests of the landlords and monopoiists- 
nfitional and internatbnai.

The 11^ loan taken in 1981 dki not 
stabilisathe BOP. it belies the statement 
made fay the Government it Is better to 
remember that the path of Hberalsatkm 
pursued during the period of 1984-89 and 
net controls and rsgulations isd to be pres­
ent crisis. The bnports feeding the elitists 
and import Intensive production structure, as 
wel as al kinds of non-Govemment imports 
were mainly financed by Indiscrimkiato inter-
nauOnSU uO ffO W m gS W n l C n  IfiCttJOOO la rg B

short terms bans that accounted for aknost
C / %  r a o n i f  M f  0m mmmmmmaSnnnDU por Cwfii Of uw sKxiiiionai doitowhiqs m 
1988-89.

ki the midst of this crisis. the Rnance 
Ministerhas asked the people of our country 
to'saf^uard the natkmal interest In this 
context. I want to say that we should not 
equate the national interest with the interest 
of the monopolists and iandkirds.

kidia is now such a country that out of 
120 countries intheworid, its position is 21st 
and the income of 2 per cent of families is 
equalto98percentof thefamHies. Now. how 
is our nalkMl hiterest is being served in the 
budget?

Take the questton of price hike. Abeady 
there is above 15 per cent kifiatnn. The 
devsduation and the cut in sut)sidies and 
price hke in petroleum products and sugar 
will further increase the prices. The increase 
in fare and freight charges in Railway Budget 
wW have a cascading effect on price situ- 
atton. This win erode the real kicome of the 
common people.

There are no radkad structural changes 
in the taxes. In the Budg^ the indirect tax 
dominates. There is a daim of increase in 
direct tax. Ever smce 1950^1. we have seen 
that the amount of excise duty on a number 
of items has increased and the number of 
items under the excise duty ha also ki- 
creased. The btcrease in the corporate tax is 
minunum.

Even k) this Budget also, the income 
and wealth of the rich^wth urt>an and rural- 

' is hardly touched. Bulk of the extra revenue
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is coming from the inciB88B in Special 8xds0 
duly and tlw hk* in piioM of itM palrolwim 
pioducts.

K can b* sMn lhai addlional ravwHM 
formdiract tax almost amounts to Rs. 504 
doraa. Tha addiiionfl lax afloit plus tha 
VMiMiiio rMiiMna finm ork^ hice In noAro- 
Iwm products almost accounts to Rs. 3,407 
ciorasa anduding tha Ralanqf BudgaL Out 
of iMs, onV Ri. 504 ooraa Ifial is ona- 
ftttvttflith fram eddMiinal Hjiinrt ta v
and tha main path of iha Cmpotation tax also 
comas from tha puUe sador undaitakings.

Wa hawa saan that in a country whan 
almost onamAd of tha popuialion is bataw 
povarty lina, rich ate pqring Iha minimum 
taxos; that is how they aramalcing sacrifices 
for tha nation.

Tha new industrial poley wH, I think, 
craata a havoc iMcausa this is a poKcy of 
deBeansing, scrapping of IffTTP imit. and 
invasmant of privata capital in as many as 
ten araas rasarvad for the pubfic sector, 
opening the door wide for muidnalionai ate. 
Now there is a hue and cry for privatisation of 
public sector.

ISM hra.

Hera is a report by the f^ l which says 
that in ths private sector only thera are mors 
than 1,20,000 sick unRs. Tha causes fortha 
ctosura or tha sickness of the industries are 
also given in the report

in thiscontaxtillsbettarto remember 
what tha Chairman of BFR says;

The unit becomes sick but the per­
sons rasponsMe fcw making the units 
sick continue to become more and 
more affkient.”

Thai is tha condition in our country.

Again.thainvasbnanl1nourpublicsedor 
is raised only by about ten percent. And as 
there is davaluatbn of Money, in real term H 
wM be far lass. So, tha problem of unemptoy-

linant wW ba further aggravated.

Again thia policy of IlMraisalkMi of 
imports is also not corrsct it is seen from the 
axperiancaof tha Third World countries, that 
in spile of the devaluation there is no in- 
cm se in tha exports. It is also seen in the 
context of the trade poHqf, that there is less 
encouragement for the export of manufao- 
tureof goods bacausaonlytradittHial goods 
btb expon norns.

The price of tea in Lxmdon markel-yarm 
is gratefidy decreasing. So, this import pol­
icy wll not, think, bring in any thfaig good for 
the country.

In the fieU of rural devebpment there is 
only an increase of stout eigM per cant 
compared to the last year*a figure. This wH 
only touch the fringes of the problem, as 
tfiare are 130 mllfion agricultural labourers in 
our country. The real protdem is, to develop 
the rural areas we have to bring about radical 
land reforms. This will not only create the 
ttasis for elmlnating the attacks on the 
Scheduled Caste, and Scheduled TrS)e 
people and women In ourcountry, but create 
a basis for a strong homo market

SomeofourfriendsaramentkMting the 
success stories of South Korea and Taiwan. 
In those countries Industrial devetopment 
was possble because there were land re­
forms. So, if we want to buikfastrong basis 
and eRminate atrocities on the Scheduled 
Caste and Scheduled Trbes, and also cre­
ate a baiss or ondltnns for eSmlnatmg after- 
acy, land reforms are essential. They as­
sume tot importance.

In this connection, I wouU also Ike to 
mention that the Centre-State ralatnns 
shouM be strengthened and financial auton­
omy shouM be given to our Stales. Because, 
during the last few years we have seen that 
as there is centralisatkm, tftere is also a 
tendency for separatist movements tocome 
up.

I now want to mention the Assam prob­
lem (4 backwardness.



531 Fktanc»(No.2) SEPTEMBER 13.1991 BU.1991 532

SHRI NIRMAL KANT1 CHATTERJEE 
(Dum Dum): bi the dosed circuit TV  the 
name is being shmm wiongly as'Shri Palas 
Barman' instead of ‘Uddhab Baimm'. WiH 
somebody taiw nctioe of R ?

MR. CHARIMAN: This has been given 
by yourparty. Anyway, we «nl take note of k.

SHRI UDOHABBARMANiSir.thepres- 
eftt industrial Poliqr will create problems for 
the development of the State Ike Assam. 
The Public sector is a sort of safeguard for 
development of a State Hke Assam. K is seen 
that the index of per capfta income is gradu­
al^ going dowa In 1960-61. the index was 
103 and in 1980-81 It was 78.

The indicators development can be 
seen here. In the case of per capita income 
in Assam in 1984-ffi was Rs. 1.821 as 
against the Allndia f«u i« of 2.855. The net 
irrigatedarea as percentage of sown area is 
20.2 percent as ««ainsttheAllindia36.6per 
cent The instalted powor capacity per 1,000 
people is 173 KW as igainst the Alllndia 
figure of 57.3 KW. The surface load length 
per lakh population Is 41 Km. as against the 
AB India figure of 107 Km. The per capita 
itwome generated in manufacturing is 70 as 
against the A l India figure of 140. The fertil­
iser consumptkm is 5.4 Kg-as against the Al 
lndiafigureof45K0-Thepopufafencoveied 
by each primary school Is823as against the 
Al bKla figure of 1,405. The number of 
hospilal bed per 10,000 population is six as 
against the All India figure of 9. The literacy 
percentage is 35 per cent as against the Al 
Indid avBrag9 of 36J2 p8r cmL

These are some of tfie Indicalors about 
the backwardness of Assam.

The communicalhNi system is very bad 
and there is a bngstanding demand for 
extension of bioadgauge up to Oiirugarh 
Aid for Impioving tfte Lumding-Bodarpur* 
SIcharfne. No step has been taken 90 far in 
this regard. The surface roads are in bad 
shape. Assam, being Hie gateway to the 
North Eastern Regkm. the Central Govern- 
ment should come forward to improve the

road communication system 90 that the entire 
rigkm develops. Master Plans have been 
prepared for. Brahmaputra. Barak and their 
tribiiteries. but proper execution has not 
been done so far. The Central Government 
shoukl have a political Mril to implement 
these Master Plans to control the recuning 
fkxxls and to save the economy and people 
of NE regbn.

Many districts in Assam am without 
industries. The new ref inery and gas cracker 
are yet to be executed. One of the main. 
Industries contributing to foreign exchange 
is Tea bidustiy. Mainly Assam contritMJtes 
about 50 per cent of tea but the condhnn of 
laAxMirers in the industry is very miserable. 
The number of regular empbyees is declin­
ing and the daily wage ranges from Rs. 12to 
Rs.15. There is no scope for their educaton 
also. And naturally there is simmering dis­
contentment among the garden population. 
So tNs Industrial Poficy and the Tax Polk:y 
wMcreate and agravate regbnal imbalances 
in the area alsa

We hope that atong with India. Assam 
devetopment is madepossl>ie.Tosave India, 
you have to save Assam also.

Thank you.

SHRI CHITTA BASU (Barasat): Sir. we 
are now at the final step or rattier conchidkig 
stage of the budget making process of the 
natbn.ldeemitmyresponsi>iStytowamthe 
Government about the injurkMis repercus­
sions which are Htely to befall the country 
and the repercussions of the proposals on 
the living condinns of the tNoad masses of 
our people. I deem it my responsMily at this 
final sts^ of the budget maMng process.

The measures taken by the Govern­
ment in the matter of devahiatkMi of the 
njpee. in the matter of transfer of goU, in the 
matterof formulation of the budget poides, 
in the matter of shaping the Industrial Polcy 
of our country and other host of economic 
poides and measures and fiscal poides 
taken by tlie Government wouM have seri­
ous repevcusskms on the country asawhole
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and also tha masses a( ow country.

I have not got much time to discuss and 
I rafrain myseK of doing thaL I wouM only 
draw the attention of this House and the 
nation that the budget and other proposals 
already have imposed intolerable burden on 
the common people. They have led to the 
steep rise in the prices of aH esser îai com­
modities. They wil lead to large-scale clo­
sures. retrenchments and loss of jobs for 
workers and employees and the unemploy­
ment will be further increased.

These policies win also fleece the great 
masses of the peasantry of our country 
particularlytheagriciAurai woricersand rural 
artisans less of our country. These provi­
sions wiH erode the pubGc sector and throw 
the doors wide open to monopolists and 
multinationals, plunge the country into a 
debt trap and compromises our economic 
independence leading ultimalely to the 
compromise of political independence of our 
county. Atthislaststageof budget making, 
I again warp the Government about the 
consequences that are Ihely tofoHow.

Two days back, the hon. Finance Minis­
ter was very much pleased to announce 
more concessions in order to boost up the 
exports of our country. That b naturaly 
expected because that foiows the thnjst of 
the Government’s economy and fiscal poli­
cies. Even after these hosts of concessions 
being given, I think the prospect is not going 
to innprawe. k is not my view, I  is the opinkMi 
given by the latest Report of the Reserve 
Bank of India. I simply draw tha attentkm of 
the Fnanoe Minister to three spedfk; as- 
pacteofthe Report. One aspedof the Report 
•aysthat,

"There shall Iw a sbw down in the 
overal giDWth of the economy for the 
year199l«r..

«wt;
Another a^MCt It brings 10 the fore is

It  axped* tha GPD to grow at around

three per oerrt duhns the year, down 5 
per cent in 1990-91*.

The periormance of export sector 
was’not satisfactory* in 1990-91*.

The Report also says that.

Even after these hosts of ooncessienas 
bemg given, these are the warnings of the 
Reserve Bank of India

I am sorry, I am constrained to say that 
the polides announced by the Government 
will transorm this great country of ours into a 
happy flaunting ^ u n d  for Multinational 
Corporatbns of the worU.

Sir. I have got not much time to explain. 
In an unusual haste-1 wouki say to be more 
soft in my expression— the Government has 
cleared the entrance of several multinatkmal 
companies, particularly, bekmging to the 
United Statesof America, withinafew weeks. 
I mentkm some of them. Thecomputergaint 
BM has been given clearance to enter into 
the kidian market It fe to be known by the 
country that several years ago their entrance 
was rehised by the Government of India 
They are now lieing invited to produce 
compiders in order to computerise the of­
fices, leadkig to large-scale unemployment, 
leading to toss of jobs in various segments of 
our country. Then Sir plastics and chemical 
manufacturers, Du. Pout are being invited 
and they have been deaied.Similariy.motor 
cyde makers BMW of Germany have been 
cleared. British Gas have also iMen cleared 
. Even ki the matter of manufacturkig food 
articles, Kelto Foods are being kwited. 
General Electrics and so many others are 
bekig invited. I have got very l)ig 1st with me. 
What does it mean? It means to alow the 
foreign muWnatkmal to Itood our country and 
perpMualethe toot and phinder. Are we here 
to aflow this Government to continue this 
kind of toot and plundei? BM has abeady 
entered intoacollaboration project withTatas 
for afte. 100 croresprpjectto.make comput­
ers which will go in for massive computeri­
sation. leading to large-scale unemploy- 
menL
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[Sh.Ch&iEiBasu]

Most amazing and surprising to m« is 
that the Govsmment is in an unusai hast* 
and have broken all the records in order to 
aooommcdala the foreign muitinational 
companies. Afour member Foreign Inve^- 
ment Piomotion Board, headed by the Prin­
cipal Secretary to the Prime kIKnister. has 
been set up to dear foreign investment 
proposals which do not fall within the para­
meters of even the changed policies. The 
Government has charged the policy to invite 
multinationals. Even if some multinationals 
do not fail within the parameters of the 
changed policy, as I have mentioned, afour- 
member committee has been given the 
authoritytodear any project offeredbythem 
of their choice.

Sir, you have rung twice. So, it win not 
be proper for me to continue and disobey. 
Lastly I would any that it appears from the 
entire speech and from all the announce­
ment made subsequently by the Govern­
ment that to resorts are there for the 
country. One is to invite foreign investment 
and the other to go on for IMF loan. Even 
today I have seen that the IMF has agreed to 
give us the third instalment of the loan. We 
are going in even for further loan under 
more harsh conditions. They say that all 
these reforms or all these economic policies 
have t>een framed under the instructions of 
the Worid Bank and the IMF. This is proved 
by a statement made yesterday at paris. 
V^at does the Consortium at paris say? It 
says: *The reforms process now undenway 
In India is both impressive and necessary.” 
The Budget has not been framed by the 
Ministers or by the Council of Ministers, the 
Budget, it appears, has been framed by 
those who met yesterday in Paris and who 
say today that the reforms process now 
underway in India in impressive and neces­
sary..

I think this wffl make dear the basic 
phflosophy behind the Budget proposalsand 
the fiscal and economic measures.

With this. I oppose this Bill with all the 
force at my command.

Thank you.

\lf3nS§ttuOn\

SHRI CHANDULAL CHANDRAKAR 
(Duig): Mr. Chairman. Sir, I support the 
Finance BiH My sulNnissbn b that the 
Budget shouM always Im  presented in No­
vember after the monsoon season. After 
monsoon season H becomes dear what will 
be the agricultural out put. For this purpose, 
a committee was formed under the Chair­
manship of late Shri L.K. Jha. Committee 
recommended that the Budget be presented 
in November December every year. Budget 
each year is presented on 28th February as 
a matter of conventbn, since ^e  days of 
British regime. We are foltowing it blindly. 
After presentatnn of Budget on 28th Febru­
ary money is alk>cated for devetopment of 
vfflage and It reaches the rural areas just by 
the end of April. After a few days of work, the 
funds remain unutilized crores of rupees 
remain unutilised in distrids in the country. 
Every year it is stated that the proposals In 
the Budget will be rationalised. The Govern­
ment must think over agrit 4iltural produdnn 
and industrial produdion. The Budget must 
be made equally relevant for both industries, 
traders, as well as farmers. Often it is seen 
that m the Budget year after yearfarmers are 
some what negleded. This year for many 
reasons such a situation has devekiped. So 
such a provision shouU be made that maxi­
mum number of farmers shouU be benefited 
by the Budget. Seeds received by the farm­
ers are adulterated to the extend of 50 per­
cent. Chemcal fertilisers contain sand. In- 
sediddes are also spurnuss. To check 
contaminatnn in all these three things. 10 
wouM like to request the hon. Minister of 
Finance to enad stringent laws, so that 
contaminatton and adulteratton couM be 
detected. I suggest that to deted contamina- 
tk>n in all these three things, testing fadtties 
and equipments may be provkied for every 
15-20 lakh populatbn.lt may alsobejudged 
which type of chemical fert9isers shouU be 
used. Last month’s Reserve Bank of India’s
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raport states that this year for the third or 
fourth year in succession, agricukurai crops 
wiil Iw good and profitable. Budget is pre­
sented at suchtimeswhenfuHbenefitscannal 
lie reaped. For example, land is not Iwing 
put to proper use in the country. Land is 
being misused in the country. For irrigation 
water is an important source. Benefits de­
rived from water are equal to the destruction 
caused by it. Land management and Water 
management is so poor, that it is causing 
more harm to the country than giving any 
benefits. In our country, 17 crores and 30 
lakhs ton. foodgralns are produced by culti­
vating 14 crore and 30 lakh hectare land, 
though in China 30 crore ton foodgralns are 
produced by cultivating 10 crore hectares 
land. It can be conduded that In China more 
foodgralns are produced by cultivating less 
land In comparisontolndia.sThe main cause 
of it Is the numerous deficiencies in ‘Land 
management and Water Management.’

Sir. in China per capita availability of 
land is 0.11 hectare where as in India it is
0.17hectares. in India populatnn is growing 
at a fast pace, but in Cluna because of 
different adminstrative structure or for any 
other reasons growth of populatnn has been 
checked. If the population growth continues 
then the per person availability of land in 
2001 win decline to that of China i.e. 0.11 
hectares from 0.17 hectares at present in the 
country. Per capita foodgralns availability in 
India is 200gm. while in China it is 300 gms. 
if the target to make available 300 gms. 
foodgrains is fixed instead of 200 gms at 
present, then the foodgralns production will 
have to t>e raised to 25 crores ton per 
annum, is our country prepared for such a 
high target? I think even 10 percent benefits 
of all the researches going on in our labora­
tories are not trickling down to farms in the 
country, which in English is called Lap Und.

Mr. Chairman, Sir, the agriculture re­
port, mentnns thatthere are large number of 
laboratories in the counrty which havedeveh 
oped only 9 varities of rise in the country and 
that too have not reached farmers. I even 
say that not a single variety has become

known to farmers. So how can the full bene­
fits tM reaped? so bng complete arrange­
ments for disseminating information are not 
made nothing will materials. The Govwn- 
ment has set up agriculture sdence centres. 
Outof468districts, agricultural sinceoentres 
are functioning in just 159 districts in the 
country. And even atthesecentrecondittons • 
are so poor that scientists do not want to 
work there. Many factors are responsible for 
this state of affairs. Rrstly, law salary and 
secondly, every scientist wants that less his 
chiMren should live in a dty and get good 
education. In China as per the wishes of 
scientists living In villages, the Chinese 
Government has made special arrangements 
for the education of chlMren of scientists in 
cities. I do not want to take much time, but 
wouki like to say that

[EngBsHl

MR.CHAIRMAN;Youcancontinueyour 
speech afterthe Private MemtMt's Business 
is over at 6 o’ck)ck.

15.30 hrs.

BUSINESS ADVISORY COMMITTEE 

Sixth Report

[English]

THE MINISTER OF STATE IN THE 
MINISTRYOF PARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF LAW, JUSTICE AND COMPANY 
AFFAIRS (SHRI RANGARAJAN 
KUMARAMANGALAM): Sir, I beg to present 
the Sixth Report of the Business Advisory 
Committee.

MR. CHAIRMAN: Now, we are taking 
up the Private Members Business.

SHRI A. CHARLES (Trivandrum): Sir, 
are we sitting after 6 o’ckick?
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MR. CHAIRMAN: Charles, ivhen it
comM to cross the bridge, wo will think of It

SHRI RANGARAJAN KUMARAMAN- 
GAILAM: Sir, the Speaker has already an­
nounced in the House that we would be 
sitting after 6 0’ck)ck. That was the under­
standing of ail the parties to continue the 
discussbn the Rnance BiH R depends on 
how tong they wouM like to continue it. But 
today we shall complete the discussk>n and 
tomorrow will be the reply and voting.

DR. LAXMI NARAYAN PANDEY 
(Mandsaur): Sir, what about dinner arrange­
ments?

SHRI RANGARAJAN KUMRARAMAN- 
GALAM : Sir, a very good dinner is being 
ananged.

15J1 hrs 

CONSTITUTION AMENDMENT BILL* 

{lns0ftbnofnewArtide 18A) 

[English]

SHRI SATYAGOPALMISRA(Tamhik): 
Sir.Ibegtomovefor leiwato introduce a Bill 
further to amend the constitution of India.

MR CHARiMAN: The question is

Thai leave be granted to introduce a 
BUI further to amend the constitutton of 
India’.

The motion was adopted

SHRI SATYAGOPAL MISRA: Sir, I in­
troduce the BBL

15^2 hrs.

CONSTITUTION (AMENDMENT) BILL* 

{Amendment of Article 310 and 311) 

[EngSsh]

SHRI SATYAGOPAL MISRA: Sir. I beg 
to move for leave to introduce a BUI further to 
amend the Constitutnn of India.

MR. CHAIRMAN: The questnn is:

The leave be granted to introduce a 
Bill furtherto amend the ConstitutkM) of 
India.

The motion was adopted

SHRI SATYAGOPAL MISRA: Sir. I in­
troduce the Bill.

15.321/2 hrs.

FOREST BILL*

[EngSstH

SHRI CHANDUBHAi DESHMUKH 
(Bharuch): Sir, I beg to move for leave to 
introduce a Bill to ConsoSdate laws relating 
toforests, the transit of forest-produceandto 
msdte special Previsions forthe regulation of 
felling and replanting of trees in urban and 
rural areas and sandaHwood, and for mat­
ters connected therewfth.

M a CHAIRMAN: The question is:

That leave be granted to introduce a 
Bill to consofidale Laws relating to 
forests, the transit offoret-produce and 
to make special provistons for two 
regulation of felling and replanting of 
trees in urlMui and rural areas and

'Published in GaxMIe of India Extraordinary, Part II, Sectkm 2, dated 13.9.1991.
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8andahNOod.andt6rmatt«rsoonnected
tharawih.'’

The motion was adopted.

SHRICHANDUBHAi DESHMUKH:Sir. 
I introduce the BM.

That leave be granted to introduce a 
Bin to provide for the payment less of 
minimum wages and for welfare of 
agricultural workers’

The Motion was adopted

SHRICHANDUBHAIDESHMUKH: Sir, 
I introduce the B8L

IS ^ h rs .

CONSTm m ON (s c h e d u l e d  c a s te s )
ORDER (AMENDMENT) BILL* 

{Amendment of the schedule) 

[EngSsh]

SHRISHABUDDINSYED(Kishanga(«: 
Sir, Ibag to movefor leave to introduce aBiH 
further to amend the Constitution (Sched­
uled Castes) Order, 1950.

MR. CHAIRMAN: The question is:

That leave be granted to introduce 
a BX further to amend the Constitu­
tion (Scheduled Castes) Order, 
1950."

The motion was adopted

SHRI SHAHABUDDIN SYED : Sir, I 
introduce the B il

iS A Itth ra .

AGRICULTU^ WORKERS (MINIMUM 
WAGES AND WELFARE) Btt*

(G W M I

SHRI CHANDUBHAI DE^MUKH 
(Bhanich): Sir I beg to move for leave to 
itiiiodiiMaBniDpiovidefortfMpayment of 
mMniuni wages and lorWalaieolagricul- 
turaiwoilnis.

yRCHAIRMAWiTlwquMlionis:

iS ^ h rs .

RESERVATION OF VACANCES IN 
POST AND SERVICES (FOR SCHED­

ULED CASTCS AND SCHEDULED 
TRIBES) BILL*

[EngfeAi

SHRI CHANDUBHAI DESHMUKH 
(Bharuch): Sir, I bag to move for leave to 
introduce a Bill to provide for adequate rep­
resentation of Scheduled Castes a ^  Sched­
uled Trilies in posts and services under the 
Government of India.

MR. CHAWUIAN: The question is:

That leave be granted to introduce 
aBiltoprovidefor adequate repre­
sentation of Scheduled Castes and 
Scheduled Triies in poste and 
seivioes under the Government of 
India.-

The Motion was adopted

SHRI CHANDUBHAI DESHMUKH: Sir. 
I introduce the BIL

15J341/2hr«.

HIGH COURTM  MADRAS (ESTABLISH­
MENT OF A PERMANENT BENCH AT

i, MADURAI) BLL.*

[BngtaH

SHRI A .aS. RAM BABU (Maduial): 
Sir. Ibagto movefor ieaw to introduoe a B l

TubMiad In Q n a M  of India EmraordlMiy. Pailll. Sweden 2. daled 13.9.1991.
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|^A .aS.R am B abu]

to piovid* for Ihe Miabiishnwnt of a perma* 
iwnt Banch of tha High Court ai Madras ai 
MaduraL

MFL CtMIRMAN: Thaquaslion is:

'Thai iaawa ba granted to inboduoa a 
Bil to provide for thaestabishment of 
a parmanant Banch of tiM ffigh Court 
at Madras at Maduru.-

ThoUodonwa8.adofit0d

SHRI A.G.S. FIAM BABU: Sir. I intro- 
duoathaBU

15.35lin.

CONSTITUTION (AMENDMENT) BILL* 
(AMBIDMENT OF ARTICLE 58, ETC.).

(rnmslariM

SHRI MOHAN SINGH ): Sir. I beg to 
niova for iaava to introduoe a BM furtlier to 
amend ttia Constiution of M ia:

HEngm

MR. CHAIRMAN: The question is:

‘That leave be granted to introduce a 
Bai further to amend the Constitution of 
M ia.

The Motion was adopted

[Translation]

SHRI MOHAN SINGH: Sir. I introduce 
thaBi.

IS J S lA h rs .

CONSUMER ASSOCIATIONS (REGIS­
TRATION) BILL*

VEngSsHi

SHRI RAM KAPSE(Thana):Sir, Ibegto 
move for leave to introduce a Bill to provide 
for the registration of consumer associations 
and for matters connected therewith or in- 
ddential thereto.

MR. CHAIRMAN: The question is:

*That leave be granted to introduce a 
Bill to provide for the registration of 
consumer associaitions and for mat­
ters connected therewith or incidental 
thereto*.

The Motion was adopted

SHRI RAM KAPSE: Sir. I Introduce the
B»L

15.36 hra

COMPULSORY STERIUSATION BILL * 

[English]

SHRI RAMESWAR PAT1DAR (Khar- 
gone): Sir, I beg to move for leave to intro­
duce a Bill to provide for compulsory steriK- 
satbn for promoting small family norm and 
for matter connected therewtth.

. M a CHAIRMAN: The question is:

“That leave be granted to introduce a 
BHI to provide for compulsory sterilisa­
tion for promotkig smaH family nomi 
and for matters connected therewith.'

77w motion was adopted

*PubMied in Gazette of Mia. Extraordinaiy, Part H. Section 2, dated 13.9.1991.
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SHRIRAMEWARPATIDARcSir, lintio-
dUMtlwBilL

15^1/2hrs.

CONSTITUTION (AMENDMENT) BILL* 

{Amendment of Article 3504). 

[EngSsm

SHRISHAHABUDDIN SYED (Kishan- 
ganj): Sir, Ibagtomoveforleav*to introduce 
a BUI further to amend the Constitution of 
India.

M a CHAIRMAN: The question is:

*That ieave be granted to introduce a 
Biilfuither to amend the Constitution of 
India.'

The motion ivas adopted

SHRI SHAHABUDDIN SYED: I intro­
duce the BiH.

15.37 hra.

MEDICAL TERMINATION OF PREG­
NANCY (AMENDMENT) BILL*.

(Amendment of SecfNNi 3 and 4)

[Transkahril

KUMARIUMA BHARTI (Khayurato): Sir, 
I beg to move for leave to introduce a BiH 
further to amend the Medical Termination of 
Pregnant Act. 1971.

lEngBsm

MR. CHAIRMAN: The question is:

That leave be granted to introduce a

BiH to amend the Medicd Termination 
of Pregnancy Act 1971.”

The motion was adopted

[TransbtiotH

KUMARI UMA BHARTI: Sir, I intioduce 
the Big.

15.38 hrs.

ONE-FAMILY ONE-POST (IN GOVERN­
MENT SERVICE) BILL*

lEngBsm

SHRI C.P. MUDALAGIRIYAPPA (Chi- 
tradurga): I beg to move for leave to imio- 
duce a BiH to provide for appointment of only 
one member of a family in public services 
and posts in connection with the affairs of 
the Union.

MR. CHAIRMAN: The question is:

*That leave be granted to introduce a 
bin to pro^e for appointment of only one 
member of a family in public services and 
posts in connection with the affairs of the 
Union.*

The motion was adopted

SHRI C.P. MUDALA GIRIYAPPA: I in­
troduce the Bill.

15.39 hrs.

CONSTITUTION (AMENDMENT) BILL* 

(Amendment of Article 371) 

[EngBsHl

SHRI UTTAMRAO DEORAO PATIL 
(Yavatmal): I beg to move for leave to intro­
duce a BiUfurther to amend the Constitution 
of India.

‘Published in Gazette of India, Extraordinary, Part II. Section 2, dated 13.9.1991.
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MR. CHAIRMAN: MoNon mcMwd:

'That the leave be granted to introduca 
a Bil further Id  amend the Constitulion 
of India.''

[TransbtiorU

SHRI OATTA MEGHE (Nagpur); Mr. 
Chairman. Sir, I rise to oppose this biN. 
because the provision introduced by the 
hon. Member in tIm B I requires tfieconsti- 
tutionoftheBoanibeforeOclober19.1991. 
My submission is that there uvas no need to 
intioduce this BiL I would Nke the hon. 
President to issue an ordinance for selling 
up a Board, because tite piDposal to this 
effect has already been approved unani­
mously by the members in Maharashtra 
Legislative Assembly. An ablation hasbeen 
going on in Vidarbha and Marathwada for 
the last 2-3 years. When Shri Rapv Gandhi 
went there for his election campaign, he had 
given an assurance to set up the Board as 
soon as his Government came into power. 
Simiar pioirases were made by Shri Vish- 
wanalh Pratap Singh and Shri Chan- 
diashekhar, DsspilB ths repealod ttssur* 
ances given by our leaders the Board has 
not been constituted so far. Asaresulofk 
the educaionad and industrial development 
required there has not taken place. In this 
way. the constilulional provision has not 
been implemented so far. TheFsfore the 
partiqpalion of the Govemmertt of Mahar­
ashtra has also become significant in this 
regard. The Government should issue an 
ordinance so that the longstanding demarxl 
of the lakhs of people for setting up a Boaid 
couid be fuifilad immediately.

The hon. Member Shri PaM also be­
longs to Vidaibha and he knows each and 
•vetyttiing. It would not be impioper if the 
mailer is dncussed in ttie House. Butsofar 
as the matter of setting up the Board is 
oonoemed. I wouU suggest that the Board 
diould be constiuled immediately latest by 
October. 19.

MR. CHAIRMAN: At the moment you 
cannot speak on merit of the BW.

SHRI DATTA MEGHE: H has been a 
bngstanding demand of the people of our 
area Whatever provisbns are made by the 
Government of MaAtarashlra are proved fu­
tile due to non-aOotment of funds. Shri 
Vishwanath Pratap Singh. Shri Chan- 
drashekhar and then Shri Rajiv Gandhi-one 
after the other gave the assurance to the 
people to set up Board immediately, but in 
vain. Thereh>re, bringing the bill in the House 
will further delay the execution of the pro­
posal, we want the Board to be set up.

SHRI UTTAMRAO DEGRAO PAUL 
(Yavatmal): Mr. Chairman, Sir, I do not think 
that the BiH I have moved and the views 
expressed by Shri Datta Meghe dash with 
eadio^her. I have suggested that the hon. 
President should issue an order latest by 
September 30 for setting up the Board posi- 
t iv ^  behKe October 19,1991. It wouM not 
be amatter of ot>jectk>n even if the Govern­
ment proposes to set up the Board earlier 
than that It wouki be in the interest of the 
backward areas of Vklaibha. Maralhwada 
and the rest of Maharashtra if the Board is 
setup. Therefore, instead of opposing the 
Bill Shri Meghe shouk) urge the Government 
to set up the Board at the earitesL

[Engfsft]

MR CHAIRMAN: The questkM is:

‘That leave be granted to intioduoe a 
Bnfwtharto amend the Constilution of 
kidia’.

The motion was adopM

SHRI UTTAMRAO DEORAO PATI^ I 
introduce the Bil.
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MEDICAL TERMINATION OF PREG­
NANCY (AMENDMENT) BILL *

(Amendment at SeCOons 3 ana 4) 

[EngBsli

SHRIMATI SUMITRA MAHAJAN (In­
dore): I beg to mov» for l«ava tointroduoea 
Bill to amsnd the Medical Termination of 
Pregnane/Act, 1971.

CHAIRMAN: The question is:

That leave be granted to introduce a 
Bil to amend the Medical Termina­
tion of Pregnancy Act. 1971.’

The motion nos adopted.

SHRIMATI SUMITRA MAHAJAN: I 
intioduoe ^  BiH.

15.461/2 hrs.

INDIAN PENAL CODE (AMENDMENT) 
BILL*

(Amendment of Section 37S) 

IBngSsMi

SHRIKASHIRAM RANA (Surat): I 
beg to mov« for leave Id introduce a Bin 
further to amend the Indian Penal Code.

MR. CHAIRMAN: The question is:

‘That leave be granted to introduce a 
BM further to amend the Indian Penal 
Code*.

The <pmHon was adopted.

SHRI KASHRAM RANA: I introduce 
the BIL

COMPULSORY MILITARY TRAINING 
BILL*

lEngBsHi

SHRI C.P. MUDALA GIRIYAPPA (Chi- 
tradurga): I beg to move for leave to intro­
duce a BUI to make militaiy tnuning compul­
sory for all at)le-bodied persons*.

MR CHAIRMAN: The question is:

‘That leave be granted to introduce a 
BHIto make militaiy training compul- 
soiy for an able-bodied persons:.

The motion was adopted.

SHRI C.P. MUDALA GIRIYAPPA: I in­
troduce the BOL

15.471/2 hrs.

WELFARE OF HANDICAPPED. DIS­
ABLED AND MENTALLY RETARDED 

PERSONS BLL*

[EngSsf^

SHRI C.P. MUDALA GIRIYAPPA (Chi- 
tradurg): I beg to move for leave to introduce 
a BM to provide for the weKara fay the Gov­
ernment of al persons who are bom hancfi- 
capped, disabled or mentaly retarded.

CHAIRMAN: The question is:

*That leave be granted to intioduoe a 
Bin to prawkie tor the welfare by tite 
Government of all persons who are 
bom handicapped, disabled or men­
tally retarded.'

The motbn was adopted.

SHRL C P . MUDALA GIRIYAPPA: I 
intioduoe the Bil.

*PubMih«l in QoMto M k  Extaoidinaiy. Part I. Section 2. dated 13.9.1991.
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OOMPULSORY REGISTRATION OF 
MARRIAGES BILL*

C fiw M

SHRI C.P. MUDALA GmYAPPA (CM> 
tradwga): I bag to mmwfor toav» to M »- 
duo* a Ba to prcwid* for oompuhoiy
*---- * » - -  ^  ^11 m n m u l n n n m  SmuaD O n Of a i l  n M u n a g M  HI mIOm L

MR. CHAIRMAN; Tha quMtion is:

That bam ba grantad to introduca a
Bflttoprovtrfftfftf CTffipvtffffy rogista* 
tion of aH marriagas in IniSa”.

Th»motbnwasadopt»d

SHRI C.P. MUDALA GIRIYAPPA: I in­
troduce tiw Bin.

15.481/2 hra.

CONSTITUTION (AMENDMENT) BILL*

(ki Section ofNawAitida 48 B)

[TiansbHoiH

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): I bag to move for laava to introduca 
a Bil furthar to amand tha constitution of 
India.

[£rvisftl

MR. CHAIRMAN: The question is:

“The leave be granted to introduce a 
89) fuftherto amend ttM Constitution of

Tha motion wa» adopted. 

[TtanaUM i

SHRI BHAGWAN SHANKAR RAWAT:

IS ^ h rs .

NARCOTIC DRUGS AND PSY- 
CHOTROPIC SUBSTANCES ACT 

(AMENDMENT) BILL*

(AmandmaMio $aetion2ale.)

[Tfsnstatibr^

D a  LAXMINARAYAN PANDEYA 
(Mandsaur): I beg to move for laava to inno: 
duce a BM to amend the Nareotic Drugs and 
Psychotropic Subatanoas Act, 1985.

[EngKsHi

MR CHAIRMAN: The question is:

The leave be granted to introduce Bill 
to amend the Narcotic Dmgs and 
Psychotropic Sul)stances Act, 1985*.

Tha motion was adopted.

[Transbtioril

D a  LAXMINARAYAN PANDEYA: I 
intioduca the Bill

15.491/2 hra

CONSTITUTION (SCHEDULED TRIBES) 
ORDER (AMENDMENT) BLL *

(Amendment of tha Schadub)

[Engtsm

SHRI UTTAM RAO DEORAO 
PATIMYavatmal): I beg to move for leave to 
introduca a Bin further to amand 0ta Consti­
tution (Scheduled Tribes) Order, 195a

MR. CHAIRMAN: Tha question is:

*J>ublishad InGazallaaf India, Exlraofdinaiy, Part N. Section 2. dated 13.9.1991.
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‘Thai Im w  tM grmlad to intiDduM a 
B1 furtlMr to aiTMnd ttw Constitution 
(SdMduMTribM)Ontor. 1950*.

7h0 molbo MW adqptad

SHRIIJTTAMRAO OGORAO PATIL I 
MioduosttoPMl.

ISJOhra.

FOREST (CONSERVATION) AMEND- 
MENTBLL*

(AnwnUMntotStctionZ ttc.)

[EngSaHi

SHRI RAMESHWAR PAT1DAR (Khar- 
goiM): I bog to mov» for Im v * to introduos 
a BWIuither to amend tho FoTMt (Consor* 
vadon) Act, 1980.

MR. CHAIRMAN: The question is:

* That leave tM granted to introduce a 
Bin further to amend the Forest (Con­
servation) Act. 1980.”

Th0 /notion wss ttdopiotL

SHR RAMESHWAR PATDAR: I intio- 
ducetheBil.

* That leafve be granted to Mtoduoe a 
BltoprawideiortheulXsaiionof human 
resoufoes In the best Interests of the 
country and (or mattsfs connected
tlinsmiiaih ■uwrpwim.

Tho motion was adoptod, 

SHRI.8.B.SI0NAL:llntioducelheBa.

1531 hrs.

YOUTH WELFARE BILL*

IEngfe/4

SHRI S.B. SDNAL (Belgaum): Ibeg to 
move for leave to introduce a Bn to provide 
for a comprehensive policy for the develop- 
ment of the Youth in the country.

MR. CHAIRMAN: The question is:

* That leave be granted to introduce a 
Bill to provide for a comprehensive 
policy forthedevelopment of the Youth 
in the country.’

The motion was adopted.

SHRI S.B. SIDNAL: I introduce the BOL

l5J01/2hra.

HUMAN RESOURCES (UTILISATION) 
BILL*

[EngM^

SHRI S.a SDNAL (Belgaum): I beg to 
move for leave to introduce a Bin to provide 
for the utisation of human resources in the 
best interests of the country and for matters 
connected therewith.

15311/2 hra

NATIONAL CHILD WELFARE BOARD 
BILL*

[EngSslH

SHRI S.B. SIDNAL (Belgaum): I beg to 
move for leave to introduce a BU to provide 
for the estibB^imant of a National Chid 
Welfare Bovd for welfare of chldren and 
tor matters connected therewllh.

'Published in Qaiette of India, Exiraordinaty, Part H, Section 2, dated 13.9.1991.
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* That leave be granted to introduce a 
Bin to ptovide for the estabGshment of 
a National Child Welfare Board for 
w^are of children and for nutters 
connected therewith.*

The motion was adopted.

SHRI S.B. SIflNAL; I introduce the
Bill.

15^2 hrs

RESTRICTION ON HOUDAYS IN PUB­
LIC OfTICES BUJ. •

lEngSsm

SHRI S.B. SIGNAL (Belgaum): I beg to 
move for leave to introduce a BUI to put 
restriction on number of holidays in public 
offices.

MR CHAIRMAN. The question is:

* That leave be granted to Produce a 
Bitt to put restrictnn on number of 
holidays in pubGc offices.*

The motion was adopted

SHRI S.B. SIDNAL: I kitroducsthe BiH.

15S21/2hrs

REHABILITATION OF DEPENDENTS OF 
VICTIMS OF TERRORISM BILL*

lEngSsHl

PROF. K.V. THOMAS (Emakulam): I 
beg to move for leave to introduce a Bil to 
provide for payment of montNy pension and 
provision of other fadWestothemembersof 
the femiies of persons kiVed in terrorist vio- 
lence in the country.___________________

MR. CHAIRMAN: The question is:

* That leave be granted to introduce a 
Bill to provide for payment of monthly 
pension and provision of other facili­
ties to the members of the families of 
persons killed in terrorist violence in 
the country."

The motion was adopted

PROF. K.V. THOMAS: I introduce the
Bill.

15.53 hrs

CONSTITUTION (AMENDMENT) BILL * 

(Amendment of Article 311) 

lEngristH

PROF. K.V. THOMAS (Ernakulam): I 
beg to move for leave to introduce a Bill 
further to amend the Constitution of India.

MR. CHAIRMAN: The questnn is:

* That leave tie granted to introduce a 
Bill further to amend the Constitution of 
India*

The motion was adopted

PROF. K.V. THOMAS : I introduce the
BHI.

15^3 M2 hrs

CODE OF CRIMINAL PROCEDURE 
(AMENDMENT) BILL*

(Amendment of Section 2. etc.)

lEngSsm

SHRI. R. RAMASWAMY(PeriyAulam): 
I beg to move for leave to introduce a BW

*Pubfished in Gazelle of Mia. Exlraordinaiy, Part N. Section 2. dated 13.9.1991.
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croqeboql^jbkaqebAhufblcAofjfk îNol`bå
arob* /751,

KP, AF?GPK?L8 Reb nrbpqflk fp8

% Re^q ib^sb _bdô kqba ql fkqolar`b^
@fiicroqeboql^jbkaqebAlablcAofjfå
k î Nol`barob* /751,ä

4B? GIMCIH O;L ;>IJM?>
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qeb @fii,

/3,32eop

AMLQSKCP NPMRCARGML &?KCLBå
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9*HAFCLB:

NPMD, P?K I?NQC &Re^kb'8 G _bd ql
jlsbclo ib̂ sb ql fkqolar`b ^ @fii ql ^jbka
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KP, AF?GPK?L8 Reb nrbpqflk fp8

(Re^q ib^sb_bdo^kqba ql fkqolar`b^
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âNreŜ irKf S i{H ,

_bd ql jlsb clo ib^sb ql fkqolar`b ^ @fii
croqebo ql ^jbka qeb Alkpqfqrqflk lc Gkaf̂ ,

9*HAFCLB:

KP, AF?GPK?L8 Reb nrbpqflk fp8

áRe^q ib^sb _b dô kqba ql fkqolar`b ^
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jv k^jb* Gafa klq pmb^h q̂ ibkdqe, G qefkh
qla^v vlr pe îi dfsb jb ^k lmmloqrkfqv ql
bumî fk qeb s^o_rp ^pmb q̀p lc qeb @SJ

Qfo*qeb@fiipbbhpqlfk`lomlô qbqebofdeq
ql fkcloj q̂qlk ^p ^ crka^jbkq î ofdeq fk qeb
Alkpqfqrqflk lc lro `lrkqov, L q̂rô Fv* elk,
Kbj_bop lc qeb Flrpb bumb q̀ ql hklt qeb
`lk`bmq lo qeb mbò bmqqlk lc qeb ofdeq ql
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informatioa WhatdowsreaHy mean by right 
to information? in my vi«w, the right to 
information should be a oomprehensiva one. 
This right embraces in its ambit, the right to 
communication involving freedom for collec­
tion, storage, processing, dissemination of 
news data, pictures, facts, messages, opin­
ions and comments required in order to 
uftderstand and react knowledgeably on 
personal, environmental, national and inter* 
national condittons, to talte appropriate 
decisions and to establish oneself as an 
effective member of the society in which one 
ives. Not only the individuals, but the com­
munities collectively also need the facilities 
of communication for their very survival or 
existence. Therefore, this right to informa­
tion is a very comprehensive concept and 
from that point of view, we should proceed to 
discuss the matter.

Sir. fraedom of communication is a most 
predous acquisition of democracy, ff we 
cannot interact, if different sections of people 
cannot interact among themselves, democ­
racy cannot exist With this right of freedom 
for communication linked is the right to know. 
What shall I communicate unless I know? 
TIterefore to know is a right which is also 
derivMive of the right of freedom to commu­
nicate. Why do I want this right? I want this 
right because in the modem society, these 
tights enat)le the indivkf uals as also popular 
govwnments to acquire knowledge which 
equips them with the power to discharge 
their responsbililies. if I have no right to 
know, I cannot equip myself with the power 
to discharge my responsibiiities as an indi- 
vkluai in the sodely.

leiW hra

As an elecled representative of the 
people, i cannot dtschaige my responsibility 
in this House unless i know the fact Unless 
I know Iww the Govsmmeni governs; how 
HwruKng party governs: how the policies are 
flamed, unlass I am conversant with these,

mm m m  m ^  m Mai? m m ^  ^  aI csnnDi oiicnaiy® my rMponsiMiiiios 88 a
Mambar of this House. R is also applcable

to an mdivkluai if he is to functnn in the 
society as a responsible citizen of the coun­
try.

It is also very necessary for a popular 
Government to communicato to the people; 
educate the people about its policies and 
programmes. They shoukl team from the 
people. And. if you aHow me to use a phrase 
used by Mao-Tse-tund. Trom the masses 
and to the masses* That is. the Govemment 
shouM learn or a person should learn from 
the masses and again it shoukl be transmit­
ted to the masses.

To communicate is the highest fonn of 
democracy and K requires the right to know. 
So. Sir. the right to know is of fundamental 
nature and I want it to be incorporated as one 
of the fundamental rights in the Constltutton 
of our country. It is not my view atone. Even 
the United Nations have accepted this prin­
ciple. I wouM like to quote the universal 
dedaratnn of Human Rights adopted by 
United Natons General Assembly on 10th 
December, 1948.

“Everyone has the right to freedom of 
opinnn and expressnn. This right 
includes freedom to hokJ opinion with­
out interfernce and to see, receive and 
impart information and ideas through 
any media regardless of frontiers.*

It is not only limited in a particular soci­
ety in a particular country but it is also a 
universal right.

Sir. as I have mentioned earlier, a rep­
resentative Government must also have the 
means to govern. Unless the Govemment 
encourages debates on pubHc issues. Gov­
emment cannot also understand or realise 
the intensity of the feeling of the people and 
cannot take appropriate action in response 
to them.

Sir. Madison has sakl, *People who 
mean to be their governors must earn them­
selves with the power which knowledge 
gives.” As I mentkmed earlier, that power
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can b* acquired only if wa hav» got th« right 
to know.

Sir, this mov»m«nt of rigM to informa* 
tionhatach«qtMr*dlMsioryofllso«m. ki* 
not a suddan demand of a saction of tha 
paopla. R took roots in tha latter half of ttw 
Sixtaanth Cantury and in rasponsa to that. 
Swadan passad tha Fraadom of Prass Act in 
1766. Swedish paopiaavannowhasaooass 
to aH official dommants. Hera, wa have not 
dassifiad documanis are there but we have 
no access to them.

I have mentioned some of the instances 
in the Statement of Objects and Reasons of 
theBiU. Under the garb of Official Secrets 
Act, you do not have access to superficial 
informatton.

In 1942, a movement started in the 
Unfted States of America for the recognition 
of rigM to informatnn. The result of the 
movement was the enactment of the Admin­
istrative Procedure Act, 1946. It was fol­
lowed by an automatic system that the 
Government documents will be de-dassif- 
fied or open to the people with the lapse of 
twelve years. So, a law provkies for an 
automatic system of de-dassificatk>n.

Sir, tha Act of 1946 in the United Stales 
oi Amerk» was replaced by the Freedom of 
Infonnation Act of 1966. This had ensured, 
access to put>lic, aH off icial documents as a 
general rule. Now, they have further im­
proved it. Every document is accessble to 
the people in the country.

There was another enactment in 1974 
which provkies for making certain catego­
ries of informatton or documents to be inac­
cessible by law. Thera may be certain docu­
ments which may be declared as inacces­
sible, not opan to aH, by tha Legislature.

Thera ai» other Acts also. Bydascrib- 
"iS this history lonly like to bring to the notice 
of the House that there has bean a contls- 
tont demand from tha people to have a right 
to know or right to informatton at a funda- 
"*wtal right

In India.inourConstitutk)n.Aitkda19(1)
(a) guarantees freedom of speech and «(• 
piession; and from that freedom of axpras* 
ston and freedom of speech derives the right 
to HifcMrmatton. H I have not the right to 
Mormatkm, icannotoommunieato: Icannol 
express my views. Therefore, right to infor­
matnn, right to know is taken to be a funda­
mental right as a derivathw not direct Whai 
my amendment seeks to achieve is in a state 
of attowing It to remain as a derivative from 
Article 19(1) (a), I want that this right shouM 
be direct and fundamental; that means right 
to know, right to information.

In 1989, there was a great political 
change in our country. AnewGovemmeitf 
was ushered in. The Congress (I) Govern­
ment was diskxiged from power. The Na- 
tnnal Front Party fomted the Govemment at 
the Centre. We, the Left Parties, and also 
the BJP, extended support to the Govern­
ment formed by Shri V.P. Singh. On Decem­
ber 6, 1989, the Prime Minister, Shri V.P. 
Singh - do not get angry simply by hearing 
the name of Shri V.P. Singh - announced tfie 
folkiwing message:

"Functoning of the Govemment wouM 
be made more transparent and se­
crecy win be maintained only witen 
interests of nattonal security and for­
eign relatkxts so warranL”

This is exactly what I want, that is. the 
Govemment shouU functkm in a transpar­
ent way, which the present Govemment and 
the eariier Govemment dki not do. • Even 
yesterday, only a simple demand was to see 
that the Government takes effective steps to 
pursue the Bofors’case just too uncover the 
truth. And what happened in the House? 
Therefore, the Govemment dU not functkm 
in a transparent way. Unless the Govern* 
ment functtons in a transparent way, tha 
PariianMnt is denied the right to know; the 
people are denied the rigM to know. How 
can this democracy surviva, fkNirish and 
btossom?

The PreskJent of India on the 20th 
December, 1989. saM in his Addraaatotha
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Joint Session as foHows:

‘A Paiticipalive democracy requires 
an enlightened and informed elector­
ate. An open Government functioning 
in full public view, will minimise the 
wrongdoing. The Official Secrets Act 
will be suitably amended so that people 
have increased access to formation. 
Doordarshan and AIR will be given 
autonomy to ensure free flow of infor­
mation.

That was the announcement made by 
the President of the country on December
20.1989.

The President further said, -

Tegislative measures will be taken 
to have the rigN to information 
enshrined in the Constitution and to 
ensure free flow of information to the 
people.*

That was also the statement made by 
the President of the country on December
20.1989.

Therefore, the Government policy was 
enundated in the dearest possble terms. 
The Government is government, writh conti­
nuity. The earlier government which framed 
the policy of incorporating the right to infor­
mation as a Fundamental Right also an­
nounced it And It was also announced by no 
less a person than the President of the 
country, but ft has not been acted upon by 
the subsequent governments. Ithinkthatin 
apariamentary democracy it is not a tenable 
ptactioe. Thispracticeshouidnotbeenoour- 
aged. This pracUoe should not be accepted.

Not only this. AneaiferGovsmment, 
the National Front Govemmant set up a 
CabbiM Committee on Deoatnber 8,1989 
and studied aH the aspects of granting the 
right to Mormalion to the cftizens of India. 
And again they decided on January 1.1990. 
and ft was announced by the Government at

that time, that a amendment of the Official 
Secrets Act, 1923, woukl be carried out to 
ensure the right to information t>y the citi- 
zens.

Therefore, as I was saying, the policy of 
the Government has been to provide for the 
incorporation of the right to inWmation as a 
Fundamental Right. But it has not been 
implemented as yet.

But why has this policy not been imple­
mented? It is because I think the bureauc­
racy does not want to part with the power. It 
is because the bureaucracy does not want 
the people to enjoy this right.

Max Weber writes in his Essays in 
Soctetogy’ thus:

‘Every bureaucracy seeks to increase 
the superiority of the professionally 
informed by keeping their knowledge 
and intentk>ns secret. Bureaucratic 
administration always tends to be an 
administration of ‘secret sessions' in 
so far as it can. It hkles its knowledge 
and actnns from criticism.*

Therefore, I think, the bureaucracy here 
also stood in the way.

Sir, I woukJ only refer to certain risks 
which our journalists are exposed while in 
discharging their responsibflity.

Only yesterday the Indian Federatkm of 
Small and Medium Newspaper protested 
against the harassment of journalists by the 
State under the Terrorist and Disruptive 
Activities Ad.

ft is a very sad story to ten. Thejoumal- 
ist hte. Sanabam Ongbi Th. Belu was re­
potted breast-feeding her baby when she 
was picked up by the local poBce under 
TAOA. SheisajournalistofaManipurida«y. 
She was arrest^ atong wfth her irifant wfth- 
out being shown any papers. What was the 
reasons? Ms. Beki was arrested fqr her 
artfeie-Police and Nasha* (Polioe and Intoxi­
cation) in her publicalion. The news ftem
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was in no way provocative or seditious. It did 
not advocate incite or facilitate the commis­
sion of any disruptive activities to invotte 
TADA. Siie is a lady journalist and she wrote 
a speech presumbaly against the police and 
that was the reason for her arrest along with 
her infant while she was breast-feeding her 
infant and put in the jail underTAOA. ..{Inter- 
niptions)

SHRISHAHABUDDIN SYED (Kishan- 
ganj): Who knows the infant was not a 
terrorist.

SHRI CHITTA BASU : You are right. 
They are afraid of infant also.

There is another news, about which 
ShriS.S.Ahluwalia referred, l/nn̂ arta Sub­
editor Shri Manohar Singh was assaulted 
by a policeman in a bus and later branded 
as a pickpocket after he disctosed his iden­
tity. Mr. Singh was manhandled by the 
members of the public also.

Sir. these are the fate of journalists 
while they are discharging their duty or 
discharging their responsibility. I have a 
k>ng list of those instances. Even a journal­
ist in Orissa was killed and his wife was 
raped. There are many instances. I do not 
like to give them.

Now, another element of the right to 
freedom is the grant of immunity from dis­
easing the source. The investigative jour­
nalism is appreciated in our country. The 
journalists are exposed to some kind of risk. 
As a matter of fact, the issue came before 
the House of Lords. Thisrelatedtothecase 
between Brish Steel Corporatwn versus 
Granada Television. The IHouse of Lords 
hekl that there is no absolute immunity. 
The journalist may be required to disctose 
the source if the Court so directs, in India 
we find the same perceptkm accepted in 
the Press Council Act, 1978. I want this 
perception shouM be resented, if we are 
really interested to see that the investiga­
tive journalism is to search and inform the 
people,educatethepeople about the wrong 
*̂ *ngsof persons in authority, wrong doings

of the Government or anybody who is re­
sponsible.

I want other Memt>ers of the House to 
speak out their voce. In conclusnn, I want 
to say that the Government is the most 
important instituttonal repository of infor* 
matnn. They have documents, they ana­
lyse documents, they collect informatkm in 
the course of formulating their socto-eco- 
nomc and political poUdes. The citizens of 
this country are entitled to have those infor- 
matbn. It shouk) be available to all. BUt, 
our experience is that all information is not 
easily available to the Memt>ers of Parlia­
ment. They are having diabgues with the 
IMF. They are signing agreements, they 
are accepting the bans under certain con- 
ditbnalities. This Parliament shoukl know 
what are those conditbns. Therefore, I 
have sought to include the right to informa­
tion as a Fundamental Right. I hope emd I 
believe that this House will give proper 
consideratbn to this and accept the Bill in 
order to enable the people of our country to 
exercise their democratb rights, the right to 
know, the right to informatbn and that will 
help of further progress of our democracy. 
With these words. Icommendthatthe Motbn 
be accepted.

MR OEPUTYSPEAKER; Now. we have 
got one-and-a-half-hour at our disposal. 
There are 14 hon. Members who have 
already given their names to p a rtic le  in 
the Debate. Kindly bok to your subsequertf 
speakers. There are some Members who 
have not got the chance at all. Such 
Members may also be erilowed to partbi- 
pate in the Debate. Secondly, the consoli­
dated list from each wing of the respective 
parties wouU help the Chair in calling the 
names of the intending speakers in aproper 
order, as agreed upon. So, this may kindly 
be borne in mind.

SHRI VUAY NAVAL PATIL(Erandol); 
Sir, I congrMutate Shri Basu for having 
brought this BK regarding Freedom of In- 
fonnatbn. WehavegotFundamentalRights 
incorporated in our Constitutton. But, even 
for these Right, there are some reasonable
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rastriciions which arc undarstood and fol-

In tha Constitutton of avary damocratic 
oountiy, thara ara raasonabla rastrictbns 
on FundanMfital Rights and again to add to 
thasa Fundamantai Rights by bringing in 
this amandtnant of artida 19 and by incor­
porating it as artida 19A, I do not thinic Is 
nacassaty at this junctura. A suitable 
amandmanttothaOHicial Secrets Ad would 
serve tha purpose.

For running the Government, for the 
proper functioning of democracy, the infor­
mation which the Government possesses 
is of three kbids. One Is the information 
which is necessarily to be made public; the 
other is the information which can be got on 
demand; and there is a third kind of infor- 
matkm which has to be kept secret from the 
public. Of ooursa, as Shri Basu has sug­
gested that in other countries, after ten or 
twelve years that Information can be made 
pubSc, that aaped can be consUered.

The information with the Government 
wMch has to be made public is. for ex- 
ampia. when the Government has to con­
struct soma dam or get some supplies, it 
has tocal for the tenders, or when it has to 
recruit people. Khas to make the advertise* 
menL Such Unds of informations is to be 
mada pubic. SimlarV, whan there is the 
opening of a naw telephone exchange. It 
has to be mada piMic; when there is a new 
poalolfioeopanad.ihastobainade public; 
I  a naw Irak) la started or aven wfien the 
timings of the trains ara changed, these are 
Is ba made pubic.

Thara aia olhar Ihinga MMch are to be 
luplaacralfioni the pubic but if necessary, 
the inlormation can ba dhnilged on de­
mand. for axampla. with regard to our gas 
pjpal nas which are running underground. 
crthawHhragwdtothe water pipelines, the 
informatkmcanbegK^entothe Members of 
ParSamant or to the public, when the inten­
tion of gattkig tha informatkm is honesL

Otherwise, it has to be kept secret from the 
scruputous elements Kke extremists. If it is 
made known to such elements, it wouM be 
dangerous for the fundnning of the State 
and for the public also.

There isa third type of informatton which 
is to be kept secret. Not only it is to be kept 
secret by the State but sometimes even the 
courts have to condud their proceednigs 
seaetly. I wouM like to quote from the 
Official Secrets Ad where it is menttoned 
that the court has power to exdude the 
pubik: from the proceedings:

*ln additk>n and without prejudice to 
any powers which a court may pos­
sess toorder the exduston of the public 
from any proceedings, if in the course 
of proceedings before a court against 
any person for an offence under this 
Act or the proceedings on apf>eal, or in 
the coursed the trial of aperson under 
this Ad, applkatbn is made t>y the 
prosecutnn, on the ground that the 
pubficatkm of any evkience to be given 
or of any statement to be made in the 
course of the proceedings wouU be 
prejudicial to the safety of the State...” 
So. we have to consider the safety of 
the State also and for that, even the 
prooeecfings in the courts are to be 
conducted secretly many times.

We conskier and we are always con- 
sctousofthekidependenceofjudiciaty. But 
even in the case of appointment of judges, 
some advocates or some bars have de­
manded that the appointments which ara 
oonlempl^ed shouU be made public before 
they are finaised by the Chief Justbe of the 

Court or the Chief Justice of the Su- 
preme Court But there also there ara diffar- 
antopinkNis. What I want to amphasisa is 
that in flie fundioning of the Govemmanl. 
there ara oertaki documents, there are cer­
tain papers which are to be kept secret 
Thera is idso a fundamental duty of avary 
IndiMdlizen to abkfa by certain things. For 
example, a citizen has to give information, 
on his own. to the pofioe or to the offidala if 
there is some crime committed iMfore Ms
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«y«s. But what w» find is that thara is a 
tandanqrtodaythatwaaiwnotdulyboundto 
divulge or to giva informatton. As par tha 
Official Saaats Act, thara is a duty to ba 
parformad tiy aach IndividuaL Whatwticas 
soma crima or murdar committed iMfore 
him. he has to give information. But. if he 
does not give, the punishment for the same 
is two years' ImprisonmenL it was earlier 
three years' imprisonment which has t>een 
reduc^ to two years. I would ike to urge 
upontheGovemmenttoreconsiderthis. We 
generally find that the citizens do not con­
sider it their duty, even if they notice an 
accident on the road, to tell the police or to 
concerned official so that the victim could Im  
hê >ed. We are going away from our duty.

M a DEPUTY SPEAKER: Instead of 
the victim being helped, those who give the 
information are being harassed very much 
for adducing the evidence.

SHRI VUAY f4AVAL PAUL It is so 
because they are afraid of giving evidence or 
goingtocouftandspendingthelrtime. Every 
individual is now becoming indiferent to 
such incidents. But I feel that If such tMnj^ 
continue and if accidents take plaoe and the 
victim is not helped in time and the support of 
evidence is not given, they win not get any 
compensation or any help from anybody in 
sodflty. On the one hand we ask for the 
freedom of informatkMi as fundamentd light 
and on the other, we are not giving informa- 
tkm which is required to be given to he^ our 
fellow dlzens.

It  has been contended that this Part of 
our Constitutnn relating to Funda­
mental Rights is more elaborate than 
the Bill of Rights contained in any other 
existing Constitutton of importance and 
covers a wide range of topics.”

Then the other thing which has been 
saki in this House is the Constitutnn of 
Switzerland and other countries are being 
amended. BUt. I wouM like to say that what 
we have incorporated earlier is not existing 
in other Constitutions even today. I wouM 
again like to quote Shri Basu:

"Similarly there are rights covered l>y 
the European Conventton of Human 
Rights which have not been inckjded 
in the Indian list of fundamental rights. 
It shouM. however, be added that the 
Indian dedaratkm does recognize 
certain minority rights which are not 
usually found in other Constitutnns.”

We are having some minority rights 
which other Constituthins do not contain or 
are not incoiporated in them. So also, i  in 
c ^ r  countries there is a right ktcorporaled 
regarding freedom of informatton. it is not 
necessary that it shouU be incoiporated 
here. My only corttention again is that suit­
able amendment to the OfTidai Secrets Act 
wU well serve the purpose.

WHh these words I oppose the amend- 
nnent and thank the Chair for the opportunity 
given.
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I agree wUh Shri Chita Basu that some 
imormiiihxi. which is contained in the en­
quiry reports, can be divulged. Butitiskept 
as aeciel on the pratext of being sectet 
infarmatton which is not neeessariy required 
for mabilenanoe of safety of the State. On 
the whole. I wouM H(e to Male that our Imfian 
ConsUhiHon Incorporates the fundamental 
rights which are required for the dlizena for 
their weVaie in the society. I quote another 
Basu, who has commended on the Indtan 
ConstkutkMi, the part dealing with the funda­
mental rights:

ITianslatibr^

PROF. PREMDHUMAL(Hamiipur):Mr. 
Deputy Speaker. Sir, I support tfw Amend­
ment Bil introduced by the hon. Member 
Shri Chitta Basu. It gives sanction to the right 
to informatton as a fundamental right Of 
late, it has been an experience that when­
ever the Government intends to cover it 
l«V)ses and shortcomings. It always takes the 
shelter of the existing laws and put the plea 
that revealing. The iiriormation wouU not be 
in puMc interest. And now we are facing the
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consequences of iL Many Enquiry Commis* 
sons were appointed; the reports-were pro­
vided to the Government and the people 
were also eager to know the detail of the 
reports. But allthese reports were suppressed 
on the plea that placing those reports before 
the House would not be in the pubHc interest

The tragic assassination of Shrimati 
Indira Gandhi took place. An Enquiry Com­
mission was set up to enquire Into the details 
of the riots that broke out afterthe assassina­
tion. The report was submitted and the 
Government suppressed it on the plea that it 
was not in the public interest to reveal the 
informatkm to the common people.

[English]

The phrase *public interest’ has become 
most safe for the Government to take shelter 
under it.

{Translatiof^

Whenever they want to avoid any infor- 
matnn from the Puble they say that it is not 
in the public interest.

This phrase of ‘Right to intormatton’ 
becomes right to disinfbrmatkm as it is mis­
used by the Government The Government 
does not gives right informatnn. As a result 
rumours are spread and people get false 
informatton. TheGovemment says that it wiH 
be against the public interest to give them 
right to information, in such ciicumstances. 
people believe on such investments and 
take the wrong information as right informa- 
tioa

In the BIS, moved here by Shri Chitta 
Basu, he has himseif ^aid that-

IBngBsl̂

tlalhing'm this article shall prevent the 
Statofrom making any law,fromtimetotime, 
prescrlNng the types of Information which 
may need protectbn fnm disctosures.”

He has kept full account of the fact that 
if any thing has to be kept secret In the 
interest of the natnn and has made it dear in 
the statement of objects and Reasons-

[English]

"Informatnn prejudteial to the security 
of the State, informatnn concerning defence 
or security of the nation, foreign relations. 
Cabinet proceedings and documents, etc. 
State shouM be empowered to make laws in 
whk:h official documents which are to be 
kept secret shall be closely defined."

[Translation]

What I mean to say. is that in regard to 
the informatbn concerning security of the 
natk>n, foreign relations, cabinet proceed­
ings etc. State should be empowered to 
make laws, in which documents wheh are to 
be kept secret shall be closely defined. Butto 
say in every matter, that it is not in the public 
interest to give informatton, is not correct. A 
tot of conservative taws are still in implemen­
tation. There is a law regarding *No Photog­
raphy allowed*. Even on a simple brkige. It is 
written that no photography is altowed, as if 
a very important official secret is going to 
leak with the technique of the brkige being 
known to the outside world. Therefore, I 
wouM request the Government that in a 
democracy people have every right to get 
right informatbn and while respecting it, the 
Government shouM itself bring such a Bill, 
whk:h except the very important issues, 
accepts right to informatnn as a fundamen­
tal right of the citizens.

With these words, support this Bill and 
hope that the Government win pay due atten­
tion in this regard.

[EngBslH

MR DEPUTYSPEAKER; Virtually every 
Member will get five minutes. There were 14 
names in the list and now some more names 
have been added.
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SHRIBHOGENDRA JHA (Madhubani):
Sir, after this Bill, the Employment Guaran­
tee Bill stands next in the List of Business. If 
it is not taken up today, it will lapse. It is the 
only BUI introduced in this House which actu- 
aHy seeks to guarantee emptoyment and not 
the right to emptoyment. So. I request you 
and all the hon. Memtiers to kindly see that 
my BiH is taken up today itself.
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MR. DEPUTY SPEAKER: All the hon. 
Members wilt have their courteousness 
towards his Bill also.

16.47 hrs

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Deputy Speaker, Sir. I thank Shri 
Chltta Basu for having moved such a bill 
wheh provkJes an opportunity to the House 
to discuss this matter in detail and to review 
our system of informaton. While appreciat­
ing the spirit t)ehind this Bill. I do not under­
stand whetherthere is any necessity to make 
an amendment to the Constituton itself for 
this purpose. I appreciate the spirit behind 
this Bill, but at the same time the circum­
stances that areprevailing inourcountry and 
the compositton of our society are to be 
taken into conskleration. Therefore, exemp­
tions are to t>e provkied and discretbns will 
have to be there and our country being the 
largest democracy in the worM, it is based on 
openness and not ctoseness. Openness is 
always welcome, but at the same time that 
openness need not be misused to the extent 
of endangering the security and integrity of 
the country. So, there has to be a balance 
between the two. the need for openness on 
the one hand and the requirement of the 
security restrictions on the other hand. This 
right to informatkm, as such does not find a 
place in our Gonstitutton. But, at the same 
time, I wouM Nke to bring to your kind notk» 
that freedom of press, as such, also does not 
find a place in the Constitutton in articie 19 
under the title of fundamental rights. But can 
anybody say that there is no freedom of 
Press in India? There is freedom of Press in 
India. Even I wouM say that there is a tot of 
freedom given here, k oomes under the 
general category.

MR. DEPUTY SPEAKER: Please con­
clude.

SHRI SRIBALLAV PANIGRAHI (Deog- 
arh): I have just started.

MR. DEPUTY SPEAKER: Earlier, there 
were only 14 Members. Just make relevant 
points.

SHRI SRIBALLAV PANIGRAHI: One 
cannot do any justk:e. If you direct me, I will 
sit down we cannot do justk».

MR. DEPUTY SPEAKER: I have no 
right to curtail your right. Right to speak is 
your fundamental right. I have no right to 
curtail that. Only, I can make an appeal to 
you. Be brief.

SHRI SRIBALLAV PANIGRAHI : We 
are debating about right to informatton Shri 
Chitta Basu, there is a tremendous amount 
of infringment of the right to informatton in 
this country when we are discussing and 
debating that. Naturally, these rights shouk) 
accompany with responsibility also. As I told 
you earlier, freedom of Press is very much 
present in India. Although there is no such 
expresskm available in the Constitution, it 
comes under Artk:le 19(1) (a) which says all 
citizens shall have the right to freedom of 
speech and expresston. Accordingly, Artkde 
19(2) provklesforcertain reasonable restric- 
ttons. I t>elieve the Official Secrets Act, if it is 
property amended, woukl sen/e the pur­
pose. There is a tot of debate going on in this 
regard. As I said initially, openness is always 
welcome. But at the same time taking into 
account the dicumstances prevailing in the 
country, there shouki t>e some restricttons. 
There is no dearth of people in this country 
who even while serving in the Army sell out 
seaets. There is no dearth of such people in 
this countiy are administered the oath of 
Secrecy also do such things. There is also 
instance of such people, who are in authority 
divulging so many things. So. naturally we 
have to be very cauttous. I woukl say that 
even in England, in Sweden such restric­
tions are there. Sweden was the first country 
to bring fonward this right to information
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under their list of fundamental rights. There
is a lot of hallagu/la in this House and outside
the House also regarding Bofors.

Sir, you know information relating to
security. solidarity, Defence, Foreign Affairs,
Trade and Commerce is exempted from
being leaked out or supplied. Here also, we
have to be quite selective. There should be
a study. Neither Ivehemently oppose this Bill
nor J wholeheartedly support it. At the same
time I would like to make it very clear that
without going in for an amendment to the
Constitution itself, the purpose will be served
by bringing in suitable amendment to the
Official Secrets Act after such an indepth
study. Various sections of that Act can be
amended. I also say that ours, being a
democracy, is prone to corruption. Corrup-
tion is very much spreading and expanding.
It is having a cancerous growth. Unless that
is arrested, the situation would become very
serious. I am afraid about the future of
democracy when I think of this prevailing
corruption in India. How alarmingly it is grow-
ing up! The bureaucracy, the corrupt offi-
cials would always like as much of things as
is possible to be kept secret, not to be
revealed. We have to expose all such things.
There should be a thorough discussion. There
should be a thorough review. At the same
time keeping the overall situation in mind, we
have to act. The security environment is
changing not only in India but all around our
neighbouring countries as also in the world.
Even in England some amount of freedom
was given which was later on restricted by
suitably amending their Act. Therefore, we
should not be in a hurry and we should go
about it quite continuously.

Now I am afraid to look at you because
of the time factor (lnte"uptions)

MA. DEPUTY SPEAKER: I am not
against giving time to you Panigrahiji. It is
just only a matter of accommodating our own
brothers who intend partidpating in it.

SHRI SRIBAlLAV PANIGAAHl (Deog-
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arh): With these words, J conclude.

[ Translation]

SHRI MOHAN SINGH (Deoria): Mr.
Deputy Speaker, Sir, I rise to support the Bill
moved here by the hon. Member Shri Chitta
Basu. Shri Basu had already given a detailed
argument. Therefore, there is no need of
new arguments. In 1963, an assembly of
Martin Luther King was to be held in Houston
in America, a civilized country from where
the struggle for civil liberties had started. The
Government there banned the assembly.
The Public filed a petition at the high court
that they wanted to hear Mr. Martin Luther
King, as it was their right but the American
Government was preventing them to do so,
and therefore, they should be allowed to do
so. The hon. Justice Sir john Marshall gave
a very precise decision in this regard. He
said that in the constitution of America, the
freedom of speech has been provided, but
there is no such thing as right to listen.
Therefore, under the present Constitution,
he is not empowered to provide them such a
freedom, but the court will be happy if a
widespread struggle is carried out in this
regard. Such a decision was given by the
court there and in the Human Right Declara-
tion of United Nations General Assembly on
10th of December, 1948, it was said that:-

[EngliSh]

"Everyone has the right to Free-
dom of Opinion and expression.
This Right includes freedom to hold
opinion without interference and to
see, receive and important infor-
mation and ideas through any
media regardless of frontiers.·

[ Translation]

By coincidence, it is given nder section
19 then and under the section 19 of our
constitution also. the same provision of free-
dom has been made in which a resolution for
amendment has been brought in this House.
I fully agree with hon. Member Shri Panigrahi
that there should be some restrictions on it.
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A rastridion has alraady bMn matte in tha 
Consllution of India and undar Aitida 19. k 
Iswittan*

[E/VJM]

-AH dtizans shall havatha right-------

(a) to fraadom of speech and 
expression;

(b) to assemble peaceably, and 
without arms;

ions;
(c) to form associatnns or un-

(d) Tomovefreelythroughoutthe 
territoiy of India;

(a) to reside and settle in any part
of territory of India;

(f) to reside any profession or to 
carry on any oocupatbn, trade or business.

[T n n s b ^

But in the and. It has been written—

lEngbli

*Nothine insub<iause(a)of Clause 
(1) shall alleci the operation of any 
existing law. or prevent the State 
from making any law, in so far as 
ftuch lanv imnosM raasonabltt rA- 
strictions on the exercise of the 
right conferrad by the said sub- 
clausa in the inlarasts of the sover* 
aign^ and intagrî  of M ia. the 
sacu^ of the State, friendly rela­
tions with foreign States, public 
oidar. daoanqf or moraMy. or in 
lalalbn to contempt of court, defa­
mation or indtamant loan offence*

[rranstadior^

Sir, a restriction has already been hn- 
poaad. Another section regarding a citizen's 
lighttooolaGt the information, stri^to th e

conditton, can be included in it, but if this right 
comes under the judicial scrutiny the Gov­
ernment will getalot of excuses that they w9 
not disclose it as it is not in the public interest

I would Ike to submit about the Hindu- 
Skh riots which took place in Uttar Pradesh 
during 1984-85. A judicial enquiry was con­
ducted. But the State Government did not 
disclose the report of the said enquiry by 
giving the excuse it is not in the put>lic 
interest Pondicherry license scandal had 
also come before this House and Shri Mor- 
arji had to give a dharna here.

17.00 hrs.

The Government of India did not reveal 
the names of the people involved in the 
scandal nor did it allow the documents. In 
this connectbn, to be made public, on the 
ground of larger public interest. Sir, as you 
may be aware, one of our State Govem- 
ments had to resign t>ecause of a telepfione 
tapping scandal and a similar aSegation 
regarding collection of seaet information 
was levelled against another Government.

Mr. Deputy Speaker, Sir, in his Address 
to the Joint Sesskm of the Parfiament. on 
December 20,1989 the hon'ble President 
had stated that—

[EngSsm

*Aparticipativedemocraqr raquiras 
an enlightened and informed eieo- 
torate and open Govemmertf func­
tioning in fidl public view, w i mini- 
misa the poŝ bHity<rf wrongdoings. 
The official Secrets Act wSbesute- 
bly amended, so that people ham 
increased access to inlonmaliOQ. 
Doordarshan and AIR wil be given 
autonomy to ensure free flow of 
informatton.*

[r/ansfatibn]

Sir, I wouU Bte to say that the Govern­
ment shouM implement the announcements 
made t>y the Presklent, wttito addressing the
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Joint Session of both the Houses of Parlia­
ment and the hon. Member in his Amend­
ment BiM has suggested that the Govern­
ment on its part can incorporate the Right to 
information in the list of Fundamental Rights, 
with some restrictions, it deems necessary. 
However, once it is brought within the judicial 
purview, the Government will not be able to 
suppress any information on the ground of 
larger public interest. This is the essence of 
democracy.

I extend my support to this Bill brought 
forward by the hon. Member, for it reflects 
the sentiments of every citizen who cher­
ishes democratic values.

[EngSsHi

PROF. K.V. THOMAS(Ernakulam): Sir. 
the right to information should become a 
fundamental right in any democracy. I think, 
the present Constitution Amendment Bill 
moved by the s^ior Member, Shri Chitta 
Basu, is in this direction, in democracy, if 
information is not properly given to the people, 
people will stowly lose faith in denwcracy. 
There is a feeling in the public that the 
political parties and political leaders in our 
country are highly corrupt. There has been a 
proposal that the assets of the political lead­
ers and the assets of the political parties 
should be known to the people. MLAs and 
Ministers in the State Governments shouM 
give details of their assets to the Chief Min­
isters and the MPs and the Ministers in the 
Central Csd>inet shouM give the details of 
theirassetsto the Prime Minister. But, sofar, 
this proposal has not been implemented and 
in some States, where the information was 
given to the Chief Ministers, it was kept in the 
files of the Chief Minivers. Once this has 
been published, one of the allegations against 
our pditk»l system will be over. Kthe people 
tose their faith in the political system, the 
entire structure will collapse. That is what we 
have seen in the Soviet Unk>n. Whatever 
had happened in the Soviet Union, it is 
something that is pointing to the politkral 
system in the world. We are very unhappy

that Soviet Unton is becoming week be­
cause Soviet Russia was one of the forces 
which was balancing the political system in 
the worM.

17.05 hrs.

[SHRI RAM NAIK in tfie Ct>aii\

Now, of late, what we find is that even 
the secrets of the KGB. a very highly efficient 
secret service system and a professonal 
tx>dy. are stowly leaking out. What do we find 
in our country? I have been a Member in this 
House from the Eighth Lok Sabha. When­
ever there was an uproar in the House, it was 
only on Defence deals. Why shoukl we at­
tempt to make H a secret? I can understand 
if the functtoning of a Defence equipment or 
a weapon is being kept a secret. Why should 
the deal be kept a secret? People shouM 
know how deals are taking place. I am not 
accusing any Government. There is an at­
tempt by the Govemments which come to 
power, in this Parliament, to try their best to 
keep the Defence deals as secret. My re­
quest is that all the major deals in the case of 
Defence shouto be known to the publto. The 
way it shouU be made known can be dis­
cussed and thought about. There can be a 
Joint Parliamentary Committee to see how 
major defence deals are taking place. I am 
not suggesting that the functtoning or the 
secrecy of the weaponry must be known to 
the publto. I am only talking about how the 
Defence deals are taking place. Everybody 
should know what is happening. When we 
try to protect the secret in the House, the 
people become apprehensive. Let the people 
and the worto know as to what is happening.

Simitar is the case with small small 
documents. For example, there had been a 
number of inquiries conducted in this coun­
try. There were communal rtots in 1984. 
There had been inquiries on telephone tap­
ping , etc. Let them be known to the people 
and the world as to what had happened. My 
personal feeling is that those very highly 
secret documents shouM be released atleast 
after a particular period, say, after 10 years 
or 15 years. We shoukJ know what is hap-
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psning. This world is such that no sacrats 
can be kept in a sealed waR for years and 
years, h will come out And that Is what we 
have seen now. Even the kilHng of Kennedy 
or the attempt to kitt Pope Paul may be 
known In the newspapers once the secret 
files of the KGB will be out. So, the very 
secret services which have been functioning 
in different countries are collapsing. So. my 
request is that in a democratic country like 
ours, with such a big populatton and with 
various cultures and political parties, proper 
informatwn must be given to the people. All 
poFrtical parties in this country are relevant at 
one point of timeor the other. Political parties 
may come to power or go out of power. So, 
it is the duty of the political party to see that 
proper infbrmatnn is being given to the 
people. When we seek information, the reply 
of the Government is that the information is 
kept secret in pubic interest. What is pubik: 
interest? Suppose we may ask tomorrow as 
to how many CRPF men have been sent to 
Punjab, they will say that It cannot be given. 
Why? It shouM be known. So. once we try to 
open our House, then people will know that 
these were the things which were happen- 
irtg. I think, this Bill, which has been brought 
forward tiy a sehtor Member of this House is 
an attempt to throw light into the functioning 
of our political system. I know that this Bill 
may not be passed. But it is discussed in the 
House so that people of this country will 
know as to what Is happening in our politk»l 
system.

With these words. I conclude.

SHRI SUDHIR GIRl(Contai): Mr. Chair­
man Sir, I welcome the BM introduced tiy 
Comrade ChMa Basu. He has introduced it 
at a very right time. The issue of maintaining 
secret and suppressing the truth from the 
eyee of the people has been going on for a 
bngtima. Sir, what should have been ex­
posed and pul before the people has been 
wkhheM from them and this has created 
manyproblems. Cventhelawafthelandhas 
been changed to facUkato the makitenance 
of offldal secrecy and to withhold truth from 
thepeoptoafouroounlty. Here I wouW refer 
to the example of the Enquiry Committee

which probed the murder of Shrimati Indira 
Gandhi. It is still fresh in our memory. The 
Commissk>n made a thorough investigatton 
into the reasons, causes and various as­
pects of the murder but its report was not 
published. Sut>sequently, after a tot of pres­
sure from the Oppositton, the Government is 
compelled to bring out some information. All 
the required informatton has not yet t>een 
published. Myquesttonisthis. By suppress­
ing the findings of this probe committee, 
whose interests have been served? I think it 
was done only to serve the interests of 
certain corrupt politcians. Except this, it has 
not served any other purpose.

Two mutually exclusive and oontradk:- 
tory views as regards the functtons of the 
State have predominance in our thought 
process. One view is that it is the State and 
State alone which is entrusted wfth the sacred 
tasks of administering people in their quest 
for preservation of peace and maintaining 
law and order. This view propounds that the 
barbaric nature of man can destroy and take 
away forcibly the wealthy acquisitnn of man 
and that this has been prevented by the 
State. It is the exponent opinion of some 
people starting from Aristotle to the modern 
day statesmen like George Bush.

The other view is that the State is the 
restraining instrument of exptoitation of man 
by man. The laws and regulattons of the 
State are directed to restrain people from 
going against organised exptoitation. So, 
when the State power is seized by the people, 
having such faith and belief, it is likely that 
they withhold some informatton in the appre- 
henston that such news may ignite them 
against the rulers. So, lam infavourof rather 
granting them the right to suppress some 
informatton. But it shouU be noted that they 
are not for suppressing the informatton. 
Rather, they disseminate the Informatton 
and analyse the people's reactton. How­
ever, the school of these thinkers is not to be 
taken into consWeration because our coun­
try is being ruled by the former school of 
thinkers and not by the latter.

Now, the protagonists of democracy
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who are at the helm of stata administration 
must sMuch their hearts whether they are 
real^ in lavDur of ensuring the right of know­
ing the infbrmatton from the Government I  
they really value the democratic principles 
and respect the people and their feelings, 
they must come forward totake measures to 
inform the people.

K the right to know and right to informa- 
tkm is guaranteed to the people or at least to 
the people’s representativas, then there 
would not have happened the unfortunate 
incidents of Bofors. German Submarines 
and other scandals. The ONGC scandal and 
the conditionalities of the IMF ban given to 
India have been kept secret from the people. 
Not only from the people, but even from their 
representatives also. What is the harm if the 
conditkMtaiities of the IMF ban are to be 
made known to the people's representa­
tives? They wouU never go against the 
interests of the country.

Another point that I wouki like to men- 
tbn is, if tfte Government really value the 
democratic principles, they must albw the 
people to have informatbn. For argument 
sake. H the Government thinks that the dis­
semination of the informalion wouM create a 
situatbn where people's movement win be 
organised against the Government's step, 
then I think the Government wouU be much 
more benefitled than the people.

The Government is now proceeding 
towards the outright rejection of the sodalist 
principles. They have also taken measures 
in this regard by introducing the new Indus­
trial Policy. Have they got the autfwrlty from 
the people to do so? They have been elected 
on the basis of the principles contained in our 
Constitution. In the Preamble of the Consti- 
tutkm there has kieen an imficatbn that the 
sodafist prindples shoiM be adopted. I 
think they have not got tlw authority from the 
people to turn the economy into capitalist 
path, and this shouU be made known to the 
people also.

There shouM be a balance between

what shouki be kept secret and what shouU 
be made known to the people. TherashouU 
be a dear cut line in this regard. Ithinkthe 
informatton regarding the Army’s position, 
security of a State or some actbn taken 
against the robbers or gangsters shouM be 
kept secret and other informatbn be made 
known to the people.

Thank you. Sir.

ITranslatiof^

DR. LAXMINARAYAN PANOEYA 
(Mandsaur): Mr. Chairman, Sir....

MR. CHAIRMAN : It was dedded that 
every Member will speak for five minutes.

DR. LAXMINARAYAN PANDEYA: The 
BUI, that has t>een brought t>ef ore the House, 
draws our attentbn towards those basic 
rights under whk:h we have a right to Infor­
matbn. In this regard.........

SHRITEJ NARAYAN SINGH (Buxar): 
Mr. Chairman, Sir, I wouki like to know 
wether my name is there in the list of Mem- 
t)erB who wouM speak on behalf of the 
C.P.I.?

MR CHAIRMAN; Yourtum wouMcome 
after two more speakers. IwouMalsoliketo 
mentbn here that the hon. Deputy Speaker 
has prepared this list.

OR LAXMINARAYAN PANOEYA: Mr. 
Chairman, Sir, I was submitting that the 
pubfic is deprived of valuable informatbn on 
tite pretext that the Government wouM not 
reveal the same, in larger pubfic interest 
The existing Act was enacted in 1913 when 
India was still a oobny and we were not free. 
But today, we are living in a free democratic 
society governed by a democratb system. 
It's high time, the Government reviews the 
oU Act. which was enacted to safeguard the 
interests of the cobnial masters.

Mr. Chairman. Sir. btusseehowsecret 
is the so-caned 'secret' matter ofthe Govern­
ment The Government has suppressed 
many issues related to the Bofors issue in
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th« name of Socraqr. but that very Goram- 
nwnt hat admiHad, aoceptsd and conceded 
many lads* ragaidingtheBoforsissue, which 
came out in the newspapers, inmyopmion. 
it is not proper to suppress information in the 
nameofiaiigarput>8cinterest. idoagreethat 
there are some information, pertaining to the 
unity and integrity of the oountiy. sover­
eignty and security of the country, foreign 
affairs etc, which can be certain^ catego­
rised as‘secret’and if theGovemment doesn't 
reveal these information on the ground of 
larger public interest, it is understandable. 
But it would be inappropriate if in the name of 
secrecy, the Government doesnl part with 
even those information which the common 
man gets to know through newspapers.

I would like to submit that we have 
guaranteed some fundamental, rights to the 
citizens, urnlerthe Corratitutkm. The Const)- 
tutkm guarantees certain rights, under whk:h 
the citizens are entitled to get such infomia- 
tkm. In the statement ofob{jects and reasons 
of this Bill it is menttoned that an inter • 
ministerial study group was constituted in 
this regard in 1977. When a demand was 
made to make the report of the study group 
pul)lic. the then fion. Home Minister toM the 
House that The Report cannot l)e made 
public, as it is oonfUential.’ I fail to under­
stand as to what is secr^ive about this 
report As I said earBer, one can digest this 
argument if the mformatbn pertains to the 
unity, Nitegrity and sovereignty of the coun­
try or its forei^ affairs but what is so secre­
tive about the recommendations of a study 
gn>up?Today, the situatton demands a clear 
-cut definitkmof secret and non-seaet infor- 
matkm. As I saM earlier, this law was en­
acted by the colonial rulers to safeguard their 
interests. Whfle we have amended most of 
the laws enacted by our erstwhUe rulers, this 
Act continues to be m force. I believe that 
there is a need to amend this Act a well and 
I am confkfent that the hon. Minister wouU 
took into it and bring about necessary amend­
ments to safeguard the rights of the citizens. 
With these words. I once agaki extend my 
support to this BW.

SHRt KRISHAN OUTT SULTANPURI

(Shimla): Mr. Chairman, Sir. I am extremely 
grateful to you for provkling me an opportu­
nity to speak.

MR CHAIRMAN: I hope you know that 
you have to conclude within five minutes.

SHRI KRISHAN DUTTSULTANPURh I 
support this Bill, because there is no such 
informatk>n whkHi is not available with the 
common man of the country, but it wont be 
proper on the pwt of the Government to part 
with sensitive 'mformatton pertaining to the 
troops statkHied on our borders etc. which if 
passed on to the enemy can jeopardise the 
country's security. Even now, the country 
faces tots of problems and the officers are 
under oath not to disclose classified informa- 
tkm and even this kiformatnn is given, pro­
vided an applicatnn is made, as per the 
procedure. But. it is a Private Members Bill, 
I have stood up to stq>port it. However, they 
have msunderslood the situation. If they 
feel that they can gain politk»il mileage and 
electoral vntories by ranking up issues Ike 
the Bofors and submarine scandals, through 
such Resohittons, such acts will lead them 
nowhere.

The submarine and Bofors issue was a 
subject of d'iscussnn in the House too during 
the ninth Lok Sal>ha and at that tbne also our 
leader Shri Rajiv Gandhi pointed otA that if 
there is any proof in this regard it shouM be 
produced here and the elements who are 
trying to tarnish the image of the country 
shouM be named. But they failed to name 
anyone. The then Prime Minister to whom 
you have refen-ed several times and pointed 
out that he has worited a lot fbrfinding out the 
people involved in it. I understand that it is 
not so. idontthinkthatthere is anyone ki this 
country who is kivolved in treachery towards 
his country and indulges in cotectmg such 
confkientialinformatkm which may ukknately 
disintegrate the country. I understand that 
our Government officers while performing 
their duty have made every efforts towards 
buflding our natton and to uphold the honour 
and dignity of the country. If we oppose them 
and cast alegatnns to this effect that they 
haven concealed aR the sources of informa-
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tion and they are well informed of every 
event in every field it would be improper. I 
would Ike to know tliat when a F.I.R. is 
lodged in police against a culprit, whether it 
would be announced that now he is moving 
towards Lucknow or towards Shimla. As 
such I thirtk that such allegations are not 
right The cases in whkd) secrecy is required 
to be maintained and the matters which can 
be puUiceed shouM be categorically stated. 
The BiR does not contain any such descnp- 
tk>n. Reference to legislation and constitu­
tion has been made...

MR. CHAIRMAN: Please speak on the
BSL

SHRIKRISHAN DUTTSULTANPURI: I 
am speaking on the Bill itself tnit let me 
answer his queries. There are people in this 
country who have collected money in the 
name of a t e n ^  and the House shouki be 
î jprised of it But who is going to highlight 
this aspect. The Home Minister shouM look 
kito it. The Chief Minister of our State shoukJ 
look into this. He shouki krmw that how much 
money has been collected and the sources
tftereof...... (bttermpthns)...! am asking
about the money that was collected on the 
pretext of temple irrespective of the persons 
involved in iL The entire statistics shouM be 
presented before this House.

MR. CHAIRMAN; Nowyou oonchide it

SHRIKRISHAN DUTT SULTANPURI: 
Mr. Chaimian. Sir, you are an experienced 
person. I want to point out that on De> 
oember, 19S9 he has classified tfie subjects 
on which secrecy was to be maintained and 
also Ifie matters wlHch are not ooiMentiai. if 
al the aspects are biougitt before the public 
and every intonnaUon is to be kept on the 
table of the House then tfw Statement of the 
Prime Minister is not oorrscL I want to men- 
tfon that when the National Front was 
Ibrmed....

MR. CHARMAN: Ptoase conclude in 
fwo Of ttMV# seMenoes.

SHRI KRISHAN DUTTSULTANPURI: I 
wouM ll<e to urge the mover of this Bill to 
withdraw the same since it is immaterial and 
the Memt>ers shouki refrain from making this 
type of comments so that the honour and 
dignity of the country is upheU. What are 
those information which you expect to get 
from the Government but think that you have 
been deprived of those. I understand that as 
per our Constitution and our laws there is no 
restrictton on getting any informatton. You 
have not mentoned the sectton or the clause 
of the Constitutton In which you want to make 
amendments. Therefore, I would requestthe 
hon. Member to wHhdraw his Bill. Whatever 
is required to t>e known to the people of this 
country is already mentioned in our Consti- 
tutbn. If we quote instances from foreign 
countries it is detrimental to our own inter­
ests. Whatever happens in their countries is 
their concem. I understand that if we take 
steps to control the wrong doings in our 
country, it is in our interest and our country 
will make progress in future. With these 
words I thank you.

MR. CHAIRMAN: Shri Tej Narayan 
Singh, you please wait for a while.

lEngSs/il

How much time win you take in replying 
to the debate? We have to complete this 
discusskm by 5.30 p.m. Only then subse­
quent BiR can be taken lip for a discussbn.

THE MINISTER OF STATE IN THE 
MINISTRYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS (SHRI M.M. 
JACOB): Ten minutes.

MR. CHAffUMAN: How much time wM 
you take?

SHRI CH irrA BASU<Barasal): Fh» 
minutes.

MFl CHAIRMAN: So, two more hon. 
Mwntefs csn spBsk.
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SHRI TEJ NARAYAN SlNGH(Buxar): 
Mr. Chainnan, Sir, I support this Bill. In the 
Constitution the Fundamental Rights have 
tieen mentioned in Article 12to Article 35 but 
theobjective with which Shri Basu has moved 
this Bill exists nowhere in Article 12 to Article 
35. As such it is very necessary to incorpo­
rate a new Article in Article 19. K it is not 
incorporated then it implies that the citizens 
of this country have not been given this right 
which is necessary to safeguard democracy. 
Many rights have been given but the funda­
mental rights in the constitution do not 
mention the right to information, an impor­
tant factor which affects the lives of the 
common man. As such it is very important 
and if this Bill is passed the common man will 
learn through Article 19 (a) of the constitution 
about the amount spent daily on district 
officers and officers deputed for land hold­
ing. The money invested by Government is 
public money. The common man is unaware 
of the monthly amount spent on providing 
body guards for M.P.S., M.L.A.S and Cabinet 
Ministers. The common man is ignorant of 
the amount of money spent on the security of 
a Member of Parliament who does not even 
hold any post in official capacity in the Gov­
ernment. The Ministers no doubt enjoy many 
facilities but there are so many people in the 
Government who avail these facilities with­
out being a Minister. As such if an amend­
ment is made in the Constitution it can be 
brought to the notice of common man that a 
person who is nefther holding any post in 
Government nor is he a Member of Parlia­
ment, but a large amount of money is t>eing 
spent on his security. Unless an amendment 
to this effect is brought this system cannot be 
streamlined. People say that then there wHI 
be no secrecy. But it is not so. The points 
which are conTidenlial have been excluded 

; from it Shri Chitia Basu particularly has 
removed the confidential portbns from the 
ame(«dments moved by hun and it has been 
catogoricaHy staged that the Government is 
tree to amend anything which It considers 
oontraversiai. The law framed earlier, also 
P*ovides protection to the confidential as- 
PM . As such I urge the Government to

accept these amendments. Because these 
amendments in the laws will be helpful to 
strengthen the country and with these words, 
I support this Bill.

SHRI DAU DAYAL JOSHI(Kota); Mr. 
Chairman. Sir, the Bill for amending the 
constitution as brought fonvard by Shri Chitta 
Basu in order to get the relevant informa­
tions, often suppressed in the name of the 
Inquiry Secrecy Act, is a very praiseworthy. 
I do not understand as to what is wrong if the 
proceedings of the Parliament is telecast. 
Nothing untoward happened when at the 
behest of Shri V.P. Singh the joint session of 
the Parliament addressed by the hon. Presi­
dent was once telecast? In the name of 
secrecy even today the proceedings of the 
Parliament is not permitted to be telecast. I 
think no secrecy is involved in it. Once some 
persons belonging to the Scheduled Caste 
accompanied me to the Parliament to meet 
Shri Ram Vilas Paswan. They desired to 
take a snap of Shri Paswan as a Souvenir 
which they wanted to show their villagers 
that their delegation had met the then Minis­
ter. They coukl not succeed to take his snap 
despite their best efforts. What sort of se­
crecy was involved in taking a snap in the 
Lok Sabha premises. I was very much sur­
prised to see all this.

Mr. Chairman, Sir, in case the Budget 
proposals are leaked out the Government is 
taken to task. The Budget contains only 
certain tax proposals whk:h we discuss later. 
Nothing untoward will happen if such pro­
posals leak out. For lack of prk>r proper 
discusston on the tax proposals before the 
presentation of the Budget. We have to face 
the ill effects. This year (time) Shri Manmo- 
han Singh presented the Budget. He t>eing 
an economist has presented it in his own 
style. The way he was taken to task t>y the 
Congress Pariiamentacy Party is an example 
in itself. He had to withdraw certain tax 
proposals afterwards. I wouM like to request 
that it wouM give better results if the Budget 
prior to its presentatkm in the House is 
discussed publicly. The matters related to 
the public welfare must be conskiered seri­
ously. However, if anything, in the country's
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interest is to be kept secret It must be Itept 
secret.

It has been often observed here that in 
order to avoid answering our questbns we 
put in the house, routine reply is given that it 
is not the interest of the country to give the 
information. To my questbn also a similar 
reply was given. The Bill brought fonvard by 
Shri Chitta Basu may be accepted so that we 
may get some reUef and the country may get 
certain new directions I thank him very much 
forbringing forward this Bill Ijeforethe House.

MR. CHAIRMAN: Many Hon. Members 
have expressed their desire to speak on this 
Bill. But there is time-limit. We have to finish 
discusson on it t>y 5.50 P.M.

AN. HON. MEMBER: I wartf to speak on 
it just now.

MR. CHAIRMAN: M any one of you is 
given permission to speak on this, others 
may not like it. So, excuse me for that. This 
is a good Bill. It wouW be better if the Hon. 
Minister as well as the Hon. Member who 
brought forward this BUI finish their replies. 
Only then we could dispose of this matter.

lEnglsh]

THE MINISTER OF STATE IN THE 
MINISTDYOFPARLIAMENTARY AFFAIRS 
AND MINISTER OF STATE IN THE MINIS­
TRY OF HOME AFFAIRS(SHRI M. M. 
JACOB): Sir, I am thankful to you for giving 
me this opportunity to reply to this Bill.

Shri Chitta Basu moved a Bill, which is 
really a very unportant one. It is not for the 
first time this Bill has been moved in this 
House. Even Shri Chitia Basu himself moved 
H in 1963 and in 1989. And I remember that 
he had asked questkms in Rajya Sabha on 
the same Bin tome yeas back. So, he is 
pursuing tha Bill. I a,m very happy that he 
has not left his hope and he is still continuing 
his pursuit. The Govemmenl is in full agree­
ment with many 9 the points he has raised.

When I was listening to him, I thought 
about a discussnn in the famous book* Lib­
erty* by John Stewart MUI, where Mr. John 
Stewart Mill says at>out the freedom of an 
individual. He said: “You can stretch your 
hands to any extent you want but not beyond 
the nose of the man who stands nearby 
because it will hit his nose* You can stretch 
your hands txjt not hit him. So. we must have 
freedom. We must have freedom of informa­
tion. But. it shall not jeopardise something 
else in the process of over anxiety or over 
zealousness shown to the freedom. At the 
same time, I am also aware of the positton. 
If I may recall one instance of William Berkly,. 
the Governor of of Virginia in a Report to the 
Queen Majesty in London, wrote something 
very interesting which is not exactly the thing 
which I intended to say but the opposite of 
what I wanted to say. He said,

* I thank God that we have rm free 
school or printing and I hope we will 
not have it for a 100 years; For 
learning has brought disobedience, 
heresy and sects into the worM of 
Printing has divulged libels against 
the Government. Good keep us 
away from those*

So, that was his letter.

This Government do not belive that way. 
We want actually a freedom of expresson. 
We want people to know things, we do not 
want to hide anything. But, at the same time, 
the security of the country and other inter­
ests are to be protected, privacy of the indi­
vidual to a great extent For that again, if you 
permit me to quote Mr. Thomas Jefferson. I 
quote:

‘ Were it left to me todedde whether 
we shouM have a Government 
without newspapers or news with­
out a Government I shouU not 
hesitate a moment prefer the lat­
ter*.

I wouM prefer a news without a Govem-
nwnL So, we have to strike aoompromise, a
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balance. So. in this prooess. the balance has 
to be found and this Government is very 
much aware of it. PreviousV Action Plan was 
drawn ip  in 1991 with aviewto modifying the 
Official Secrets Act and to make more infor­
mation av^labie to the people. Now. the 
Inter-Ministerial study Group is working at it 
Various Ministries are invohrad in iL so, the 
kiter-Ministerial Study Group while examin­
ing varkMis aspects associated with H. is 
doing a very good job. I hope, tsddng advan­
tage of the suggestnns made by various 
Hon. Members of this august House, we 
have to give serous thought to stretch our 
hands as much as possible in the process of 
the informatton. as I menttoned earlier. With 
this spirit I have only one request to Shri 
Chitta Basu knowing fully wall the manner in 
which he is pursing it I hope, we win be able 
to do it as fast as possble. I myself wiH see 
a faster movement to this from my side. I 
assure you ttiat we wil try pour tiest to bring 
forth a comprehensive BiH in the prooess to 
achieve the objectives as fast as possible. In 
this spirit I request Shri Chitta Basu to with- 
drawthis BiH at this time and bless us. Ithank 
you very much, luly colleague also wants to 
speak.

MR CHAIFtMAN: He has also to make 
some important observations.

ITranskaiorii

M a DEPUTY MINISTER IN THE MIN- 
iSTRY OF HOME AFFAIRS(SHRI RAM LAL 
RAHI) Mr. Chakman, Sir. the Bil put forward 
by Shri China Basu is a good one.

So far as the issue of pfovkling relevant 
informalhMis to the Hoa Members in re­
sponse to their questkMis regarding working 
of Government offices is concerned, it is 
receiving by them from the government of­
fices whether tfiere may be members of this 
House orthe members of any Vkihan Sabha 
or Distrid CouncS or Bkxfc SamU. I f eel even 
V this inlormalion is not received by them 
these issues are raised mskle and otAskie 
this House witti a aue vwiatkm.

Shri CMUa Basu has put forth a very

important point as to wfiy the members re­
quire informatkm. They want it because they 
are supposed to shoukler their responsibili­
ties. It is fact that they are to shoukler this 
responsibiTities. But at the same time gov­
ernment has also to bear its responsitiility. It 
is the liability of the Government to ensure 
security of the countiy and maintain law 
order, ft is equally liable to manage resources 
to run the country properly. It is also sup­
posed not to disctose certain things till ft feels 
that the benefit of these things wiU reach the 
general publkx It may divulge these at the 
opportune time. Hon. Member hasalso asked 
why the Budget is kept secret. Though I am 
not sure yet I can say that he himself might 
be knowing the opinnn of the pubik: regard- 
^  his own party. Excuse me. I am not 
levelling any allegation. The people say so. 
[Intom^ions) When you go out of this ffouse. 
where discusskm takes place, the people 
say that this is the party of 'BANIYA’S. Now 
they want to do Vt\is(kitenvptions)

PROF. RASA SINGH RAWAT(Ajmer): 
Sv, I have an otjjecton over the word 
•BANIYA*

SHRI RAM LAL RAHI: Please fisten to 
me. I withdraw this word if has any objectmn. 
But the fact is fact (biterwptions) I want to 
say {Menupthns) What wouM be the situ- 
atk>n of the market if the Budget is leaked out 
before the House passes it. N the tNngs we 
want to bring forward through Budget are 
leaked out the trader resorts *o 
hoarding(/lnfenri4>tOf}s) So. I doulM the pub­
lic wiU get any twnefit if the Budget is leaked 
out I may submit that our system of Govern­
ment consists of the legislature, the execu­
tive and the jwfidaty. As far as the executive 
f unctnning is concerned the informatnn can 
be sought by the legislative members of any 
level whether he is from the Vkihan Sabhaor 
Z9a Parishad or Municipality. But H is not 
proper to make available any infc>rmatk)n 
concem'ng security and safety of the coun­
try tMcause that may endeangerfutureof the 
country...that must be kept 
secret...(MerrMptons) Mr. Chairman. Sir, 
the Hon. Member has mentioned in the 
Reasons and Objectives of this Bin that
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certain things have to be kept secret I think 
by bringing fonward this BV he himseff is not 
satisfied. But it is fact that too much security 
shouM not be resorted to. The Government 
itself is oonskiering this and after conskJera- 
tnn the government win deckle the things of 
utmost knportance to be kept secret. So I 
wouU request the Hon. Ministerto wfthdraw 
this 89, it wouU be better.

[EngSsli

MR.CHAIRMAN:BeforelcaRShriChiIta 
Basu, I msy say tfiat time alkitted for this Bill 
is over. With the permisskMi of tfie House I 
want to extend the time by another five or 
seven minutes.

Is it the pleasure of tfte House to extend 
the tkne by another five or seven minutes?

SEVERAL HON. MEMBERS: Yes.

I^n. CHAIFIMAN: Shri Chitta Basuji, 
you must oonckjde within five minutes.

SHRI CHITTA BASU: Sir, I shall finish 
by 5.55 p.m.

I am quite thankful to tlie Hon. Members 
who have participated in the debate and 
extended their unstinted support for the 
objective of tfie BM. I am a l»  very much 
thankful to those who wanted to partcipate 
h  the debate but oouM not, because of the 
time constraint. They have also extended 
their support to the cause of the BM. I am 
ttianWul to them also.

I quie appredate the positnn and the 
stand tadcen fay the Hon. Mmster of State for 
Homo Ho has obioc-
live winch has nspned me to bring forward 
this B> and he has also been pleased to note 
that I have been attempting to bring forward 
this kind of a BM sinoe the beginning of 
eighties. He has assured that the Govern­
ment wM take proper note of it and oonsMer 
the report of ttie Inler-dafMttmanlal Study

Group. It wouM have l>een t>etler and I 
expected that the Minister wouM inform the 
House about the progress of the study of the 
Inter-departmental Study Group which couM 
have enlightened the House in a tietter way 
so that we couM have understood that the 
Government is really sincere in pursuing the 
matter.

Lastly, I only make one appeal to the 
Home Minister. I have quoted today about 
some instances of pofice atrocities on the 
working joumaHsts. A l>ig list is with me. I 
hope that the Government - as the Hon. 
Minister has promised • will kindly kx>k into 
the cases whbh have been referred to, today 
and also refen'ed to the Ministry earlier.

In view of the fact that the Hon. Minister 
has assured the House that the Government 
will bring fonwaro a comprehensive Bill incor­
porating the objectives of this Bill, I seek the 
leave of the House to withdraw my bill and 
wouM appeal to the Government to bring 
forward such a Bill.

17J2 hrs

[MR. SPEAKER in the Chaii]

Sir. I beg to move for leave to withdraw 
the Bill further to amend the Constitutkm of 
India.

MR. SPEAKER; The question is:

* That leave t)e granted to withdraw 
the BHI further to amend the Consti­
tution of India.'

The motion was adopted.

7̂JS2 Zn hrs.

HIGH COURT AT BOMBAY (ESTABLISH­
MENT OF A PERMANENT BENCH AT 

PUNE) BILL*
[EngSstH

SHRI ANNA JOSHI (Pune): I beg to

*PuUWMd in the Gazalto of M b , Extraordinary. Part II Sectkm 2. dated 13.9.1991.
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move for leave to introduce a Bill to provide 
torthe establishment of a permanent Bench 
of the High Court at Bombay at Pune.

MR. SPEAKER: The question is;

That leave be granted to introduce 
a Bill to provide for the establish­
ment of a permanent Bench of the 
High Court at Bomt>ay at Pune*.

The motkm was adopted.

SHRIANNAJOSHI;! introduce the Bill.

17.53. hrs

HIGH COURT AT CALCUTTA (ESTAB­
LISHMENT OF A PERMANENT BENCH 

ATSILIGURI)B1LL*

[EngBshi

SHRI PIUS TIRKEY (Ali purdwar); I beg 
to move for leave to introduce a Bin to pro­
vide for the establishment of a permanent 
Benc  ̂of the High court at Calcutta at Silig- 
uri.

MR. SPEAKER: The question is:

That leave be granted to introduce 
a Bin to provide for the estatilish- 
menl of a permanent of the High 
Court at Calcutta at Siliguri’.

The motion was adopted

SHRI PIUS TIRKEY: I intioducethe BilL

1 7 ^  hrs

EMPLOYMENT GUARANTEE BILL

By Shri Bhogendra Jha

MR. SPEAKER: Before Icdl upon Shri 
B̂ togendra Jha to move the motion for con­

sideration of the Bill, w 9 have to fix the time 
limit for discusston on this Bill. Will it be two 
hours?

SOVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Now. Shri Bhogendra 
Jha may move.

1756 hrs.

SHRI BHOGENDRA JHA(Madhubani): 
Sir, I beg to move:

That the Bill to provide for employment 
orfor means and resources for self-employ- 
ment to all adult citizens of the country, be 
taken into consideration*.

Sir, we have been crying agsunst unem­
ployment and every one wittiout any excep­
tion has been desiring that jobs be guaran­
teed to all. There have t»en movements out­
side and effort inside tfie Parfiament also to 
made it a Fundamental Right Throughout 
the world there has been a struggle for this. 
But, Sir, recently, in some parts of the world 
employment had been guaranteed to every 
one. both in theory and practice. This system 
has developed some cracks and I do also 
apprehend tfiat unemptoyment also may 
b^in  in those countries. In such a situatkMi, 
I think this Bin which I have moved is not a 
wisfiful thinking, it is not only the expression 
of a desire, but it is to guarantee empfoyment 
to all the citizens of this country who waitt to 
do some jobs.

Sir, this is the fourth Parliament when 
this Bin had been introduced, it was intro­
duced in the Fourth Lok Sabha. i  tfie Sev­
enth LokSabfia. in tfie Ninth Lok Sabha and 
again in this Lok Sabha. That way k is the 
fourth time that this Bill was introduced and 
I do submit, through you. to an my Hon. Mem- 
t>ers of this House that they do study this 
problem.

The questkm of empfoyment has two 
aspects, two sides. One side is that those 
who are able to do some jobs, wiling to do 
some jobs, are not getting the jobs and they

'PubUshad in t h o  r;a 7ana n i  I n H ia  P i r t r a n r r t i n a f w  P a r t  II 9  4 9  Ck lo a i
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are suffering, their families are suffering 
because of that. That is one aspect.

The other aspect and not less impor­
tant. rather much more important, is that the 
nation is suffering, the country is suffering 
because the talent, the youth and the vigour 
and the abilities and qualities of scores of 
millions of people are not being used to the 
interest of this country, are not being utilised 
forthe nation developmentto work in various 
aspects of life. That way the country is suffer­
ing. So, it is not a questbn of providing jok>s 
for therri or for their livelihood only. The 
question is ‘o utilise their capacities, to utilise 
their talents to utilise their youth, which no 
law of the land can maintain permanently at 
the present stage. Every day the youth is 
turning into old and then they are passing 
into graves. Thus, a grim offence is being 
committed against the passing youth of this 
country, against the present and future 
generation. The question is how can we 
utilise the capacity, the talent, the vigour of 
every individual of this country for the good 
of the society, forthe good of the country and 
whether it is possit>le or not. I do submit that 
it is not only desirable, but it is both possible 
and necessary also.

Sir. lapprehendthatmanyof myfriends 
here may not like some aspens of the Bill, 
but this Bill is meant to ensure employment 
or self-empk>yment. which is not less impor­
tant. In a country like India where 850 millk>n 
people are living, so many heads and double 
of that number is the number of hands, self- 
employment is also a very important aspect 
for the devek)pment of the natkxi, for the de­
velopment of the society and for guarding 
against the dangers whi^ have occurred in 
socialist countries.

181)0 hrs.

There, only pubik: sector undertakings 
have to perform certain jobs in a certain 
manner which resulted in self-defeating 
exercises. So, in respect. I want to empha­
size certain aspects of this Bill, clause by

clause in detail later.

Sir, at present, there are about 20 mil- 
Uons of educated youth in the unempby- 
ment registers in our country and many more 
are there in the country, partknjiarly in the 
countryskie who have not registered their 
names anywhere. Besides that, there is a 
huge number of uneducated people and 
they do not know howto register their names 
in emptoyment offk:es. So, this has t>ecome 
a part of our natbnal life, social life, politcal 
life andfamily life. Due to this unemptoyment 
problem, thousands of families are in trouble 
today.

MR. SPEAKER: Mr. Bhogendra Jha, 
you can continue next time, since the time for 
Private Member’s Business is over, we go to 
the next item.

18.00 hrs

FINANCE (N0.2) BILU 1991 - CONTD.

[Englism

MR. SPEAKER: Now, we continue the 
discussion on the Finance Bin. Shri Chandu- 
lal Chandrakar can continue his speech.

[Translatiorii

SHRI CHANDULAL CHANDRAKAR: 
Mr. Speaker, Sir, I was saying that our popu­
lation would reach 100 acres by the year 
2000. More than 25 croras tonnes of 
foodgrains would be required to read this 
much of population. How would it be done ?

MR. SPEAKER: Shri Chandrakaiji. 
please sit down fora minute. Hon. Members, 
it has been decided that the discussion on 
Finance BOI should be completed tod^ and 
the hon. Finance minister would repty to it 
tomonow. Today, an memtiers wlw want to 
speak wHI be allowed to do so for as long as 
they want to and needed weshaUsitlatqfor 
it. Thbro wiii be no speech not even speeches 
on amendment on the Finance BiH tomor­
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row. There would be only reply and voting on 
the Bill.

MR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Speaker, Sir, we have given 
amendments on it, you have to provide time 
for it.

MR. SPEAKER: Time would be allowed 
to move the amendment but no time will be 
given to make a speech at the time of moving 
the amendment.

speaking. You may sit late for as bng as you 
wish. Shri Kumaramangalam has arranged 
dinner for us and all other officials. They will 
take dinner here and also sit late.
[English]

SHRI YAIMA SINGH YUMNAM: Sir, my 
name is always found omitted form the list of 
speakers.

MR. SPEAAKER: It will not be omitted.
DR. LAXMINARAYAN PANDEYA: Mr. 

Speaker, Sir, we will not deliver a speech. 
But whatever we want to speak on the 
amendment, shoukj be albwed.

MR. SPEAKER: Whatever you want to 
speak on amendment,, you may speak to­
day itself. Important points should be made 
at the consideration stage. That is why we 
have extended the sitting of the House by 
one day. The business of the House will also 
be conducted on the 17th instant. Keeping in 
view all these matters, we have to work like 
good parliamentarians. You may sit late today 
to discuss the Finance Bill. We have to 
complete it today. The Minister will reply to K 
tomorrow.

DR. LAXMINARAYAN PANDAYA: Sir, 
my submissbn is that we should be given 
some time to speak on our amendments.

MR SPEAKER: You are not to move on 
the amendment, but if you want to speak, 
you can...

(Inten^tions)

MR. SPEAKER: You please sit down, I 
am placing everything before you. We are 
quite experienced now. There are some 
important Bills. The Bill on Punjab has to be 
passed.The budgets of Punjab and Kashmir 
have to be passed and other legislative 
business has to be put through. It is inevi­
table to pass them. Therefore, in the meeting 
of B.A.C. in whbh all leaders were present, 
it was deckied that we wouM take up such 
and such item. There is no restriction on

[Translation]

SHRI CHANDULAL CHANDRAKAR: 
Sir, I was saying that the farmers of our 
country will have to produce 25 crore tonnes 
of foodgrains by the year 2001. The farmers 
and agricultural labours of our country can 
definitely do this job. All kinds of subsidy is 
granted to the farmers of EEC countries as 
also to the farmers of America, Canada. 
Japan and China. These countries do so 
while presenting the budget of their respec­
tive countries. But here, our Government 
has been reducing the subsidy. I want to say 
that 50-60 per cent subsidy is granted to the 
farmers of countries of the EEC. as also of 
America and China. Within five-six years the 
countries of European Economic *Commu- 
nity will increase cooperation with U.S.A, in 
the matter of agricultural production because 
there is no morecompetitbn from the USSR. 
Hence, the changed situation will provide 
more chances to the E.E.C. countries. As 
regard the facilities being provided to raise 
agricultural production in the country, I want 
to say that marketing facility should also be 
provided alongwith facilities of seeds, insec­
ticides, fertilisers, water, electricity, etc. More 
facilities should be provided to increase 
industrial production. The hon. Finance 
Minister has made a provisbn for it. I am sure 
that the farmers will also get subsidy in 
fertilisers and insecticides to increase their 
production. Today, our hon. Finance Minis­
ter is faced with two problems. One problem 
relates to earning maximuip foreign exchange 
and the other is to contain the prbes of 
essential commodities. How can it be done? 
I think that the Central Government should
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initiate action against hoarders. The State 
Governments too are doing this job. Since 
the budget session is going to be concluded, 
the Central Government should take stern 
action against hoarders and punish them if 
necessary. Not only that, no loan from our 
banks should be sanctioned to theses people 
who indulge in hoarding. Hoarding is done 
due to black money in our economy. Our 
hon, Finance Minister has given many sug­
gestions to checkgeneratfon of black money. 
Many of our hon. Members have given some 
goon suggestions. To check generation of 
black money at any cost is the need of the 
hour. Practical action is required to be taken. 
Without being highly ideological, we should 
think how to finish our black money. It has 
been said that black money worth Rs. 90 
thousand crores is there in circulation in our 
country and a parallel economy is being run. 
The hon. Finance minister has made a pro­
vision to donate 40 per cent of the remit­
tances of black money to the Government 
and deposit 60 per cent in the banks so that 
the money coukJ be disbursed to the poor for 
the purpose of constructing houses. Un­
doubtedly, it is a good proposal. Everybody 
is realising that an international trader hav­
ing one crore rupees as black money is liable 
not to pay more than Rs. 40 Jakhs as income 
tax. It meansthatthisprovisionof 40percent 
will not mobilise more than Rs. 300-400 
crores. Why ? As you know, NRIs abroad 
have to pay only 20 per cent through *Hawala* 
and therefore, they will prefer this money to 
be converted through ‘Hawala’ transactions. 
Thus, the hon. Finance Minister would be 
able to collect very tittle money. That is why, 
I say that he should ponder over the sugges­
tions given by us in connectbn with mobilisa­
tion of the black money. If possible. 60 per 
cent of the 40 percent e.armarked for making 
available to the Government, is deposited in 
the National Housing Bank. If we keep the 
exemption limit at 40 per cent. We would not 
be able to mobilise the money. Hence, there 
is a need to reduce it to 25 per cent. Some 
experts say that by reducing it to 25 per cent, 
we wouki be able to mobilise Rs. 60-70

thousand crores out of Rs. 90 thousand 
crores of black money.

Secondly, Mr. Speaker, Sir, the Minister 
of Finance will face another problem. Why 
wilt they take risk by not having much clack 
money with them when you are changing 
56% income tax? This fact needs due con­
sideration and it is not easy to take 56% from 
those who are earning and it is this matter 
where a lot of irregularities take place. All of 
you know that black money lies with big 
industries, traders, rich people and some 
other kinds of people. Now you shoukf re­
duce the deduction from 40% to 25% to 
recover it and reduction should also be 
made in the rate of 56% of income tax by the 
Finance Minister so that maximum amount 
of income tax could be recovered. In future it 
has to take place ultimately. You will have to 
do away with income tax and it shouki we 
replaced by more and more than over tax. 
The share holder whether he may be Mr. 
Ambani or anybody else should not declare 
their turn over less because that can cause 
a decline in the prices. Therefore, turn over 
tax may be imposed and the hon. Miniver 
should seriously think about reducing the 
56% rate of income tax. If such measures 
are not taken, the black money cannot be 
unearthed. We have to see whether many 
suggestions will find any concrete shapes. 
Also. I want to submit that if it is not possible 
to do all this in the cun̂ ent session, the 
annual budget may please be presented in 
November. Kindly present it in this very year. 
It will be better to present the Annual Budget 
in November or December instead of 28th 
February and you will be able to implement 
all these things. You will think about the 
annual rate fall in the country, the qualify of 
crops, the quantity or oilseeds, pulses and 
the water bearing rivers. I submit that the 
hon. Rnance Minister should discuss these 
matters in the Cabinet. The suggestbn given 
by me and my colleagues shouM be duly 
considered In this very sessbn and if it is not 
possible it shoukJ be done by presenting a 
budget in the November Sessbn and these 
problems should be solved for ever. With 
theses words, I conclude my speech.
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SHRI INDERJIT(Darjeeling): Mr. 
Speaker, Sir, I want to raise today a matter of 
grave and basic importance in regard to the 
functioning of our Parliament and the future 
of our democracy. On the evening of Thurs­
day, September, 5 the Lok Sabha largely 
abdk̂ ated its principal responsibility of keep­
ing a dose and purposeful watch over the 
Treasury, namely Government spending. In 
one fell stroke of the guilbtine, we voted 
without any discussk)n over Rs. 25,824crores 
of the peoples money for expenditure during 
the current financial year. In the process, the 
Lok Sabha made history. But this was his­
tory, Sir, of whk:h no parliamentary democ­
racy can be proud.

A questbn arises. Can something be 
done to mend the matters? The answer is a 
positive yes. We can have a solutk>n over the 
bng haul and in the shortterm. Over the tong 
haul. Sir. we shouki take a page out of the 
British experience. We shouki serbusly 
conskler the questbn of switching over to 
the Committee system.

Specifically, I plead that our Parliament 
should take a fresh bok at its procedures 
and adopt them to changing demands, as 
was wisely done by Britain in 1976.1 further 
propose that the hon. Speaker should, as 
was done t>y the Houre of Commons, set up 
a Select committee Oh Procedure to make 
recommendations for the more effective 
performance of its functbns.

Parliament’s greatest strength and util­
ity lies in its power over the Treasury. Not 
many today remember that the first major 
battle of democracy was fought in Britain on 
the questbn of the right of a King to impose 
taxes at will.

Today, in Britain, Parliamentary control 
over the Treasury and Government as a 
whole is presently exercised through 14 
Committee in additbn to eleven eariier 
Committees, such as the Pubib Accounts 
Committee.

Happily, the people of Britain won at the 
end of a bng and hard struggle. Our workJ 
then saw the birth off a fundamental cannon 
of democracy: No taxatbn without represen- 
tatbn. The American war of Independence 
was also sparked by the same basb issue; 
the right to impose taxes.

The principle is strbtly enforced in all 
pariiamentary democracies. In fact, Britain 
and other democrades have over the past 
many years even taken new initiatives to 
strengthen Pariiament's control over the 
purse. In sharp and distressing contrast, our 
Pariiament's controloverthe natbnal Budget 
has slipped, step tiy step, year by year.

Happily, Shri Rajiv Gandhi as the Prime 
Minister showed the required enlightenment 
and initiative. In mkl-1989, three standing 
committees on Agrbulture. Environment and 
Forests and Technobgy were set up at his 
directbn. all of us were delighted at the 
major reform introduced in Pariiament at 
bng last Shri Balram Jakhar, the then 
speaker, appropriately sated that these 
committiees would and I quote:

"ensure greater administrative 
accountability to Parliament—  
as also better pariiamentary 
scrutiny of the working of the 
Ministries”.

Who is to blame? All of us. Mr. Speaker. 
I know that in the present year, the Prime 
Minister, the Leader of the House and the 
Ministers of Pariiamentary Affairs were keen 
to get most of the Ministries and Depart­
ments discussed. But this coub not happen 
as most of the time of the House was taken 
up by extraneous matters.

The Chairman of the three Committees 
were equally excited and thrilled. They de­
scribed the appointment of the three Com­
mittees as a mibstone in the evolutbn of 
Pariiamentary institutbns in India But they 
had littb time to put the committees on their 
feet. Early in October, the Govemment 
deddedtogoin for a fresh general electbn.



607 Fmance(No.2) SEPTEMBER 13.1991 1991 608

[Sh. Inder Jit]

The work of the Committees virtually ended 
with their inauguration. No Report could be 
submttted.

The last Lok Sabha took to the three 
Committees equally enthusiastically. In fact, 
I, as my friend Nirmal da reminds me, had 
opted for the membership of the Rules 
Committee in a bid to enlarge the Committee 
system. The appointment of merely three 
Committees was just not enough for me. 
Eventually, we succeeded ingettingtheRules 
committee to decide on the establishment of 
seven other standing committees, including 
one on Home, a second on defence and a 
third on Foreign Affairs.

But, tjefbre bng the powers that t>e 
reacted and reacted unfortunately. Amend­
ments were moved by several Minister 
opposing the establishment of the new 
Committee. Outwardly, the reason advanced 
was the need to first see how the three 
Committees worked and the extent to which 
they served the best natnnal interest. In­
wardly, however, few among the Ministers 
were prepared to decentralise authority and 
share power. Some of us thereupon, readied 
outselves for a t>attle royal But, before this 
couM happen, the Lok Sabha itself came to 
be dissolved.

Now, what can we in Indiado in the short 
run. namely, ^mediately to deal with the 
guflotined Ministries? Briefly we can adopt 
what I wouM describe as the Nehnj model. 
India’s first Prime Minister and Leader of the 
House. Jawahar Lai Nehru, wasgreatly upset 
when a few departments, including the 
departmentof Atomic Energythat was under 
him, could not be discussed and the guillo­
tine had to be applied. Nehru then proposed 
that aH the guiUotined Ministries and Depart­
ments be discussed by A/AocCommittee of 
the House on the basis of tfieir annual re­
ports presented to the House.

We shouU likewise set up ad Aoc 
Conunittees or let the gufllotined Ministries

and Departments be discussed by Informal 
Consultative Committees attached to vari­
ous Ministries on the tiasis of their annual 
reports preserved to the House. I am con- 
scnus of the fact that these consultative' 
Committees are rather smalt in size. Their 
membership couki easily be enlarged on an 
ad hoc basis to accommodate all those ac­
tively interested in the respective discus- 
snns.

The Hon. Speaker ooukl. therefore, fi­
nalise the. modalities in oonsultatkm with the 
Treasury benches and the Opposition lead­
ers. The entire exercise could, in my view, tie 
completed in a week to ten days after the 
sessnn. Five to six Committees could meet 
each day to discuss the undiscussed De­
partments and Union Territories.

Now to conclude, I appeal to you. Mr. 
Speaker, to accede to my request and imple­
ment the Nehnj model in regard to the guil- 
btined Ministries and Departments. In fact, 
we shoukl go one step further and imple­
ment another healthy innovatkm introduced 
by Nehru for strengthening wsqrs and means 
of ensuring Parliamentary Surveillance over 
the Executive. In 1956, the Business Advi­
sory committee deckled to set up ad hoc 
Parliamentary Committees to scrutinize the 
five year plan documents. Accordingly.these 
Committees were set up for oonskleratmn of 
the draft Second. Third. Fourth and Fifth 
Plans. Unfortunately and regretaUy. these 
committees were given up thereafter. We 
couM surely think of revivkig them.

FinaHy. I also request you to go into the 
larger issue of taking a fresh kwk at the 
present practices and procedures of Parlia­
ment. of our House, and for this purpose,set 
up a Select Committee on Procedures as 
was done in the United Kingdom, to make 
recommendatnns for the effective perform­
ance of its functions. In this context I may add 
that there are various other proeedural prol>- 
lem areas such as the Zero Hour, scrutiny of 
Bais, questons, Expuncttons, powers of the 
Speaker and the need to ensure his uncon- 
tested electkm which all need to t)e kwked at 
afresh.
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The House off Commons, Mr. Speaker 
continues to grow even after 300 years.Let 
us not stop growing al 40. Let us not make a 
mockery of Parliamentary democracy.

SHRI H.D. DEVEGOWDA(Hassan): Mr. 
Speaker, Sir, first ol all, I want to congratu­
late my friend, Mr. Inderjit, who has made 
some valuable suggestions in a very healthy 
manner about the performance of Parlia­
ment. InoneworkilwoukI like to request you 
that whatever suggestions Mr.inderjit has 
made, are worth consideration by the Hon. 
Speaker and by this House.

When partk:ipating in this Finance Bill 
fto.2,lwouki liketodrawtheattentk>nofthe 
Hon. Finance Minister here to the speech on 
the day when he moved this Bill for conskl- 
eratk>n of this House.He had said:

" Hon. Members, with regard to 
some of the proposals con­
tained in the Bill, I have also 
received a large number of 
representatk>ns from the Mem­
bers of the Pubic, trade unbns, 
voluntary organisatk>ns, profes- 
sk>nal bodies and Chambers of 
Commerce on the proposals in 
the Bill. I express my sincere 
gratitude to all of them for giving 
us valuable suggesttons.”

Just now, one of the senk>r Members, 
Mr. Chandulal Chandrakar took much of his 
time to delitierate on the Agrk:ultural De­
partment where he tried to highlight about 
the need of encouragement that should be 
given to the agrcultural devek)pment as we 
have to produce nearly 250 milibn tonnes 

2000 AD to meet our demand. When 
such bthecase. I woukJ like only to deliber­
ate for a few minutes about Agrnulture We 
tried to convince the Hon finance Minister 
about the fertiliser subskJy or the price like, 
the whole House, irresp^ive of the party 
affillatbns. tried its best to convince the 
Hon. Finance Minister at least to give some 
concessbns about the So-called farmer.

This report was published in 1987. The

Committee was constituted by late Prime 
Minister Rsyiv Gandhi. In the beginning itself 
in your bu^et speech, you sakJ that the 
budget is going to be dedicated to the late 
Prime Minister Rajiv Gandhi. You have got 
so much k)yalty and sincerity about the party 
and your past leader. This committee was 
constituted by Shri Rajiv Gandhi's regime 
and the report was given in 1987. When the 
whole House tried to persuade you, your 
goodself was not yielding to the pressure or 
whatever arguments we have advanced to 
convince you. You have yielded to the or­
ganised sector whereas you have yiekJed to 
the so-called farmers k>ecause they are in 
the unorganised sector.

I would like to quote one or two points 
whbh are very relevant in the present con­
text. I do not know whether I would be able 
to succeed in convincing you by putting all 
these things. Anyway, it is my responsibility 
as a Member who comes from the rural area. 
I woukJ like to draw your attentk>n to the 
recommendations of this committee. The 
Chairman is not a farmer. He has quoted 
vark)us other recommendatbns and while 
giving these recommendatbns, he has cited 
the examples of various other countries to 
substantiate his arguments or recommen- 
datbns.

Regarding the dual pricing polk:y, he 
has saki that it is not at all going to help the 
farmers if it is going to be introduced. This is 
also one of the areas where he has tried to 
argue. Paragraph 9.15 of page 72 says:

* It has been argued that a dual 
pricing policy involving conces- 
sk>nal prices for small and marginal 
farmers and higher prces for the 
medium and larger farmers may 
help to reduce the subsby burden. 
Once again, this is impossible to 
administer.-

This is his argument. It is not proper on 
the part of the Government to think dual 
pricing poKcy and also hike in prces of 
fertilisers whfch will ultimately destroy the 
farming community and so far as the produc-
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tion is oonoemed, they will be discouraged 
and this should not be done. This is the 
reoommendation made by him. I will send 
you this Report and let the HoaMinister go 
through the Report. Kis the question of every 
year. It is not so. He has totally discouraged 
thefarmers. He should not goto the extent of 
anyhlce in fertiliser prices.

I would Ike to draw the attention of the 
HorL Finance Minister to the rate of naptha 
In Saudi Arabia, the price of naptha is as bw 
as30 UScenIs wfiereas in our country, the 
priceof naptha has increased to about twelve 
times more than it was in 1978-79. In this 
comection. I would also ite to refer to the 
performance of the ONGC. He is one of the 
senior IAS officers. I would I9(e to draw your 
attention to the point that some people may 
try to say that kulaks always try to argue in 
tiieir favour. But at this point of time. I win 
plaoe my arguments not to continue such 
sectkMi of the people. I wouM ice to request 
them to re-think befcxe making such re­
marks

THE MINSTER OF RNANCE (SHRI 
MANMOHAN SM GH): What is that report 
which you are referring to?

not understand the impression of ttte Hon 
Rnance Minister that he has given dear 
blanket recommendatbn for increasing the 
prices every year. It is not so. He has tried to 
convince, in his report, that the questkm of 
price hke of fertilisers w3l ultimalely lead to 
the fan of producfkm whkdt shouM not be 
done. This is what he say. Further. Sir he 
also saki how other countries USA, Japan 
EEC have tried to help the farmers by giving 
them sul>skly.

I wouM like to draw the attention of the 
Hon. Fmance Minister to the import duty 
whfeh has been reduced from 300 to 150 per 
cent. Is it not going to tie one of the contrib­
uting factors for the reductnn of fertiliser 
prices? IwouM 11(6 to putthisquestnntothe 
Hon.Minister. All sectrans of the House tried 
to persuade him but he has not yiekied. In 
Your speech you have sakJ that you have 
consklered some concesskins and you have 
also cited some organisation whnh repre­
sented to you. I do not want to say that ft is a 
dedskm mfluenced by some other means. I 
know that we are having a honest, sincere 
and dedkated Finance Minister. I have no 
grudge against him. But the only thkig is that 
heshouMpay proper attentkm to the unor­
ganised sector also . And that is where I 
wheiBlwoukl Ike to draw h'is attentnn to.

SHRI H.D. DEVEGOWDA: k is the 
Report of the High Powered Committee on 
fertiliser consumer prices headed by Dr. 
&V.K. Rao who had been appointed by the 
late Prime Minister. Shri Rsyiv Gandhi, i am 
prepared to send this Reportforyourconski- 
eratnn. It is sak) titere that even in case if the 
Government is going to think over to raise 
the prtoes of ferlHisefs, ft shouM not be more 
Ilian 5-7 per cent

SHRI MANMOHAN SMGH: It says that 
every year, ft shouM be raised by 5-7 per 
oetiL

SHRI R D . DEVEGOWDA: ffo like that 
I  ft is going to be helpful to the Government 
to go on kwieasHig ft every year, I have no 
objection. You take tliat stand. But. sir. do

Sir. I wouki Uke to point out one more 
thing about resource mobilisation. You have 
become the Finance Minister at atime whan 
the country is passing through one of fts 
worst economk: crises, there are innumer­
able problems and ft is not an ea^ task for 
a Finance Minister at this crftkal juncture to 
get the appredatnn of all sections of society. 
I can understand that. But there are ways 
and means to raise our resources. When I 
spoke on Budget. I dkl mention one or two 
points. Ido not want to repeat ttiemtMcause 
I know tna vakie of time. But Today the 
Rnance Minister is fiere and so at the cost of 
repetition, let me mentbn those pointsfor his 
conskforation. I request that I may be ex­
cused for repeating the points. IwouMGketo 
draw his attention to these poirtts so that he 
can keep them hi mind and conskler them at
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least in future. I say this because he has 
made a reference in his speech about re­
structuring the whole thing. He has stated 
that since the time was very short at the time 
of Budget preparations, he could not look 
into all the aspects and after considering all 
these things in detail, he was going to re> 
structure the tax system.

Today we all talk aboxA the so called 
black money. You have also introduced a Bill 
in this very House foritsoonskieratk>n. Which 
sectk>n of our society has got the black 
money? Shri Vajpayee, one of the senior 
most leaders for whom I have got the highest 
regards, has stated in a press conference 
somewhere in Luknow that nearly 10.000 
tonnes of goki is hoarded by our own people. 
He even went to the extent of saying that 
nearly 5,000 tonnes of gold is not even in the 
form of jewellery or ornaments, ft is in the 
form of gold biscuits. He also talked about 
issuing gokf bonds and use the same to 
improve the economy. He said all these 
things but I do not want to go into details. I 
ask only one questbn. AlxHit this Rs. 80.000 
crore or Rs. 1.00,000crores of black money, 
may I know in whose haruJs this money is 
lying? is it in the hands of the farmers or the 
poor rural masses? It is not the questk>n of 
Devegowda alone. Today, every section in 
this House is very much concemed about 
our farming community and their problems. 
But unfortunately, our hon. Finarx:e Minister 
has taken a very rigki stand for whk:h I feel 
very sorry. He had not budged even an inch. 
I wonder why he is so angry with the poor 
unorganised sector?

I have given one or two instances when 
I spoke on the Budget You have mentbned 
in the Finance Bill also about the so called 
charitable trusts. How many charitable trusts 
are there? You see the Bombay Charitable 
Trust Act or the Indian Trust Act 1856. 
Whatever money or income is earned, if that 
is transferred to the trusts, they will totally 
escape income tax or wealth tax. With your 
backgrourKi; Mr. Rnarm Minister, you have 
got so muchof experience. Can you not think 
of some ways and means tiy whch these 
thousands and thousands of trusts whrch

are making a bt of money and at the same 
time avokJing income tax and wealth tax 
totally, are made more aocountat>le? I re­
quest the hon. Finance Minister to kx>k into 
this matter.

Now I come to the corporate wealth tax. 
Eariier, general wealth tax used to be levied 
for sometime in 1957 or so and later on. it 
was withdrawn. In 1983. it was reintroduced 
during Madam Gandhi’s perkxi. I wouki like 
to request you to rehexamine the whole 
issue and see whether this tax can be further 
enlarged to varbus other items like jewel­
lery. cars and other luxury items, whbh are 
owned by closely heki companies or what­
ever nomenclature with which they are 
known. Sir, for division of tax. several types 
of laws are there in the country. Even though 
our offbers and bureaucrats try to do their 
best, these people escape from all these 
laws and that is the reason why such a strong 
parallel economy flourishes in our country. 
We are unable to control this. I will not take 
much time on this. I can send some of my 
views to the hon. Finance Minister t>ecause 
he asked for suggestbns. He has stated that 
an expert committee is set up to go into all 
proposals and it will prepare its report within 
three months. On the basis of that report, the 
hon. Finance Minister may try to plug all the 
bopholes and come back to this House with 
all these measures in his 1992 Budget pro-

So, far as the relief given in the current 
Finance Bill is concerned, in my opinbn it 
may be helpful to middle class people and 
the smaller sectbn of the society who were 
unnecessarily harassed.

The maximum rate of income tax is 50 
per cent. This Is higher than the Corporate 
Tax for a domestic company, whbh is 45 per 
cent. The corporate tax is bwer than the 
income tax for an indivkiual. So, I request 
you to see that this matter is re-examined, 
and so far as the variatbn in tax is con­
cemed, you please try to give relief to the 
indivkJuals also. Tax levied on interest b  
deposits in Banks exoeedbg Rs. 250(V- per
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Now. I would like to ask a straight ques­
tion. A person can have accounts in various 
banks. I can have an account in Delhi, Madras 
or in any other State. How can the bank 
authority klentify the source of my income? 
Is it possible for a bank to indentiffy or kx̂ ate 
the number of accounts that I may be having 
in various l>anks?4t is a cumbersome issue 
and IwoukJIketosay thatitisnotatallgoing 
to help you. I request you to kindly drop that 
klea. It is my suggestk>n and you can think 
over this.

To the Lie polk:y holders you are giving 
50 per cent concessbn. Why can't you give 
hundred per cent concessbn to them? After 
25 or 30 years when a polby gets matured, 
whatever divbend a polby hober gets, why 
only 50 percent concessbn is given to him? 
Why cant you give hundred per cent con- 
cessbns? That is what I would like to ask.

Clause 13 of the Bill seeks to insert a 
new Section 35 AC relating to expenditure of 
eligible projects or schemes. Under the new 
sectbn, the assessee is required to furnish a 
certifbate from a pul)lb sector company or a 
bcal authority or an associatbn or institu­
tion, or. as the case may be. from a Char­
tered Accountant in such form, manner and 
containing such particulars as may t>e pre­
scribed. I wouki like to caution you that this 
is going to lead to corruption. This is my own 
opinbn. The questbn of obtaining a certiTi- 
cate is not a major issue. Anybody can get a 
certificate. This isdef initely going to increase 
the corruption whbh will ultimately lead to 
further approval of black money.

' The Rnance Minister shoub re-intro- 
duce Section 115 (J). to levy corporate tax 
declared by companbs to attach subscrip- 
tbn to their shares.

There are a ruimber of other sugges­
tions also whbh I will send you for your 
consberatbn.

Lastly, Sir, I wouM ilka to raise a very 
important issue pertabing to the State of

Kamataka. The Finance Minister sab: 
"Permit the fbw of Central Plan assistance to 
State.”

[SHRI RAM NAIK in the Chau]

Sir, because of the modified Gadgil formula 
we are bsing about Rs. 300 crores. I do not 
know how Kamataka has t>een classified as 
a devebped State. It is unfortunate. I do rK3t 
wanttoenterintothiscontroversy. But, there 
is nearly Rs. 300 crores financial bss to our 
State. The State Govemment of Karnataka 
has tried topersuad the Govemment of India 
to m ake good the loss that has been there to 
the State.

Former Rnance Minister, Prof.Madhu 
Dandavate in the very same House assured 
that the whole matter will be reexamined and 
that he will see that something is done b this 
regard. He agreed that a total injustbe has 
been done to the State of Karnataka on 
account of the new modified Gadgil For­
mula.

I know the present Finaru:e Minister is 
fair enough to look into all these aspects. I 
have got full confidence b him. I know that he 
will definitely bok to this issue.

Lastly. I woub like to raise something 
specifb to my State. This may be a small 
issue for the country. We are going to spend 
neariy Rs. 1.67,000 crores for the whote 
country and out of it I am asking only a few 
chips for the State of Karnataka. As an 
Irrigatbn Minister. I had send some projects 
for the sanctbn of Govemment of India We 
have got nearly 350 Kms of coastal line. 
Coastal erosion in my State is very high. I 
think our Kerala friends will agree with me in 
this regard. I had submitted a project worth 
Rs. 130 crores. Unfortunately. I personally 
met every Minister, represented be it a State 
Minister. Cabinet Mbister or whosoever he 
may be. without boking to the State of Kar­
nataka. But nobody from the centre help 
Kamataka. I was unable to get even one 
rupee help from the Central Govemment 
Karnataka has got nothing from the Central 
Govemment. Let my Kerala friends not



617 Fmance(No.2) BHADRA 22,1913 (SAKA) m  1991 618

mistake me. and think tliat we got more than 
them. From 1985^ onwards Kerala has 
always gotuptoRs. 12toRs. 18 ciores and 
on the other side the State of Kamataka got 
zero. What sin have we committed? I have 
got the highest regard for you. Sir. Please, 
kindly kxik into this matter and see that 
injustk» shouM not be done again to the 
Stateof Kam

We are peace knring people; facile 
people. But do not be undar the impressnn 
that we are always facile. We may take a 
wMe vow on these petty things and we may 
comt>lne to fight the luttle.

About IRDP, I wouW like to say that 
money is going to be distrbuted on the basis 
of populatbn or on the l>asis of the area. 
Kamataka stands at the 10th place.

Under ff)DP, the amount released to 
Kamataka is Rs. 3444 lakh, Uttar Pradesh 
Rs. 1428lakh,BiharRs. 11Q2lakh, Madhya 
Pradesh Rs.7297lakh and soon. Underthe 
TRYSEM Scheme, the amount sanctbned 
for Kamataka is Rs. 37 lakhs, for Uttar 
Pradesh Rs. 117 Isdth and so on.

That is why I have only drawn the atten- 
twn about tlie Central Assistance to the 
States. You are the only fair Finance Minister 
who is gomg to set right the injustk» that was 
done to Kamataka. Please look into this 
matter and correct the injustk»s done to us.

With these few words, I wouM like to 
thank you for albwing me to speak for some 
time.

[Translatibf̂  .
SHRI MOHAN RAWLE (Bombay South 

Central): Mr. Chairman, Sir, the budget of 
this year, presented by the Minister of Fi­
nance Shri Manmohan Singh on behalf of 
the ruSng party, is a bureaucratic one. It has 
no pleasant thing. We oouM oonskler the 
demands of five Ministeries only in this ses­
sion of two months duration and the de­
mands of remaining 35 Ministeries have 
been guHotined. k is shameful and unfortu­

nate for the largest democracy of the wortd. 
There are some Ministeries demands of 
which have not been oonsMered even once 
during these 44 years of independence.

Today, pulses, rice, ftour. edible oils are 
so costly that it has become difficult for poor 
and common men to msdw two ends meet 
The Congress Government which had prom­
ised in their election manifesto to reduce 
hike in prices within 100 days has increased 
the prices of several necessities of life by 
increasing the rates of petrol, railway freight 
within 90 days. This Government can only 
raise the sl^ans and is not capable of 
implementing them. This Government is 
ignorant about the sufferings of the poor, the 
common people and the labourers but knows 
well how to exploit them. This Government 
can only provide facilities to the rich and to 
overburden the poor with newtaxes and hike 
in price.

I readtoday in the newspaperthat LM.F. 
has sanctioned a k>an to the Government 
This Government takes ban from foreign 
euid daims to run the country proudly. Our 
debt has risen to rupees Ninety thousands 
crore due to the unnecessary expenditure by 
the Government The Government has spent
764.36 million dollars for Maruti Industries 
Limited till now and we have received 103.50 
millkm dollars from it. Maruti 1000, which is 
used by one out of ten thousand people in 
India, we have spent more than 1200crores 
of rupees as foreign currency on that Maruti 
Motor. We have not received even 50 crore 
rupees from that. OurGovernment has spent 
foreign currency of crores of rupees on 
several items of luxury. There is an estimate 
of expenditure of rupees 41 crores for the 
construction of the buikling of Irtdustrial 
Devetopment Bank of India in Bombay. Out 
of whk^ Rs. 34.85crores have already been 
spent. How can we stay in the intematranal 
market with costly artktes due to the hlce in 
the prices of petrol and railway freight by the 
Government? Has the hon. Minister of Fi­
nance who wants to liberalise the import 
policy got the answer for it? I want to ten the 
Minister of Finance that the interest should 
be less and uniform whk:h is charged from
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the smaH scale industries from where we get 
50% production of our country. Our Minister 
of finance cites examples of Italy. Korea etc. 
where the rate of interest is 9% and 11% 
respectively whereas in Maharashtra it 
ranges from 19.5% fo 30%. Due to this more 
than 50% small scale industries are near 
closing. The dearness allowance, is given to 
the empbyees. to face the price hike but 
Govemment imposes tax on dearness al­
lowance aiso which is not the income of an 
employee. Thus, whatevergovemment gives 
from one hand takes away from the other. In 
foreign countries whenever there is price 
hike, the income tax limit also increases 
atong with it

So. I urge upon the Government to 
increase the income tax limit upto 36,000 
and to add 50% of dearness alk>wance in the 
bask: pay of the emptoyee. So that he may 
get benefit at the time of retirement such as 
irfpensbn etc. Tax is also imposed on the 
interest received by the employees on the 
amount deposited in the Bank after paying 
the income tax on their earnings. It is con> 
demnable. Thus tax payers have to pay tax 
several times. In the same way Government 
is discouraging those who save money. The 
Govemment should pay attentbn to it so that 
saving hsM may be encouraged.

Mr. Chairman, Sir, 2%p.m. interest was 
paki earlier on the refund amount of those 
who fill retum. Now it has been reduced to 
1.5.% per month. It shouU be increased to 
2%permonthag»n. Inthesame wayeariier
6 months period was fixed to dispose of the 
cases after having filed the return but it has 
been Increased to 12 month now. It seems 
that Govemment has sutunitted before the 
bureacracy. Isthisthe way ofGovemmentto 
increase the effk:iency? It will encourage 
corrupton.

[EngSsfi

Confucnis sakl, "Make but afew laws so 
that you can govern weH.*

[Translation]

Mr. Chairman. Sir, co-operative banks 
are very popular in rural areas because they 
impose less and easy conditbns. Reserve 
Bank permits to open its branches after 5 
years. This perkxl shouki be reduced to one 
year. This is very necessary to encourage 
the banks whbh are efficient, and doing 
good business. In the same way govern­
ment has imposed 3% charges on the profits 
of co-operative banks. My request is to do 
away with these charges to encourage co­
operative banks. Mr. Chairman. Sir, I want to 
draw your attentk>n towards one more point. 
Central Government receive revenue off more 
than 3000 crores annually from Bombay but 
it is doing nothing to provkie more facilities to 
it. Govemment is not spending any amount 
for solving the problems of hospitals, slums, 
roads, schools and other problems of Bom­
bay. Every year many people come there 
from other places and Government is unable 
to give them facilities. We get Rs. 8000 
crores as revenue from Bombay. I request 
that atleast 10% of it i.e. Rs. 800 crore should 
be spent on the development of Bombay 
city.

Congress manifesto stated that emptoy- 
ment woukj be provkJed to one crore people 
but I would like to tell that in Bombay many 
mills have been ctosed down since 1982. 
The N.T.C. does not want to run these mills, 
as a result of whk:h thousands of labourers 
have been rendered unemployed. My sub- 
missk>n is that the Government shouki allow 
to run these mills on co-operative basis and 
provkie financial assistance.

Bombay branch of BCCI was started on 
the Ik̂ ence of Reserve Bank and till now 
R.B.I. has been stating in its reports that the 
bank isfunctbning well. Now since when the 
bungling In the bank in London has come to 
light this branch has t)een stopped to trans­
act any business. Therefore. Reserve Bank 
should arrange to refund the money of those 
people who have deposited it in the Bombay 
branch of B.C.C.I. Similarly, in this Bank 
hundreds of Indian are woridng. Has Gov­
emment thought about their families? How
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are th«y upbringing ttieir families? As there 
are no chances of resjpening of tiiis branch, 
the Government shouid post tfiese people in 
other banks.

The Government propose to handover 
dairying to foreign companies. We are al- 
readyfadngshoitageof mikand by handing 
overthis worktoforeigncompanies. There is 
every posstxiity of deepening the milk crisis. 
Then we will have to import Hindustan Liver, 
Ponds India, Proctor & Gamble, these com­
panies are producing different things and 
exporting different things. By making such 
business these companies get business 
boosting. Attentkm shouki be given to aD 
these things. Our Finance Minister wants to 
aflow Japanese to establish township for 2 
billion doliar. They may Uve here the way 
they Hke. They can open school, restaurant 
andcutturalcentres. Indeed, thistype of step 
is Ike selling our own Motherland to the 
foreigners. After selling goM. now we are 
selling land to foreigners. Milfions of people 
sacrSiced their lives for liberating this land 
from the yoke of the English slavery. The 
Government shouki seriously ponder over it

Mr. Chairman, Sir. the Government has 
recently announced new export polk:y and 
also announced many incentives in this 
regard. I requestthattheGovemment shouki 
bring a bill to amend MRTF. FERA, CCI 
(Contrel and capital issue) to make them 
more effective.

l9 M h rs.

Hon. Chairman, Sir. I w9 not take much 
time. I have to speak on one or two points. 
Today, the situatkMi of invitkig foreign capHal 
has arisen because domestic saving is not 
enough to meet the country’s requirement. 
Policies responsible for increasing inflatkm 
are the mam cause of insirffident saving. 
Real value of saving declines duetoinflatton 
and instead of saving, a tendency to spend 
n'wney grows in the pubSa

MR. CHAIRMAN: Please Conclude, 
other members also have to speak.

[E n g m

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): Why curtail, since you have 
deckled to sit through, if necessary, the 
whole night in order to complete this sub­
ject?

MR. CHAIRMAN: We have deckled that 
we will try to accommodate many more 
Members but the time factor has to be there.

SHRI NIRMAL KANTI CHATTERJEE; 
The time constraint is, tomonow morning the 
Finance Minister will reply.

MR. CHAIRMAN: Everyone wouM like 
to listen to the speeches of others. So, there 
has to be a time constraint for all members.

[r/anstefton]

SHRI MOHAN RAWALE: I will finish 
within two minutes. There are many prob­
lems of income tax. Due to these problems, 
Govemment revenue from taxes declines. If 
rate of Income Tax is brought down then 
there will be no tax evasbn. A laige amount 
of Income Tax is outstanding against the t>ig 
industriafists and every year it is increasing. 
Every year a big amount of taxes is put in bad 
debt account In this conneclnn, the Gov­
emment shouki take concrete steps so that 
the outstanding amount of Income Tax and 
other taxes can be recovered. If Govern­
ment bring down the rate of income tax from 
45% to 35% like Pakistan, then p e rh ^  the 
tax-payer win come forward to pay it I am 
ol)iiged to .you for giving me time to speak 
and on the behalf of Shiv Sena I op(>ose this 
Budget.

[EngSsNi

SHRI AMAL DATTA (Diamond Har­
bour): Sir. speaking on a Budget and the 
Finance Bill which is the main instrument of 
the Budget is very difficult as much difficult 
as tt has been for the Fmance Minister to 
frame the Budget and the Rnance BilL

Even in earlier days It was a difficult
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thing to balance the Budget and not to leave 
any gap, etther budgetary or revenue, fiscal, 
whatever, but I do not itnow which was the 
object ofthe Indian Budget framers. But now 
the yawning gaps are becoming so wide and 
added to that has been the problem of bal­
ance of payments, of the foreign exchange 
crisis which has sharply affected the econ­
omy of the country. For. what used to be 
thought about something Hte a right-rope 
waking has become almost lite the old 
Indian rope-trid< as to how to get into some­
where without having any resources at all.

In this country which is so diverse not 
only in its ethnicity, in its language and 
culture, but also in its social philosophy, its 
economic attitudes, what goes by the name 
of its political philosophy, it is impossible to 
satisfy the people. And first of all. it is impos- 
sble to know what is to be done and to do R 
and to satisfy the people. Rrst of aH. we must 
senmthe needs of social justice and equty. 
Secondly, we must grow and once we start 
doing one thing seriously and sincerely, 
namely, sennng the needs of social justice, 
you have no money lefttogrow industrially or 
othenirise. So R has to be balanced. So. we 
try to drop the imports and we try to encour­
age exp(^. But what happends in the proc­
ess? The Government has been trying to do 
that for some time. But in the process, ac­
cording to a report, which funnily enough has 
been sponsored IMF itself. Twenty-eight
bfflion U.S. dollars has been stashed away 
by Indian tHJSinessmen in the course of 8 
yearsfrom 1980^1 to 1988-69. The figure is 
really mind boggling. They have taken smrsqr 
by way of the usual tactics of underinvoicing 
of exports and over invoicing of imports. By 
this method, the people have accumuladed 
money abroad. Why dU they go abroad? Is 
it only for the purpose of avoUing income-tax 
or for some other purpose? If it is for some 
other purpose, then giving them the conces­
sions which the Fmanca Minister has offered 
in this Budget, Mril not be enough to motivate 
them to bring the money back tothis country. 
Titat must be understood. That is a p o i^  
decision which has been taken to bring t>ack

the money, whch has been accumulated by 
Indians abroad. But. if it is for the purpose of 
taking advantage of the appredatbig dollar 
and getting out of the depreciating rupee, 
then they win not easily bring that money 
back. Theonything can be by way of credit, 
by wa  ̂of bank deposits in India, NRIs. I do 
not know to wtiat extent the fmarKial meas­
ures, the banking measures, encourage them 
to bring the money t>ack and take It out. 
Where wil they take it out when they are not 
actually leskling abroad but actually reskfing 
fat India? The door becomes ctosed to them.

Sir, there are bt of difficulties which ttie 
Finance Minister has obviously faced. It is 
very easy to be critical, taking out one meas­
ure and saying that it is fiere he has gone 
wrong. But what he has to do, it is very 
difficult to say. For instance, he has put atax
- it has more puzzled us rather than anything 
else - imposed an expenditure tax of 15 per 
cent on people eating m restaurants, which 
have two toilets, one televisnn and things 
like that, without air-conditnned {bOetnp- 
tions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Dum): He has amended to say that 
only Air-conditioned restaurants areput under 
tax. He has simplified it...(lnterruptions)

SHRI AMAL DATTA: Sir, since the for­
eign exchange has become such a critical 
ingredient of the whole country’s economy, it 
is necessary that we get the foreign ex­
change budget also. How has it happened 
that this country has got into a posikMi, 
where the debt, I think, even in last year or a 
year before la ^  it has accumulated to 60 
bainn dollars? It has come to that figure in 
the couree of a short period of five years. 
Compared to the earlier period, twenty to 
thirty years before, it has suddenV pown. Is 
It still growing? To what extent it is growing? 
What are the factors that are responsMe for 
the foreign exchange crisis? There are many 
opinkMis. Many people are trying to taka 
advantage of tin fact that the crisis hap­
pened now or crisis happened one year ago 
when ttiere was a NatkMuy Front Govern­
ment and when the crisis was buiUing up̂  I
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must be known. The country must be able to 
judge as to what are the policies wtiich have 
lakan them into the dire straits, i would 
raqiMst the Rnanoe Minister to malm a 
promise hers that he would, in course of his 
reply.glveusafbreign exchange budget and 
aim a whfle paper as to how foreign ex­
change crisis has come about We are en­
titled to that. Obviously, the first crunch of 
forel^ exchange, IthMt, come in October 
last year. In October what had happened? 
Just prior to that Iraq crisis had started lead­
ing to hike in petroleum prices. We knew at 
tftat time that the remitanoes of Indian work­
ers in Middle East which was to the tune of 
Rs. 3.000 cnres annually were going to 
slop. I do not know whether this figure is 
correct or not But. Kwas not possMe for the 
Government to immediateiy taka any meas­
ures. We must knowtowhat extent it was the 
Iraq crisis and its effect on the petroleum 
prices and stoppage of remittances was 
responsible for the foreign exchange crisis. 
Now. we have to approach for ban to Inter- 
nattonal Monetary Fund and we have to 
aocepttheirconditkms. Wehavetosut>mitto 
their conditkMialities in advance. People 
ot̂ ected totheoondHnnalities. But. beggers 
cannot be choosers... {M»nuptiota).

MR CHAIRMAN:Mr.AmalDatta, please 
conclude.

{kOamjptions)

MR. CHARMAN; You have already 
•xoeeded five minutes. Kindly trytowind up.

SHRIAMALDATTA: hthisconnection. 
it is very dMcul to raise revenue partKtdarly 
by way of direct taxes and that is why the 
pressure b always on indirect taxes. We 
IvKMrthat. Does the Government try toexpiain 
why people are so reluctant to pay taxes? Is 
it that ttw people wM not pay taxes? H the 
Government takas care to help the txisi- 
nessmen and profession  ̂people, they win 
be less rehjctant to pay taxes. Government 
is not responding to the needs of business- 
"Mn and professional people. On the otiier 
hand the Qowemmenl puts kinds of ob- 
«miGlions not onV in «My of business.

trade and industry growing but also even to 
their day-to-day operatkms. It does not even 
take care of the inflatnn in prices wlile 
imposing capital gain tax. It takes a base 
year far back Ike 1974 or 1984 instead of 
taking a recent previous year without taking 
into account the faB in the value of money. 
...ikaerrupthn^.

MR. CHAIRMAN: Please conclude.

SHRI AMAL DATTA: So. the Govern­
ment is not taking care how a partnular tax 
is going to affect the people. Tlie Govern­
ment's own machinery is not geared up to 
tackle the situation like this.

I have the pleasure of conducting an 
enquiry in the PAG on the basis of CAG 
Report to the fact that there have l>̂ en toss 
of collectnn of direct taxes to the tune of Rs. 
1200 crores. for the financial year 1985-86 
falfing due in the next assessment year. At 
tliat time the scope of summary assessment 
was only to the extent of Rs. 1 lakh.

This caused Rs. 1,200 crores of bss of 
revenue in coHectkm of income-tax in one 
year atone when the summary assessment’s 
scope was much less. Even then in the first 
of second year of the introduction of sum­
mary assessment, this was the amount of 
toss. The PAG had given a Report against 
summary assessment and yet the Govern­
ment unheeding has gone on summary 
assessments, and not only gone on but has 
increased the scope of summary assess­
ment So, perhaps the toss in revenue today 
has gone up by fifty per cent or hundred per 
cent than wfial H was earfier. The total exer­
cise of the Finance Mirtister in inaeasirtg 
revenue collectnn is adding to Rs.3,000 
crores total and Rs. 2,000 crores of the 
Central Government.

MR. O f AIRMAN: Kindly wind up now. 
You sliouki kindly cooperate wlA ttie Chair. 
There Is a list of about nineteen persons.

SHRI AMAL DATTA: I have not spokM 
for more than eight or nbw minutes. Sir.
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MR CHAIRMAN: You have spoken for 
Mtoen minutes and there are others also 
who have to speak.

SHRIAMAL DATTA: I have not, sir.

MR. CHAIRMAN: Do not argue with the 
Chair. The watch is with me also. KindV wind 
up. Otherwise, how can I accommedate 
others?

SHRI AMAL DATTA: I wilt complete in 
two sentenoes-tong sentences. Sir. in spite 
of the fact that this has been pointed out 
repeatedly tothe Government, they have not 
takencare to do away with summary assess­
ment which was the recommendation of the 
PAC in theyear1989-90. Although the Report 
was actually drafted t>y the PAC when I was 
the Chairman, it was, in fact, presented next 
year by a PAC which was entirely dominate 
by the Congress, and there was no opposi- 
tton. Even then they had recommended that 
summary assessment be totally abolished. If 
that is taken care of, then this Rs. 2,000 
cfores extra money would come to the 
Government anyhow. The Finance Ministry 
does not have to go through all this driO the 
increase the tax-here Rs. 20 crores, there 
Rs. 90 crores and like that, what they have 
been doing now.

Another reason wliy Indians do not pay 
tax is because really there is no punishment. 
The businessmen who get away with eva­
sion of Rs. one crore, Rs. 2 ciores, they only 
have to p ^  the penalty years after. But what 
happens in (4her countries? in other coun­
tries people are just put bito the jail. Why 
does that not happen here? if at all it hap­
pens, the prosecution starts 12 to 14 years 
the evasKM) comes to notice .. (hitem^p-

MR CHAIRMAN: You said you wiH 
conclude in two sentences.

SHRI AMAL DATTA: AH light. Sir. I wiH 
not speak any more. So, you are not inter­
ested in ooilectnn of taxes.

O a  VASANT NIW RUm PAWAR

(Nasic): Mr. Speaker. Sir. I rise hero to 
support tite Finance BilL

Our friend Indeijitji, has mentksned that 
many of the Ministries, because of the Guil- 
totine on the 5th of September, were left 
without discusston. So. I have deckled to 
speak about the HRO Ministry. The total 
expenditure on the HRO Ministry is only 4.9 
percent Inthe First Five Year P l^ . it wassix 
per cent of the nattonal revenue. It shouM be 
raised in due course.

The status of educatkxi in India is that 
only about fifty-one per cent women are 
literate and the rest of them are illiterate. 
There are about 85 per cent primary stu­
dents but the expenditure is forty percent on 
the primary educatton. As against that, there 
are only 15 per cent higher education stu­
dents but the expenditure on them is about 
60 per cent. About fifty per cent of the pri­
mary schools have no buiklings and no 
equipment there are 64 percent one-teacher 
schools. I suggest that the recommenda- 
tk>ns of the Chattopadhyaya Committee 
shouki t>e implemented fast so that we can 
fulfil the promise given in the Constitutkwi to 
give primary educatkxi to all the people.

The accountability of the primary teach­
ers is in jeopardy and no primary teacher is 
interested in educatton. It is because he is 
not ready to enter the educattonal fiekJ and 
that IS not his primary intentton. Because that 
he does not have any other choice, he is 
entering the fieM of educatton and because 
of that the educatton is suffering a tot Pri­
mary educatton is managed by the Munici­
pality. Corporatton orthe ZHIa Parishad. The 
standard of educatton is going down. Thera 
is a strong demand from the educattonal 
institutions that the privatisation of prkn»y 
educatton shouki be made so that the stan­
dard of the primary education will improve. 
The proviston forthe Operatton Blackboard' 
has also been reduced. There is a provision 
tiiat the State Governments to provide..

MR. CHAIRMAN: Dr. Pawar, you have 
to apeak on the Finance BM.
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{IntBnuptions)

SHRI GEORGE FERNANDES (Muzaf- 
farpur): In the Finance Bill, anything under 
the sun can be discussed.

DR. VASANT NIWRUTTIPAWAR: Sir, 
this is a most important ministry. I just now 
said that this should have tieen discussed. 
As it had been guillotined, I have just started 
on this. If we have to talk on the Finance BiH, 
then we have to say that the educationalfees 
which is being collected from the students 
should be increased because they were 
planned atongback. Even thefees which are 
collected in a medical college, which is to the 
tune of only Rs. 500 - Rs. 600 is very low and 
if this continues the Government is going to 
suffer a big toss. I suggest that the fees 
structure of primary education. Secondary 
education, medical education and all other 
vocational and other types of education in 
the Government colleges must be increased, 
if not on the exact cost to cost basis.

At the same time I will also suggest that 
the exemption limit of Income-tax shouM be 
increased. I request the hon. Finance Minis­
ter to increase the present slab because 
there is a devalution of rupee and there is 
already an increase of tax. I will request him 
togive the benefit of Income-tax tothe people.

On the point of fertiliser subsidy, I wouki 
request the hon. Finance Minister to recon- 
skJer it. There shouM not be a dual poltoy on 
the fertiliser subsMy. There shouW be only 
one policy. Othenvise the black marketing is 
going to increase. The problem with the 
farmer right now is that there is ademand for 
the manure and now the cost of the fertiHser 
has gone up very high. It has been promised 
by the Agricuhura Minister while declaring 
the policy that he will conskJer it, so that the 
minor and smal farmers will get the benefit. 
But nothing has come out from the Ministry.

\
I request the hon. Rnkice Minister to 

look into that aspect and give the beneftt to 
^  laige community of farmers, who are not 
united. H the farmers are united, they can 
•hake the entire natkm. But Ills our misfor*

tune that the fanners are not getting united. 
I wiH request the hon. Fmanoe Minister to 
look into this matter.

As I sakl earlier, the same is the prob­
lem in the field of health. The fees whnh is 
collected in the general hospitals is also less 
as compared to the cost incurred. Every 
hospital is running at toss. I think you should 
try to intnxluce some sort of registratton fee. 
Let the medicines and other cost of treat­
ment tie made free. But the registratton fee 
shouk) be more so that there shoukl be some 
sort of a balance between the income and 
expenditure of the hospitals.

In concluston, I supportthe Finance Bill. 
I had many other things to say. But, on the 
directtons of the Chair, I have changed the 
topto. I support the Finance Bill. I thank the 
Chair for giving me tite oppor^nity.

MR. CHAIRMAN: Now, Shri Kashiram 
Rana may speak. Before he starts, there is 
an announcement for the benefit of Mem­
bers as well as for the press. After Eight 
o’clock dinner will be provided in Room No. 
70. So. these who want to take advantage 
can go there according to theirconvenience 
and have dinner.

AS HON. MEMBER: Is it a free dinner?

MR. CHAIRMAN: Yes, it has been ar­
ranged by the Parliamentary Affairs Minister 
for the benefit of Members.

(htsmjpthns).

SHRI YAIMA S lf^H  YUMNAM (Inner 
Manipur): Sir, I was made to understand that 
I shall be called earKer. But I was not called. 
That is why I appealed to the hon. Speaker 
also and he assured me. Still I have m^gol 
my chance.

MR. CHAIRMAN: I will just check up 
because I do not know whatever has hap­
pened earBer, and I wiH caH you accordingly.

(MetnpUons).
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SHRIKASHRAM RANA (Surat): Hon. 
Chairman. Sir, I rise to oppose the Rnanoe 
Bit presented tiy the hon. Finance Minister. 
Sir, I am opposing it tiecause I ivtew that 
there was discontent throughoutthe country 
over this Bill and the people had expressed 
their views against it Keeping ail this in view 
our Finance Minister would try to give many 
concessions. Sir when he announced H in 
the House. I presumed that he had given 
concessions to the tune of Rs. 29 crore but 
these included concessions df Rs. 20 crore 
given to the film industry alone. I have no 
otijectbn overthe concession being given to 
the film industry, it is good. But he has played 
a joics with the 85 crore population of the 
country by giving them concessions amount­
ing to Rs. 9 crore only. Therefore, I would 
uige the Finance Minister to re^nsider it 
and try to give the concessions, because it 
has t>ecome a regular feature that whenever 
there is a deficit budget, we out of our own 
thinldng say that the prices of petroleum 
products and kerosene tie increased, and 
eveiy Finance Minister tries to increase the 
prices of items of daily use. I am of this 
opinion that we should mobilise such re­
sources which don't cause heavy tax burden 
on the people. The taxation has reached the 
saturated point rather it has crossed that 
line. Therefore. I would request the hon. 
Finance Minister to find out some new 
sources tt..may be done by increasing the 
production or by encouraging agriculture or 
industries. But stop the practice of coVectbn 
of taxes by increasing the prices of petro­
leum and items of daily use. But the position 
at present is that the taxes that are imposed 
on us neither help in increasing the agricul­
tural production not the industrial produc­
tion.

Mr. Chairman, Sir. I would Hte to give 
the figures relating to the increasing produc­
tion for 1990-91.

MR CHAIRMAN: Rana ji, you have got 
total 7 minutes to speak.

SHRI KASHIRAM RANA: Mr. Chair­

man, Sir, accordinj] to our economic survey, 
our industrial production in 1988-89 was 
8.7% and in 19to-91 it was 8.4%. Our agri- 
cuttural production 1988-89 was 21 percent 
and in 1990-91 it has come down to 4S% 
and our G.N.P. has come down to 5% from 
10.6%. Sir, since our economk: p c ^  is 
taking the country back therefore, I wanted 
to dte this example. That is why crores of 
people of this country are in distress.

Mr. Chairman, Sir, I am recollecting a 
couplet, which as unden-

iCarde

Mein*.

-Aei Zindagi Khuda Ke Uye Maaf

BaithiHuiYehMautHaiMerelntzar

h means *Oh life, for Gods sake excuse 
me, the death is waiting for me*.

The circumstances at present are such 
ttiat most of the people don't get anything to 
eat. What an economic condition of the 
country is today? An hon. Member yester­
day apprised us of the^ate of inflation. Infla­
tion has been going up ance the devalution 
of rupee. He feared that l>y the end of this 
year rate of inflatkm will reach 16 per cent 
and it may lead to further devalutkm. What is 
our wholesale price index today? It was also 
asserted in the Congress election manifesto 
that prices would be tMought under control 
within 100 days and when they form the 
Government the prices woukl be brought 
back to the prevtous position. But the prices 
continued to rise even after presentatnn of 
the budget. In the year 1990-91, the con­
sumer price index went up from 6.6% to 
13.6% and wholesale price index which was 
9.1% went up to 12.1%. What I mean to say 
is that whenever there is deficit in budget, it 
should be diversified in some other ways. 
The burden of taxes, which is becoming 
unlMarable shouM of reduced.

The Finance Minister first of all spoke 
about concessnns. The biggest blunder was 
the criteria adopted in case of restaurant I 
do not iMfieve that the kfinister of Finance 
himself has done so. perhaps some officer
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haspromptedhimtodoso20%taxhasbeen 
imposed in the restaurant having an air- 
conditionar. The criteria fixed by the Govern­
ment win enoouraoe oomiption. One can 
term his air-condittoner as air-oooler. If the 
Finance Minister requires money, he should 
reduce the concessions from 25.30per cent 
given to the foreigners. This way net Rs. 1.5
- 2 crore. Tax has t>een levied on restau­
rants. Similar tax need not be levied on air- 
conditioners. The Finance Minister Shri 
Dandavate, during the 9th Lok Sabha had 
assured that tax will be on the yam itself 
instead of imposing 20 per cent plus IRs. 5 
per sq. metre tax on the man made fibre. 
Abk) Hussain Committee had also recom­
mended it. K additional excise duty is levied 
on the yarn manufactures instead of on the 
cloth it would be easier to recover h. Suffi­
cient pilferage takes place in the excise duty 
of Rs.500crore that we get and taxes amount 
to Rs. 6-7 hundred crores instead of Rs. five 
hundred crores can be collected from that 
source. I sutmift that H we want to improve 
the quality of doth, to root out corruptbn, and 
to compete with other countries of the world 
we win have to impose exdse duty on yeam 
instead on ctoth. So keeping in view all this 
concesstons in taxes shouki be given which 
wouM generate more emptoyment opportu­
nities, curb corruptkm and provkle more 
facilities to the people.

I want to raise one more point. The 
Government has declared 30% cut in the 
subskly on fertilizers. There are 5.6 types of 
ferlitizers Ike ammonium, sulphate, calcium 
ammonia nitrate etc. Whnh have been de* 
controlled. Asaresultthe people havdtopay 
60 per cent more. The bag which was once 
costing Rs. 86 is now available for Rs. 140. 
No agricullurist is ready to purchase it. The 
hon. Finance Minister must think over it. 
Besides, no discrimimatbn behween a small 
farmer and a big agriculturist shouki be made 
othenwise it will encourage corruptton. The 
manufacturers also are going to stop the 
Productten of Fertilizers which wouM result 
in k»s to the Government. I request the hon. 
Minister to give some relief to our agricultur- 
ists very soon.

I know that our hon. Rnance Minister

has full sympathy and feelings for lakhs of 
poor people of this country. I urge the hon. 
Minister to do conskler the views I have 
expressed regarding shifting of duty, fertiTiz- 
ers and restaurants. With this submissmn I 
conclude my speech. Sir, I thank you very 
much for giving me an opportunity to speak.

MR. CHAIRMAN: Some of the hon. 
Memtiers do not like it when I ring the bell, 
but the names of 17 persons are still with me 
who have to speak.

SHRI GEORGE FERNANDES: Please 
extend the sitting upto 12.00 O’Ckx*.

MR. CHAIRMAN: Time schedule must 
be observed it may be of 10 minutes.

[Engl/s/j]

SHRI K.P. REDDAIAH YADAV: Many 
Demands for Grants were not discussed and 
debated. At least, the Finance Bill be dis­
cussed to the satisfactton of the House.

MR. CHAIRMAN; I agree that 10 min­
utes are more than sufficient for making a 
partcular point.

[Translatioril

SHRI S.P. YADAV (Sambh J ): There is 
so much of partiality and that will ruin the 
country. Sir, I gave you my name first of all 
duly recommended by the whip of our party. 
[Intem^tions)

MR. CHAIRMAN: It is no good to argue 
with the Chairman in this manner.

SHRI S.P.YADAV: The hon. Chairman 
should also take care of us.

MR. CHAIRMAN: Justee will bedone to 
you. Your name will remain where it is.

19.36 hrs.

[EnglislH

SHRI YAIMA SINGH YUMNAM (Inner 
Manipur): Mr. Chairman. I rise to oppose the
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{Sh. Yaima Singh Yumnam]

Rnance BiH introduced by the hon. Finance 
Minister. I would \SkB to state the justification 
for opposing this Bill.

I am very much inspired by the advo­
cacy by some of the Leaders of this House 
for conferring more autonomy to the State& 
I have seen it in almost aN the manifestoes 
published by the National Front and the Left 
Parties. I am very much inspired by them. 
So, I rise to advocate in support of them. 
While advocating for more autonomy to the 
States, I also imply for granting more fiscal 
autonomy for the States. I have seen and I 
have read in the newspapers that Shri Biju 
Patnaik, the Chief Minister Orissa is urg­
ing upon the Central Government for giving 
the States more autonomy, more fiscal au­
tonomy. I am inclined to join him even when 
an agitation for it is launched.

Sir, there are some small States like 
Manipur. Mizoram, Meghalaya, Tripura. 
Arunachal Pradesh and Siddm. Of course, 
some other States may be there. They are 
very small States. They have no domestk: 
income at alL They have to depend on the 
entire grants, contrliutkMis or any aki given 
as even the bans liy the Centred Govem- 
menL At the same time, the States have 
been maintaining al the paraphernalia of a 
State. They have been maintakiing the State 
Assembly, the Governor's establishment, 
the High Courts inchiding even the Perma­
nent Benches of the High Courts etc. Their 
maintenance is very costly. So, i wouki Ike 
to propose to the Government that while 
making the formula for distributkNi of the 
State Governments income raised by the 
Central Government through the Central 
taxes like the Income-tax. Sales-tax 
elc.-«rhk:h are actually raised in the States 
must be reviewed - the proportion must be 
reviewed, the formula must be reviewed to 
suite the needs of the States. Only a token 
proportton must be brid down for the Centre 
and almost the entire taxes ratsad by the 
£entrilGovemmentmustbelefttotheStsttes 
so thai the Stales can lun their own affabs. 
Otheiwisa. what hivpans is that flM the akto

whkdi the States get. the domestic taxes 
whfch they collect, the Grants-in-AM which 
they get from the Central Government have 
to be spent on running the establishment of 
the StateGovernments like payment of sala­
ries etc. So, a veiy little fund is availabie for 
the devetopment works. Therefore. I wouM 
like to draw the attentton of the hon. Finance 
Minister to consider all these matters.

Now. I would Ike to say someth^ on 
the law and order situatnn in the States. 
Here. I mean not only the law and order 
situatnn existing in Manipur txjt also the 
situatnn prevailing in Nagaland and Assam 
also. The hon. Home Minister announced in 
this Housethatthere have been disturt>anoes 
in the three States of Assam. Nagaland and 
Manipur due to the activities of the insur­
gents and extremists. Therefore. Msmipur. 
Nagaland and some parts of Assam have 
been declared as disturtied areas. Please 
imagine how much sufferingthe people have 
been undergoing there. For meeting the 
activities of the insurgents, I wouM Ike to 
propose that there must be a coordinated 
effort of all these three States at least The 
Chief Ministers must constitute a Coordi­
nating Committee. I feel that a single State 
like Assam will not be able to meet the 
situatfon. Shri Hiteshwar Saikia has an­
nounced the general amnesty to ULFA with­
out even consulting the Chief Ministers of 
Manipur and Nagaland. What woukj be the 
reactkm of this on the other Stales? He does 
not kx)k into that aspect Since the time is 
very short at my disposal I wHI make only 
pokits. So, I wouM Ike to propose to the 
Finance Minister that the Government shouU 
think of constituting or forming a Coordi­
nating Committee comprising the Chief 
Ministers of the States or the Ministers who 
are kxiking after the Home Ministry. A coor­
dinated approach w9 meet Itie situatnn there.

The extremists and the insurgents are 
using sophistkated weapons whereas our 
pofice or para-mHUaiy forces are not pro­
vided wWi sophistfoaied weapons. I woirid 
Ike to propose that the weapons to be piD- 
vided to our pofice must be of superior qiiaf- 
ity to meet the weapons used by these
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axtramists. Thsra is also one thing, that the 
Cantiai Government withdrew certain para- 
mittary forces fiom Manipur without even 
consulting the Chief Minister. How will the 
Government face the situatton created t>y 
the insurgents there? It is tMought to the 
notice of the House as also to the notice of 
ttw Finance Minister. This is the present 
position in the state of Manipur. I would Ike 
to propose that instead of imposing the dra­
conian law, that is imposing of the Special 
Powers to the Armed Forces Act, 1958, the 
Government would lietter withdraw it. And 
the amounts to be spent on deploying the 
army in that area wiii lie malte available there 
for the development of the area. This wiN 
solve much of the problems.

In Manipur, youngsters feel betrayed 
because their language Manipuri— I had 
raised this matter in this House aiso— has 
not been recognised or has not been in­
cluded in the Eighth Schedule of the Consti­
tution of the country. They feel very much 
offended. That iswliy. they are not happy. If 
we can include the Manipuri language in the 
Eighth Schedule, I thinit, fifty per cent of the 
problems in respect of the activities of the 
insuigents will be solved.

Now I come to education. Under educa­
tion, there is a scheme for the development 
of education in the border States. At the 
moment, H is meant for Jammu and Kashmir 
and Punjab only. And it excluded Manipur, 
Mizoram, Nagaland and Assam. Why is it 
so? This scheme is meant for the develop­
ment of education in the border States. 
Manipur, Nagaland and some parts of As­
sam aiso deserve considerafon on account 
of timir t>acl(wardness. It is on account of 
tlwir backwardness that they resort to this 
method which we do not wranL If we educate 
them, they w l come to the mainstream and 
they w i promote the interest of the country. 
I would like topnpose strongly that in taidng 
up the ptogrammes for the devetopment of 
education in the border Stales, these ar- 
ea» Manipur, Nagaland, Assam Mizoram, 

|y|u3t b8 jnciudftd,

Manipur has experimented about the

total prohlMtion in the State. The Govern­
ment have promulgated the prohibitioa There 
is total prohbition in the State. But it incurs a 
loss of about three crores of rupees. I may be 
wrong in this and stand subject to correction 
also. It is a good measure which is appreci­
ated by ail the people. It is for the welfare of 
the people. But the loss must be compen­
sated by giving more grants to the State by 
the Central Government

The time given to me is very short. 
There are so many things to say atmut this 
region. There are so many points. But I shaR 
raise one last point

In this House, so many discussions 
have taken place about the atrocities against 
the Scheduled Caste people. But, Manipur is 
free from it Manipur is an ideal State on this 
account. There is no such incklent or any­
thing like that, that had occured elsewhere in 
the country. We are proud of it The people 
there do respedthe sentiments of the Sched­
uled Castes and they have a high regard for 
them. So, it may be taken as an kled State, 
in our country.

Lastly. I wouM like todraw the attention 
of the hon. Finance Minister, for provkling 
more funds to the smaller Stales, so that 
they can be put up on par with other devel­
o p ^ States in the country.

Thank you.

19.51 hra.

[SHRI P.M. SAYEED in the chakl

SHRISRIBALLAV PANIGRAHI (Deog- 
arh): Mr. Chairman, Sir,... {kaotnption^

MR. CHAIRMAN: Do you know how 
much time is altotted foryou? You have been 
given seven minutes.

SHRI SRIBALLAVPANIGRAHI: That is 
always fiexil)le and particularly, wfwn a 
generous man Hteyou is in the Chair, we are 
encouraged to speak (immnplion^
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(Tianstatiar^

SHRI K.P. YADAV (Sambhal) I am 
boycotting the House as weB as dinner also.

1 9 ^ h rs .

IThereafter Sliri S.P. Yadm M l the Hous^ 

[EngSsU

SHRI SRIBALLAV PANIGRAHi: I am 
afraid, that this time wili be adjusted against 
mine: {Menuption^:

MR CHAIRMAN; Please continue.

SHRI SRIBALIAV PANIGRAHI: Sir, I 
liseio supportthe Finance Bin No. 2 of 1991. 
H you k>oi( at the Budget of 1951-52 and this 
year’s budget of 1990-91. you win find that 
over the last four decades, there has l>een a 
manifold increase, which is fantastic. The 
increase is about300times. But, I am pained 
to obsenw that the time allotted in the Lok 
Sabha to discuss the Demands, to scrutinize 
the expenditure proposals is gradually de­
creasing. This is really a contradiction. The 
expenditure is increasing manifold but the 
time before the House is getting reduced, to 
discuss the Demands. Even during the ses­
sion, the number of days and he number of 
sitting are getting reduced. I am afraid that I 
cannot suggest to increase the number of 
sittings, because, as you know, while mov­
ing among the people, there is a tremendous 
pressure from the people and they feel that 
their Members of Parlieunent shouU be by 
tlieir skle in tfie rural areas. Therefore, I am 
not suggesting to increase the number of 
sittings of the House l>ut atthe same time, a 
way has to be found out, so that all these 
expendtture proposals are properly scniti- 
nized. That could very wen be done through 
Committees, to be formed. The Pariiamen* 
taiy Committees should be formed and there 
•houMbenoescapefiomthatOtheniirise.it 
(foes not add to the crediUnty of our ParSa- 
mentary System and there will be no ac- 
oounlabiHly and no surv^Hance. I am not 
going to elaborate k further because of 
oonstiainto of time. So. the mfaiimum that I

wouU suggest is that before long let us not 
delay further the formation of these commit­
tees to effectively monitor, to discuss a> the 
expenditure proposals, etc. {kamvptiom) 
Thera shouM be pressure from al sides. 
There shouki be unanknity about it.

As you know, ours is. by and large, an 
agricultural country. Agrk»jlture is the main­
stay of our economy. Our agriculture is. by 
and large, dependant on the behavour of 
monsoons. Therefore, from the British days, 
ft is rightly called that bidian budget is a 
gamble on monsoons. I think, that still con­
tinues.

Regarding the proposal of Shri Chandu- 
ial Chandrakar about the change of financial 
year, I also made aforcelul plea in this house 
3-4 years earlier while partnipating in the 
debate on Rnance Bitt for the change of 
financial year. With the present financial 
year, what happens is'fhat by the mkldle of 
summer season, our budgetary process is 
over. Budgets are passed. By the time that is 
communicated to the fieM level, monsoon 
comes in. Therefore, real devek>pment in 
the new financial year commences from 
Itovember and not before that What is the 
effective woridng period that we get for 
devek)pmental woik to be cwried on. to tw 
implemented in the fiekl? it b five to six 
months. Is it a good practioe? Is it a healthy 
practfoe? Is it to the advantage of our econ­
omy? Therefore, with aU the emphasis al my 
disposal, I say that from the British days, we 
are having A^il 1. Why shouki we have H? 
We should judge our own situaton. There­
fore. it shouki be fixed ki such a way that 
budget b prepared tookkig at the crops. You 
know what is going to happen, how are the 
crop prospects. Accordingly, you can go 
ahead. Right from November, developmen­
tal work starts and goes on unHerrupted up to 
the end of June. t>efore onset of monsoon. 
Thereby you get about nine-month woridng 
period instead of the present brief period of 
five to six months. Kindly take it into coraU* 
eratkm.

There are several good measures inour 
budget. I am not gonig to deal with them.
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Evan soma concessions have been an­
nounced by the Hon. Finance Minister while 
moving the Finance B i two days before.

To promote exports, etc., naturally, our 
problem Is two-fold. We are passing through 
eoonomic crisis in our country. Our problem 
is of balanoe of payment and again how to 
impio«9 our export position to earn more 
f o ^ n  exchange and how to curtafl our 
internal expenditure, how to economise 
things inside India and how to promote our 
exports and. at the same time, to contain the 
price rise. AH those things are there. We 
have gone for IMF loan In a big way. The 
situation was so pressing that however 
humiliating it might be, we had to send ship­
ment of gold out of our country. These are 
vary humiliaUng things. At the same time, 
there is no escape from IL The situation was 
so grave. Thar^ore, in our policy, etc., the 
remedy is very much there. They are taking 
action to correct the situation. But I am 
constrained to obsme with a heavy heart 
that required seriousness is not there in our 
conduct, in our practices, is not finding 
expression at different levels of administra­
tion. {htenuptkms).

20.00 hrs.

AH that is happening dearly creates an 
impression, and that is so also, that there is 
a condition of eoonomic emergency in the 
country. But is it reflected in our action? is 
there any considerable curtailment in Gov­
ernment expenditure? Is there any car being 
reduced in any Mnistry? Have any Govern­
ment dinners been curtailed after the Pres­
entation of the Budget? What signals are we 
giving to the common man and to ouroff leers 
who are working at different levels? Is there 
any reduction of foreign visHs by officers and 
even by Parfiamentaiy Parties? So. when 
there is an economic emergency, we also 
should act accordingly, lam not finding fault 
for this. But the situation is really very grave 
^  it calls for drastic measures. I earnestly 
appeal to the hon. Finance Minister to talie 
such measures. Our system is such that 
diffmnt polilical partiea an  in power in 
different States. UnlMs them is a dose

coordinatnn and good understandmg among 
all of them, the Union Finance Minister can­
not help the situation. What can the poor 
Union Finance Minister do? He can only 
formulate pofides here. But, by and large, 
their implementation depends on the State 
machinery. He has gone in for dual pricing in 
fertifisens. Who will implement it? The State 
machinery wiB have to implement it.

Again, we have conte across a very 
disturbing news item in the Press that sev­
eral Chief Ministers had expressed their 
helplessness to implement such a policy. It 
came in the newspapers. Dual pridng in the 
case of sugar is a bitter experience.

Our public distribution system, is, t>y 
and large, meant for the poorer and weaker 
sectnns but the way the sugar distr%>utk>n 
polk7 is implemented through the public 
distrbution system does not really help the 
poor people. It h e ^  the affluent peo^e In 
the towns and urban areas. Therefore, it 
calls for some re-thinking.

On the one hand, we have got the 
difficulty in producing fertilisers but on the 
other hand, several factories run t>y the 
Government of India undertakings are going 
to be ctosed. This indudes the one in Tateher 
In Orissa. About Rs. 126 crores which the 
F.C.I. is entitled to as sut>skly is being heki 
up. Although the earlier Rnance Minister 
took this decision, some other officers want 
to adjust it for some other purposes like 
an’ears, eto. and so, that will not go for 
productbn of urea. etc. whch is very much in 
demand. Therefore, all these mischids which 
are being played here and there shouM be 
kwked into. This is a very vast country with 
numerous problems. We have a new Eco­
nomic Polny and a new industrial Polkry with 
revolutkmary changes. We shouM not ex­
pect that it will be very easily implemented. It 
needs dose monitoring. There should be a 
mkJ-term appraisal regarding our financial 
position. As you know, inflatnn has already 
touched a double digit figure. So, naturally, 
the prices of fertilisers and procurement 
prices have increased. But the peasantry Is 
discontented. They have genuine grievances.
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[Sh.SriballayPanigrahil

H w  increase in procurement prices will in­
crease the issue prices which win again be 
reflected ki the price index and that would 
again mean an additional dearness allow- 
anoe, which will have to be paid. So, this is a 
vicious drde. AH these things are very 
complicated and we have lo be very alert An 
atmosphere of urgency has to tie created 
and tMs should involve all the concerned 
people. State Governments, Members of 
Parliament, social woilters and so on. To 
create such an atmosphere Government of 
India should take the initiative. I request the 
hon. Finartce Minister to take the necessary 
measures without any loss of time.

Now I wouM like to mention certain 
points about tax collection. There should be 
bank toans for farmers. But the waiver 
scheme of the Janata Dal Government has 
landed this country into a difficultsituation. 
Many cooperatives ceased to exist. Loans 
are to be provkled to farmers, in many areas 
there are no banks. Shri N.D. Tewari when 
he was the Finance Minister, came out with 
aproposal that every village wouM be cashed 
by Bank. That is a very good kiea and it 
shouM be Implemented.

MR. CHAIRMAN: You pteasecondude. 
There are other to speak.

SHRI SRIKANT .£NA: The time is ex­
tended upto 12 o’dock Sir.

SHRI RANGARAJAN KUMARAMAN- 
GALAM: Sir let me darify. An those Mem­
bers who want to speak win finish today. The 
Rnance Mmister win r^>^ tomorrow and the 
voting also wH take p l ^  tomonnow morn­
ing. Dinner is available in Room No. 70. It is 
a very spedal dinner.

MR. CHAIRMAN: Mr. Panigrahi why 
don't you conclude and go and have your 
dinnar?

SHRI SRBALLAV PANIGRAHI: Now I 
oonw to Jawahar Rojgar Yojana. Sir this 
pn^act is hawing a very tmltod aoope In

many States induding Orissa. In Orissa, 
MLAs happen to be the Chairmen at tfie 
Bk)ck Level Committees. The other mem­
bers are one BDO and two engineering 
overseers. They are exercising powere 
overriding the recommendations of the Vil­
lage committees. They do merrily whatever 
they feel like doing. In several Bkxdts, there 
are serious departures from estaUished 
practices. I wouki litetodraw the attentKMi of 
the Finance Minister and request him to kxk 
into it. It should not be used for poKtical 
purposes.

l4ow I wouM like to mentbn one or two 
points about family planning. The Demands 
for Health Ministry are not discussed in the 
House. We aU know that by the turn of this 
century, our populatfon win touch the figure 
of one hundred crores. I would urge upon the 
Govemment to convene a large scale con­
ference to be attended by not only political 
leaders and sodal workers but also leaders 
of different religions. It would greatly he^ to 
build putillc opinion in favour of family plan­
ning. While visiting many countries induding 
Islamic countries and also when pariiamen- 
tary delegattons visited India, we had an 
opportunity to come into ther contact. In 
blamic countries also this prograrnme is 
vigorously implemented. I had suggested 
that their religious leaders should be invited 
here. Family Planning programme shouM 
be given the highest priority. I agree that a 
little bit of compulskm is necessary in order 
to be effedive. It has to be dedded by 
consensus in a larger conference to be at­
tended among others by aH these refigtaus 
leaders also.

In Eastern India the main problem that 
the agricultural fiekJ is facing today Is to 
increase the productivfty. Unless we im­
prove the productivity the tot of the farmers 
wortdng in West Bengali Orissa, Assam wM 
noi iiTiprDVO.

I woukl say that the reoommendatkm of 
the 9th Finance Commissbn wil not hold 
good so faor as floods in the State of OriMS 
are concerned. Orissa Govetnmertt afema 
cannot meet this chaienge. without ipacW
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oonsideralion shown by the Govarnnwnt of 
India to meet this calamity.

States ike Orissa, which have the in­
come iess then the average nationai in­
come, should be given some special consid­
eration.

There are many welcome features in 
the Finance BiH. I wish it aH well Still there 
are some loopholes. They are not the prod­
ucts of today. I request the hon. Finance 
Minister, who is labouring very hard, to set to 
look irrto these matters.

Thank you. Sir.

[Translatiorii

SHRIHARIKEWAL PRASAD (Salem- 
pur): Mr. Chairman, Sir, in my view the trill 
introduced by the Finance Minister and on 
which discuston is going on, is an attempt at 
enslaving the country once again. I hoM the 
view that persons like Mahatma Gandhi, 
Netaji Subhas Chandra Bose, Jai Prakash 
Naraian and Jawahartal Nehru drove the 
Britishers out of India and gave us Independ­
ence. But today hon. Finance Minister has 
yieldad to the pressure of big industrialists 
through multinatkmal companies and has 
introduced this bilL This is'a black bin and it 
aims at promoting the interests of multi- 
natonal and big companies and big indus­
tries by ruining the people who are living in 
the viiage streets and huts who may be 
agricultural labourers, small weavers, small 
craftsmen, «md those running small indus­
tries.

Mr. CItairman. Sir, the hon. Finance 
Mnister stated that he wouU cuib the price 
rise witfiin 100 days. Prices are continuously 
rising, there Is no kwking back and I am 
afraM this is the biggest failure on the part of 
the ruling party. They have betrayed the 
paople of the country because they prom­
ised to contain price rise wilhinlOO days, but 
<h*ring their rule the rate of inflation has 
i*Si«t*nMian incteaseofypercent. i.e. from 
13 per cent II has crossed 20 per cent. 
Aoconflng to my MbrmaUon. The Finance

Minister is going to enslave the country by 
devaluating the rupee once more after tlie 
current sessbn comes to a ctose. You dk) 
ncM impose tax on wine, but you dkl levy 
additional duty on bkn-smokers. Who smokes 
tMdis after all? During the preparatnn of the 
budget you might have noted that the rick­
shaw pullers, the rural People living in huts 
only smoke tiidis and all the big industrafists 
of the country drink wine. They offer wine to 
get their cases cleared is also to get soft 
dedsnns in their favour. You have freed 
them from tax but you have imposed tax on 
bidi-smokers and tobaccoctiewers. Youthink 
for a while that out of 14 crore lakh hectares 
of the total cultivable land in this country, you 
have not been able to provkle irrigatton facil­
ity for even 30 per cent of the land. You do not 
have any water - policy, by whch you couU 
manage to provide irrigatign facility for the 
peasant’s fields. The sHu&tnn has deterio­
rated and the Public distributk>n system is 
also sick. Under Your Gtovernment. a farmer 
living in the huts in villages gets one Titer of 
kerosene per unit through Fair Price Shops 
whereas an urt>anite get 5 liters m the dty 
where electricity is also available. A person 
living in niral area gets250gms. of sugar per 
unit whereas an urbanite gets one kilogram. 
All that I want to ask is as to what programme 
the Government propose to formulate for ttie 
people living in the countryskle? When the 
populatnn of our country was 34 crore we' 
usedtoimpoctfood-grainsfrom abroad, today 
we are 85 crore and yet we import rice and 
sugar and wander for begging debts and 
apply doubt standards for those veiy farm­
ers who produce rice and wfieaL You ap­
plied dual poficy for fertilizers as was in the 
case of sugar. Let me remind you once again 
that it was the Congress Party who promised 
in their electk>n manifesto that prices wouM 
be rolled back within 100 days. l4ow, than 
many of our colleagues from this party lalce 
thefkx>rformakingaspeech,theystatothai' 
the Janata Dal Government has put a bur­
den on the country by waiving the ktans upto 
Rs. 10,000. I wouM Ike to ask you to go 
through the history of 44 years you have 
waived the kmn many big industrialists 
and when the Janata Dal waived the ktan of 
farmers upto Rs. 10,000. you are worried
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bacaus* you ara ussd to axpbiling the farm- 
•rs. You are usad to torturing tham. lha 
Janata Dal provided relief to tham and that is 
why you were worried. Replying to a ques­
tion in this vary House during Uw rule of the 
last Janata Dal-Qovamment. the hon. Minis- 
tar had stated ^hat the 555 firms in this 
oounhy owed inodme tax wreare amounting 
toRs.4S00crowsa»onJuly31.1990. You 
are not aUetoreaSMiL You oouU not initiate 
action to reaRse IL You will provide conces­
sion to them but you have oppressed the 
fanners by applying double standard in the 

) of feitifeer.

I would Ike to tel the hon. Minister that 
I happened to isten to his l>udget speech 
also, but I am of the view that the tNH intro­
duced at the instrudians of ttie multinational 
companies and some foreign countries wil 
luin the small industries, whereas the big 
ones wM prosper in this country. We Icnow 
that the farmers are scared of the dual price 
policy of fertHizeis, and hence I request that 
k should be done away with with immediate 
effect in order to remove the discrimination 
between big and smaH farmers. Why are you 
going to discrimnate brtween Uie farmers? 
Today, who gats the benefit of thefadiitiesfo 
ban for buying buffaloes and other things in 
villages? poor H a r ^  and smaH farm­
ers are deprived of these benefits whereas 
the i>ig ones take advantage of & Therefore, 
Idemand that ttwexisting dual price policy of 
fertilizers should be done away with and 
discrimination brtween small and big farm­
ers in vWages be slopped forthwith.

You told that you would treat al farmers 
at par. Ifeel that the benefit of giving subsidy 
on fertiizers to the smaB fermers of this 
country wiH be cornered by the big farmers. 
So, why do you want to encourage corrup­
tion in this country? I  a poor farmer goes to 
any of the banks oftlieoountiy, noneof ttwm 
is prepared to provide him loan without tak­
ing commission from him. i want that you 
shouU arrange to provide toans without a 
commission at least through the banks.

Sir, so far as the quesfon of smal 
industries in ttiis country is concerned, their 
conditfan has become very miserable during 
your rule, in order to improve Ks condkkm, 
you will have to adopt a poli^, which may 
prove to be a gukling factor to each and 
every person. What has happened in the 
recent past is that you provkled Rs. 100 
crore in the budget for the Rajiv Gandhi 
Foundation and that move was opposed 
from every quarter. You do not have short­
age of funds for such things. The country is 
in the grip of unemployment, as 11 crore 
people are unemployed in the country. Just 
now one of the members stated that we were 
passing through economic crisis and the 
country was going through a period of crisis, 
the economy of the country was almost 
shattered, but nocut has been effected intfie 
daily expenditure being incurred by our 
ftMnisters inckJdiî  tfie Prime Minister. There 
has been no cut in the luxuries of a Mbiister. 
in such a situation, how can you say that the 
country is passing through economic crisis, 
what sort of crisis î this?Ontheconttary, we 
find that our luxuries and salaries are going 
on increasing.

Your conduct is just contrary to the 
promises made, dreams shown and assur­
ances given to the country. I want that there 
shoukl not tw a gap lietween wfiat you 
preach and what you actually practise. The 
fact remains that even after 44 yeare of tite 
nattons Independence eiectrid^ couU not 
be provided to the huts in villages of the 
country. Today the rural poor is migrating to 
dties. Nowftere he gets a place to live. He is 
in a sorry pfight. he is helpless wfiereas the 
urbanites are progressing uniterruptediy in 
the direcfon of procuring the means of 
comforts and kixuries.

In such a situatkm, every educated 
perBon wh^her he is f rom a vM^ga or a cky, 
is worried about the Money Bil that hasbaan 
introduced t>y yoa This House is the minor 
of this country. Through this House, I want to 
file a suit against you and cal upon the 
people of tfie country to show you the rsoH r̂. 
A l the people (rf tills country should foigs 
unity and bum this Money BM because It is



649 finance (No. 2) BHAORA 22.1913 {SAKA) m i9 9 1  650

detrimental to the interests of the poor, 
backward, downtrodden people of the na- 
tioa Opposing this Ml strongly. I would 
request you to withdraw 0ie dual price policy 
of fertilizers. JusI have a fresh look on the 
poicy so thtf every ddzen of this country 
oouM etqoy his rIgM of living peaoefuiiy. At 
the same time. I demand that a ban be 
imposed on inviting the multi-national com­
panies to tlie countiy.

PnOF. PREiillDHUMAL(Hamifpui);Mr. 
Chairman. Sir, I rise to oppose Finance Bin 
No.2.1991. peimariiy. I am opposing H be­
cause the Hoa Finance Minister has not 
raised the income tax exemption limiL The 
excuse is that there is financial crisis in the 
country and ail the classes win have to make 
some sacrifice. Thenlwould say that‘charity 
begins at home’. As some of my friisnds have 
pointed out here, how many Cabinet Keis­
ters have cut on their cars. A few days back 
there was a report in the Newspapers that 6 
to7cars atthedisposalof each Minister. The 
curtains at their house.... (Menvption^

The Indian Express has pubfished the name 
of ttiose Ministers wfio have 6 to 7 cars at 
their disposal. BesMes. it has also appeared 
in the report that some Minister spend lav­
ishly for matching upholstry. The Hon.Mnister 
shouki find out how much is being spent on 
furnishing and renovatton even when there 
is financial crisis. The Cabinet is becoming 
unwefldy and there is a totof vrasteful expen­
diture.

tax exemptnn Smit upto Rs. 48,000.

Mr. Chairman, Sir. tfie second point is 
about the Central Excise Duty. The small 
industries are emptoyment oriented but in­
spite of incroased cost of raw material and 
the cost of production no refief has been 
given in the Central Excise Duty. Neither 
there is any change in the slab nor in the rate 
of Excise duty. I wouM like to suggest that the 
existing exemptk>nimilafRs.15iakhsshouU 
be raised to Rs. 30 lakhs. BesMe 5 percent 
basiccentral Excise duty shouM be imposed 
on units having sale of Rs. 1 crore. Ifthisis 
done multiplicatnn of units wouU be less 
and there would tie remarkable improve­
ment in quality and quantity. 10 per cent 
Central Excise duty shouki t>e levied on 
industries having sale between Rs. 1 to 5 
crores atd 15 percent shouki be levied on 
units having sale over Rs. 5 ctore.

Mr. Chairman. Sir. IwouklGkelocitethe 
example of glass industry here. 44 percent 
Central Excise duty has been levied on glass 
industry and indusive of sales tax and other 
taxes the total tax percentage is 58.4. The 
excise duty shouki t>e reduced. Thailand is a 
sman country. There one factory produces
35.000 tonnes of glass whereas our total 
productfon is 600. 000 tonnes. This means 
that only one factoiy there is producing half 
the total productnn of glass in our countiy. 
Its productnn cost is much less than tin. 
Therefore. I urge that the Excise duty on 
glass shouki be reduced and the slab as wel 
as rate of tax shouki be reduced.

Mr. Chainnan. Sir. on the one hand the 
Government appeals to the salaried dass to 
cut expenditure and does not give them any 
relief, whereas on the other hand there is no 
cut intheGovemment expenditure. Whyare 
the salaried emptoyeesbemg harassed and 
over burdened for the sins of 3 per cent 
population hi the country who are enjoying. 
Today even a person drawing Rs.2500/-per 
month is fkiding k diffkajk to mdce his both 
ends meet where the Hon. Minister is ada­
mant that he will not raise the income tax 
exempthm limtt. I wouU, thereforê  urge the 
Home. Finance Mkiisler to raise the income

luir. Chairman, sir. IwouMliketosirtNnit 
to the Hon.Fmance Minister that he has 
committed another atrocky. It seems as R he 
has gird up his Ikms to attack the sabried 
dass. To evade the dragnet of taxes people 
used to buy National Saving CertifKades and 
an their savings was per force but now eran 
K their money is in a bank the deduction 
wouM be made at source if the amount of 
kiteresl is taxable. Those wtiose source is 
known, you can deduct from the soupoe but 
why no attention is being paM to those who 
earn from unknown sources.
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Mr. Chairman, Sir, a strange thing is 
happending I do not know whether you are 
aware of it though the banks are under your 
Department. Now notxxly wants to deposit 
money in banks. On the one hand, rising 
prices have already cut the savings of people 
wtiereas on the other hand, income tax 
deduction is being made on the interest 
amount of the deposite in the banks. As a 
result, devetopment woik wDuW stop and the 
tmnks wouM have no more deposits. There­
fore. I wouk) fike that the law of deducting 
income tax from the interest amount may be 
withdrawn.

While concluding I wouki like to sutxnit 
wfiy you are not pa^ng any attenton to the 
dass of people who keep track of the hap­
penings around us. The recommendations 
made by Bachhawat Wage Board aix)ut 
working joumaliste have not so far been 
implemetrted and tfiese have been chal­
lenged in the court of law as well. Many 
Newspapers have not implemented it. I, 
therefore, demand that a statutory t»dy, 
similar to the Pay Commission for those 
working in tfie Newspapers shouU t>e set up 
and they too shouM get Dearness alk>w- 
anoe, Medkal altowance and other facilities 
ike the Central Government emptoyees so 
that they couU discharge their duties hon­
estly. With these words, I conclude and 
thank you.

*SHRI OSCAR FERNANDES (UdupO: 
Mr. Chairman Sir, congratulate the Hon*ble 
Fmanoe Minister for his efforts to prepare 
this weH balanced Finance BU despite vari- 
ous constraints. Infact, he has awakened the 
people of this country to understand their 
duties and responsMlities. The people of the 
country are able to understand the situatkMi 
pisvaifing in the country and they are ready 
tofaoe it State Governments and the Centre 
shouM have suitable programmes for the 
people. Some times I doubt whether we are 
hesitating to prepare such programmes. Sir 
you have been able to fix the tail of the devil 
but you must take the devil head on. Catch

the devil by its horns. Then only you can find 
the solutton to the prevailirtg protilems.

Poor people take bans and to return the 
toan Histalments they get toans again. It is 
not enough if we have programmes to adjust 
the intemational balance of credit. We have 
to increase the productbn and the wealth of 
country shouM go up. Only this wouM help 
us to solve the financial crisis and sancton of 
loan after toan would not help the poor 
masses of this country. I. therefore, urgei 
upon the hon’ble Finance Minister to can a 
meeting of Finance Ministers of all states in 
Delhi to discuss various aspects and to 
prepare a plan to save money. Mobilisatton 
of funds In the rural area must lie taken up 
vigourously. The funds collected can be utH- 
ised for the devek>pment of the country. 
Savings through Natnnal Savings Certifi­
cates shouM t)e encouraged. Various or- 
ganisattons like youth clubs, Mahila Man­
date etc. and school students can also ren­
der good service in the mobilization of funds.

I appeal to the Hon't>le Finance Minister 
to take appropriate steps to mobilise funds 
partcularly in the rural areas. Here in Parlia­
ment we make speeches and it may not help 
the people to a large extent. Hence it is very 
essential to set up an Informal Committee at 
this House to go into the details of the various 
programmes that we propose to plan for the 
people. The people have understood the 
realities and they are prepared for any sac­
rifice. if we give them the good programmes 
then the people will definitely achieve suc­
cess and the financial crisis can be sohwd 
easily. The financial crisis of the country took 
a newtumt>ecauseof warinthemkMleeast 
regkm. Several thousands of people work­
ing in Kuwait and other neighbouring coun­
tries returned to India. Now the skuatkm has 
improved after the war. Many emptoyees 
have returned to titose countries anid nego- 
tiattons are going on to send more Indians 
there. This step wouM enable our couitiry to 
earn more foreign exchange. Our Hon’ble 
Minister visited those countries and due to 
his best efforts the present oondidoro is 
favourable to us.

*TraMlatioii of the speech ori^naly delvered in Kannad.
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W « hav» achiavad oonsidarable piog- 
rms in th« production of foodgrains. We are 
also axportino savaral foodgnrins. This is 
not anougii. Wa have to oonwait these 
fbodgrains before exporting. They can be 
oonyertad into eggs, mik, meat, fish etc. For 
example there is a great demand for Indian 
fish in the international marlceL We have a 
very vast coastal area. Unfortunately we ara 
not expioiting these natural resources to the 
expected level. It is inevitable to increase the 
pr^uction and export This would enable us 
to fetch valuable foreign exchange.

I do not want to go into nmre details as 
there is constraint of time. However, briefly I 
would Ike to deal with some special prob­
lems of my State Karnataka

The fishermen, especiaily. in the coastal 
areas are in great trouble. The soil erosion is 
taking place continuously inthe coastal areas 
and we have not taken steps to check this.
Sea wans have to be ereaed knmediately if
'HS ST8 lni9!SSi«d inprotecting the lives of 
fishermen. Othenwise their life wouW be ru­
ined. I, therefore, uige upon the Hon'ble 
Minister to take up relief programmes. Fi­
nancial assistance is as must to Karnataka 
for constnjcting sea watts. The constructnn 
c< Sea wals should be taken up without any 
further delay as sufficient damage has al­
ready been caused.

MangatoreOfi refinery and petrochemi­
cal complex have to be set i^sooa I hope 
the Hon’ble Minister wodd set up these 
prajects in the eariy 8th plan perfod. Vijay- 
anagar steel Plani is also a long pending 
pipject ki my State. This project shouU also 
be dearad as early as possbie during the 
8th plan.

Karnataka is facing acute shoitage of 
The Centre, therefore. shouU expe- 

^  salting up of Man(Hriora Super Thermal 
ttaltoa Russian assistence is ex- 
for the completkm of this project The 

Pwicai scanarfo Ih that oountiy is ehanghv 
^  I hope that the wDik of thh vitei praisct 
*>«notaullar.

Huge quantity of gas is being flared up 
unnecessarily in the Bombay High. The gas 
from Bombay High can bechannelisedtothe 
Souther states through pipes. This tap wouU 
enable the Southern States to generate more 
energy and set up more industries.

The second stage of Maipe port has to 
be completed at the earliest. The progress of 
fishing industry in the entire state largely 
depends upon the oompletnn of this port 
More Landing Sites have to be provkied and 
they shouM have an modem facffities to 
boost productton.

I am sure that the Hon'ble Mkiister is 
quite capable of tackPing aR these problems. 
I hope he wouM come to the rescue of 
fishermen and provide and fadKties to them 
inckiding immediate construdkMi of Sea 
Walls across coasted Karnataka.

Sir, I am grateful to you for giving me an 
opportunity to speak on the Finance Biland 
with these words. I conchide my speech.

[Tianstelfon]

SHRITEINARAYAN SINGH (Buxar): 
Mr. Cha^an. Sir. I rise to oppose this BM. 
Many people have been ndned because of 
the policies of the prevkius GovemmenL 
The people were expecting that after the 
elections the country wouW have a good 
Government which would roH back the prk»Sw 
Lot of promises were made during the eleo- 
tions and people beieved them. People 
generally work on trust. They thought that as 
great leaders were making promises, the 
Government which wouM be set up wouU 
oertainV ameitorate their sufferings. These 
leaders did not merely make promises but 
gave them in writing toa Ours is a leligkius 
country and we have ful feWt In religton. So 
strong is our faith that we beieve then is 
God k) stone alsa Evan I  one fal on wqr. 
one believes that God haa done ft. We ara 
fatalists and that is why we aflow these men 
to occupy these poeftions. As soon as the 
Congress Partytook over tf«e reins of po«Mr 
the Hon. Prime Minister appeabd to the 
people that the oounby is paining thrau^ a
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finandai crisis and unless everybody • 
whether one is in opposition or in the ruling 
party • work together we would not be able to 
solve the problems of the country. Some 
people were surprised as to how was it 
possble that the country's coffers were empty 
after 42 years of Independence. But even 
then majority of people believed that the 
coffers were empty.

People had high expectations from this 
Budget and they were hopeful that this year 
the hon. Finance Minister would provide 
relief but as against It the prices shot up 
tremendously. The increase was double in 
many items and the people living below the 
poverty Hne were ruined. I think this was the 
first time when prices touched all time high 
ruining the people betow poverty line to such 
an extent. Those who do not get even two 
square meals a day are said to be living 
t>ek)w the poverty line. Out of 80 crore popu­
lation, 40 crore are Kving betow the poverty 
line 1̂  the price rise is affecting them so 
much that their condition is going from bad to 
worse.

Not only this, 70 percent of the farmers 
are also getting ruined. Eariier the price of 
one bsQ of fertiGser was Rs.l22 and the 
farmer was somehow affording it They were 
feeling the pinch of price rise and were 
hopeful that the new Government wouM roll 
back the prices of fertilisers but as soon as 
Oils party came to power the price of fertilis­
ers rose upto R.I70to Rs. 180. When a krt of 
hue and cry was raised by «dl the parties and 
people resorted to agitation the hon. R - 
nanoe Minister announced that oM rates 
wouU be charged. He devMed the fanners in 
two categories vte.. small farmers and big 
farmers. Again the people believed it and 
thought that they wouM have to pay Rs.122 
for a bag of feitllisere. But I regret to say that 
In no comer of the countiy a bag of fertiliser 
is«wallableforlessthanR8.180.Whattotak 
ofbanefitlngthe farmerssuchapoGcy would 
brintf them to the drink of niin. Therefore, I 
wmAi Ike to urge the hon. Fhwnoe Minisler 
to fun his promise of not raising the price of

fertilisers. He shouM at least ensure that a 
bag of fertiliser is made available to the 
farmers at Rs.122, which was the existing ' 
price before the Budget. This would 
strengthen the position of farmers. Loans of 
farmers upto Rs.10,000 were written off 
during the Janata Dal regime to strengthen 
their position. But now it seems the farmers 
will t>e ruined. Many people say that writing 
off bans upto Rs.10,000 has brought the 
situatnn to such a pass. How is that possible 
when 70 percent of the farmers were bene­
fited through this measure. The country’s 
situation will worsen when benefits wouM be 
given to those who do not wori(. That will not 
do any harm to the country. If k>ans given to 
farmers, labourers andrickshaw-pullersare 
waived, I think the people living twiow the 
poverty line will stand to gain. But this Gov­
ernment will criticise the Government which 
waived loans of Rs.10,000. at the same time 
it is not prepared to waive loans given to poor 
people. This Government believes only in 
making criticism. So I wouki ask the mem- 
t>ers of the Congress Par̂ / to support the 
moveto waive the toanof people living betow 
the poverty line, if they are crKbal of the ban 
waiver of Rs.10,000 in case of farmer. I know 
that the Congress Party will not take such a 
step because the funds available with the 
Government are just enough, to meet the 
current expenditure. The Prime Minister and 
the Finance Minister say that the country’s 
economy is in jeopardy. But from 1952 till 
now there has been no cut in the facilities 
being given to Ministers. There is no sign d  
reductKMi in the number of cars they are 
using. You preach the poor fanners about 
the merits of austerity but in case of facilities 
being provkled to Ministers the Prindples of 
austerity are not foltowed. There shouM be 
no difference t>etween word and deed of the 
hon. Rnance Minister. If he tells the people 
regardlngtheeoonomlccrislsthenheshouki 
also be prepared to make sacrifices.̂ Ss 
wonte do not have any effect on the public i 
because there is no element of truth iifthem.

I have had many discusskMW with the 
hon. Finance Minister regarding oorruptkm 
In the oountiy. A poor man who gets a ban 
of Rs.5,000 has topay Rs.1.000at commis-
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phKf, Gcqeb`ljjfppflk fp klqm f̂a* qeb_^kh
j^k^dbo obgb q̀p efp ^mmif̀ q̂flk, Refp fp klq
alkbfkgrpqlkb _^ki& qKHqfk îi qeb_^khp, Gk
ĉ q̀*`loormqflk fpo^jm^kqfk îiElsbokjbkq
Mccf̀ bp, Refp @radbq e^pab îq^ __t qlqeb
mr_if̀ , Reb Elsbokjbkqjrpq q̂ hbpqbmpql
_ofkd altk mof̀ bp, Mqebotfpb* c ôjbop* î å
_lrop^kavlrqetfii_b`lkpqo f̂kbaqlobq̂ ifå
q̂b, Rebv j^v pq̂ oq ^k d̂fq̂ qflk tef̀ e tfii

j ĥb mlifqf̀ f̂ kp `ljmî fk qe q̂ qeb î t ^ka
loabo pfqr^qlk fk qeb `lrkqov e^p abqbol+
ô qba,@rq q̂qe q̂qfjb* fq`^kklq_bqbojba^p
k̂^dfq^q_k*_b`^rpb fqfp^mblmibäppqorddib

clodbqqfkdbppbkqf̂ i`ljjlafqfbp, Reb Elså
bokjbkq albp klq m^v q̂qbkqflk ql qebpb
qefkdp,

Reb mof̀ blcmbqolie^p_bbk fk òb^pba,
Refp iba ql ^k fk òb^pb fk qeb mof̀ bp lc îi
`ljjlafqfbp, @rp ĉ obp e^sb _bbkalr_iba
`̂ rpfkd pbsbob e^oapefm ql qeb `ljjlk
j k̂, Reb mllo `lkpqfqrqb qeb j ĝlo m ôq lc
`lrkqfväp mlmrî qqlk, Qr`e mblmib ôb ebimå
ibpp fk qeb t^hb lc qeb efhb fk ô fi ^ka _rp
ĉ obp,QlqebElsbokjbkqjrpqq̂ hbgqbmpql
_ofkdaltk mof̀ bp,

Ufqe qebpb tloap* G lmmlpb qeb @fii, G
tlrK ifhb ql p^v qe q̂ qefp _radbq fp ^kqfå
mblmib, Refp @radbqjrpq_btfqeaô tk^ka
^kbt@radbq pelria_bmobpbkqba, Jbqqe q̂
@radbq _b ^kqf+R^q^ lo ^kqf+@foî _rq fqjrpq
_bmol+mblmib,

d?f_Mk^X

QFPG NCRCP E, K?P@?LG?LE &Qeci+
ilkd'8 Ko, Ae f̂oj^k, Qfo, tb e^a t f̂qba ql
pmb^h arofkd qeb `rq jlqflkp lk afccbobkq
Bbj^kap*_rq`lrKklqdbq^`e^k`b,Rebf<
clob*qe^khvlrclodfsfkdjbqefplmmloqrkfqv,

Qfo, G ofpbqlprmmloqqebDj^k`b@fii^ka
Gjrpq`lkdo q̂rî qbqeb elk, Dfk^k`bKikfp+

\ o clo_ofkdfkd^sbovsbovmo^dj q̂f̀ @radbq
qefpqfjb fk N ôif̂ jbkq,

Qfo*qebob^ob`boq f̂kl_pbos^qflkpteh8e
GtlrSifhbqlj^hb,Popqiv, Gt^kqql_ofkdql
qebklqc̀ blcqebelk,Dfk^k`bKfkfpfbo^_lrq
qeb\o^Mkd ofp^ fk mof̀ bplc afccbobkq llj+
 %|afffbp,bp^^kiî flljjlafqfbqlo`lkpqorl+

qflk j q̂bof̂ ip lo lqebo`ljjlafqfbp qe q̂tb
cfka fk Gkaf̂ qla^v, Gq fp sbov sbov pqo^kdb, G
pelrK klq m^pp ^kv gradjbkq lk qe q̂ _bå
`^rpb Ghkltfqq^hbpqfjbclo_lqejlkbq ôv
^ka cfp̀ î jb^probp qllmbô qb fkqeb b`lkå
ljvtef̀ e e^sb_bbk ibcqe^vtfobclo^ ilkd
qfjbarofkd qeb mobsqlrp qtl dlsbokjbkqp,
Fltbsbo* qfjb e^p `ljb qê q pljbqefkd
bccb q̀fsb pelria _b alkb ql _ofkd altk qeb
ofpfkd mof̀ bp, Ub cfka qe q̂ bsbk ebob * fk
Bbief* mof̀ bp e^sb dlkb rm sbov jr`e ^ka
tb `lria pbb fkqeb mobpp qe q̂ qeb fkcî qqlk
j^v jlsb rm ql 0. mbo `bkq, Reb ofpb fk
mof̀ bp j^v bsbk dl rmql0. mbo`bkq ^ka fq
fpsbov sbov e ôjcri bpmb f̀̂ iiv ql qeb fj^db
lc îilcrpcoljqebAlkdobppN^oqv_b`^rpb
tb e^sb moljfpba ql qeb mblmib qe q̂ tb
pelria _ofkd _ `̂h qebmof̀ b pfqr̂ qh<klcHriv
/77., @rq fqpbbjpqe q̂qebmohÖp e^sbdlkb
_bvlka `lkqoli, Qfo* G cfka qe q̂ qelrde ^ cbt
jb^probp* cfp̀ î jb^probp ^ka jlkbq ôv
jb^probp* ôblmbô qfkd fkqebb`lkljv*vbq
qebob ôb pljb buqô jb^probp tef̀ e ôb
kbbabasbovjr`e, Mkb fpobd ôafkd el ôaå
fkd,Ube^sbqlpqlmel ôafkd,UbpelrK_b
^_ib ql cfka lrq lro ltk ^dbk`v ql pbb qe q̂
_rpfkbppjbk^ka@î `hj ôfqbq,alklqel ôa
dllap, Ub cfka fk qeb j ôqqbq klt qê q qeb
ŝ f̂î _fifqvlcj^kv`ljjlafqfbpfpklqqebob*

fqfpsbov rkcloqrk q̂b, Csbk fkBbieftbalkäq
cfka qelpb`ljjlafqfbp fkqeb j ôfô q ^ka fq
e^p_bbkalkb fkqbkqkk îiv fkloaboql ô fpb
qeb mohÖp lc qebpb`ljjlafqfbp,

Aljfkd colj qeb Lloqe+C^pqbok Gkaf̂
bpmb f̀̂ iiv Qefiilkd, G `^k kYq qe q̂ QeBhKqd
e^pqebefdebpqmof̀ b fkabuclo^kv`ljjlaå
fqv fk Gkaf̂ , Llt îi mof̀ bp e^sb dlkb rm fk
QeOqlkd9 klq lkiv fk QefLlkd* fk ?fw^tf fk
Kfwlo^j* fk ?d^oq̂ î fk Rofmro^* fk Ilefj^
^kaBfj^mrofkL^d î̂ kabsbovtebob* _q F̂
qebFb^anr ôqboplcqebpbsbkQq q̂bp*qebob*
fkErt^e^qf,Hloe^q^kaBVjfd^oe,mof̀ bplc
îi bppbkqf̂ i `ljjlafqfbp, `lkpqor q̀hK'

j q̂bof̂ ip^ka bsbovqefkd e^sbdlkbrm,Ub
pelrhi qov ql _b jlob bccb`qeÑ fk _ofkdfkd
altkqebmof̀ bpplqe q̂tb`^k_ofkdqebjql
qeb ibsbilcHriv /77.tef̀ etbe^sb moljå
fpba ql qeb mblmib ^ka qqfb qfjb e^p `ljb
klt^ka G^mmb^aqlqebD_q̂ k`bKkfpqboqe^i%
pljbqefkd pelrK _b alkb fk qefp obpmb`q
Qb`lka\* clo qeb doltqe lc ^kv b`lkljv
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[Sh. PMarG. Maiganiang]

anywhsra in the world w « want that th«r«
- 1____ ^  I --------------------------- ---— I t ___I____I _________ ^snouia DO s noiancBa grDwin. imDaiancM 
growth of tha aoonomy wV bring in many 
piobtoins which may nuatralisa the good 
•■ad*. The whole North Eastern region is 
wsiywery backwaid. Assam and Meghaltqra 
hanNjr have any industiy or public sector 
undertaking: the other h i states also do not 
have any industry. So, the Government of 
bidh ahouU open up Us eyes and try to 
UanWy the Industries which can be located 
in these areas so that they win also be able 
to contribute to the balanced giowth of the 
Indian economy. We also find that in most of 
the States in the North Eastern region and 
especially in Meghalaya, 70 per cent of the 
people are agriculturists. Our State Govern­
ment had submitted many IMedium Irrigation 
prelects to the Central Govemmsnt for clear­
ance. iwouidGke to draw tha attention of the 
hon. Rnanoe Minister to take some steps to 
dear these projects which are lying either 
wtti the Finance Ministry or tlie Agriculture 
MMsliy.

The projects are, Rongai Valey irriga- 
tkm Project in West Gan> hMs costing dbout 
Rs.16 crones with an irrigation capacity of 
about 3.400 hectares of land, Pynthorwah 
Mgalion Project in Jaintiahms costing about 
Rs. 500crores wMh an inlgation capacity of 
■bout 6̂ 000 hectares of land, Pynthorrim 
HI rTp|9Ct in Jatfnia niiis costing aDoui
Rs.400crores witti an inlgation capacfty of 
iteut 2,500 heclarss of land and Maco- 
ninhah brigaihin Project in West Khani hms 
cosBng about Ra.12.30 crores wift an iniga- 
ioneapwl^or about3.000hedaresof land. 
H m  StMa Govammant lias submitted a> 
fhaaa piojects, but HI today nothing has

* * ---------* ^ at ,  n * I r j U f n i t n  ■ _____ -Ww IVIO UWU HiigcKIOfl CShi*
wot ba dona In Meghalaya and this causes 
flbabuctfon to the growth of lha Stale.

Then, anotfter thing in which I would 
flia hon. Finanoa MMstar to pay 

UpaM  MMNbn is tha tourism industiy. 
Msghriq w liaa abaauHul and chaiming 
p w n  Wifc We do not haw snow capped 

i M  in KHhinir, but tha acanario is

really iMaudful and k will attract so many 
fora^n tourists to the State. But, because of 
the Restricted Area Permit, it has created a 
big problem for the tourists. Therefore, I 
wouU request the Finanoa Minister to im­
press upon the Home k/Onistry to do away 
with the Restricted Area Permit system. 
Meghalaya is a peaceful State and tha for­
eign tourists wtw come there will be spend­
ing only 10 or 15 days ttiere. We have 
handfcrafts and other things to offer to them 
on sale. This will create additional emptoy- 
ment to the people of Meghalay& We have 
promised to created 2 miiibn job opportuni- 
tiea. But, I am afraid that unless the States 
also contribute the Government of India wiH 
not be able to fulfil the promise madeinthe 
electnn manifesto. The tourism industry is 
one KKlustiy that can help to devetop Megha­
laya and offer emptoyment opportunities to 
the local people there in thousands. The 
Govt of India should trust the State Govt 
and allow IIA .F. lo be issued by the State 
Government

21.00 hra.

TheGovemmentof India shouU help us 
in this.

Again talcHig to tourism, til today we 
find that ShPtong Airport has been on the 
aviatkm map for a king time. But the Indian 
Airfinas have not touched the Shillong Air­
port R is high time that something shouU be 
done to extend the flights of Indian Airtines to 
Shlkmg Akpoit also. We have Delhi- 
Guwahati-lmphal;Delhi-Guwahafr-Agaitala; 
Delhi-Guwahati-Dimapur. But ShHong has 
been avofcfed. ftis very very unfortunate that 
auch a situslbn is existing. Shilkmg la the 
capital of Meghalaya State, ki fact, at one 
time ShiHong was the capital of Composite 
Assam State. Therefore, the tkne haa come 
that bidian AirfinasshouMopen upksbranch 
there and operate from tha ShilkMig Abpoft

Before | sit down, I wouU Ike to touch 
one very fanportant point, namely Norther- 
atam IfiH Urrivarally. I fbid that mudi of tiis 
money wNdi haa been given to thla Unlver- 
al^ has not been properly utilsed. k is high
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tinw that sonwthing should b« dora. Most of 
ths Univsfsity buildings have not b«en 
oompMod. it is vsiy vary unfoitunale that 
laldis of rupess ars bsing sprnit onV on rant 
Whareas ws havB given vast strstch of land 
whMi I was the Education Minister andthe 
oonstniction was started in 1977. But tin 
today we do not have the lecture hall, the 
■iraiy staff quarters. We do not have any­
thing. Nothing has been done to develop the 
University. All buildings, lecture hails etc. 
have been taken on hire. Laiths of nipees 
haws been spent only on rent in this Univer­
sity. I hope the Hnance Minister will teB the 
concerned Ministers on all these issues.

Thanityou.

[Transbtkui

DR.LAXMINARAYAN PANOEYA 
(Mandsaui): Sb̂ , while presenting the Fi­
nance BiH, the hon. Finance Minister ciaims 
that the state of the economy can be im­
proved even if it requires devaluation of the 
rupee, nwitgaging gold or putting a heavy 
tax burden on the middle and lower classes. 
The Finance Minister wHI not hesitate to taiw 
any steps. If need be, India will also accept 
an terms and conditions laid down by the 
LM.F. for giving aid to India.

Sir,whatsver,ittleconcession was being 
given to farmers has been withdrawn by 
wKhdrawingsubeidyfromfertHizers. Although 
smaH farmers have been exempted from this 
increase in price of fertnizer, the dual poHcy 
adopted by the Government has been the 
cause of discontentment among the farm- 
“f*. The amendments presented in the Fi- 
nanceBMbythahon.FinanceMinistarhimsef 
are not few in number. Ihe amendments 
have been moved because the Finance Ba 
In its present from proposed many taxes 
which would have caused more problems for 
the people.

I want to draw the attention of the august 
House towards certain points. Earlier tax 
Axempdon was being given to all the assets, 
'Whether It was a ear or any other article, 
acquired upto the end of the financial year

Le. 31st March but now ttist facHly is to be 
withdrawn by laying a condition that tha 
article must, at least, be 180 d i^  old. This is 
what has been proposed by the hon. Fi­
nance Mnister. Similarly, taxes have been 
imposed on usage of A.Cs by smaB hotels. 
Even the seffing of handicrafts through 
emporia and the resultant earnings in for­
eign exchange has not been exen^ed fiom 
taxation and it has been brought within the 
purview of income tax. I feel there is no 
objective behind withdrawing this conces­
sion. This concession should ttot be witfi- 
drawn. So far as co^)perative banl(S func­
tioning in urban areas is concerned, only 
smaH societies of farmers have been given 
exemption under the pn^x»ed amendmeitf. 
The Co-operative Banlts also function in 
urban areas. Then how wori< out as to how 
much they earned from framers and how 
much from the transaction of deposits they 
received from traders. So how can we make 
adistinction and exempt some Co-operative 
Bank from taxatkm. That is why I say that aB 
the Co-operathw Banks shouU be fuBy 
exempted from taxatkxi. If this will be tfte 
case. H wouM hardly matter whether the 
worit is doneon Co-operative basisorthrough 
any other means. The annual turn over of 
these baiAs is haidly Rs. ScroresorRs. 10 
crores. In excepttonal cases the total turn 
over of some banks reach Rs. 20 crores. But 
their income is also not substantiaL AH these 
iHutks shouM be exempted from taxathm. 
Certain people earn a living by taldng com­
mission for their service. H is proposed to 
levy tax from them also, i propose that 0iey 
shouM t>e given some ooncesskm by way of 
enhancbig the exemptkm limiL I have given 
a notice of amendment in this regard. I shal 
nwke my point at the time of moving the said 
amendment Now I wouU Hke to submk that 
the exemptkm Hmit of income tax shoukf be 
increased. The Government has already put 
a heavy tax burden on people by raiskig tha 
prices of petrol, raiifares and LPG cylndeis. 
That is why tiw exemptkm Rmtt of income tax 
ShouM be raised to Rs. 48,000. DHeranl 
slabs ShouU be fixed for different eategoitaa 
of Government senmnts. The hon. kirristor 
of Finance has admitted that rupeehasbeen 
devalued can Its vakiehastakananosadhNi.
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The rate of inflation is also In-creasing. The 
price index has gone up during this period. 
The Government increased taxes, but it is 
not going to increase the exemption limit of 
income tax from Rs. 22,000. In fact. K should 
be Rs. 48,000. In the same way they have 
not spared the bIscut industry from taxation, 
in Gujarat, diamond industry is going to be 
cbsed down. They have not spared It also. 
My hon. Friend, Shri Ram Naik would elabo­
rate it in his turn. They have also not spared 
the glass industry. They have tried to collect 
funds by ws^ of heavy taxation on them. By 
and large, it is not so that they are going to 
give any major relief. They are only increas­
ing peopl’s hardship by putting the tax bur­
den.

I would iil<e to say only this much that 
exemption limit of income tax should be 
increased upto Rs.48,000. The case of hotel 
industry should be reconsidered. Consid­
eration should also t>e made in respect of the 
biscut, the diamond and the glass industries. 
The co-operative banks shouM totally be 
exempted from taxatton. Dual policy in re­
spect of farmers on fertilizer sfiould be done 
away with. I hopethattheGkivemment woukl 
accept all the amendments that have been 
presented here. They admit that the people 
are in hardship.. On the one hand, they say 
that expenditure shouM be curtailed. They 
also propose a similar reduction in Govern­
ment expenditure. But on the other hand, I 
have read in an article of a newspaper that 
an IndivMual minister has 7-8 vehk;les at his 
personal disposal. I will give you a copy of 
that article. The article gives an account of 
the total expenditure on them. If the Minis­
ters can reduce their Ministerial as well as 
personal ejqienses, they win set an example 
for the public. Though, tfwy say, it is not so 
in practice. I woukl Uke to point out that the 
concessNins announced by theGovemment 
ara not major. These are Just a drop in the 
ooeart because people win n(M get any bene­
fit oU of these concessons. So I wish that 
the hon. Minister of Finance win accept the 
poinis put befora him by me.

MR. CHAIRMAN: Shri George Fernan­
des.

SHRI GEORGE FERNANDES (Muzaf- 
farpur) Mr. Chairman, Sir, its quite but natu­
ral that...

SHRI NARAIN SINGH CHAUDHRI 
(Hissar): Mr. Chairman, Sir, I want to speak 
for one or two minutes because I have to 
attend a dinner at the Prime Minister’s resi­
dence. If you kindly permit me.

MR. CHAIRMAN: Mr. George, you speak 
later on. ShouM we permit him to speak first?

SHRIGEORGEFERNANDES: All right, 
let him speak. I will speak later on.

SHRI NARAIN SINGH CHAUDHRI: Mr. 
Chairman, Sir, I was thinking of congratulat­
ing the hon. Minister of Finance and dealing 
with his liberalized industrial polkry. Cer­
tainly it will ensure growth in the industrial 
fiekl. But it will not way be beneficial to the 
farmers whose life is connected with their 
land. They have began to think of getting rM 
of their land as a result of this polny. I also 
asked my son to divide 20 aaes of our land 
and take 5 acres each so that we wouU get 
concesston in fertilizer. They advised me not 
to run after the patwari for divMing land. 
Instead, they said let us keep 5 acres with us 
and sell the rest for Rs. 15 lakhs. The black 
money hokJers pay Fte. I lakh per acre and 
there is no income tax on agrcuKure. If we 
deposited Rs. 15 lakhs in a bank, we would 
get Rs. 15,000 as monthly interest whk:h is 
far above the income to be accrued from 100 
acres of land. This is the situatton now.

Mr. Chairman, Sir, the rate of wheat was 
Rs. 12 per maund when we were students. 
Hotel charges for a month were Rs. 12/- 
only. It means that sale proceeds of one 
maund of wheat was enough to meet the 
monthly hostel expenses. Today, the cost is 
Rs. 100 per maund of wheat If I admit my 
son in a hostel, I will have to pay not less than 
Rs.600 per month. Thefarmerwillbeableto 
face on slaughts of pricerise only when the 
price of wheat is fixed at Rs. 600 per maund
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orforthat matter Rs. 1500 p«r quintal. What 
a situatbn has come? The fanner made us 
self-refiant in foodgrains. We should take 
pity on them. We have begun to neglect the 
villages. Such a situation has arisen. Our 
hon. Cheif Minister has assured to supply 
fertilizers at old rales upto December, 1991. 
Only due to this we can go to villages. Mr. 
Chairman, Sir, there should be a provision 
fbrself employment of educated unemployed. 
Manufacturing of consumer good by big 
companies like the Tatas, Birlas etc. shouM 
be t>anned and their work shouM be done t>y 
the small scale industries. Big industries 
should produce only export quality goods 
and small consumer items shouki t>e left for 
the small scale industries. It shouki be 
Government’s responsibility to see that it is 
done. So that the poor unemployed youth 
could get k>an and take up work with courage 
and repay the k>an for this. The small pro­
ducers should be provided marketing secu­
rity. Mr. Chairman. Sir, I congratulate the 
hon. Minister of Finance for reducing the 
price of kerosene. 70% of kerosene meant 
for consumers used to go to petrol pumps 
who indulged in adultration. Due to this 
farmer’s equipments suffered heavy dam­
ages. Now adultratnn will be on the rise 
because of the high differences between the 
prices of diesel and kerosene. The real 
consumers get only 20-25% kerosene. I am 
speaking the truth. At least, please make a 
provisnn to cotour it so that it couM be 
differentiated from diesel oil and adultratton 
wouki not take place. With that, equipments 
of farmers couM be saved. The Government 
of Haryana has waived seven years interest 
on loan taken by the farmers for agrcultural 
purposes from State Co-operative Banks 
and made a proviston for the repayment of 
the remaining amount of k>an in easy instal­
ments. Due to this k»n wahring scheme a 
situation has arisen when recovery has come 
to a standstill and banks have stopped func­
tioning. Now, farmers cannot be advanced 
any further loan. In the same way natwnal- 
ised banks shouU also waive seven years 
interest if they cf>.n not waive the kmn taken 
by the farmers all over the country, as has 
been done by the Haryana Government 
They shouU also make pro^ipn for recov­

ering the principal amount in easy instal­
ments. Natbnalised banks have stopped 
granting foans because of non^yment of 
toan by farmers. The t>anks know that they 
will not get their money back because farm­
ers are not in a position to repay it. I want to 
warn the Government for future that if this 
trend continues, the country can no tonger 
remain self-reliant in foodgrains.

Sir, I woukl I3(e to submit as to how the 
blackmoney worth crores of rupees is gener­
ated. Prtoes of Petrol have t>een revised 
upwards. As soon as the petrol dealers got 
the information of revision in petrol prices, 
they started selling their petrol stocks, on the 
increased rates and every petrol pump has a 
usual stock of petrol varying from 2,000 to
15,000 litres at all time. Thus they earn a tot 
Similar is the case of fertilisers. So, if the 
Govemment is aware of the stock positton 
and at least the oM stocks are sokJ at the old 
rates, the growth of black money can be 
regulated. Many hon. Members have stated 
in the House that thousands of crores of 
rupees are due against the capitalists, big 
traders and business houses, but the Gov­
emment not realizing this amount. But in 
case of farmers, who are unable to repay the 
toan of the Cooperative Banks in time, are 
sentenced to imprisonment for 40 days 
tiecause ARs have been conferred with the 
judicial powers. Loans are recovered on the 
tines of recovery of land revenue. This is the 
conditton of the farmers who do not reply the 
toan amount of Rs. 2000/- but the Govern­
ment is unable to take any actton against 
those big persons, who are not repaying the 
Govemment dues amounting to crores of 
rupees because they can go to the courts by 
spending money. I therefore, urge the Gov­
ernment to pay attentton towards the pHght 
of farmers.

Standard of educatton is also deterio­
rating in the country, its main reason is that 
the chiWren of farmers and small shopkeep­
ers adopt the professton of teachers and the 
chiMren of big persons do not come to this 
fiek); and adopt some other professton for 
their livelihood. Nobody has paM attention 
towards the fixed income groups. Who are
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diracHy under tha trap of inoom« tax. Allth« 
tMctwrs fan undsrtiM category of class III 
and are trapped in the net o( income tax. One 
of the hon. Member of other side has sug­
gested la raise the income tax limit to Rs. 
43,000; but I would suggest that this Imit 
should be raised to fte.36,000, so that some 
rallaf may be given to the fixed income 
groups. Sir. besides this, I would Kite to 
request that an Indian Education Service 
may be Initialed on the fines of IAS. IFS and 
Indian Forest Service. If youwanttoraisethe 
standard of education in the countiy you win 
have to start LE.S. I would also ike to sug­
gest that the expenditure may be curtaBed 
and a ceifng sliould be im p o ^  that maxi­
mum 20% of the members of the ruling party 
whetherinthe stale inthe Center.canbethe 
Ministers. I would to submit that ttie 
erstwhHe West P u r ^  now Pakistan, in­
cluded Haryana, Himachal Pradesh and 
Pui^ab also. There used to be only 10-12
l i i l i l lS IB iS  ITl OvSuRniBB W 8 S 1  v ^Ji i JSIDp 560^ SW IilSli

oeHng needs to be imposed on the size of 
ministiies. But the sitoation is entirely differ­
ent today. Upto 60 to 70 per cent MUSs and 
MP are appoinled as Ministers and the rest 
are apptAited as Chairman of Boaids and 
Corporations and are provfcled the rank of 
Ministers with sbnlar perks and facilities. 
Therefore, I urge vpon tfie Government that 
It slnuU think in terms of reductkm in the 
expendture.

I am saying all these things honestly 
because I havebeen ateacher. So whatever 
I feel, I sqr. Being the member of ttie njHng 
patty I have to auppoit the Govemmeitf bBIs 
etc. but honestly speaking I have tothkik a 
number of limes before supporting the 
GovemmemfrsnklyspeaMng.lthese things 
go on this we wM newer win the coming 
election. With these words I thank you for 
giving me 4w time to speak.

8HRI GEORGE FBVIANDES (Muzaf- 
faiput): Mr. Chahman, Sir, I rise to oppose 
tfw Aivioe BM. I oppose the BM In the first 
instiMoe as my oonsttuancy is not going to 
O0t M v bMMft fiDflu this BMx I am elactBd

from Muzaffarpur and I am sure that neither 
the present Bill moved in the House, nor tfie 
B w ^  wii be of any use for my constitu* 
enqr.

Sir, though I receive several letters, but 
this one is from my constituency. The hon. 
state Minister of Rnance is present in the 
House. He haHs from North Bihar, so he can 

. understand and appreciate my feelings and 
sentiments. This letter ha been received 
from Meenapur btock of my constituent.

M a CHAIRMAN: Please tell only the 
gist of letter to the House.

SHRI GEORGE FERNANDES: Yes, I 
wm only ten the gist of the letter. The letter 
has been drafted l>y Mr. Yogendra Rai and 
signed by 25 others. Their demand is that 
there shouM be atut>eweil and a handpump 
inthevMage. Even 44 years after independ­
ence my constituency still needs a tubewell 
but no provisbn has been made in this 
Budget also for insteiling a tubewell in my 
constituency. I will send a photocopy of the 
lettertothehon. Minister of Finance. He wH 
definitely understand and realise what type 
of......

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE <SHRI RAMESH- 
WARTHAKUR): Don’t worry tubewell wW be 
installed.

SHRI GEORGE FERNANDES: No. we 
donot need only one. We need at least one 
thousand tubewelis tor my constituent. H 
the hon. Minister gives an assurance that 
this will be done during the next month. On 
this work an amount of Rs. 25-30 lakh wil be 
spent.

MR. CHAIRMAN: Then you win support 
theBIIL?

SHRI GEORGE FERNANDES: Than 
only I wil agree that a problem of my con­
stituency has been solved. Thera is no pro­
vision of constructing roads or bridges in my 
constituency. No provision has been made 
to open even a siiigle school In my oonstku-
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ency. So I oppos* th* BM bacau—  I am 
confident that this Budget wM not even meat 
the minimum development needs of my 
constituency.

H the Budget does not contain any pro­
vision for development of Muzaffarpur. then 
how it can be twneridal to my whole state. 
Though my place of birth is in Karnataka, but 
most of the time Bombay has been my place 
of acdvHy. I am Sony that when I spealt Hindi, 
icaii it Bombay but when I spealt in Marathi, 
I call it as Mumt>ai. {bitwruptions) Mo, not 
that. Shiv Sena Members are my friends too. 
I have got no foes in the House. IMy constitu- 
ency is located in Bihar and thafs why I 
consider myself as a representative of the 
Bihar State. Sir, I am not prepared to accept 
that the Budget tfnli be of any use to my state 
for two^hree reasons. Sir, it is not dear what 
land of image flashes in the minds when the 
name of Bihar is referred to. Of course, Bihar 
is badcward, chaotic and casteist state. If we 
use the English expression we can term it as 
a 'mot Chaotic’ state and we finish the topic 
with expression.

Sir, Bihar is the richest state of India, 
because 1M iron ore of India, 1/2copperof 
India and 1/3 coal of India are found in the 
state. Besides this limestone and tiauxite 
are also found in the state, and the most 
important point is that the land of Bihar is 
most fertilise in the country. It is a prevalent 
saying in Bihar that seeds sown in the night 
can be hanrested in the next morning. Though 
it is just a saying and in reaRly nothing such 
happens. But it has a specific meaning that 
the land of Bihar is so fertile that there is no 
need to care for the crop after sowing the 
seeds. Land isvery fertile. Mo land in the 
countiy is so fertile as b the land of Bihar. I 
can sqr with a certain degree of confidence 
that there is plenty of water in Bihar and the 
rivers flowing from Himachal Pradesh and 
Nepal bring a lol of water in Bihar but this 
water ItislMdof proving tobeabooncauses 
much destruction in North Bihar and in some 
partaof South Bihar because we. are unable 
to use the water properly. People of Bihar 
are so zealous and imhisttious that there is 
nomalchfortfiem.

Generally Bihar is defMcted as a State 
having various problems, Hke the problem of 
casteism, labour, t>ackwardness etc. t)utthe 
reality is that the people of that State are 
extremely hard working not to be found 
anywhere else in the country. Young people 
from Bihar are engaged in rickshaw pulBng in 
Delhi; they work 18 hours out of the total 24 
hours and can be seen doing this work at 
places Kke Delhi Railway Station, New Delhi 
Railway statkm and in the markets of Delhi 
Wherefrom these rkkshaw pullers • young 
or okJ-come ? 70 percent of them come from 
Bihar. The most exptoited labourers from 
Bihar work in the mdustrial areas and indus­
trial estates adjoining the borders of Detttl to 
get merely an amount of Rs.500and Rs.600/
• per month. I wouki like to make a mentnn 
about the Minister of State in the Ministry of 
Finance who tietongs to Bihar itself, he must 
be aware of the number of the youth who 
come to meet him everyday to get empfoy- 
ment Today, before coming to the House to 
attend Private Members* Business, I went to 
my house and found that not less than 25 
persons were sitting at my door ovenvhelmed 
with the feelings of disappointment and 
anguish; it is a daily routine. Mr. Speaker, 
Sir, this is the State of B^ar where hard 
woiking people Pve.

Mr.Chairman, Sir, we discuss Punjab 
kiffings. But in spite of afl these killings Pur^ab 
grows maximum fbodgrains. Who does hard 
wok in the fieUs of Punjab? They are the 
labourers from Bihar, who does hani work fai 
the fields of Haiyana? They are the labour­
ers from Bihar, therefore, we shouM not take 
the matters relating to them in casual man­
ner , there is certainly a reason when they 
demand f aditieson the l>asis of caste. There 
is no other way left for them. Nothing has 
t>een left for them; Bihar was not in tfte 
situation it is at present The Congress gov­
ernment ruled the country for forty years and 
brought Bitar to this oonditkm. I wM substan­
tiate H as to how this state has been brouiMM
to this conditton. Hon.MMster of Finance 
funds for the development were neitlier 
sanctioned nor are bIring sanctioned be­
cause underthe system of the country. Bliar 
is being treated as a cotony on^ because
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splendour of Dettii and Bombsy can be 
mabttained and Bihar is being exptoited just 
to develop the metropolitan culture In the 
dlies lice Bangalore, Ahmedabad, Calcutta 
and Madras.lt is being exploited in several 
ways. What wrong was done by Biharthat its 
development has been completely neglected 
in almost an the schemes implemented since 
the Rrst Five Year Plan to the Budget of the 
current year. I would like to quote figures. 
Right from the First Five Year Plan to the 
Seventh Five Year Plan. Eighth Plan is being 
implemented, lowest financial aid was given 
to Bihar. Is the House aware that average 
per capita aid to Bihar is less than 1/3 of the 
financil aid provided to other state for the 
puipose of development? In the first plan per 
capita amount of Rs. 175 was provided to 
Punjab. Rs. 38 in other stales of the country 
and the lowest per capita amount of Rs. 25 
provided to Bihar. In the second plan per 
capita amount of Rs. 146 was provided to 
Punjab Rs. 51 to other states and Rs. 40 to 
Bihar. In the Third Plan Rs. 212 was given to 
Punjab Rs. 92 to other States and 67 to 
Bihar. Annual Plans were implemented from 
1966 to 1969. Rs. 91 was provided to 
Haiyana. Rs. 61 to other States and Rs. 40 
to Bihar. From that year onwards West Bengal 
was continued to be neglected because non- 
Congress Government was there in West 
Bengal when Annual Plans were being 
implemented between 1966and 1969. Then 
Fourth Five Year Plan was implemented. 
Average spending on Hsuyana was Rs. 358 
and in other States in was Rs. 142 and in 
Bihar it was only Rs. 85. less than even one 
fourth. In tfie Fifth Plan average per capita 
spending in Haiyana was Rs. 48. in the rest 
of the country It was Rs. 262 and in Bihar It 
was Rs. 155 in Bihar. Similarly Sixth Five 
Year Plan was also implemented. I would not 
read out the figures of aR the plans. But as 
per the latest figures of Seventh Plan, aver­
age per capita spending in Haryana was Rs. 
1871. Rs. 1 in the rest of the country and 
Rs. 626 in Bihar. The Govemment did not 
grant aid the state required for the develop­
ment norare they ready to grant now nor wffl 
it be granted. Injustice has been done to

Bihar. I am not talking in terms of mineral 
wealth coal or steel. Rather, the Govem­
ment is utilising the savings of the poor 
people of Bihar to develop metropolitan cul­
ture. The hon. Minister of Finance is present 
in the House. none other than he wouU be 
having more knowledge in this regard. I 
wouM like him to speak a few words today.

So far as the issue of deposit credit ratk> 
in Bihar in comparison to all India deposit 
credit ratk> is concerned, the share of Bihar 
is the towest i.e. Rs.35-36out of Rs.100 and 
all the remaining amount is being spent to 
develop metropolitan culture. I have got the 
figures as on March, 1990 and the hon. 
Minister of Finance must be having the fig­
ures of the rest of the period. The savings 
deposited by the poor and others in banks in 
Bihar in 1980 was Rs. 7644 crore out of 
which a very nominal amount of Rs. 2897 
crores was granted as a credit to Bihar for 
devetopmentpuipose.Therestofthe amount 
was utilised for other states. On the contrary, 
the total t>ank deposits in Bombay was Rs. 
24,000/- crore out oi which Rs. 20,000 
crores were granted as k>an to Bomt>ay. So 
far as Bihar is concerned, out of the total 
deposits of Rs.7664crore, a meagre amount 
of Rs.2897 crore has been granted to 'A. 
Orissa is in a sligî ly better condhton. But my 
submissfon is that {Intanvpthns)

SHRI KRISHAN DUTT SULTANPURI: 
Kindly provide the information with regard to 
Himachal Pradesh.

SHRI GEORGE FERNANDES: You 
shouM search for it yourself. I wouU not 
search for all. I am ready to agree with you 
but it is a fact that not only the poorest Stale 
is being granted the lowest financial aU but 
the deposits in the State are being drawn to 
take it to other states. Deposits in Postal 
Saving is being drawn. LIC invest the pre­
mium deposited t>y Bihar in large scale in­
dustries set up by the capHafists like Am- 
banls, Tatas, Birias and so on; but these 
industries are being set up either in the 
metropolitan cities or in the adjoining areas 
but are not being set up in Bihar. Be It UC 
premium, be H deposits in Unit Trust of India,
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be it postal savings, be it banit deposits or 
savings in any other Government Scheme. 
Bihar always contributed its full share with 
responsibility buttheGovemment is utilising 
the money of Bihar for metropolitan culture 
and capitalism. The result is that Bihar con­
tinues to become poor.

Everyone taks of development. The 
hon. Ministers invite the membersfrom Bihar 
to discuss the steps to t>e taken for the 
development in Bihar. What would be done 
in Bihar where even power supply is not 
satsifactory. It produces one third of the 
country ‘s total coal productbn. That coal 
has been proving a major source of electric­
ity generation to meet the requirements of 
the rest of the country but Bihar is not getting 
it. It is because this State does not get 
adequate financial aid. It has not been given 
any aid for housing purpose. You have cre­
ated this helplessness since the last 30-32 
years. I am submitting an evidence and I 
want the Minister of State for Finance par­
ticularly to pay attentton to it.

21^7hrs.

[SHRI RAM NAIK in the ChaU\

The installed capacity of Power in Bihar 
in 1960-61 was 351 M.W. Uttar Pradesh 397 
M.W. Maharashtra 760 M.W. Madhya 
Pradesh 268 M.W. and Andhra Pradesh 270 
M.W..In 1990-91. that is after 30 years, the 
instaled capacity of power has gone up in 
Andhra Pradesh from 270 M.W. to 5994 
m.W.Madhya Pradesh from 268 M.W. 6138 
M.W. in Maharashtra from 760 M.W. to 8573 
M.W. in Uttar Pradesh from397.M.W.to 9227 
M.W. and in Bihar from 351 M.W. to 1450 
M.W. You have not allocated f unds^ Bihar 
and thereby Bihar has twen subj^ed to 
excesses. From where would Biharget power 
and scarcity of power has hamper^ the 
growth of agriculture industrial and other 
sector in Bihar.Bihar is very much in distress 
and it is getting per capita meagre supply of 
power of 12 KWH as compared to Punjab 
which is getting power per capita 190 K. W.H. 
What would Bihardowtthout power? Gujarat 
is g e tt^ power tor Industries 180 KWH

whereas Bihar te getting only 54 KHWand 
that too only for industries owned by Tatas 
for one or two major steel plants of Govern­
ment of India.

Now, I come to domestic consumption 
of power electricity. In Bihar the consumptton 
of electricity is 718 MW per lakh populatnn 
while in Punjab it is 11371 .Why do we not 
understand that the conditnn of Bihsu’ has 
deteriorted in this way. Bihar only five per 
cent of the Harijan women are literate and 
the rest are illiterate. Among Harijan 80 per 
cent men are uneducated and hardly 20 
percent are educated. This is how you have 
treated Bihar. The alk>catk>n in this Budget 
for Bihar will not do much good to Bihar. How 
can I support this Budget when I know that 
Bihar will not be benefitted this allocatnn 
and such excesses will continue to be com­
mitted against it.

A few days back the Chief Minister of 
Orissa, Shri Biju Patnaik, pointed out that an 
agitatbn will be launched and many wouM 
like to give statements against this move and 
some people must have done so and same 
may do so but I was the Minister of Railways 
for about one and a half years. At the time of 
1989 electnns I had spoken to the people 
about power problem in Bihar and there was 
a reason behind it. Mr. Speaker, Sir. in 1977 
I was elected from Muzzafarpur constitu­
ency while I was in jail. When I went to my 
constituency at that time the populatfon of 
North Bihar was in between three crore 
twenty lakhs and three crores forty lakhs. 
This figure has today touched four crore and 
fifty lakhs. I saw that only 20 M.W of power 
was being supplied to this huge populatkxi 
and that too after having been declared 
surpuls in Baranni. Apartfromthistherewas 
no other an’angement. When I t>ecame the 
Minister of Industries I initiated a plan for 
constnjctmn of Kanti Power Proje^ This 
project was to generate 220 M. W. of power 
very soon and total 660 M.W. after its com- 
pletnn. When our Government was voted 
out of power the scheme was going to be 
dropped. We had struggle for it nd thrice I 
had to go it jail. As such...(fr)te;nfrt/bn5) Mr. 
Chairman. Sir have some mercy on us. We
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waitMi for a bng time and W8 must get some 
reward for it

Theŷ -ldit̂ her said tiurt it could however, be 
considered during tlie N^th Plan. I got infu* 
riated to hear this and asked them to go 
away. While they were leaving I told them.

MR.CHAIRMAN:Stniyoutiytobebrief. [Eng/rsA]

SHRiGEORGEFERNANDES:lwillnot 
take much of your time. We succeeded in our 
•ffoils after seven years butforitthousands 

people Including Karpoori Thakur. our 
friends and party workers had to go to jaBs 
several times. But the next phase of con- 
struclbnforgeneratkNi of440 M.W. was not 
taken up. At the time of 1989 electtons we 
toW the people that since we were forming 
our Government at the centre we would take 
up this pR^acL I became the Railway Mfaiis* 
ter and I urged upon the minister of Energy 
to help me to fulfil my commitments given to 
the people. He saki that there wee financial 
constrafrits. Or. Shared Desai of Bombay 
who used to teach Economics in Bombay 
universlly was personally known to me and 
pertiape you too know him. I came to know 
that he himself was tooking after the Energy 
Department of Asian Devebpment Bank. 
Thiough an emptoyee of that department I 
sent a message to Shri Sharad Oesai asking 
film to he(p us in completing that project 
wiNn seven days. Sharad Desai informed 
me on telephone that the Asian Devetop- 
mart Bank had not spent a smgle paisa on 
power generatkm in Bihar and the Asian 
Devetopment Bank was ready to extent 
assistanoe, but as per rules the proposal 
must come either through planning commis- 
skNi or the Central GovemmenL He further 
sakf that the Bank was ready to extend heip 
for the generation of 500 MW power instead 
of 440 MW provkled ttM Central Govern* 
mert arranges Its share of 100/150crores of 
fupee for the executfcm of this project which 
would tafcethreefofour yearn. The officers of 
Hm  Planning CommisskMi and the high rank­
ing offidais of the power Departmert wera 
caled ki. They were apprised of the fact and 
vwws pill lOrwani oy in0 fwian iJwBiopffioni 
Bank. T 1 ^  oonsuNed the documents pa- 
pei> and «(xprassed their InabiMy fo make 
■MdtaUelOOinsooRmafnfpeeduringtltese 

yMHs of Hm  Eighdi FIm  Year PiM.

‘Gentlemen, in the Ninth Five Year Plan 
you wHI not have the money to put up a 
power station in North Bihar. Because you 
w9l need that money for the military and 
para-military to take care of the insurgency in 
Bihar*.

[Translatioril

These were the words uttered by me in 
my office to the officers of the Planning 
Commisskm. As such the Minister of Fi­
nance very well knows that wlien Stiri BQu 
Patnaik says this thing it does not exhibit 
only his feelings. Yesterday momi(K) afriend 
from Bihar who does not bebng to our party 
and who has been in polttk» for a k>ng time 
perhaps it will not be proper to call him a 
friend, came to meet me. We had a discus- 
sk>n about Bihar. Hetpkl methat Bihar was 
going to become another Assam within next 
two years. I want to tell this august House 
that if the position is not improved and the 
structure of devekjpment is not changed the 
apprehenskmof Biju Patnak will come true. 
Bqu was prepared to sacrifice his life for the 
cause of the country and today also he is 
ready to do so. Perhaps you are not awaie 
that he was about to be hanged during 
freedom struggle. Pandit Jawaharlal Nehru 
had sent Biju Patnak for rescuing Mohd 
Hata and Sukarno. Whie firing was going on 
in Kutch on both the sides Biju Patnak 
landed the aircraft there and rescued both of 
them to India. Biju Patnak a man who can 
stake his life for the sake of country, had 
been con^Hed to say that if such indifferenl 
attitude towards them continues they w H 
have to resort to some other course. Iwant 
to siqr the same ki the case of Bhar.

There is a questkm of regkmai diqpafly 
whk:h the Hon. Fkiance MMsiar has not 
touched in the Budget He has rafiiaod to do 
ao. Governments come and go but cantMl
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satbn of this •ystem is Inked with the metiD- 
poMan culture, capitalists and the national 
companies. What can we expect for Bihar? 
As he has not mentioned anything about 
Bihar similar is the case as far as the country 
is concerned.

Similarly, it appfies to the prices also. I 
always cany your manVesto in my brief case. 
I devote more time on reading your mani­
festo than on the manifesto of my own party. 
I do not do this with the intention of laughing 
at or expressing our resentment but simply 
to remind you that the problems are not 
being solved.

{EngtsHi

SHRI A. CHAFU.e s  (Trivandrum): Our 
manifesto is worth reading.

SHRI GEORGE FERNANDES: Yes. 
yes. That is why I eun studying it I am study- 
reading it If you need any study classes I am 
ready tn take those study-ciasses. lam sure 
you will need it.

SHRI A. CHARLES: We are already 
awaraof it

SHRI GEORGE FERNANDES: I am 
prepared to take study-dasses so that you 
w8i know what is written in it.

{TmnslOiorii

Please don't get so infuriated. Mr. 
Chairman, Sir the issue of prices automati- 
caly subsided when the Finance Minister 
has one (fay saki that their government had 
not yet completed Its 100 days in power. The 
Prime MMster also save a simHar reply 
when I raised aquestkM) during the courseof 
discussion on confidence Motion or while 
speaking on the President’s Address stout 
the continuous rise in prices or (tout some­
thing else. Ido not remember exactly that his 
Government had not yet compieted 100 days. 
At that time I had said that we are prepared 
to wait for 100 d i^  and that on V a few days 
are left tocomplete 10Odays. Sharad Digheji 
i* not present ki this House. He is my con-

temporaiy. He was the Chairman of the 
socialist party of Bombay in 1967. and I was 
the Minister. Sharadji also expressed his 
views the other day tliat never in the history 
of India the prices have risen so high as fiave 
risen during the last eleven months. He 
neither has any knowledge of the history of 
the county nor about the economic system. 
He is not aware of the tremendous hike in 
prices that took place hi India during 1973- 
74.

What is happening today, to what limit 
the Government will altow the prices to go 
up? It is said that inflation can go up upto 30 
percent. Once it becomes out of control, then 
the proi>lem arises where to check it? It is not 
aqueston of price rise only but the devastat­
ing effect it left on the people of the country. 
Whenever. I raise a questkm during mutual 
discussions regarding creatbn of one crore 
jot)s the same reply comes as the Prime 
Minister gave in the House that the creatton 
of one crore jobs is not one day’s business, 
ratherftisa process for that We know wtiat 
process it is. I have already apprised this 
House of as to how there have been a 
reductmn of 10 lakhs jobs in tfie Private 
Sector of India during the last 7 years i.e. 
from 1983 to 1989 inspite of investment of 
one crore rupees. These are the Govern­
ment documents andeconomic review which 
may be read in this context The main thktg 
is how the Government wiH generate em- 
ptoyment and what planning they have for 
that. Win it be done through the multi-natkMi- 
als? Eight days before the Chairman of the 
FICCI, I do not remember exactly the name 
of that person, who was last year the Chair­
man of Birla and Shri Sklharth Birla sought 
permisskm and came to see me. They in­
vited me to the IMeetings on the policy of 
FICCI. ft stmck my mindthatthey might have 
•not come only to kivite me but to have a 
discusskm with meon someother matter. So 
I raised the issue of the muHkiatkMials before 
them. I asked ttiem if the multinational 
companies wouM affect them too. T h ^  
replied in the negative. In another seminar in 
which the hon. Rnance Minister who is pres­
ent here in the House had also participated. 
I raised the same questkm with the industri-
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alist. Mr. Chairman, Sir. the reply they gave 
was surprising and somewhat ludicrous. They 
replied that they were in a position to meet 
such situation and what we had thought 
about them was not so but they were womed 
about the Mazdoors. It means they indirectly 
admitted that their industries were liable to 
be closed. They did not think it proper to say 
this in dear words. They told me that they 
themselves were concerned about it but also 
feared about the fate of Mazdoors. Sir. you 
know that I am a man who work among 
Mazdoors. Wherever I Hve a live among 
them. It is an admitted fact that since you 
have invited the multinatnnal companies to 
come forward and invest upto 24% of the 
capital in heavy, small and even in cottage 
industries, they may have the know-how or 
not. that will hamper the growth of emptoy- 
ment This Budget will further aggravate the 
emptoyment problem. We want the Govern­
ment to formulate such a policy whk;h couM 
solve the empfoyment problem.

Both the Railway Minister and the Fi­
nance Minister are sitting here. I uige them 
to announce the increase in charges for air 
condittoned restaurant and increase/de­
crease in the fare and freight charges and so 
on. These annual features bring forth no 
remarkable change in the country. Govern­
ment shouM do something concrete. The 
Government should annually construct 1000 
km railway track. The constnjction of 1000 
km. rail-one in HseK will provkie permanent 
emptoyment in the Railways to 30.000 per­
sons. And this infra-structure of absorbing
30,000 permanent emptoyment, will create 
more emptoyment opportunfties in the differ­
ent fietos including the servtoe sector both 
ways, upstream and downstream. Thus the 
oonstructton of 1000 km. rafl-Sne may pro- 
vMe emptoyment to 10 lakh people in a year 
in India. This work wHI cost Government 
1500 crore rupees —  1000 crores in laying 
the track and 500 crores in Rolling Stock—  
and this investment of 1500crore n^iees wW 
generate emptoyment for 10 lakh people. 
Government shouM construct roads, set up 
cement fadortos and construct the Express

High Ways from East to West and North to 
South in the country. They will provkJe jol>s 
to millnns of people. The villagers will get 
emptoyment and from doing all this a new 
structure of devetopment will come up. The 
practtoe of unnecessary expenditure on the 
luxury of only 30 percent people of the coun­
try must be done away with. Please put the 
country on the path of devetopment. Leave 
askJe the Tehri-Geerhwal Project and Nar­
mada Project. Government knows that this 
is the matter concerning contractors and 
nothing else. These big projects will ruin the 
country, so please confine that expenditure 
to the small irrigatton projects only.

Mr. Chairman, Sir, Mahatma Gandhi's 
phitosophy was not restricted to the freedom 
struggle only. Had it been so, Atoert Einstein 
woukJ never have said like this about him.

[English]

that thousands years from now, people 
will really wonder and ask is it really true that 
a man like him walked on the face of this 
earth*.

[Translation]

Einstein was a genius, he dkJ not fight 
for India’s freedom but he expressed his 
views about Mahatma Gandhi because 
Mahatma Gandhi had propounded a com­
plete Phitosophy for the alt round devetop­
ment of this world. Today, we have gone 
away from his phitosophy.

Now. I would concluded after making 
my last sut>misston whtoh is related to the 
Intemattonal Monetary Fund. Right from the 
beginning we are opposing the Rnanoe 
Mlinister, making approach to IL Today, we 
are protesting more vehemently because we 
have collected more informatton about it and 
today I cannot go into details for lack of time. 
We have got the informatton as to how the 
World Bai^ and the I.M.F. are going to ruin 
us. The Government need not to approach 
these agencies if it does only two things. 
First is to under invoicing and over invoicing 
the Finance Minister himself had admitted
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day before yesterday that these are certainly 
practised but not to that extent a It is said.
Government should check whatever it is.
India imports/exports good worth Rs.70-^ 
crores. If sonteone commits fraud in invoic­
ing to the extent of 10%, he would be savitig 
seven or seven and half crore rupees. Check 
the ‘Hawala’ system which is very prevalent.
This will save the foreign exchange. Steps 
shoukl be taken to curb the corruption in the 
country also. The Government is enacting 
such a law, some provision of which will help 
in institutnnalising the corruptton.

Mr. Chairman, Sir, here I have a docu­
ment which I was reading while the hon.
Members were delivering their speeches.
This is the Annual Re(x>it of the Central 
Vigilance Commissnn for the period from 
1.1.1989 to 31.12.1989.1 would like the hon.
Finance Minister himself to go through tt. I 
cannot read out its contents due to shortage 
of time.

MR. CHAIRMAN: You toM that the last 
point was reiateu Ui tiie I.m .F.

SHRI GEORGE f^RNANDES: Sir. the 
last point is related to the I.M.F. There is no 
need to approach it According to this report, 
some emptoyees of Reserve Bank, State 
Bank, Indian Bank, Overseas Bank, Indian 
Airlines, Railways etc. have t>een appre­
hended but it appears that it is tip of the 
iceberg or tip of the tip.

Sir. you ple{»e read the report yourself.
All these apprehended cases show that big 
off ners of these Pubik; Sector Undertakings 
have a misappropriated from 20 to 50 per­
cent of the total amount earmarkedfor devel­
opment. Though their names are not there 
but every detail regarding where and how 
these frauds were committed have been 
shown in the Report The Indian Bank Pur­
chased the flat worth Rs. 3 lakhs for Rs. 13 
lakhs. In such translations, the Indian Bank 
has Invested Rs. 13 crores. Whereas in the 
VKinlty of that flat, another Bank has pur­
chased aflat just for Rs. 3 lakhs, in this way, 
tfwyhave looted the money. Similar things

‘Tranatatkm of the speech origkiaHy delivered in Telugu.

are happening in the Reserve Bank also. 
Again the Indian Bank spend Rs. 1.5 crores 
on the centralised air-conditk>ning in Ma­
dras, wh»h was not required at all. Besides, 
the bank also permitted its offcers to install 
separate air-conditioner for their use. If 20 
percent of the money is wasted in this way. 
Government itself can see the consequences.

Mr. Chairman. Sir, Rajiv Gandhito whom 
the Budget has been dedicated, sakl one 
thing and members of the Ruling Party must 
keep it in m ind. That thing is that only 15% of 
the amount earmarked for devetopmental 
works in India is spent on these works and 
the rest 85% of the total money goes in the 
pockets of the mkldtemen. This is what Shri 
Rajiv Gandhi saki while delivering speech 
which was published by the News papers. 
They shouM not mind it, at that time, I had 
sakl that that was hundred percent correct It 
is tme that only Rs. 15 out of Rs. 100 is spent 
on the devetopmental works in the country.

SHRI VILAS MUTTFMBAR (Chimur): 
He sakl the same in Rajasthan also.

SHRI GEORGE FERNANDES: He sakl 
this at several places. I think if the positnn is 
reversed and 85% is spent on devetopmen- 
tal works instead of 15% and this 15% is 
pocketed and if the Government further 
succeeds in saving 10% out of this 15% then 
Government can easily save the plan expen­
diture by 3-4 crore rupees this year and win 
not feel it necessary approach the IMF and 
Worki Bank for the devebpmental works of 
the country they want to undertake.

I admit that hundred percent honesty is 
not possible but if the Government appfies its 
full power for maintaining the possible hon­
esty, I am sure, Mr. Chairman, Sb, that it 
wouM become possit>le to give somewhat 
new directton to the country. We w9l extend 
our support to you if such type of Budget is 
presented. Today, I strongly oppose this BiH 
and conclude my speech.

*SHRI K.P.REDDAIAH YAOAV(Machili- 
patnam): Mr. Chairman. Sir, while partidpat-
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ing in the debate on Motion of Thanks to th« 
President and the Demands for grants per- 
tainmg to the Ministry of Industry, we, tlw 
Members belonging to our party, were 
emphasising thatthe Hon. Members eiected 
to this august House by 80 crores of the 
people, serve only one per cent of tfie popu­
lation.

[HOrrBLE SPEAKER n  tfw CAa«i

All our energies and our valuable time 
are being directed towards serving one per­
cent population. We had been stressing this 
point time and again. For the past two or 
three months we had been discussing all 
other issues mcept the problems of the vast 
mtqority of the people who are living a miser­
able Ife. Neither the discussion on General 
Budget, nor various other discussions that 
have talcan place reflect any concern for the 
poor and thek emancipation. This august 
House and the Gcvenunen! appear !p have 
been dedicated to serve tlie needs of a mere 
one percent of the population. The entire 
budget appears to have been formulated 
only to serve the needs of this exclusive, 
privileged class. TMs dass of people are 
being permitted to expioilthe poor massM In 
the country. They are the source and foun­
tain head of corruption. Senior and eminent 
parliamenlariarw like Shri George Fernan­
des and Shri Devs Gowda and others who 
enrkited this discusskm by their contribu­
tion, have already thrown on the plight 
of tite poor in the country. Shri Oeve Gowda 
and others have pleaded forcehJly not to do 
away the subsi^ of Rs.4,000 crores on 
Fertilizers which affects the farmers, who 
constitute 80% of the population. But unfor­
tunately. al their pleadings have fallen on 
deaf ears.The Hon. Finance Minister stood 
his ground and ref used to continue the sub­
sidy, neglecling the inlereste of farming 
community. I am not opposing the various 
concesskxis offered to other sections of the 
sode^. I donH grudge it The 90% Exdse 
Duty wtwh was imposed on raw fims has 
been brought down to 40%, on the tMsis of 
ttMrspresentatnn from the influentiai circles

from that professtoa Simiarly duty imposed 
on aircondittoners also had been reduced. 
All these steps confirm that the Government 
is interested only in the one per cent elite 
pop«Jiatk)n. The Government Is conoentrat- 
big its efforts to appease this exclusive sec­
tion of the sodefy. There is no concem 
whatsoever for the rest of 60 to 7D crores of 
pe(^e k) the country. Their poverty and 
suffering is no concem of the Government. 
The poor farmers working day and night, 
round the year, are producing nearly 180 to 
200 M. tonnes of foodgrains. Not only that. 
They are produdng enough cane to keep the 
wheels of sugar industry moving on. Mdas- 
ses are s t^ie d  to the akx>hol industry. It is 
dear that even for the survival of the indus­
trial sector, the contributmn of fanners b a 
must Much of the Revenue of the Govern­
ment f kiws out of the sweat of the poor and 
neglectedfarming community. This poor vast 
majority is su^eded to expk>itation to serve 
the needs of just one per cent populatkm. ft 
is already 44 years since we adiieved our 
independence. Dishonesty orconruptnn dk) 
rwt creep into this msyority populatkm even 
to this day Leave atone tMiiklings, they doni 
have even thatched huts to Kve in. They do 
not have toilet fadGties in our villages. 
Womenfok are stai being subjected to the 
humilatbn of going to open fieMs to ease 
themselves. There are no common bath­
rooms In the viilages even to this day. The 
rural India has not witnessed any ptoned 
devetopment or progress. The farmers ki 
Punjab, Uttar Pradesh and Andhra Pradesh 
are paying 90 paise per unit of electridly 
supply. But, here, in Delhi, which hasaflthe 
facilities, the eledridty is bekig supplied at 
the rate of 40 paise per uniti Ever skice ttw 
independence, the Government has tieen 
concentrakig on devetopment of urban ar­
eas. Every effort is tiekig made to malte their 
ife more comfortable and luxurious. 80% of 
the people who live in the rural areas, have 
been totally forgotten. T h ^  are leadkiQ a 
miserable Rfe. The people wfto contribute to 
the wealth of the natkM) are struggNng hard 
for their survival. Even the basic minknum 
needs have not been provkledtothe people 
ki rural areas. The progress and develop* 
ment of the country as a whole is again, not
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■t al •attMfadoiy. Ev«n today, if tiM LM.F. 
r«fiisMtogiv» ban, or if tlM N.R.IS wMidnniir 
thsir dsposkes, we wil face a crisis. Our 
suivival is attheir meicy. TMs is th« nal rasuk 
of 44 yaars of planned devalopmant Sir, 
moapi seaidng I.M.F. loans and dispoaing 
off our gold reserves, w » have not made any 
wortfiwlHle attempt to Improve our economy. 
We were importing to the tune of Rs. 42,000 
Cfores whHe our exports stood at Rs. 32,000 
crores during 1990*91. The trade gap is Rs. 
10,000ctDres. This gap is large^ A m  to the 
import of capital goods.Yet, ignoring this 
simple and plain truth, f^ . 11,000 crores 
have been allocated for the import of capHai 
goods. Goods which cost just Rs. 60 lakhs 
outside, are being shown as coating Rs. one 
crore. Remaining Rs. 40 lakhs are thus tieing 
deposited in t>anks in Switzerland. The same 
deposits are ptoughed back to India through 
N.R.IS. This over invoicing of imports and 
under invoicing of exports havetotaliy ruined 
our economy. During 1984, wfien Smt. In­
dira Gandhi was alive, our external debts 
Stood at Ite. 18,400 crores. During the ten­
ure of Late Shri Rafiv Gandhi debt piled upto 
Rs. 1,00,000 crores. With a mere stroke of 
pen. Dr. Man Mohan S in^, the present 
Rnance Minister, shot up the figure to Rs.
1.40.000 crores. India is a great country. 
There is no dearth of the expertise. But the 
talent available in the country was not made 
use of. People have love and affection for 
their mother-iand. They couM have been 
happy to forego a meal a day to save the 
nation from the crisis. Yet no effort whatso­
ever was made by the Government in this 
direction. Had the country been saved from 
the bureaucrats and poltticians perhaps the 
nation wouM not have been faced such a 
crisis today.Bureaucrals and pontk:iansha''e 
contribiAed to the worsening situation in the 
country today. Sir, a new industrial policy 
has been enunciated during this year keep­
ing the present Finance Minister who is able 
and efTicent, honest and hardworking as 
cover. Had some one eisa from the congress 
party done It, there wouM have been an 
I'nprecedented adverse reaction from the 
people. The economy vrauW have touched 
ttte towest level. The people an  keepir« 
’luiat, because of tfte respM they ftave lor

Dr. Man Mohan Singh, who Is wal known for 
Ms integrity. They h ^  that something good 
wli come out of the new poHey. They are 
eagerly awaiting the results of the new pol­
icy. Sir, many Hontile menAers dealt at 
length about the functfoing of Publie Undar- 
taMngs. All these units are running into 
tosses.How isthat we are incurring* kieses 
year after year in these units. TMs is the main 
problem which the country and this House is 
fodng today. Two parallel admintstratkma 
are being carried on in the country todqr. A l 
the big officials like Managing Director. CMaf 
Engineer, Superintending Engineer, and 
Finance Secretary are operating under tfMir 
own system Ike ofTicer-cum>oontraclar sys­
tem, officer-cum-agency system, offiosr-cum- 
raw-material supplier system. Thus eveiy- 
body has got his own parallel oiganisalkin 
within that Rubik: Undertaking. TMs is the 
real tragedy. Contractors say that ttie top 
officials have a fion’s share out of their earn- 
ir^s. Lakhs and lakhs of honest, efficient and 
sincere workers are a mute whnessto althai 
transpires between the big bosser and crafty 
and cunning contractors. They feel aony, 
for, while they work day and night for the 
progress and prosperity of the natk>n.ttie 
men who matter mint money through corrupt 
practk»s. This rampant conî Mton prevaR* 
ir^ in the top echefons. is leading to foeffl- 
ciency and lethargy at lower levels. Heme I 
take this opportunity to request the Hon. 
Fmance Minister to set up an inteMgenoeoel 
to check corruptton in pubfic Sector units. 
The Government shouki keep an eye on ttie 
growing assets of top officials, and thair kkh 
and kin. Keep an eye on these men who are 
kxitingthe public money. Let me assure you 
that you wiH get wholehearted cooperation 
from every sectkm of the aodely in Ma 
matter. Let me also tell you, k/fr. Fbianoo 
Minister, that if the present policy ftopapeopla 
will not forgive the GovL f*lease ttMraOettw 
economy from the cobwebs of bureaucnls 
and poHtidans. Collect the Bto-data of al the 
top officiais. Members of Pariiament and al 
those who matter. Collect the bkntata of 
their dependents too. You screen the data 
thonMighly. Keep an eye on their gnwitng 
assets. Sir. when the PresWent. Prime Mbi- 
ister and Chelf Ministers function honaafly
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and efficiently all the problems will disappear 
automatically, the nation wW progress and 
prosper.

Sir. I conclude my speech thanking you 
for the opportunity you have provided me to 
speak.

[EngBsh]

SHRI NIRMAL KANT! CHATTERJEE 
(Dum Dum): Sir, it has become customary in 
this House not to distinguish between dls- 
cusston on the Budget and discussnn on the 
Finance Bill. I am tempted to foltow that 
custom, but I shall try to restrain myself.

MR. SPEAKER: You folk>w your con­
science and the rules.

SHRI NIRMAL KANTI CHATTERJEE: 
There is no doubt that so many questions 
have been raised. One test of the Finance 
Bill certainly will be whk:h kind of an impact 
It has on the price front. There is no denying 
about that. It is true, the expendKure pattern 
matters, but the Rnance Bill also matters.

About collection, despite all that state­
ment. the figures indk^te that in the Budget 
the collectnn from excise duties and cus­
toms woukl be very much more than the 
coHectkm from direct taxes. About 83 per 
cent of the resources woukl be mot>ilised 
from indirect taxes and only 17 per cent 
wouki be mobilised from direct taxes. This 
will create pressure on prices. We have 
heard about emeigency sHuatwns. We have 
been tokl that the situatkm is very bad. At 
least, it is bad on the balance of payments 
front I will give you certsun figures. The 
coHectkm from the baggages are antk:ipated 
to rise from Rs. 550 ctores to neariy Rs. 900 
crores. When we say we are in a debt trap, 
can you imagkte t l^  our collection from 
incoming tourists will rise uptoRs.900crores? 
Is this what you mean emergency situ­
ation on the Bop front? Let the Finance 
Minister answer this questkm. Of all the 
ooHedkms from customs, the coHectk>ns are

expected to go up by atx>ut Rs.5.000crores, 
from nearly Rs. 21.000 crores to Rs. 26,000 
crores. Despite allthatstatementthat weare 
collecting more from direct taxes and de­
spite all that statement that we are ghring 
conoesstons to excise duties, simultaneously 
we are toM that they are trying to compress 
our imports. Where lies the truth? If we take 
into account the devaluatton whksh is of the 
order of 22 per cent, to that extent. I am 
prepared to agree thatthe import value wouM 
rise. This rise borders arourid 25 per cent in 
the context of the statement that the imports 
are being compressed.

Now, I do not know what to believe. It is 
this failure to convey the sense of emer­
gency to the country that has ledtothedesire 
expressed by many hon. Members on both 
skies repeatedly that the direct tax payers be 
exempted paying tax. not at the level of Rs. 
22,000/-, but at the level of Rs. 48,000/-. I 
understand that in the course of two years, 
the cumulative price rise wouM t>e nearly 
about 35 per cent to 40 per cent. If this is a 
situatton of emergency, then we have to 
remind ourselves of the other skJe. The other 
skle tells us that our tax payers consist of 
only one per cent of the populatton. If we 
assume that every family has one tax payer 
and if we take that our per family income 
today stands at Rs. 22,000/-, then what kind 
of a situatton we have in our country where 
only 5 per cent of the families is above the 
average level and 95 per cent of the families 
is bek)w average level? What kind of income 
distributton have we given to this country in 
the course of the last 40 years? This is what 
has manifested in the asset-hoMing of large- 
houses and the people twbw the poverty 
line in terms of 50 per cent. But to all those 
who are asking for a raise in the exemptton 
limit. I want them to ponder. Even If the 
Government and the Rnance Minister are 
utteriy irresponsible, can we afford to be so? 
Can we say that not even 5 per cent d  the 
families woukl pay income^ax? There is a 
very strong case in terms of dearness aUow- 
ance. I am aware of that. Let nobody try to 
convince me about it. But this is the other 
skle which has to be remembered. It is not 
remembered because the Finance BUI has
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failed to convey the sense of emergency. It 
has failed to convey that the Government is 
detennlned to hit the rich. Within that two per 
cent also, there is an enormous inequality in 
Income distribution. Are we going to yield to 
their pressure? We are pondering into that 
as we indicated in the baggage receipts as 
assumed in the receipts budget. One can 
ponder overthis and perhaps there is ajtj&se 
of reduction of rate at the lower leyai. Per­
haps there is a case of introdu<;ing more 
slabs in the income-tax. But more impor­
tantly It is necessary that those who can pay 
are made to pay.

It Is not that there is no welcome feature 
in the Finance Bill. I will not say that. I do 
know that the world is not painted either in 
black or in white. There is a mixture. There 
are one or two good elements in the Finance 
Bill. But over-shadowing everything it does 
seem to be that once again it is an instrument 
satisfying the Intemational Monetary Fund. 
This is an inescapable conclusbn.

Look at the Income-tax. Is K necessary 
that the situatkin is so emergency that we 
have to relate charity to tax? Is it not an insult 
at this hour to state that the people cannot be 
charitable unless there are tax concesstons 
given to them? Why do you insult the charity- 
minded persons? Look at the Income-tax 
Act. He has sakl that a committee is there. 
It can make it a very simple document. 
Withdraw all deductions, whether ft is chari­
table trust or anything excepting perhaps 
your savings, incentives. You make it a simple 
document. Will that permit you, as I said in 
my speech during the Budget debate, to 
adhere to that 48 per cent civHisatnn?

I do not want to take much time. Iwlllnot 
make a full-fledged speech.

MR. SPEAKER: You can take as much 
time as you Ike. Kisbetterthanaltowingtime 
in Zero hour. He is making good points.

SHRI NIRMAL KANTl CHATTERJEE: 
Thank you. Sir. But wa are appioaching 
“'’otherZeroHourl

There is another aspect and let me draw 
the attention of the House and the Finance 
Minister, through you. to that. I am not as 
poweriul orator as Shrl George Fernandes 
is. I will not be able to make the points so 
brilliantly. But are there States in the country 
whch are also in trouble with their Budgetary 
matters? Is it not true that while the ills at the 
Centre are the creatnn of the Centre itself, 
all the ills facing the States are not the 
creation of the States? Let him contradict 
this in his reply. A good part of the share of 
the ills of the States belongs to the Centre. If 
the prk;es rise because of the Finance Bill, 
the States have to suffer. The hon. Finance 
Minister dki not bother at all to think that he 
has, within his powers, to do everything to 
strengthen the finances of the States. What 
prevented him from promising to the House 
that the Consignment Tax Bill will be placed 
in this House? They say that Rs. 200 crores 
annually can be added via this Consignment 
Tax for each of the major States. They say 
this is an estimate. I know the state of the 
finances of the Government of West Bengal 
That Government is an ambltnus Govem- 
ment which tries to stick to the zero deficit 
Budget. Therefore, they are unable to pay for 
so many urgently required items of expendi­
ture. It did not occur to the Finance Minister 
that instead of devastating the States fi­
nances. he can help the States in this man­
ner.

Earlier also I have made a suggeston. 
This is not for the first time I am making this 
suggestton in this House. There was steal­
ing, some four years back, from the States’ 
resources by the Centre. All the Piovklent 
Funds were collected via Small Savings. 
Some four or five years ago It did strike to 
some genius at the Centre that if the Centre 
create a special deposit scheme where the 
ProvMent Funds of GIC and LIC can be 
deposited, then it need not be shared with 
the States because Small Savings are shared 
with the States. Do you know how much is 
assumed in the Budget for that? It is Rs. 
8000 crores, more than that assumed on 
account of Small Savings. Can't that be 
transferred to the States? If it Is done then 
each of the states can benefit ItseR.
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The third aspect is this: The Finance 
MMstar assumes that he has been eUe to 
satisfy some of the cries arising from the 
stales by kitrodudng Concessions under 
Section SOL for Smali-Savings. Looit at the 
cynical assumptton behind it Who are the 
smaH-savers? The assumptnn is that the 
smal-savsrs are those who are the tax- 
prayefs. T«w> per cent of the families 5 per 
cent of the famHies are the small-savers. 
They say there s  no agricultural income-tax 
worth the name in this country. I do not tilame 
the Centre for that. Mistalien statements 
have been made here. I know about it. The 
point b agricultural income-tax is basically a 
matter for the States. They take into account 
a notnnal figure for collection of agrcultural 
income. I do not know how much is the real 
amount. But if we have to collect funds from 
those who are not tax-prayers, is it enough to 
offer them a 12 per cent rate of interest. 
While eveiy other instrument of savings is 
giving much more than that? It does not 
siriie him. I know about West Bengal - it 
must be true for other States also - that their 
Smal-Savings collectkjns are zeroing this 
year. Of course, tax-prayers are there. How 
above others? This is another way of depriv­
ing the States from enlaiging their resources. 
I want the Rnance Minister to give a positive 
rasponse about this also. I am not restricting 
m y ^  strictly on the Finance Bill obviously. 
But I am strictly on the receipt skie. Another 
inslniment which has been mentioned in 
term of itt)eralisaik>n is the ftoating interest 
rale. He has very kindly considered the 
problems of tfte cooperatives. As has been 
pointed out from that side, there is still a 
lacuna In this. Maybe he will be able to 
accommodate tfiat in his reply that the urt>an 
cooperatives also shouM be given the same 
kind of treatment as the rural cooperatives 
are. For one reason, in the uit>an coopera­
tives also, it is stipulated that the sixty per 
cent of their lending operatton must be in the 
priority sectors. To that I draw his altentfon 
for consideration.

But wturt is this interest rate tax. and 
wtw a n  tM  people and what is the ftoating

interest rate> I am all for interest rate tax. 
Though it is not exactly a direct tax. yet It Is 
a tax. He himself has saki ^ u t  altowing 
ftoating of interest rates while referring to 
IMF. Are there IMF condHtonalities? The 
sesston is ending, we do not know if there are 
any? if there are, what they are? He says no 
one lends us without condittonalities. What 
are those conditionalities? Condittonalities 
are that, you will be able to pay. Within this 
cover, so many other things are there. If that 
be so that IMF is only lending securities, then 
9 the irtterest rates are hiked because of this 
interest tax, on whom will they pass it? The 
richer lx>nx>wers are Tatas and so on to 
whom lending seems to be a pleasure forthe 
banking sector manager; lending to whom is 
a matter of etemai divine satisfactton for a 
t>ank manager and he will be charged the 
towest rate of interest and those lowly people 
who go to the bank will be charged the higher 
rate of interest because of the interest rate 
tax. Can he not, if he is a wizard with these 
toans, devise all means by which he will say 
that this amount of borrowing cannot l>e 
charged a rate of interest higher than that 
and only that cost of payment of interest tax 
wouk) be levied on lendings to such big 
amount? This is another suggestion that I 
am making to him.

Coming back to income-tax...

SHRI RAM NAIK (Bombay North); 
Sparking with income-tax or coming back to 
income tax ?

SHRI NIRMAL KANTI CHATTERJEE: 
Coming back to income-tax, this kind of 
formula has sakl so many things. He can 
investigate. He has appointed a committee. 
Why is it impossible for him immediately to 
announce that every tax assessee shall give 
a comprehensive return? This is what Dr. 
Kakfor has sakl. How much is the income, 
how much is the expenditure, that was the 
kind of proposal. Why are we shying away 
from that? I raised two questions on thb 
gamut of tax. Why have you shied away from 
what Prof. Madhu Dandavate tried to do in 
terms of gift tax? He tried to make It a donee 
tax. That BOI lapsed. Why dkf you r^ect that?
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That is more equity than in other cases.

I would also Kl<e to raise the question as 
to why is that our statute do not include the 
inheritance tax? I am more in favour of 
inheritance tax rather than estate duty. The 
inheritance tax is levied taking into account 
the persons who have inherited that. It is 
much better than the estate duty in that 
sense. All these really Indicate that if this is 
an emergency, all these things should have 
been attempted in order to ensure that we 
are not into the debt trap. This could have 
been avoided. Despite all my respects and 
my non-questioning of his integrity, I do 
believe that he has become, given the para­
meters, helpless tool of the International 
Monetary Fund. He will be a laughing stock 
aftersome months. What has heoffered? He 
has offered to the holders of black wealth 
saying that you come and deposit your money 
in a particular bank and only 40 per cent of 
the deposit wilt be taken out. Why have you 
not levied 40 per cent tax? That is what they 
were avoiding up till now. The effective rate 
of tax is not even 40 per cent today. Why will 
they come? I have a story which sometMdy 
has written to me telling that tfte purpose for 
which this 40percent has been taken is very 
laudid>le, which is for housing the poor. He 
further says that why can you not them more 
laudable 1^ bringing in other things also Ike 
old age pens»n etc? I had to write back to 
him very politely asking him whether he 
wouM pay more, if that is inckided. and 
whether he wouM devote more of his t)lack 
wealth. These are unrelated things. There 
couki be other way. There is the stfek. Your 
warnings are useless warnings, as useless 
asthe paper. He bemoaned before the House 
that he cannot force his exporters to deposit 
legally earned foreign exchange within the 
country. He issues a threat to those who are 
really In power in our economy. You have 
given them three more months saying that 
will be the last chance. But. they have seen 
so many last chances in their life. Therefore, 
the other things has to be there and that 
otherthings is not acarrot but the stick. It has 
been very con’ectiy raised in this House.

Shri Ram Naik and other Bombayites

may be offended when I say ^at wfien 
Kirloskar was caught, there was a furore 
saying that he was a citizen supposed to be 
more equal than others. Why? Because he 
was Kirioskar. Unless you have this kind of 
sticks, nothing will come. In order that these 
sticks are well utilised, I repeatedly tell them 
to save on other heads but not to save under 
the revenue department It is very easy. 
Anybody, even if that person is not 100 per 
cent honest, ask them to survey. You add 
your fleet strength to survey and then foltow 
it up with search and seizure and then hold 
the carrot. I differed with Shri V.P. Singh 
when he was Finance Minister and also 
when he was the Prime Minister on some of 
the foreign policies. But on this point, he was 
right. You make it difficult for all those who 
tried to escape. There is nothing in that

Let me conclude instead of disturtxng 
so many colleagues of mine. There is a 
report in the Press - I do not know if their 
figures are correct - that because of the 
break-up value calculatk>ns. the collection 
wouM be not what has been postulated t>y 
the Finance Minister but some Rs. 800 crore. 
That was the estimate. If that is so. I will be 
one of the happiest persons. My fear is, he 
may retreat from that when that is the figure 
be<»use that will be hard on the rich.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SIGNH): What is this Rs. 800 
crore?

SHRI NIRMAL KANIT CHATTERJEE: 
That t>reak-up value.

SHRI MANMOHAN SINGH: When the 
tax coNectton is much less, how can It be Rs. 
800 crore?

SHRI NIRMAL KANTI CHATTERJEE: 
That figure has been given to us. They say 
that all your collectton is a tip of the iceberg.

SHRI MANMOHAN SINGH: I am 
sorry...... (tntenuption^

SHRI NIRMAL KANTI CHATTERJEE: 
You are sorry I We permit you to t>e sorry. But
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«vhy make us sorry? Why make the country 
sorry? H he canrwt do that, if he cannot hit at 
wealth accumulated legally and lllegallyi it 
he cannot hit at income generated legally 
and illegally, and if he talks of emergency, 
that can only come from the vok» of Interna- 
tkinal Monetary Fund and not an honest 
voice. Thank you.

SHRi BHERU lA L  MEENA (Salum- 
ber): Mr. Speaker. Sir, I thank you for giving 
me an opportunity to speak.

I am not going into the details of the 
suggestions given by our hon. Members. 
They have proposed so many good things, 
and given several suggestnns according to 
their political affiliatkms. But, I woukl like to 
draw the attentton of the Govemment 
towards poors of this country. Whatever has 
just tieen saki by a Telugu Desham Mem­
ber, was completely correct and I am eye to 
eye agree with his point of view. I have come 
from poor workers’ class, it is correct that 
the situatnn of the countty has been wors­
ened. Why dkl it happen so? Why has it 
been altowed to go on like this? Why does 
the crisis devek>p? Why the poors are not 
albwed to march ahead. It has never been 
thought We merely discuss these things 
here but never realise sincerely as to why it 
is so. I woukJ like to submit if our hon. 
Members and Ministers woukl work honestly 
and keenly and keep the interest of the 
country above all, no power on earth can 
worsen the situatkin of the country.

As a representative of the people, 
whatever I dkl, I dkl it sincerely and properly 
and I got success in and the people also feh 
happy. Therefore, first of all. I wouM like to 
point out that for getting political benefit 
everytxxly utters that the situaton of the 
country has been deternrated, the Budget 
has increased the prk»s, etc. H is always 
sakl by all of us many a time. But we have to 
think over the reasons as to why this situ- 
atkm has been created. The ruling party has 
ruledtfiecountryas bngas40years whereas

the oppositbn party ruled for one and a half 
years. Merely levelling allegations against 
each other can’t serve the poor people, it will 
not help them. I woukl like to request that we 
should have a check on the expenditure 
being incurred on us. We have been elected 
to Lok Sabha and are getting a salary of Rs. 
5000/- per month. But the farmer, who 
works in the field hardly gets Rs. 300/-. The 
daily expenditure being incun'ed on us 
amounts to Rs. 100/-. Similarly, the Minis­
ters and other people spend the Govern­
ment money extravagently-1 want to sug­
gest to contain this expenditure. My submis- 
sk>n is that whosoever does wrong he can 
be set right through social or legal meas­
ures. One who is a thief, an official who does 
not work properly, a representative who does 
not perform his duties efficiently are all resi­
dents of India. But we always level allega­
tions and counter-allegatnns against each 
other, if somebody commits a crime and is 
apprehended he comes to us for recom- 
mendatnn. The people have an opinton if we 
recommend his case, he woukl be released. 
This is the way the terrorism is spreading not 
only in the States but through-out the 
country. The reason behind all these distur­
bances is that a man who is poor feels 
uneasy and distressed, due to poverty. 
When he becomes annoyed of his conditton 
he indulges in anti-social activities. There­
fore, I woukl like to draw your attentk>n 
towards some k>opholes in the Budget which 
have been referred to t)y me as well as by 
other colleagues too.

Mr. Speaker, Sir I hail from Rajasthan. I 
am fully aware of the situation of Reyasthim. 
Majority of tribals lives in Rajasthan. A 
commissbn was set up in the name of 
tribals and special fund is allotted to that 
commisston. Despite the aitocatnn of funds 
nothing concrete has been done in that 
area. The people of backward classes could 
not be able to get the opportunity for their 
upliftment. Thus, I would like that the Gov­
emment shouM pay this attentton towards 
the upliftment of poors.

Mr. Speaker, Sir, I and some other hoa 
Members have already pointed out that in­
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justice is being done to workers. You have 
increased the price of petrol, In the budget. It 
affects their mode of transport whether It Is 
motorcycle, tempo or two-wheelers. No re­
lief has been given to the income taxpayers. 
He has to spend more from his pocket due 
to rise in petrol price. BeskJes, he has to pay 
income tax. Therefore, I would like that the 
exemptbn limit of income tax should be 
increased. The salary has increased by six­
teen times. The price of petrol has been 
hiked by 20 per cent. So the exemption limit 
of income-tax shouki positively be raised. I 
wouki not ask to withdraw it in-toto. But it 
may be reduced at least by 10 per cent so 
that the people may get relief.

You have given subskJy on fertilisers to 
the small farmers. You have done a good 
deed. I went to my constituency a few days 
eariier and saw entirely a different position 
there. The small farmers have no money to 
purchase fertilisers. The big businessmen 
or some other persons purchase the fertil­
isers in the small farmer's name and store 
it in their godowns. In this way. needy per­
sons do not get fertilisers. When he requires 
fertilisers for his field, he has to purchase it 
on a very high prk:es. Thus, the farmers are 
being expbited.

Beskies, I would like to request that 
proper attentbn should be paid on the 
means of irrigation. I had already raised this 
issue earlier. Now I want to reiterate that the 
provisk>n may be made for the same in the 
budget. Though, the poor people have land 
yet no irrigatbn facility is there. The Govem- 
ment shouki make arranangements to pro- 
vkJe irrigatbn facilities for them. A master 
plan shouW be formulated to provide irriga­
tion facilities to the farmers so that people 
could be able to get benefit.

Mr. Speaker, Sir you have rung the bell. 
I abide by the disdptine strkniy. Therefore, I 
conclude and thank you for giving me an 
opportunity to speak.

[English]

MR. SPEAKER; Shri Anna Joshi.

SHRI ANNA JOSHI: You may please 
albw Shrimati Vasundhara first. Then I will 
speak.

MR. SPEAKER: I would have done 
that. But I was told that she wanted to speak 
only at the end.

SHRIMATI VASUNDHARA RAJE 
(Jhalawar): Mr. Speaker, I thank you for 
having given me an opportunity to make a 
submissbn. And I also thank Shri Anna 
Joshi for kindly allowing me to speak first. I 
have had the privilege of being able to listen 
to a most comprehensive debate, for the 
most part, a very enlightening and enjoyable 
debate. I do not believe that I am an eco­
nomic genius and that I can add much more 
to this. But I have risen today to underscore 
a point whbh my colleagues before me, viz. 
Prof. Dhumal and Lakshmi Narayanaji have 
already made.

The hon. Finance Minister is sitting here 
today. I do appreciate the fact that he has 
just granted many concessbns. But as my 
hon. colleague has said, those concessbns 
have just not been enough and there are 
some areas which have been left out. I speak 
mainly about the glass container industry.

I would like him to appreciate the fact 
that other packing materials like tin, plas­
tics, etc. are not cheap vis-a-vIs glass. But 
the glass containers have been made more 
expensive because there is a huge excise of 
44 per cent slapped on them. And when you 
add sales tax to it, there is an enormous 
burden of almost 58.4 per cent taxatbn 
whbh is quite a killer. Normally, this kind of 
high rate of taxation at the rate of 44 per cent 
would be applicable to most luxury items. 
But Sir, even some luxury items are subject 
to a bwer rate.

I would like to put before you just briefly 
the comparative rates of varbus packaging 
materials. The excise plus sale tax on plas­
tics is 8 per cent, on tetrapack it is 10 per 
cent, on tin, 28.15 per cent, on PET bottles 
8 per cent and on glass containers 58.4 per
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cm LOur country imports basically 55 par 
cent of its requirement of plastics, aiKi 80 per 
cent of its requirement of tinplate. Glass 
industry and glass itself is 100 per cent 
indigenous and it does not use any imported 
raw material either. The other materials ll<e 
plastics. PET t)ottles, tetrapack, etc. not only 
use imported raw material but also imported 
machinery. At a time when the country is 
facing an acute balance of payment prob­
lem, the tetrapack industry has spent about 
Rs. 100 crore on the import of machineiy. 
The total investment on tetrapack is about 
Rs. 200 crore, of which only 20 per cent 
capacity is being utilised. Such industries 
are encouraged by levy of tow excise or 16.5 
per cent duty ad vakmm/

Glass is the least energy intensive 
industry compared to other packaging mate­
rials. I have a table here before me whkii 
teHs us as to what is the typical gross energy 
required to produce a kHo of varnus mate­
rial. For low density polyethylene resin, the 
total enwgy used to 104.35 IMU. PET resins 
to which the hon. Finance Minister has just 
given 20 per cent concession, use about 83 
MJofthis.Theglassoontainersonthe other 
hand. u i« only about 21.7 MJ. The glass 
containar Industry,apart from all these things, 
is labour intensive and it provMes employ­
ment to almost 1.2 million workers. It is a 
non-pohiting padtaging material and it is 
completely rocydablo.

Praf. Dhumal mentioned itout afactory 
in Thailand. Thailand produces al- 
mosl350,000 tonnes of glass. India's total 
production is about 600,000 tonnes. Thai­
land has gotitout three such factories and 
olhersmalfactories and it exports toMal^- 
sia.MMdto-East and various other countries 
aiDund k. k is qide shameful that we in India 
are not being able to give an impetus to the 
glass container industry as a result, it is 
almoat a alck Industry due to this unequal 
compatkloa Keeping a» these things in mind, 
k is important that the Government reduce 
this Excise Duty on the glass containers 
from tite present 44 per cent advatoremto

at least about 16.5 per cent so that this 
industry may not only survive but prosper. I 
want to mentton tothe hon. Finance Minister 
that I have been waiting for a very tong time 
and I enjoyed this debate tremendously.

MR. SPEAKER: It is being nottoed.

SHRIMATIVASUNDHAFIA RAJE: But I 
wouM like him to listen to me tiecause I have 
waked for quite sometime.

Sir. I would like to once again under­
score this point and I would like the hon. 
Finance Minister to give his attention to it so 
that this industry does not fall sick which it is 
doing. I hop, very soon, he will make the 
concesstons necessary to let it prosp>er. I am 
sure - since I am the only lady at 11 o’ctock 
in the night waiting...

PROF. SAVITHRILAKSHMANAN: No. 
You cannot treat me as a man. I am a mother 
of two children.

SHRIMATI VASUNDHARA RAJE: I am 
the only lady memberfrom this side who has 
waited forquite some time to put my point of 
view, so that the Finance Minister will give 
the necessary attentton and make the nec­
essary changes that are required.

Thank you very much for giving me this 
opportunity to speak here.

SHRI ANNA JOSHI (Pune): Sir, I rise to 
oppose this Rnance Bill and I would like to 
put fonvard some points here.

When a discussnn was taking place 
here regarding the transfer of goki from 
Imfia to foreign countries, the hon. Prime 
Minister intervened. It was raised by Shri 
Vajpayee in this House. The hon. Prime 
Mnister saki: "Yes, we have done that’ By 
supporting that step, he had quoted in San­
skrit: ’Swnasho Sumuttpaney Ardham 
Tejati 89 Pandkah’ So, the questton arose, 
why the country has arrived to this positnn 
of Sarvanashl For that Shri Vajpayee has 
rightly toU that *We wouW not quarrel about 
debt, the interest you are paying but at least
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lot us know why this much dsbt has been 
created? Whsrahava you spent this mone/7 
The answer was not there. But in the last ten 
years, most part of it was ruled by the Con­
gress party- you can easily find out how 
much expenditure they have incurred. You 
can find out the answer. It is veiy alanning 
because the expenditure that we have in­
curred were on such items which were un­
productive and which are not giving any­
thing to this country.

23.00 hr*

I will cite some examples where you 
have spent crores of rupees for nothing. The 
ban metas organised by the various nation­
alised Banks. We have paid nearly Rs. 3000 
crores from these ban metes and achieved 
fiothing.

A bt of conuptbn was involved during 
the Asian Games. If we have to account for 
that, it has deprived us Rs. 1, 600 crores 
nearly.

Then there was a meet of the Common­
wealth Headsof Governments including their 
three-day tour to Goa. That has cost us 
nearly Rs. 300 crores.

Then there was a meeting of the Non- 
Aligned countries. Then we had to spend on 
the Indian Peace Keeping Forces in Shri 
Lanka. We were spending daily nearly Rs. 4 
Cfores, and that too for two years.

We had spent there nearly Rs. 4000 
crores and k>st one thousand military men. 
We have got nothing from that

AN HON. MEMBER: And also Shri Rajiv 
Gandhi.

SHRI ANNA JOSHI: That is the great­
est bss. Then we had to spend somecrores 
of rupees on Bharat Utsav which we cele­
brated throughout the country. Like that, we 
have spent crores of rupees.

Our esteemed friend. Shri George Fern­
andes saki that frauds worth crores of rupees

have been committed in the Nationalised 
Banks phis pubKc undertakings. In those 
frauds, we have bst money worth crores of 
rupees. If we take all these things into ac­
count, then they can give us an answer.

We have brought from abroad as debt 
crores and crores of rupees and we have 
spent all that money on some thing or the 
other without getting anything. So. before 
we pass these Budget proposals, you must 
account for all this expenditures that you 
have incurred; and whether you are ready to 
keep away from that and want to adopt some 
other course.

Even you have declared concessions 
worth Rs. 29 crores. Out of Rs. 29 crores, 
you are giving to the film industry Rs. 20 
crores and only Rs. 9 crores will go to the 
poor people or the needy people. That shows 
what is the attitude of the Government. This 
shows that there is no change in the attitude 
of the Government regarding the prnrities 
for the expenses or for the concessions so 
far.

The new era starts right from the third of 
July. 1991. The new industrial poUcy has 
Increased the rate of interest and this has put 
the small scale industry into trouble. Since 
you have altowed them to charge interest at 
anyrate, they are nowfree to charge interest 
at any rate they Bke.

Now the industries which have got some 
standing in the market, they will get as much 
ban as they want at a concessbnai rate of 
interest But these industries wtuch are new 
or the tiny industries or the cottage industries 
which do not have any standing, in the 
market, no establishmeni, they wilt have to 
pay more interest with the result that they w9l 
get less loan. Ttierefore, due to the new 
industrial policy and the increase in ttie inter­
est rate, the small scale industries, ttie tiny 
industries and the cottage industries are in 
trouble.

There second point which I wouki tike to 
bring to your notice is regarding the Urt>an 
Cooperative banks. The restrictbns you are
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imposing, or the interest you are going to 
charge on the deposits which are there, have 
landed them in two-fold difficulties. On the 
one hand all the deposits will be taken away 
from the banks and on the other, they will be 
required to pay tax.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): Where will the de­
posits go?

SHRI ANNA JOSHI: That, you can find 
out yourself.

SHRI NIRMAL KANTI CHATTERJEE: 
They will be shifted to black channels and 
some other channels. You know about them.

SHRI ANNA JOSHI: They will be facing 
many diffk:ulties. I have got so many repre- 
sentatbns from the Cooperative Banks which 
have been submitted by Professor Kapse to 
you also. There depositors will be inclined to 
take away their deposits, they will not be 
encouraged to keep them there and at the 
same time the banks will have more work. 
Thus, these cooperative banks will have to 
face difficulties. Therefore, it will be better if 
they are exempted from this tax.

Then there is one more provisbn on 
which I have given my amendment. That is 
about these depositors who are earning an 
interest of more than Rs. 2. 500/- who will 
have to pay some interest. At least you may 
give them one concession, that if they 
produce the advance tax receipt, in proof of 
having paid that much amount, then, at that 
time only, they may be given exemption 
from this tax. This proviston should not be 
applk:able to them.

With these suggestbns, I retire.

SHRI NIRMAL KANTI CHATTERJEE: 
Sir. please permit me to make a correction. 
I had menttoned Rs. 20,000/- as the per 
capita income. I really meant per family 
income. That may be corrected accordingly. 
I do not want to go wrong on this point.

Thank you.

MR. SPEAKER: All right.

SHRI B.N. REDDY. Absent.

SHRI AYUB KHAN.

[Translation]

SHRI AYUB KHAN (Jhunjhunu): Mr. 
Speaker, Sir, I am grateful to you for giving 
me an opportunity to speak at this juncture. 
First of all, late Mahatma Gandhi had a 
dream about the country and late nehruji 
realised that dream. Late Smt. Gandhi and 
late Shri Rajiv Gandhi nourished it by sacri­
ficing their lives, and took the country to a 
path of progress and glory. Under the lead­
ership of Shri P.V. Narsimharao, our Fi­
nance Minister, other Ministers and the offi­
cials of all the Departments deserve to be 
appreciated for the Finance Bill which have 
been moved in the House. I would like to 
emphasise that we. the Indian’s, can lead a 
life of poverty but we can never compromise 
with the prestige of our country. It means that 
once upon a time late Prime Minister, Shri 
Lai Bahadur Shastri had given a slogan 'Jai 
Jawan Jai Kisan’. Today the time has come 
when we have to adopt this slogan in our life. 
If we would not have allowed the gold to be 
sent out of the country and did not take 
assistance in turn from outside, it would 
have been the better service, for the coun­
try. In my opinbn, the people should come 
forward to serve the country. I hail from 
Rajasthan. It is a backward areas from the 
development point of view. But there are 
many villages in my Jhunjhunu district where 
a number of billbnaires reside. If these people 
are granted exemptbn in this regard, they 
could have helped the country a bt in this 
matter. In my opinion, the new industrial 
polrcy will lead to the country to the path of 
slavery again, it would not be proper if 
outskJers come and misuse our poors for 
their own benefit. Today, the business groups 
have created another party that has created 
a lot of disturbances in the country and can 
play a dangerous role in the set up of the 
country. I would request that some restrict
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tion should positively be imposed on outsid­
ers so that the workers participation in the 
industry may l>e ensured for the purpose of 
containing the profit of big people as well as 
due profit to the workers.

Mr. Speaker. Sir Jhunjhunu is my con­
stituency in Rajasthan where drinking water 
is a terrible problem. Indira Gandhi Canal is 
the only source of drinking water. No Gov­
ernment in the State is capable to run that 
project. If you provide more financial assis­
tance then only we wouki be able to commis- 
sk>n the project. I think that not only irrigation 
but drinking water also would be made 
available by commissioning the project.

Mr. Speaker, Sir, I would like to request 
that the income tax ceiling must be raised as 
military officers and jawans who are serving 
the country are also paying the income tax. 
On the one hand, the Government is in­
creasing their salary and on the other hand, 
it is taking back the amount in the form of 
income tax. It is very surprising that even 
bwer class employees are also paying in­
come tax. Please bok into it.

Now there is an issue of gas sylender. In 
this respect people have a lot of complaints. 
If you happen to go to villages they will talk 
about gas sylender. I request you please 
pay attentbntothis matter also. The second 
issue is that of diesel and petrol. The present 
prices of petrol are very high and general 
publbcannot travell on taxi or scooter. Please 
pay attention to this issue too. You have 
given concessbn on Kerosene oil but there 
is so much difference between the prices of 
petrol or diesel and kerosene oil that it will 
lead to corruptbn.

Mr. Speaker, Sir there is so much hike 
in the prbes of fertilizers that it requires a 
board to be constituted. Te farmers cannot 
get relief because a heavy amount is in­
vested in the productbn of fertilizers, so I 
request you that in respect of the fertilizers 
it is better to give more subskly to the 
farmers. As you have fixed a limit for land 
hoMings, similarity there shouki be a limit for 
the rbh people that they can not have

assests more than rupees one crore. I 
would urge you that if there is more assests 
than this limit it should be treated as the 
assests of the nation. Provkle more and 
more facilities to my constituency. It is so 
much backward that till now people have not 
seen train.

MR. SPEAKER: Leave it. It is not cov­
ered by the Finance Bill. This matter may be 
raised with the Minister for Railways.

SHRI AYUB KHAN; I appeal you to 
provkle more money for the development of 
Rajasthan so that the problem of drinking 
water can be solved. My last submission is 
that provide a pass of Girdavari to the 
farmers and give loans to them on the basis 
of that pass book. Patwari, Tahsildar and 
Sarpanch should not go to inform the 
farmers but banks should provide loan to 
them on producing that pass book. They will 
produce that passbook to the bank officer 
and on seeing that passbook he will give 
them loan. If any farmer has an entry in his 
pass book to the effect that he has already 
taken a loan then he should not further be 
provided a loan. If he has repayed the ban it 
should be renewed, otherwise not. Bank 
should not ask for any witness because he 
has a large property of land. So there shouki 
be such an arrangement that he can get a 
ban. Thanking you.

SHRI RAM NAIK (Bombay North); Mr. 
Speaker, Sir, I have no objection if Shri 
Khandelwal wants to speak first.

MR SPEAKER; Weil Shri Khandelwal 
speak first.

SHRI TARA CHAND KHANDELWAL; 
Thank you Mr. Speaker, Sir. 1 want to know 
that how much time has been allotted to me.

MR. SPEAKER: Five minutes.

SHRI TARA CHAND KHANDELWAL; I 
will have to speak in the telegraphb lan­
guage.
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MR SPEAKER: If you speak on the 
issue you can ten a tc(.

SHRI TARA CHAND KHANDELWAL 
(Chandni Chowk): Mr. Speaker. Sir, kindly 
increase my time limit to proportionate to the 
percentage of inflation and price rise due to 
this budget.

MR SPEAKER: Speak on good points. 
The number of points you will speak, your 
time will be increased accordingly, highlight 
such new points which have not been 
menttoned by any other member and speak 
on the finance bill only.

SHRI TARA CHAND KHANDELWAL 
(Chandini Chowk): Mr. Speaker, Sir, while 
opposing this finance t»ll I, want to draw the 
attentton of the Finance Minister on an im­
portant issue other than the issues of taxa- 
tk>n. It seems to me that the businessmen 
are neglected in this finance bill. No attentnn 
has been given towards business and busi­
nessmen. I accept that there is a k>bby of 
capitalists and industrialists in our country 
but I want to state that businessmen are 
backborte of the economy of the country. 
There are approximately 8 crore small, 
medium and big businessmen in our coun­
try. Our Government always neglects the 
role pisyed by the businessmen in business, 
economy of the whole country and in the 
distribution system. My sutimisskm is that 
where there am so many ministries, there 
shouM be a saperale Ministry for trade, if it 
is not possUe to do so immecfiately then 
there shouM be a Department of Internal 
Trade under this iXiniatiy. When our country 
got freedom Jawahar La«i included a Minis­
try for Trade Affaiis in his first cabinet This 
is my submission that there must be a Mvi- 
isterlortrade affairs.

Mr. Speaker, Sir. wtientheGovemment 
announced that it wouU check price rise with 
in lOOdaysandwUbring ittothelevelof July 
1990. at that time people who have poNtkral 
skin knewthatitisafraud. It was ment»ned 
in the manifesiothemisgudethe countiy- 
men. tNit innocent people of this country 
vtwB pleased to know that a new Govern­

ment is being formed.

lEngBsm

MR SPEAKER: That point is already 
made by other Memtwrs.

SHRI TARA CHAND KHANDELWAL: 
Every Member has repeated, why are you 
checking me? I will finish within a time-limit

[TfanslaUon]

Don't interrupt me again and again, it 
will take more time.

PROF. PREM DHUMAL: Please let him 
speak fluently for sometime.

[English]

MR. SPEAKER: There is no point in 
repeating the same thing again and again.

SHRI TARA CHAND KHANDELWAL: 
This is my maiden speech at the fag end of 
the day of this Sessnn. You shouM take 
care of it.

[Tiansli^oii

I had forgotten this. That is why I was 
making a request The innocent people of 
tfie country had a tielief that this Government 
wouM really check the prk»-rise. But the 
prices instead of coming undercontrolwHhin 
100 days have gone up. Nowthe people who 
were once all praise for this Govemment are 
criticising it severely. The hon. Finance 
Mnister issued a statement that checking 
the price rise was not possible. If the Govem­
ment has no formula. I have afomiula which 
wouM help contain price-rise. AcconJing to 
my formula, the Govemment shouM make 
an anrtouncement today that it wouM not 
enhance the administered prices of the 
essentialcommodities for the next five years. 
If that is not possible, let it be for .*iext two 
years only. Even then, the prices will come 
under control, they will not go 
up...(A?(em^»ns)...youhave again inter­
rupted me...{lntomjptton^...No. they are
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our friends. Thwawll be no prios-tiM ifth« 
Govemnwnt mains such an announcement 
even for two years. The Government itself 
enhances the prices of commodities under 
tsoontrol andthereaftershiflsthebiame on 
the businessmen and industrialists. The 
Government who is itseif responsfcie for rise 
in prices has no right to t>lame others. It has 
taken over all sorts of Ixisiness in its hands. 
An economist or an intellectual once said 
that:-

*Jo saritar bane vyapari
Uskiprajabanebhikhari.’

(btterwptions)

Yes. Chanakya once sak). if the Gov­
ernment does business itself, its subjects 
turn beggars. Today, the Government is 
unable to manage its trade properly. Per­
formance of all pubik: undertakings and 
other instituttons under Its control is very 
dismal. 80 percent public undertakings are 
ninning at loss.

It is like the thief threatening the polk»- 
man. The Government is exactly doing this. 
R has increased the prk»s of several com­
modities itself. The price-rise certainly would 
come under control H it stkHis to my formula.

Now. I come to the point of taxation. I 
woukl not say more in regard to raising the 
exemption limit of income-tax from Rs. 22,000 
as many of the hon. Members have already 
spoken a tot on this print. However. I would 
like to request the Government toyieklto 
the popular demand all over the country and 
raise the limit further from Rs. 22,000 in the 
pid>lic interest if it really believes in the 
democratic set up. Although in our manifesto 
we have promised to raise the exemption 
limit of income-tax up to Rs. 48 thousands. I 
wHI compromise with my demand if the limit 
is raised to Rs.40,000. Exemption limit in 
respect of a firm is Rs. 15,000. It is ironical 
that when the exemptton limit in respect of 
indivMual income is 22.000. for a firm which 
does business, it is F)s. 15,000. The Govern­
ment shoukJ raise exemptton limit in respect 
of firms to Rs. 40,000. Secondly, the people

are very much distressed over double taxa- 
tkm. H is also ironk»l that taxes are levied 
twice in our country. Firstly, tax Is levied on 
the firms and thereafter on its partner’s. I 
demand thatthedualtaxatton policyshouM 
be done away with.

Thirdly, I wouM like to submit that firms 
having an annual turn-over of Rs. 40 lakhs 
are supposed to furnish an audit report. 
When the rate of inf latkm has gone so high, 
I demand that this limit shouM be raised from 
Rs. 40 lakhs to Rs. 75 lakhs.

A new provision has been incorporated 
in clause 194 (h) whk:h is very harmful and 
has been opposed everywhere, he exemp­
tion iimitforthe purpose of T.D.S. on income 
accruing from interest, commission and 
brokerage has been fixed at Rs. 2,500. Now 
I wouM like totellthe hon. Minister of Rnance 
that if this limit is fixed at Rs. 2,500 per 
annum, that means people making a deposit 
of Rs. 200 per month woukl come under its 
purview. In our country, there are petty bro­
kers or commission agents who earn only 
Rs. 300-400 as commissbn or brokerage 
per month. There are widows who k e ^  their 
entire savings as fixed deposits in t»nks. 
The salaried class people, the teachers for 
example keep their small savings in the form 
of F.D.R. The Government servants who 
retired from service and get lump-sum 
amounts as their retirement benefits also 
deposit the same in the banks. The Govern­
ment wants to levy tax on that amount also. 
I demand that the provision of T.D.S. on the 
above incomes should t>e withdrawn. And if 
our hon. Finance Minister is not in a mood to 
completely withdraw it, he can at least raise 
exemptnn limit of interest amount from Rs. 
2500 to Rs. 10,000. Under sut>-section 2 of 
section 143 a facility of self -assessment was 
given to small traders. The basic intention 
was to give them relief. There was a provi- 
sbn under Kthat if an income tax officerwas 
not satisfied he could open the case within 
six month. Now the provision is for twelve 
months. I woukl like to know whether 
Government does not have adequate means 
for the screening on the income tax returns 
within six months. Some Inspectors of In-
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comeTax try to blackmail the traders and tell 
them that their case is going to be reopened 
within six months and then stike a deal under 
the table. I, therefore, request the hon. Fi­
nance Minister not to be swayed by the 
suggestbnsof Government offk:ials and do 
by his own sagacity. He shouki seriously 
think in this directbn.

Mr. Speaker, Sir before concluding I 
woukJ like to submit that for the last 17 years 
there has been a bng-standing demand for 
the abolitk>n of sales tax. Almost all the 
Parties have mentioned about the abolition 
of sales tax in their manifesto in one year or 
the other. It involves two things-generatton 
of black money and corruption. Every cus­
tomer wants that he should not be charged
7 or 10 per sales tax and that is why he is not 
interested in taking a bill for the goods. As a 
result black money is being generated and 
therefore, there is urgent need to abolish 
sales tax. Here. I wouki like to submit that 
this demand is not only of the traders but 
also of consumers. Government is allergicto 
traders. As they are organised they can raise 
their vok:e but the consumers are not 
organised and, therefore, they cannot raise 
it. The consumers are the worst affected. I, 
therefore, demand that sales tax should be 
abolished. It is stated here that it is a state 
sut̂ ect but I wouki like to ask what prevents 
the Central Government from abolishing the 
Central Sales tax. I, therefore, demand that 
the Central Sales Tax shouki be abolished 
immediately.

Mr. Speaker. Sir. with these words I 
conclude. I am sorry for having transgressed 
the time limit - though it was for a minute or 
so.

SHRI RAM NAIK (Bombay North): Mr. 
Speaker. Sir. there is ashabkainSansakrit:-

*Vlnayakam Dakuvamam
Rachayamas Vanaram”

We are celebrating the function of 
Ganapathi these days and we started making 
the kiol of Ganapathi but Instead the final

shape of the idol came out to be that of a 
monkey. They were talking of bringing down 
prices within 100 days. A new economic 
resolutbn was brought fonvard but the 
prices went up instead of going down and if 
we compare the present whole sale price 
index with that of June, there has been a 
15.20 per cent rise in it. In August 90 the 
whole sale Prk:e Index was 180.3 per cent 
whereas today it is 207.7 per cent. That 
means there has been an increase of 28 per 
cent in prices. It was said that prices would 
t>e rolled back within 100 days but it is not 
known as to where would the effort, being 
made by Government, take the country to. 
That is why I have certain apprehensions, 
whenever there is steep rise in prices we say 
that the prices have touched the sky. I think 
the prices have now pierced through the sky 
and hit an all time high. In this way, the 
wholesale Price index is going up. The BJP 
volunteers did an experiment in Bombay in 
this regard. When the Finance Bill was likely 
to be taken up for discussion, they sent 
printed postcards with a questionnaire to the 
people in the city and sought signatures of 
those people if they thought that the de­
mands made in the questbnnaire were 
justified. They told the people that these 
post cards would be sent to the Finance 
Minister and the Hon. Prime Minister. Sir, 
you would be surprised to know that within 
seven days I received 40,000 postcards 
whereas the discussion on the Finance bill 
began the day before yesterday, {delivered 
those post cards to the Hon. Prime Minister 
abng with a letter. Four demands have been 
made in that questionnaire. I would like to 
mention them here as it is related to the Bill 
The first demand is that the income tax 
exemptbn limit should be raised to Rs.
48,000.1 have with the figures of Consumer 
price Index of 1982.lf we treat it as bas year 
with the value of rupee as 100 paisa, it was 
just 53 paisa in July 1990 and today the value 
of rupee is merely 46 paisa. The value of 
rupee has eroded so much during the last 
ten years.

[English]

SHRI A. CHARLES (Trivandrum): May 
I ask a questbn with your permissbn?
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[Translathrii

SHRI RAM NAIK: Please ask. Ques­
tions should ordinarily be asked from the 
hon. Minister, but if you ask me, I have no 
objectnn. I will reply to it

[EngBsH[

SHRI A. CHARLES: You saki that you 
have received 40,000 cards and the ques­
tionnaire and you have suggested that the 
income-tax upper limit shouM be raise to Rs. 
48,000/-. What is the percentage of the 
people of the country that will be benefited 
byH?

SHRI RAM NAIK: There rnay not be 
many persons, but you are wasting your 
energy, the administrative machinery, just 
to collect a few crores of rupees.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH); 90 per cent of the 
assessments are summary assessments, 
no administrative expenditure is involved.

SHRI RAM NAIK: You are giving ex- 
emptton upto Rs. 22000. What is the value 
of the rupee? On Rs. 48000 limit I am not 
going to say more.

[Translalion]

I was simply saying that the income tax 
exemption limit shouM be raised to Rs.
48,000. Second demand was that the price 
of LPG shouM brought down to pre-Budget 
level. The third demand whteh has been 
mentwned...

(Intenvptbns)...

[EngllslH

SHRI MANMOHAN SINGH: There are 
670 cfores of rupees subskiy on L.P.G.

SHRI RAM NAIK: Ultimately, whom are 
you punishing and for what?

[Translation]

The mkldle class and factoiy workers 
who toil hard are being taxed whereas incen­
tive is bdng given to black marketeers for 
disck>sing the unaccounted money. You will 
have to serbusly deliberate uponyourrole... 
(Intem^tions) I do not have any objectnn if 
film industry is given some incentives. If a 
trade or profession is granted the status of 
industry, it shoukJ be treated as industry. 
That is my personal opink>n. They are facing 
some problems and if they have been given 
some incentive that is good.

About Railways, I would like to submit 
that the fare of suburban railways shoukl be 
reduced and these should be rolled back to 
the level of July 1990. I have said this be­
cause people are agitated and you should 
bear it in mind. If you want to witness the 
display of their agitation, you may go to 
Bombay where women propose to hokJ a 
rally on 27th September when 100 days of 
Government are going to be over.

[Translation]

You can go and see how anguished the 
housewives are.

SHRI VILAS MUTTEMWAR: You launch 
most of the programmes on women.

SHRI RAM NAIK: Earlier, these people 
thought that we were not with the farmers. 
We launched programmes in the interest of 
the farmers Shri Sharad Joshi thought that 
the farmers were with us. The Government 
shoukl take stock of the people's reactnns 
on its Budget. If it does not take these into 
accounts, people will naturally express their 
anger through agitatton. And when people 
express their anger in such a manner, it will 
not be useful for the country, for the people 
and for the society.

Secondly. I woukJ Iflte to speak atout 
the Finance Bill. At the time of retirement a 
Government emptoyee or a factory worker 
who works in cities like Delhi, Calcutta or 
Bombay receives about Rs. 80,000 to Rs. 1
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lakh towards gratuity, h is the esmirtg of his 
whole Pie and he gets more than Rs. 2500 
interest on it. The value of money is going 
down. Now. how can these retired pension­
ers who get this type of gratuity be excluded 
from the scheme terming them as a salaried 
dass. If the Government does not give them 
exemption from tax on the interest money 
they would be getting this salaried dass will 
continue to be exploKed. Their pension does 
not increase with the increase in dearness 
allowances. My demand is that the Govern­
ment must understand the hardship to be 
faced my these people as a result of this 
dedsion.

Several Hon. Members spoke about 
urt»n Co-operative Banks. So I wouki not 
fka to repeat them any longer. The policy the 
Government framed for the Urban Co-op- 
erative Banks, which are mainly k>cated in 
Maharashtra, Gujarat and Madhya Pradesh, 
is as good as a death knell. Earlier, no 
income tax was being levied from these co­
operatives but today income tax @3% is 
being levied on gross income directly. The 
Co-operative Banks f undioned in the areas 
where the natbnalised banks did not func­
tion. These banks were very helpful to ordi­
nary people, small businessmen, petty crafts­
men and small scale industries. (Intemjp- 
tions)

The Government proposes to levy 3% 
income tax on the gross income of these Co­
operative Banks, These banks Mobilise 
resources and give loans in places where 
nationalised banks do not fundon. Earlier, 
the difference between the rate of interest of 
the nationalised banks and urban banks was 
1%. it was helpful to urban banks in their 
competitton. Now , the Reserve Bank re­
duced it to 1/2% Earlier, that was also not 
there. When we made representatbns and 
explained the position to the Hon. Minister, it 
was made 1/2%. Why such miserliness? 
Urban co-operative banks do a commend­
able work in the urban areas. As such the 
existing stance under whnh trends of weak­
ening the co-operative banks are visi>le.

shouM be changed. Many Hon. Members 
like me and Shri Geoige Fernandes have 
connections with many co-operative banks. 
Their deposits have began to recede. Of 
course the concessbns which have been 
given now through an affklavit will be bene­
ficial to them to some extent, but not to a 
great extent. I request you that as in the past, 
the co-operative banks shouM be kept be­
yond the perview of income tax.

The Hon. Minister made some submis- 
sbns about the hotel industries. We live in a 
hot country and in such a country air-condi- 
tk>ned hotels are being treated as a luxury. I 
can understand the justifibiality of levying 
taxes on such places where residential ar­
rangements or hotels ar there. Because one 
who visits these place will be required to pay 
more. But what atnut the person who only 
takes meals from a ‘dhaba’ on the highway. 
{Intem^hns) Leave the case of Bombay. 
You go to Madras and Catoutta. You will find 
this sHuatbn there. Our country men are 
fortunate that providing two toilets in a hotel 
appeared to be a case of luxury for the 
GovemmenL

[English]

TO WHAT EXTEND IS ^>^E Govern­
ment thinking perversely?

[Translation]

There shouM be no separate toilets for 
men and women.

[EnglisH]

SHRI NIRMAL KANTI CHATTERJEE: 
He has moved an amendment for that.

SHRI RAM NAIK: But only after com­
plaining about it, he did it.

[Translation]

It is an illustratwn of how the Govern­
ment thinks. The Government shoukJ not



717 Finance (No. 2) Bill, 1991 718BHADRA 22,1913 (SAKA)

• expect levying more tax from eating house
, " where air-conditioner have been fitted.

Finally, I would like to make one point
only. A mention about the glass industries
-was also made. I have close connections
with these industries because there are three
orfour big glass factories in my constituency.
I feel that it is a labour intensive industry. It
must be considered from all angles. People
are likely to meet the Hon. Minister and
discuss the matter with him. As such,l do not
want to take much time on it.

Now I would like to make a submission
about the overall development process.
During the question Hour there was a pro-
posal to create an M.P. Constituency Fund.
We discuss aboutthe development and plans
of the whole country but there are certain
special requirements for which the people of
our individual constituencies are interested.
While we discuss about the whole develop-
ment process, our local requirements are
not covered by that. We construct long roads
and big bridges. But there is a small rivulet in
my constituency and we have been de-
manding for last 10 years for the construc-
tion of a bridge on it. But or demand is not
being conceded to. There are a number of
other minor things which are no way directly
linked with the national planning. But it is a
problem with the representatives of individ-
ual constituencies. The Hon. Minister as-
sured that he would re-consider these local
demands. But perhaps due to his pre-occu-
pations in connection with the Finance Bill,
he could not make time for all this. But I
would like to tell him that the public represen-
tatives who come here as M.Ps have a
special responsibility towards their individ-
ual constituencies alongwith their contribu-
tion to financial set-up of the country.

[ Translation]

There is a scheme in Maharashtra under
which Rs. 21 lakh are reserved for each
legislative assembly Constituency and dis-
trict planning Council prepares plan. In

Bombay Rs. 10 lakh are given for each
Corporation ward for carrying out develop-
ment works in the ward. On the same lines,
if you provide Rs. 1.5 corer for one constitu-
ency and it will cost about Rs.750 crore as
there are 6 state Legislative assembly con-
stituencies in a Lok Sabha Constituency in
our Maharashtra and 7-8 in Madhya Pradesh.
If I am not wrong, it is 0.3% of your total
budget. Members of Parliament can suggest
some schemes according to the local needs.
In this way they can associate the common
man in the whole planning process and in the
work process. Honourable Minister of Fi-
nance please think on these lines and do the
same. With these words I conclude.

'SHRI V. KRISHNA RAO ( Chikkabal-
lapur): Mr. Speaker, Sir, The Hon'ble Fi-
nance Minister has presented a balanced
finance Bill despite financial crisis in the
country. I heartily congratulate him and other
related persons. I welcome the Finance Bill
and give certain suggestions for the kind
consideration of the Hon'ble Finance Minis-
ter.

Food, clothing and Housing arethebasic
amenities which are very essential to each
and every citizen. The Govt. should take the
responsibiJity of providing these basic ameni-
ties to all persons in the country. We should
have special plans for this and the Govt.
should come forward with innovative
schemes.

The rural poor, especially, Harijans and
Girijans do not have proper housing facili-
ties. So far we are not able to wipe out their
tears. The gap between rich and the poor is
widening day day. This has to be stopped
immediately and the poor should be pro-
vided better housing facilities. The Hon'ble
Finance Minister, Shri Man Mohan Singh is
capable of doing this.

Our country has not progressed as
expected. The progress is meagre when
compared to the progress achieved by other
countries like Japan, Germany, America etc.

"Translation of the speech originally delivered in Kannada.
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We have talented and intelligent persons in
our country. We have abundant natural
resources in the country. Even then, the
progress that we have achieved is negli-
gible. We have the potentiality but unfortu-
nately it is not being exploited properly.
Hence, the Hon'ble Minister should come
forward with new schemes for the benefit
of the poor people of this country. is capable
of doing this.

Our late lamented leader, Smt. Indira
Gandhi nationalised most of the Banks for
the noble cause of helping the poor. But
what is happening in these banks? I want to
know whether these banks are assisting the
poor people or the managers and other
officials of banks. What is the condition of the
Rural banks today. I born and brought up in
a village and I know the problems of villag-
ers. These banks have to be modernised
and the working of these banks has to be
monitered.

How is the industrial development in the
country? How many industrial units in the
country have become sick? Where our
plans have gone wrong? Our Hon'ble Fi-
nance Minister should do some introspec-
tion and find out solution for the sickness of
these industrial units. Sickness should be
avoided completely and production has to
go up. The Govt. should take all necessary
steps to increase the per capita income.

It will be like putting butter milk worth six
paise in the mouth of Ravana if the family
planning programmes are not implemented
strictly. In the absence of family planning all
the progress of the country would be worth-
less. It will be like pouring milk in mole hill.
There is no other alternative before the Govt.
than mo:<ing family planning compulsory.

Sir, the Hon'ble Finance Minister is a
very intelligent person. But I do not under-
stand why there is a duel policy regarding
fertilizer subsidy. This has to go. The farm-
ers have to struggle to get fertilizers. There
is black marketing and other malpractice in

the sale of fertilizers to the farmers. The
farmers has to be the village accountant an
the agent to get fertilizers. This has to be
rectified by the Hon'ble Minister as early a~
possible. Institutions, industries and othe
organisations, have the facility of insuranc '
cover. Unfortunately there is no crop insur-
anceSchemein our country. Insurance cover
is a must to the farmers without which their
progress is impossible. Similarly support price
also is very essential for the farmers.

I request the Hon'ble Finance Minister
to clear the following projects in Karnataka:

1. Vijayanagar Steel Plant;

2. Mangalore R~fineries;

3. Raichur Thermal Power
Plant IInd Unit.

The Gold mines in Kolar Gold Fields are
being closed and about 14 thousand work-
ers are on the roads. It is reliably learnt that
the clay which is dumped around the mines
like hillocks (after extracting gold) contain
good percentage of gold. This has to be
found out as it not only solves the unemploy-
ment problems but also fetches gold to the
Government.

Neither there is electricity nor sufficient
drinking water in Karnataka. The cattle do
not have fodder. Therefore, may I ask the
Hon'ble Minister the approximate time by
which the Kaiga atomic power plant would
start functioning.

Most of the irrigation projects in Karna-
taka are pending for the last several dec-
ades. They are:

(1) Upper Bhadra;

(2) Kabini;

(3) Harangi.

(4) Hemavathi.

I appeal to the Hon'ble Minister to ~



721 Finance (No. 2) BHADRA 22,1913 (SAKA)

[ Translation)complete these vital projects and help the
farmers of Karnataka.

Huge money is being spent for the
implementation of Nehru Rojgar Yojana.
Crores and crores of rupees are being spent
but the poor villages get nothing what is
happening in village Panchayats and man-
dal panchayats. The villagers and the farm-
ers are suffering. If this situation continues
the farmers will be on war-path. 1urge upon
the Hon'ble Minister to send a team to
inspect all these happenings and to take
corrective measures.

My constituency is reeding under severe
drought. Most of the coconut trees have
wlthersd'away. The Hon'ble Deputy Speaker,
Shri Mallikarjunaiah is here and he knows
·the condition of farmers very well. Drought
situation is, prevailing in Kolar, Tumkur,
Bangalore and Chitradurga districts. I, there-
fore, request the Hon'ble Ministerto set up a
permanent Board for providing relief meas-
ures to these drought prone districts.

The people of Karnataka are looking
forward for the centre's assistance. I hope
that the Hon'ble Minister of Finance would
do his best to help the people of Karnataka.

Sir, I thank you for giving me a chance
to speak and with these words I conclude my
speech.

24.00 hrs

[English)

SHRI RAM NAIK: Sir, I have got two
tablets of codopyrin and aspirin. If anybody
wants them, I am ready to give.

AN. HON. MEMBER: Were you ever a
doctor? (Interruptions)

MR. SPEAKER: We have all the time
been talking about the atrocities on Har-
ijans ...

(Interruptions)
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SHRI RAMASHRAY PRASAD SINGH
(Jahanabad): Mr. Speaker, Sir, it is going to
be 12 o'clock. The discussion in going on
Finance bill. Our hon. learned members
have given very good suggestions on it. It is
an important thing of our country. It is difficult
to speak on it. After all the budget and the
Finance Bill have been prepared and pre-
sented by our Hon. Minister of Finance who
is a great scholar of Economics. He has
prepared both budget and Finance bill. He
has brought both these things with a view to
improve the econom ic situation of our coun-
try which is going bad to worse. This is also
true that we have to identify the causes and
our wrong policy that have brought our
country to such a situation. It is very essen-
tial to think over it, lest we should not take
the country to the worst situation by follow-
ing that wrong policy again. The people have
talked about and given their comments on
the budget that has been presented re-
cently. It is not that the opposition does not
appreciate the good policies. Opposition'
appreciates. So Ido not agree that we will not
appreciate the good steps taken by our
Government. Certainly I will say that it is a
very good step. It will benefit the country.
But can you tell me what benefit will we get
from this Finance bill. It has caused price
hike. You have promised to control price
rise. Yesterday, I purchased two kg mustard
oil. It cost me Rs. 92.80. Now you can think
this budget was brought to provide relief to
the poor, farmers, labourers, small traders
etc. and not to cause harm to them. It points
out the shortcomings in this budget. Why is
it so that we have failed to control price hike?

Secondly, Mr. Speaker, Sir a numberof
suggestions have been given during the
course of debate of Finance Bill. We cannot
give any more suggestions in this connec-
tion. But one thing is clear and everybody
accepts that India is an agriculture based
country. It is a hard reality. In fact people say
that it is an agriculture based country. 75% of
the dependants of this agriculture based
country are farmers and labourers. They are
the people who help to strengthen economy
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of the country. An hon. member has said that
businessmen are the backbone of our coun-
try's economy while we think that farmers
and farming are the backbone which make
our economy more strong. We can earn
more and more foreign exchange and we
can use it in running our country and making
it better. So we want to say that no attention
has so far been paid to the development of
aqrlculture. If agriculture had been devel-
oped, we would not have reached the pres-
ent economic situation. We would have
been in better situation. But today agricul-
ture depends on rain. And this dependance
shows our backwardness in the field of
agriculture. Now we do farming with the
faith in God that is why farmers do not get
any benefit from agriculture. This is be-
cause you have not paid any attention
towards the agriculture. Secondly, I would
like to draw attention towards the economic
condition. You have taken loan from Interna-
tional Monetary Fund to bring about im-
provement in the economic condition. Will it
improve the situation or not? It is a rural
saying that one who takes loan to meet
one's essential requirements of food etc.

can, not prosper. You have taken loan and
have accepted the conditions of interest.
You had to accept because position was
very bad. But where will it lead to the
country? It is matter to be considered. Iwant
to state that hon. members have given very
good suggestions. You have not done any-
thing wrong in taking loan. You have to think
in nation's interest. You make amends in
national interest so that we are able to
strengthen the national economy. Please do
not repeat our wrong economic policies as
they may deteriorate the condition further.

[English]

MR. SPEAKER: I think we have earned
our bread today. Well, I thank you for your
cooperation. The House stands adjourned
to meet today at 11 AM, the 14th of Septem-
ber, 1991. After completing the formalities,
there will be reply on Finance Bill. There will
be no speeches as such.

00.07 hrs.

The Lok Sabha then adjourned till Ele.ven
of the Clock on Saturday, September 14,
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